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LOK SABHA DEBATES

LOK SABHA

‘Friday, October 29, 1976/Kartika T,
1898 (Saka)

The Lok Sabha met at Eleven of the
Clock

[MR. SpEAKER in the Chair]
PAPERS LAID ON THE TABLE

MNOTIFICATIONS UNDER CENTRAL EXCISE
RuLes 1944 aAND CENTRAL ExCISE (24TH
Awmpr.) RuLes, 1976

MR. SPEAKER: Shri Pranab Kumoar
Mukherjee.

THE DEPUTY MiNISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGD: On
behalf of Shri Pranab Kumar Mukher-
jee, 1 beg to lay on the Table—

" (1) A copy each of the following
otifications (Hindi and English
ersions) issued under the Central
xcise Rules, 1944:—

(i) G.S.R. 1248 published in
Gazette of India dated the 28th
August, 1976 together with an ex-
planatory memorandum.

(ii) G.S.R. 1328 published in
Gazette of India dated the 1l1th
September, 1976 together with an
expldnatory memorandum,

(iii) G.S.R. 1356 published in
Gazette of India dated the 18th

" September, 1976 together with an
explanatory memorandum,

(iv) G.S.R. 834(E) published in
Gazette of India dated the Tth
Octuber, 1976 together with an ex-
planatory memorandum.

[Placed in Library. See No. LT-
11430/76].

2007 LS—1
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(2) A copy of the Centra] Excise
(Twenty-fourth Amendment) Rulos
1976 (Hindi and English versions}’
published in Notification No. G.S.R.
833(E) in Gazette of India dateq the
Tth October, 1976, under section 38
of the Central Excises and Salt Act,
1944, together with an explanatory
memorandum. [Placed in Library.
See No. LT-11431/76].

CENTRAL BOARD FOR PREVENTION AnD

ContrROL OF WATER PopLuTion (Pro=

CEDURE FOR TRANSACTION OF Busingss)

AmDT. RULES, AND ACCOUNTs oF DDA
FOR 1972-73 ,

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI H. K. L. BHAGAT): T
beg to lay on the Table—

(1) A copy of the Central Board
for the Prevention and Contro] of
Water Pollution (Procedure for
Transaction of Business) Amend-
ment Rules, 1976 (Hindi and English
versions) published in Notification
No. G.5.R. 1489 in Gazette of India
dated the 16th October, 1976, under
sub-section (3) of Section 63 of the
Water (Prevention and Contro] of
Pollution) Act, 1974. [Placed in
Library, See No. LT-11432/76].

(2) A copy of the Certified
Accounts (Hindi and English wer-
sions) of the Delhi Development
Authority for the year 1972-73 to-
gether with the Audit Report
thereon, under sub-section (4) of
section 25 of the Delhi Development
Act, 1957. [Placed in Library. See
No. LT-11433/76].



Papers Laid

ry (Fmsr Ampr.) RULES,
1976

'STER OF STATE IN THE

OF INDUSTRY (SHRI
MA): I beg to lay on the
sy of the Coir Industry
dment) Rules, 1976 (Hindi
. wversions) published in
No. G.S.R. 1122 in Gazette
ited the 31st July, 1976,
wction (3) of section 26 of
lustry Act, 1953. [Placed
See No. LT-11434/76].

RiTY FOorRCE LEAVE (FIRsT
s, 1976 AND NOTIFICATION
AL INDUSTRIAL SECURITY
mce Act, 1968

JTY MINISTER IN THE
OF HOME AFFAIRS
MOHSIN): 1 beg to lay

3y of the Border Security
ve (First Amendment)
3 (Hindi and English
wublished in Notification
1302 in Gazette of India

11th September, 197C,
section (3) of section
Border Security Force
[Placeqd in Library. See
35/76].

iy of Notification No.
published in Gazette of
‘he 25th September, 1976

corrigendum to the
ijon of Notification No.
ited the 19th June, 1976,
retion (3) of section 22
ral Industrial Securitly
68. [Placed in Library.
11436/761.

oF TARIFF COMMISSION
CTURE OF MAN-MADE
¢ axp Corree (AMbT)
JLES, 1976

Y MINISTER IN THE
" COMMERCE (SHRI
PRATAP SINGH): I
the Table—

OCTOBER 29, 1976
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(1) A copy of the Report (1970)
(Hindi version) of the Tariff Com-
mission on the Price Structure of
Man-made Fibre Industry—Viscose
and Acetate Filament Yarn and
Staple Fibre. [Placed in Library.
See No. LT-11437/76).

(2) A copy of the Coffee (Amend-
ment) Rules, 1976 (Hindi and
English versions) published in Noti-
fication No. G.SR. 1192 in Gazette
of India dated the 14th August,
1976, under sub-section (3) of
section 48 of the Coffee Act, 1042
[Placed in Library, See No. LT-
11438/76].

Accounts ofF I, I. T, KANPUR AND
MaADRAS FOR 1973-74 AND 1974-75 RES-
PECTIVELY, ANNUAL REPORTs OoF TECHNI-
caL  TeacHERS' TRAINING INSTITUTES
(NORTHERN REGION) CHANDICARy AND
(SouTHERN REGION), MADRAS, NATIONAL
Book TrusT, I. I. T., KHARAGPUR AND
Raja RamMmonAN Roy LIBRARY
FounDATION, CALCUTTA FOR 1975-76

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): 1 beg to lay on ghe
Table—

(1) A copy each of the followihg
papers (Hindi version) under sub-
section (4) of section 23 of the In~
stitute of Technology Act, 1961: —

(i) Certified Accounts of the
Indian Institute of Technology,
Kanpur, for the year 1973-74 along
with the Audit Report thereon,

(ii) Certified Accounts of the
Indian Institute of Technology:
Madras, for the year 1974-75 along
svith the Audit Report thereor’.
[Placed in Library. See No. LT~
11439/76].

(2) A copy each of the ft‘illowi.n
Reports (Hindi and English ve
sions) : — !



(i) Annual Report of the Tech-
nical Teachers' Training Institute
(Northern Region) Chandigarh,
for the year 1975-76.

(ii) Annual Report of the
Technical Teachers' Training In-
stitute (Southern Region) Madras,
for the year 1975-76. [Placed in
Library. See No. LT-11440/76].

(3) A copy of the Annual Report
(Hindi and English versions) of the
.National Book Trust, India, for the
year 1975-76. [Placed in Library.
See No. LT-11441/76].

. (4) (i) A copy of the Annual Re-
port of the Indian Institute of
Technology, Kharagpur, for the year
1975-76.

" (ii) A statement (Hindi and
English versions) explaining re-
.asons for not laying simultaneously
the Hindi version of the above Re-
port. [Placed in Library. See No.
LT-11442/76].

(5) A copy of the Annual Reporl
(Hindi and English versions) of the
Raja Rammohan Roy Library Foun-
dation, Ca'cutta for the year 1975-T6.

..[Placed in Library. See No LT-
11443/76].

11.01 hrs.

CONGTITUTION (FORTY-FOURTH
AMENDMENT) BILL—contd.

Clause 8—(Insertion of new article
394—Equal justice and free legal aid)

. MR. SPEAKER: Now the House
will take up the clause-by-clause con-
gideration of the Constitution (Forty-
fourth) Amendment Bijll.

We are on clause 8,

Mr. Nimbalkar to continue. He will
now conclude as he has already taken
ten minutes.

Constitution (Forty-fourth KARTIKA 7, 1898 (SAKA)

Amdt.) Bill 6 I

SHRI NIMBALKAR (Kolhapur): I
think you have read my amendment.
It is a very important one.

MR. SPEAKER: All amendments
are important.

SHRI NIMBALKAR: First of all
1 was wrongly reported in the English
version over the All India Radio last
night that I had not moved my amend-
ment to clause 2. Actually I had
moved my amendment and I want to
say that it should be corrected.

st fagfy fem  (NAETQY) ¢
wous W{TA, ¥ A KT & HOW
q9AT UREHZ arpear qa Trar, 94
X arar Wi fafret sgT§ F9w
faq;, afe7T Ig & I § Wi feay
9 wgr war fe 4 § wAsAE qA g
fear | ag wTET T Al
g 1

&Y e o fag ([aw):
a8 g & fr 4T oA facgw &
2T 74 |

SHRI NIMBALKAR: The question
is that it is felt that this amendment
which [ have brought is, on princip'e
and on the ideal which made me to
bring it, good but whether it should
be included in the Directive Principles.
My question is: What is this Bill then
for? Is it only to acquire for ourselves
blanket powers over the Fundamental
Rights. If it was for that, then why
all this camouflage, saying that this
is in order to implement socialism and
to bring about development in this
country? So, all this is then some-
thing which is not going to convince
us. We are very much interested in
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[Shri Nimbalkar]

implementing socialism. We do not
mind how many powers the Govern-
ment take but surely it must imple-
ment socialism and I am asking which
part of this amendment that I have
brought, you can leave out if you
want to bring in socialism in this
country.

Yesterday I talked about the fact
that even hon. Members of this House,
my colleagues here and also on that
side of the House, all of them have
actually ag eeed or have urged the
Government to accept this sort of
amendments. Now if it had been a
Constituent Assembly and consensus
taken about this amendment, then I
am quite sure that I would have
succeeded. But, here, I know in spite
of the fact that I stand on this side
of the majority, a steam-roller majo-
rity, even then, this amendment is not
going to be Zgcepted.

I have already spoken on the first
two-points: (1) free and equal educa-
tion to all sections of society and (2)
jobs for the people commensurate
with their education and acumen.
Then the third point is stable prices
for all goods. I do not think I have
to go into that as anybody will agree.
Then the fourth is: a dignifieq life ‘o
all sectiors of society by calculating
remunerations in such a way that (i)
One-tenth of the remuneration shall
suffice to have a decent living place
ete. I have read it out yesterday and
I will not read it again as I want to
be short. I do not agree with some
of the Members of this House who
say that we should calculate the wages
according to the poverty level.

In the duties that we are now
bringing in there is one thing—tkat
we ghould try for excellence. Is it
that we are going in for excellence
when we are trying to take things
at a lower leve] rather than at the
highest level possible?

Amdt.) Bill 3

We talk about ‘dignity’ also in
those duties. These duties are in fact
the same g What the Mahrattas have
got. I say this purposely.gs it is
something that makes me very proud
for the simple reason that it is not
understaod very often that Shivajl
was not the only person who created
the Mahratta empire or founded
the Mahratta empire. He gave the
Mahrattag religion. The majority of
the points in these duties are the
things for which Mahrattas stand for,
for irstance, upholding the dignity of
women, This was the first thing that
wag thoight out by Shivaji. Shivaji
was known ag the first freedom figh-
ter that we have seen. We are also
going in the spirit of Shivaji. I can
understand it, It has so happened
whenever this House and this Coun-
try got a Constitution or 3 mini-Cens-
titution, the Mahrashtrians have been
incharge of piloting that particular
Bill. We are naturally proud of it.
I understand Shri Gokhale has brought
in the points and duties which are
understandable to us. (Interruptions)

MR. SPEAKER: 1 think you can
make one or two points.

SHRI NIMBALKAR: There are
things like free medical service, old
age pension, prcvident fund, unem-
ployment benefit, disability and life
insurance. We have life insurance
which is actual y running at a profit,
You should use this money to give
amenities to the people. That has
not been done, We are asking LIC
to look after super-structures ond
drainage, etec. This is a waste of
money. The money shou'd be utilised
for the security of the people. If
you want socialism you should give
security to the children and the future
generation to come. If you do that,
nobody would want property. I am
telling the Government to pluck the
desire from the hearts of the people
in so far as property is concerned
rather than remcve it from the funda-
mental rights. This is very important
thing,
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Ag far as definition of szcularism
i concerncd, I have already spoken
much on this in the House.

1 want' to tell Shri Gokhale that
he has put ‘excellence’ in duties for
the people. He will also have to
abgerve the word ‘excellence’. The
wori ‘axcellence’ ig very nicely used.
I hope he will also make his Bill more
excellent by inc.uding my clause in it.

N7 gERT A A IR (Fewra)

waq wEd, & W9 w YHan
g fram & & T &1 Jg fam
# ¥ oF QT 47 wHEHe W@ 8 N
93-T S ALFTCHY qTCH & 9 197 74T &,
oq ¥ faar & 1 9@ ¥ g § F
Ay WigAT TEAT § :

“or by virtue of being members of
religious minorities.

# oG & g9 ¥ o W F
gy sifewr wwar aSgar § 5
sl gifaw g7 07 0= 28-29
qra gr 10 | wrET w0 WY 7% 50«
T 25-26 AW i (H & | IWH
goF wefoam #1 few oy § deiew
F1EZ, WIT® IR W dvad
Faita %1 feg m § za ¥ wiE
wF T@ ¢ 1 afeT wEw ag @
gar & 5 39 %1 fysSmia o= aF
ga feaar ®< vt § w&T @g S
ga® faq @ § 7 fow aw@ wesa
w®E we aF ? sigh aF WU we
o & UF S & A W
Taa & war § s geanifor aqr-
f@Es §7 g8F & Qs &
afew ug framm T o §, @3 =X
w‘twhramr | a1} q® AFF
fawm o £ 9% 2@4T & | I
gl ®1 aq § 5 siedrapm &
v Afer’ T W@ ST wr g,

Aind!.; Biil 1o

ga% fyifma #, 338 w9i@ awd
23 % foc ag wer & f5 & ¥
wiEd= ¥ g@ ¥ N oo e g-
by virtue of being members of rzli-
gions minorities.

£F @12 ¥ wHAT FT I AT |
wq T9d wr mar ¢ fr whema %
gar ®r wwe fgemm & s
feqr gar FRRIm & fag m §
wdl TF 99 43 AwT Jg fear Ty
2 | TF 94 F) FHEC A AL A
g7 afani=e § Rk o
¥ T WM oW g 2
T o5 faew & o g o
AT W1 TN W @A @ an
forr siofrT 2% o wEwr & W
3 T AgEr § I9H W
feat g55 I8! fRg g i
ST 3T Ft w gET (4
295 A AT AV IAA qwar aft
aem it ot ) TEF At sEe WY
gmr &1 a7 § vt w1 xafi
% ud ¥emw 5 @ o9 N qe
& & weq w1 faar o 1 d ot
am g 6 €2 w1 agw @ O §,
TEA q( FTH FOM A WM, W)
gTd FOT A WAT |

mfer & ¥ o ¥ o FT
sgar § fF A% o7 wiveRe e
q@ ¥ 9% W@ § I W 2y
¥ AT e g sTiATT wT femay
9A7 FW4T 1 T § W Yo oFaw
W A wmir # fomo gwr @ 3w
YT WS g1 AET | Y@ o quA
1 %7 W 9 €6 9% ¥ wagamal
# gafena ¥ ot ¥, 7 §oF 9%
w & Fiewdar w1 § dfag ag
YT wEAmT &% famar @ & oy
agl FrAiAga dfew gew o@g
fe 1o TiT &1 wiT Al _dw

ﬂ'i;ri,,
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[ qwz adiFignE]

57T @ WEH FT gW ® W I
%1 239 5 7 ) mwar ¢ | zER
fosraa &Y =% @ AT & 1 WA
Hifsig ag & AT F oAt E @
fasde ¥ 7@ & a7 45FC W AEY
F g T, TEH AW ARAAT T
N v T g1 43 F@& mEA
= Far s f5 §% fFar o1 "

o) gay
55,58 K2l yan tedppe Akpao): (@l
tlye K My ape d ol & oo
W Uy S d g - Lo
P o BUTE I W LRRCIS PR VR
ta Wi o S I.l" §€yee

Al & pl-a W e

Amdt.) Bill 12

— l}”@. &2 yye L,.g.-
“or by virtue of being members of
religious minorities”,

& w wjal S 9l e
O
i s Jela ol 45 e e
ot Kogp Sl 191 g
280 S sl G yae ]
o Uit e ek 32 - e
s S50 o B 3y Syl
- A ey S G e !
S a Uy By @ Sy u}‘;ﬁ,
l_,ml.» o) e blia u‘ wl!

L Gfe g kgl - e I

Bme gyl o5 ¥y pee K Do
lype S35 ulfq.-l..‘-'l o ot &
ddu-dl,&dd,],el_jt‘& uy
S 2 5l ose epan  gee S
E Ga o et Sitiseld
WIS g gkl = ger Ry
e oS M e A
L gie Sy % Al -
~a U 5 (ol b pae i
AteRak S Al S GE 3
by b hr oad pirhhke- e
ol v Il £ ol - e
YRS S VU TR 4
Colanilpa] L e 5 2 oy
—a S gy » S

“by virtue of being members of
religious minorities”,
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") gadlyal s o ol
-ald e ol - Js b
e v S Gpa L ol &
Gyis iy - Jla S eabla
CRET N R T VE e S P
2 'S W ed Jee o
i g2 5 K S A
el gyl pee el
Sl ~aly, T ud pb g
S baly U gee Jle oK
G L Ay S i g2 el
ta e € Ao g B S
Ll ta due K U S
Se A5 S ek o se
bl A - e K o5
e M Sl Y
ot ol B S ek o S Ll
=S J“*‘"UJF ﬁi
2 2 S ol oy ol
o do e Sl
Gt S ey p] & KyS sy
o e - e lu"’,-‘r-"&unc
U e 30 e gyl caledSely
KeleS by ByS K g e ()
- K oy Kyl cdme g

P e ol . oS ol

W 4 gse S Waly LS
Bl e e S mdpeilya)
JU her e dw ofy S ) o
oo ply Uy K uRefoner 2
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Amdt) Bill 14

W e ol oyl 2 LS e
Useyd - sk 9o Jas 33 (p] alpa
R R R e
ot eyt £ pplidan yie go-
ol SPaf 8 Ja Ty ow
gledae 52 Ol - Swed I o®
it Sl pse - a W ol
5 2k e o Ualy WS
Sy mgd gyl e Fy 2R
do ff den o] ¥ An
i U I L s BT
oS e e ] - 2L
S e - 2 e Sl S
e per e poe Sy S S
W Rt g = geb gae ae e
U"‘LP"U*”J“"J-MUJ
ot S I 35 il e
Uekes oS durm S S - 2
a Uk b WS wif &5 - Dlo
»l o Byme ga S o S
ol 2l W e oo
et Y
et Sl ol gy ol &
ot - Ja LS OBl gy of el
& Kyl (A5 st y3s) gy gl
S ges e S0y o0 oo
o Sy s gsded o
- ALl e ey Cilo g0 K n
e g2yl S S ol el
R N & pee wye el
W ¥ s Tk S -2 lSp
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of ooyl Juea s g ]
w5 G e - dla LS el
U gt 92 & ek gyl e
G o 5 siaye 55 ol gor
rske o FipP e > oo P2
Pl o dpl pame 2 ti[
-A M IJ#-&?){ l;'-l-l - aly
‘de glo] yae g4 Ay Sl
o e e S BWI - a
o B Sppe 5 solySied

it &0 fewii fog (3947) : srswe
oY, 3T OF qgT G AT g § A
=g zafeg & 5 97 s dfaam &
srar@ frar mor & e it W Fiw €,
=47 § FAFTFET] 4ErAAT 7T K AL
¥ &t A | ag OF T37 qOT FEW
IETAT AT § 1 g AW A qF i
FY A Fae wiifas w1007 & vy faed
¥ wf5Tmd T w3 & wfew ~mw
fae &) 1 wafyr § o aga s oY
? 1 wuglai § AR A@gd | TS
WA @Y § S ag i @t g, w0
&1 Afwedz wovar g & W FWI am s
sear g § fead s w0t w
q¥emEr I509 wI A g 1 g9F f/y AT
g@iy 3 fr ool wee “gFaAdiam" g
fear @, uw wafa fafma g1 o9
& & it @l &1 § wrar a7 IE@E
AT, AT 4T G "I § IF 4L G I
& w7 5 wararg a9t @ 7@
IHAr TE | g vF %, fev gEdy
qIT A A Fi, §7 qE & GAA FE
qF AT YWEATH ST | T qaw A
¥ 397 & 5 ¥ wafe fafema w3
= Ay | FrAvE FHF A fafwg
@l T g 1L @ AZ A1 WIS FH
g 2 dfew faadi & e v ot -

Amds) Bill 6

vz Fafeat aard a8 §, 59% g ¥
B §3 %51 TR § | T @z g
wwa 3T W w3 0 faar wET &) R
Fas—simme, fagr< & ot a1 s
11 & o g@ama wOw, 3l
I FAT H IFAT AT ATT 3T Y,
IT FATH FiT0 &0 A Aw-TT FTHEY FT
sreg AT fem mn ) fgme & sy
&Y q37 A1 w207 g€ E, AT qH 1A
F1L & ff sw q3wii & W7 Gav Y gww
B W IT A F /oAl F 3w wIAT
|ErAT 31 <) 1 fewr agg € FA
wgraar wAT F1 faerd, wy ww
wAAT H wAA § o gafed 7 gmE
2fE wy osfudimad,” new sq
W3 T A1 FTAN A wEaAd Sy
FHL wATE G, ITF qITAT FT IR
BT &1 o, gofaw s @47 &7,
gufasis a0 F1 &1 I7 *ufAT w1
HEET FAET 7 |

SHR1 DHARNIDHAR DAS (Man-
galdai): Mr. Speaker, Sir, I think,
this amendment of mine to Clause &
will be accepted by the Law Minister.
Thig is a matter of planning and so-
cialism without planning will remain
a utopia. That is why I have moved
my amendment to Ari. 39B which
reads:

“The State shall, by economic
planning, coordinate the different
stctorg of the national economy, and
direct all economic operation: along
socialist line by speeding up the
process of nationalisation and co-
operativisation of the means of pro-
duction and distribution so as to
rebuild India as g Socialist Rzpub-
lie".

The Directive Principles mean put-
ting in action the principle of socia-
lism embodied in the Preamhle. So-
cialism is a new social system which
can be given a practical shape only
by economic planning. S0, in the
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Directive Principles of the State
Policy, economic planning should be
incorporated. The Directive Princip-
Yes in a way represent the fundamen-
tal duties of the State. So, it is the
" pespensibility of the State to see that
the Directive Principles are jmpie-
mented without any deviation or in-
fringement. But we have se2n how
in the Directive Principles two clause
o article 39 (b) and (c) have been
yiolated all these years. Article 39
(b) says:

“hat the ownership and control of
the material resources of ne com-
munity are so distributed as best to
subserve the common good’ and

te) says:

‘that the operation of the econo-
mic gystem does not result in the
concentration of wealth and means
of produteion to the common detri-
ment.’

£o, 1o that end we adopted natiocnal
Planning in 1951. We should give a
constitutional status to our planning.
Fake for example our Five Year Plans;
wpto Fourth Plan, there had been an
investment of about Rs. 39,000 crores
made but this huge investment has
given the purchasing power to only
B per cent of that total population
while the generation of black money
hag been to the tune of Rs. 14,000
creres. The main point of coniflict
baiween socialism and capitalism is
regarding the planning because Capi-
talism thriues on g free economy,
known as free enterprise or laissez-
faire. Capitalism is opposed to plan-
red economy, because planning ele-
wates the public and Cooperative
gectors to the Commanding .position
of ownership and control of the en-
tire economic system for directing the
econcmy towards socialist goal. In
other words, socialism is plan-
ping  itse'f. Knowing this, the
Oongress set up a National Planning
Committee as long ago as 1938 with
Pandjt Jawaharlal Nehru as Chair-
man. In our Industrial Policy Re-

Amdt) Bill 18

solution, a planned direction of the
national econemy towards socialism
through coordination of different
sectors was emphasised. In explain=
ing the Industrial Policy Reso.ution
adopted in 1948, Pandit Nehru said
that the pubiic sector must act as
the cannon at the hill top keeping
under its controcl the private sector
at the foot hill. He wanted the co-
operative sector to grow into massive
sector in size and strength and
surround the private sector so that in
course of time the private sector
could be absorbed either in the public
sector or in the co-operative sector.

But instead of this, we have seen
that economic wealth and power is
concentrated in a few hands, so
much so that while the Birlas had in
1947 as assets amounting to Rs. 40
crores, in 1975 these had jumped o
more than Rs. 600 crores. This has
distorted the whole econoroy and nas
made planning meaningless, Plann-
ing means fixation of prices and
adjustment of prices to income and
wages. But this was not done. So
while we have been planning, actual-
ly a planless economy is operating.
This is becavse the private sector has
about three-fourths of the total
economy in its fold move than 80 per
cent of production of consumer goods
and about 90 per cent of consumer
goods trade and so on.

So I have moved this amendment
for insertion in article 39. We cannot
have a socialist economy without con-
trolling the private sector to sub-
serve the socialisy aim and without
transforming the capitalist economy
along socialist line. This cannot be
done unless we incorporate planning
in the Directive Principles of State
Policy. Since Shri Gokhale has given
a call for a socio-economic revolution,
I hope he will accept this amendment,
because that revolution will remain
only in words unless planning is given
a constitutional status and acquires
the force of law. Therefore, I request
him to accept this amendment.



19  Constitution (Forty-fourth OCTOBER 29, 1976

st gERlE ®Ewer (wCET)
T §gd, A TCH UF UHsde faar
2, fom & gmd w2 fF oo df wmgw
& T 29 Y ¥ feay W, WY fF 3w
TFITE :
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‘after line 28, insert

«39_B. The State shall take all ne-
cessary sfepd for full protections of
the rights of Muslims and other mino-
rity communities and those belong-
ing to this Scheduled Castes and
Scheduled Tribes and other weaker
sections in all spheres of national life,
particularly in matter of education
and employment.”’
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DR. KAILAS (Bombay South):
Sir, my amendment has been moved
with a specific purpose. I have moved
this ahendment after reading the

Directire Principles of the State
Policy The article 39 says:

Amdt.) Bill 28

“39. The State shall, in particular,
direct its policy towards securing—

(a) that the citizens, 'men and
women equally, have the right to
an adeguate means of livelihood;”

1 have read this Article and still 1
move this amendment. Mr. Gokhale
had also referred to this Article in
his speech. Though there is a di-
rective given to secure these means
of livelihooi to the citizens but 1t
remained on paper. My explanation
is a little different and that is why I
am requesting the Minister to accept
my amendments. Sir, except fhe
States of Maharashtra ang Gujarat,
no other States have even thought
of having the policy in which a large
number of young men and women can
be employed. A special levy is being
charged on the road tax and on the
electricity charges by the Maharashtra
Government for the purpose of giving
employment to a large number of
young men and women under the un- &
employment scheme for the last three _
years. As the wordings under this
Article are not quite specilie, other'
states did nothing. Therefore, it is -
perhaps very essential why we are ,
putting the Directive Princip’es above
the Fundamenta] Rights. Now, there-
fore, we must try to explain and
pin-point this particular idea. My
amendment, therefore, be accepted, I
am sure the hon. Minister, Mrl.
Gokhale will kindly consider this .
request and accept the amendment
suggsted by me.

& faafa fea (ifizrd) @ ww P2

39 iigmt ag & 1 39(7) (Tw) #. B
qgfaargard:

39 f) that ¢ ildhood and youta are pro-
tect'd  against exploitation and
against moral and materia] aban-
dnment.”

- b

& gamar g fx qe Jfer fia § i
a6 waga F ¥ fae & gqar
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“39B. The St:t*shall—

(a) provide free educ.tion t> all
s2c'ion of 8" ciety;

(b) guirant:e emp! yn*nt to vy
citiz'n and provid* f r prym-nt
of suhsistinct allywing? ty the
old, infirm and uasmpl-y'd;
and

{c) bring abouta s-~cial order in
which each givs according to
his cip-city 1nd g-ts according
t» his need:.”
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I WA | AR IFE Frafedr % av
wagfaa arfadl § aga & maawAf
T SAIIT AT EFAT §, IAHT FrT WY

TAT | IART IAA qIATRY ArfF AT
A1 @y ¥ weg fweEn

|H AT A9 ¥ TITE
FIE AR WL 71359 & g #faee
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5% a1 g2 717 § efimanlx
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wIT S17d £, WiGF a4 ¥, Fon7 fay
¥ A1 fagre ¥ aga a2 4917 o7 Fama-
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aq 7w gfwT #Am wfafaai st
AATAT SIAT § | TFwE.E FOT oET &
ar gt vsike A1 9 gaw 95 famr
o afRu sfFr ST A F v
W< gfsidl 1 amar aran § 71T 9
FAT H =wr siat B, mifeat & A
wTar & Wi A FEqT § FFEeady
frai & g+ sufa & am wd & 3
9397 F<F ¥ HIY FIH FE@TT 2 A1fF
§ 79 AF | I 98 T T TGF F
ATEHT AT aEd & A g m
a¥rat &1 7rO war @1 mfEE da
fagrz %8, agt =n & @ ¥ Fw|uq
G | IAF WA AGR GOET
frar % fa % § g 8 § wifow o
¥ agg §g §1 9 92 o T ver
I
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ferdre ¥ g | e e e
THAT IAU FAvET AT |

THE MINISTER OF LAW JUSTICE
AND COMPANY AFFAIRS (SHRI
H. R. KOKHALE); Mr. Speaker, Sir,
there are quite a few amendments on
Clause 8 which we are discussing
now. But before we deal with these
amendments, it is better that we have
a look at the proposed clause which
is now Article 3%A. It says:

“The State shall secure that the
operation of the legal system pro-
motes justice, on a basis of equal
opportunity, and shall, in particular,
provide free legal aid, by suitable
legislation or schemes or in any
other way, to ensure that oppor-
tunities for securing justice are not
denjed to any citizen by reason of
economic or other disabilities.”

In my view, on the subject of pro-
viding a legal system which promotes
justice on the basis of equality and
for that purpose providing free legal
aid by suitable legislation or any
other way, all that was necessary has
been taken care of in the new Direc=
tive Principle. Now some of the amend-
ments which have been proposed are
really not relevant to this particular
issue, We have gone into a very wide
and major field to cover all political,
economic and social aspects. This is not
the purpose of providing this parti-
cular clause relating to free legal aid
and to promote a gystem of justice
which secures social justice,

12.00 hrs.

Apart from what Prof. Saksena
has said, in his amendment, he has
said that the word “free” should be
omitted and that the words “adequate
and effective” should be replaced by
it. I do pot know how any provision
of a legal aid scheme, if it is not free,
can be made for giving effective as-
sistance. It it is not free assistance,
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it will really take away the whole
thrust of this article. It must be
free; it musy be something which is
expeditious. It should be adequate
and it should be effective, Nobody
can say that it is mot true. But all
these are not required to be said.
When you say we want to have a
system of justice which will give
social justice, all these things are
really taken in. The word “free”,
according to me, is quite necessary
and it cannot be omitted,

Then, my hon. friend, Mr, Nimbal-
kar, has given a very long amgndment
asking for the substitution of this
clause. I do not want to read the
whole of it. Quite a large part of
it deals with economic and social
matters. I am not in disagreement
with that. But this reads like a
manifesto. You go to the people
saying, “Thls is what we are going to
do” While it is true that all these
things should be attendeq to very
carefully and effective steps should
be taken, though not exactly in the
same way in which Mr, Nimbalkar
wants them to be done, I do not think
that in a Directive Principle provid-
ing for free legal aid, these things
have an appropriate place. The same
argument can apply, more or less, to
other amendments. "

There is an amendment given by
my hon. friend Shri Indrajit Gupta
and other Members of his party aboll
which we héve just heard quite a
few speeches. There, again we on
this side Hhive never disputed that
there should be protection tp minori=-
ties, including Muslims. Bu¢ that is
not the main point. The point is that
we have taken up a position through-
out that it is the duty of the Govern-
ment not only to give protection to
minorities but to do everything else
necessary in order to see that socially
and economically these minorities come
up. That policy stands unchanged and
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will stand unchanged. What is stated
here is that you must take, all neces-
sary steps for full protection of the
rights of Muslims and other minority
communitiea, So far as protection
is concerned, we have already got
articles in the Constitution, particu-
larly articles 25 to 30 which are spe-
cial articles for giving protection to
minorities. What more protection is
intended is not clearly iadicated in
the proposed amendment.

Then, there is a reference to Sche-
duled Castes and Scheduled Tribes.
Everyone knows thay Scheduled
Castes and Scheduled Tribes have
been treated on a different footing and
special protection has been given in
the Constitution. What more protec-
tion is intended is not clearly indi-
cated in the proposed amendment.
Of course, we have heard some things
being said just now. But the pro=-
posed amendment does not indicate
what is the additional protection
which i35 required under the
Constitution,

There is also a reference to protec-
tion to weaker sections of society in
all spheres of national life, parti-
cularly, in matters of education and
employment. These are the two
things specifically stated here, Edu-
cation is in itself one of the provisions
in the Constitution in respect of
protection given to minorities, Em-
ployment is a general problem, Un-
employment is equally bad both to
minorities and others.

ot ffa fam @ oodow ¥ 3w
gw-am ¥ fod faamm g, a9 § a3
agl g1 9 griswTee & ek § IAA!
@ R fam o @ SR W@
T F1 A2HT &, Mg ¥ Fw w78y
a1 faedt sfa #71 gY, a8 W wivar &,
I fod Forww Y R A R,
Ia®! g aF T4 fed )
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SHRI H. R. GOKHALE: We are on
the question of special protection to
minorities. My  hon. friend,
Mr. Bibhuti Mishra, would like to
have free ,ducation for everybody.
Perhaps we can do it as soon as
possible; 1 don't disagree with you.
The point is whether these things
should go into the Directive Principles
now. I am in general agreement with
the sentiments underlying this pro-
posed amendment by the Communist

Party and most of the other amend-
ments excepting one or two which I
have mentioned. For example, they
want me to remove the word ‘free’
ete.; I am not in agreement with that
at all. Our position js well known
and the action taken by the Govern-
ment speaks for itself. The legislation
says that effective steps are to be
taken in that direction. There are
already provisions in the Constitution
which give protection to the minori-
ties—which of course include the
Muslim minorities also. Under the
circumstances, while we agree that
these things should be emphasized,
you have emphasized them and I have
alsp emphasized them not only here
but everywhere else and, therefore, 1

i am not in a position to accept any of

. the amendments so far as this Clause

s concerned,

, MR. SPEAKER: Now it is one
hour and five minutes today and
twenty mifutes yesterday, and we
have only one Clause, We have to
dispose of 25 Glauses today; otherwise
we cannot finish. Yesterday, a sugges-
tion was made by Shri Indrajit Gupta
that no speech should be for more
than five minutes, and I think I will
stick to that. I did not want to cut
short any hon, Member, but they are
aware that they much exceeded their
time. Fromn row on, I am not going
to allow all those who have moved
amendments to speak; I will allow
only a few. Or we will have to sit
till 12 mithight or till whatever time
it is necessar¥ to sit, but we must
dispose of 25 Clauses even if we have
to sit round the-clock. (Inferruptions).
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SHRI S. M. BANERJEE: It is not
a question of sitting till 12 o'clock
or one o'clock. The question is, after
all this is en important thing ang it
is quite apparent from the point of
view expressed by the hon. Minister
or the Guvernment that they are not
going to accept any amendment. That
is quite clear, but we must have the
satisfaction of at least pleading our
case, (Interruptions). The Prime
Minister has spoken on behalf of all
of you; so why should you speak af
all?

As for sitting up till 12 o'clock, it
is easy for you to sit till then because
you have four people behind you to
substitute you. But I have no sub-
stitute; I cannot bring my wife here
to substitute me. So how can we sit
till 12 o’clock? Let us sit for another
day.

MR. SPEAKER: Therefore, we
must impose g time limit. You know
that the speeches are just repetitions
of the same point. If there were
some new points, I would have heen
prepared to give time, but the speeches
are about the same thing. What
is the advantage in that? It does
not make the case any stronger. I
am not going to cut out any points
that may be made, but please avoid
repetition, so that we can fnish,
(Interruptions),

SHRI PRIYA RANJAN DAS MUN-
SI (Calcutta-Sovth): I have a sub-
mission to make. I don’t think—this
is my view and not the view of the
House—that in a matter like that of
the Constitution, a Bill with 59
Clauses snould be dealt with in such
a manner that we are to speak only
for five minutes each in order fo
finish it. I would like to make it
clear that this js a serious matter.
Members of Parliament who
are jinterested in this matter
seriously should be given ample time
and enough scope tg express their
mind. If the session has to be ax-
tended, let it be extended. This is
a question vitally affecting the people;
it is not a routine matter.
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MR. SPEAKER: Let us go to the
. mew Clause.

SHRI EBRAHIM SULAIMAN SAIT
(Kozhikode): In that case there will
be discrimination. What happened on
the 26th was that, in the morning, the
Deputy-Speaker said that there would
be no time limit; Members would get
even 50 minutes or one hour. So, it
ghould not be curtailed like this.

MR. SPEAKER; We do not want to

discriminate,

SHRI EBRAHIM SULAIMAN
SAIT: Some Members have been al-
lowed to speak for 15 or 20 minutes.
Now the time cannot be curtailed. If
necessary, the House can sit one or
two days more.

SHRI INDRAJIT GUPTA (Ali-
pore): I think, the suggestion for the
time limit is only on the assumption
that the Government is determined
that this business musi be concluded
on Monday. I myself make a frivoloug
suggestion of President being re-
quested to issue an amended summons
to the Rajya Sabha. But the point is
this. If the time can be extended
beyond one day, then there is no
quetion of time limit like this, Is it
essential that, when the Rajya Sabha
assembles, the first work that they
should take up must be this? They
can discuss something else for one or
two days, There is no harm in that.

st fwfa fam o wdiem,
Tt W AHEART I § ) ;T AAT
& ata &1 =g & f oy @ ag faw
quE g Wid ? s gEr § ar 9w
fafam< A 9 & «r fafrec &
wara 3 feor @, w0 QX &) 9w
feam s, fre gw <Y &7 F4T SEE
R, aw & 9T A |

MR. SPEAKER: The House must
gome to some understanding. The
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present time table is that this Bill
must be passed on Monday. The way
in which we are proceeding, at this
crawling speed, at least ten days will
be required. I was not suggesting
that anybody should not be allowed
to epeak on any important measure,
on a Constitutional measure like ihis.
The suggestion came yesterday that
there should be g time limit of five
minutes. But there have been brea-
ches in that, Now, there are 20
or 30 Members who have submitted
amendments on a particular Clause,
The subject-matter of some of the
amendments i3 almost the game. If
all the 20 or 24 Members, who have
moved amendments, insist on their
right to speak, we cannot do any
business. Therefore, I think we must
agree on this. Let not all the 24
Members speak. Those who have put
in a particular point of view may
speak in order to strengthen ji. But
the same argument need not be re-
peated by two or three Members,

Now, let us proceed. It ig for the
House to decide. I am not going to
impose my will or anybody's will on
the House, The House will have to
impose its own will on it. If neces-
sary, we can git late. It ig for the
House to decide. On that assumption,
let us proceed.

=5 e @mw fag: s giEw
I aF GF Foa1 g ar Fedr o
12 &5 gt =ifgg) &g o &=
feftom 73 fem @t wa & A€ =
W |

oenE HEed, Ol arg § a2 w7
w1 ar fF dfeq sagT g FgE #
wE FiERIEE giwte  sifeeEe
qifsande & @igy 16 #AE, 1951 ®Y
T AT | IF FHT A TF AT & fog
qIa-wTE foT ok wed 4o 971 Ag AT
qiw fre %1 gwa <ar 8, a8 &% 2
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SHRI INDRAJIT GUFTA: 3ir, 1
would appeal, through you, to the
Minister of Parliamentary Affairs not
to fix an arbitrary time-limit for the
conclusion of this debate, What would
he have done if those parties who
have unfortunately dissociated them-
selves from these proceedings had also

been present? Would you have been

able to finish it by Monday? Taking
advantage of all circumstances, do not
try to rush the thing through; we can
sit for a day or two more and in the
meantime, Rajya Sabha can discuss
something else. What is the harm in it?
This is a special session, but what is
special about it? On the first day, you
rammed this thing down our throat.
This is a special session, let us see,
whether you really treat it so.

MR. SPEAKER: Let us proceed;
Minister is here, he will consider it.

SHRI DINESH CHANDRA GOS-
 WAMI (Gauhati): Sir, I want to say
one thing. I was the second speaker
on this Bill, but the Chair did not
permit me more than 13 minutes when
I spoke on the original motion. Some
of us finished within 10 minutes, while
others spoke for 15 minutes on certain
clauses. I want to know, why this
point was not raised at that time
« « (Interruptions). .
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SHRI P. G. MAVALANKAR
(Ahmedabad): There has been dis-
crimination from the beginning in
terms of time limit. This is not a free
debate at all

SHRI S. M. BANERJEE: The Min-
ister of Parliamentary Affairs is here.
A supgestion came to us that the
voting should take place between
1730 and 1800 hrs. in order to have
sort of convenience and we

some
readily agreed. After 1730 no-
body would remain with the
exception of those who are either
speakers or who are sincerely
interested in staying here. If you

really want to go upto 1200 o'clock,
let the discussion go on and the voting
should take place at 1200 o'clock
night. We are here. Let us not think
of those Who come for voting and go
away. If jt is only a question of
meeting of Rajya Sabha, Rajya Sabha
can discuss something else and Wwe
can continue for a day or two more

We have tabled these amendments
after a lot of thinking. Whether they
are agreed to or not is not our con-
cern. We are answerable to the peo-
ple and we must show them thaf we
have argued their point, but whether
accepted or not, is not our concern
Let us have the consolation of plead-
ing our case. All the clauses tha; are
coming are with serious consequencea
Let us know, what it is. The time
limit, a sort of Lakshman Rekhs
should not be put.

sl aigda 12 (7r1y7) ¢ Afaaa
¥ dmaT w1, ,

werw wEE : gHT £ & )

| Waga N2 ;@ T @ g1
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dfq # #oaw ¥ ¥ fa
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MR, SPEAKER: I cannot accept it
The hon. Member is unfair.

SHRI JAMBUWANT DHOTE: It is
all on record.

MR. SPEAKER; I think the hon
Member has passed a8 very unfortu-
nate remark. I think he has done it
in a huff. He should withdraw it,

SHRI JAMBUWANT DHOTE: It is
partial. It was partial and it is partia]-
I will npt withdraw my remark

SHRI S. M. BANERJEE: Please do
not cast reflection on the Chair, There
should be no reflection on the Chair.

SHRI JAMBUWANT DHOTE: I do
not want any advice.

MR. SPEAKER: 1 am requesting
the hon. Member to kindly withdraw
the word. If he is not withdrawing,
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he may please withdraw from the
House.

SOME HON. MEMBERS; Yes,

SHRI JAMBUWANT DH®TE: I am
not withdrawing. It was partial and it
is partial

SHRI R. V. SWAMINATHAN: You
please withdraw, You ghould not cast
reflection on the Chair.

SHRI JAMBUWANT DHOTE: All
right, Sir..

SHRI R. V. SWAMINATHAN: He
has withdrawn, Sir.

SHRI S, N, MISRA (Kannauj):
May I make a submission, Sir?

MR. SPEAKER: No, please, Has he
withdrawn the word?

SHRI JAMBUWANT DHOTE: Yes,
Sir, 1 withdraw.

Clause 8A (New)

SHRI DHARNIDHAR DAS: I beg
to move:

Page 3—

after line 28, insert—

‘BA. After article 40 of the
Constitution, the following article
shall be inserted, namely:—

“40A. The State shall take
steps to organise village co-
operatives co-extensive with
village Panchayats and endow
them with such powers and
authority as may enable them
to function as units of the plan-
ned economy.”.' (342)

SHRI H. R. GOKHALE: Whatever1
had to say about this mew clause, I
have already said,

Clause 9—(Inseriion of ;ew article
43A. Participation of n
management of indus .
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SHRI HARI KISHORE SINGH: I
beg to move:

Page 3,—

for lines 31 to 34, substitute—

“43A, The State shall take im-
mediate steps by suitable legisla-
tion to secure the participation of
workers in the management of all
undertakings, establishments or
other organisations engaged in
industrial or commercia]l or trade
activities.," (194).

SHRI M. C. DAGA: I beg to move:-

Page 3, line 31,—

after “take” insert
(234).

“positive”

Page 3, line 34,—
add at the end—
“at al]l levels” (235).
SHRI B. V, NAIK: I beg to move:
Page 3, line 34—
add at the end—

“and thereby bring about in-
crease in  production, produc-
tivity and employment poten-
tial with due regard to the ulti-

x .' mate and paramount interest of °

the consumer and thus the so-
;  ciety at large” (278).

SHRI O, V. ALAGESAN: I beg to
move;
Page 3, line 32,—
after “management” insert—
#“and also share-holding over
a period” (319).
SHRI M. C. DAGA; I beg to move:
Page 3, lines 32 to 34—

for “the management of under-
takings, establishments or othmer
organisations engaged in any
industry” substitute “all kinds of
management at sll levels” (320)
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SHRI DHARNIDHAR DAS: I
1o move: bey

Page 3,—
after line 34, insert—

“43B. The State shall take
steps by suitable legislation or
in any other way to secure
participation of progressive mass
organisations for the democratic
tunctioning of administration
making it responsive to the
people, and for jmplementation
of the economic plans and
programmes.” (343)

SHRI KARTIK ORAON: I beg fo
move:

Page 3, line 34—
add at the end—

“commerce or trade™ (378)

SHRI PRIYA RANJAN DAS
MUNSI: I beg to move:

Page 3,—

after line 34, insert—

“Provided that in all private
sector industrial units as speci-
fled by suitable legidlation,
every year a particular percen-
tage of ownership from the
profit and share dividends shall
be distributed amongst ihe
workers to ultimately enable
them to become collectively the
owner of the unit.” (407)

SHRI INDRAJIT GUPTA: I beg to
move:

Page 3,—
after line 34, insert— ”
“43B. The State shall t.a.h:a_
suitable steps through legisla-

tion and otherwise to ensure the
right of collective bargaining to
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[Shri Indrajit Gupta]
workers and employees.”. (455)
Page 3,—
after line 34, insert—

“43B. The State shall under-
take all necessary measures to
reorganise and democratise the
administrative machinery at all
levels so that it becomes an
effective instrument for achiev-
ing the objective of socio-
economic revolution.” (456)

Page 3—
after line 34, insert—

“43B, The State shall take
effective steps to prevenf the
intrusion of money power in
elections and other democratic
processes or interference other-
wise in such processes by money
power.” (457)

ik

SHRI EBRAHIM SULAIMAN SAIT:
I beg to move:

Page 3,—
after line 34, insert—

“The State shall provide for
economic uplift and avenues of
employment in public and
private sectors for the weaker
sections of the people including
the minorities.” (490)

SHRI SHANEKAR DAYAL SINGH:
T beg to move:

Page 3, line 34—
add at the end—
“and guarantee minimum

wagesg and employment to agri-
cultural labour” (507)

it zft fiesie fgg : w2 mdey,
g 9ga €1 5N 9T § | a8 gaiad fF
«T gard gaTwarz # fifa § swF

Amdt.) Bill 52

wTAw Ft gfer & =wfwsi 1 weew
# wrfas giar, 57 wve ¥ wifa grar
seafegs ATaws AT4T 74T §1 Tofay
weafas wTaws atar w4 § wi fE
o |1 T § A1 T fagr W st
fear mor & f S SerrER Y afwar
g 3n ¥ ogeitafy a1 9 wTaErET &
a1 &t IANT F gTGF § I FI SaAr
& o & famar fs afusi 51 8, 3k
Frfesi ¥ surar & 3evmen w1 wfwr
# mfawi w1 awre §1 TRMAA IR
fgre w) efreTT fear @ &)1 AT
wmed s fAragrEATaE & sy
q a9 7w fagra 1 =@ faar
afer 58 #t Aaew 3 F fad dfaam
¥ gy &1 wraary fEwar §

FgT W ST gei § A 77 Frar
da ¥ afer ardwfs G7 § o qar
&% Afasi §1 Farg-Avgs & GOF 780
o w47 &1 gufay 337 ag @9we &
f& g5 § sfaer, gitfee w2 ster
o 5T “wfgera’ wex TRA A
gt & O 5T A A Taen g, A
SEw & S Afs 78 & s wamaAs #
faem £IaT |1 | &g oF o G4T glaT
@ &, 3%t afer & e Ay faum #
ARE WIgT a0 # W} AW H dar fY
T E | FHT T GRIWATS #1 fawT §
fow wwar< ¥ &7 wfs FTAT =@E
SE 1T & AE v e &1 wfEd
#r qu § f5 @ Usfrea” wer
sitg faat ord | TE¥ g davaw fade§
¥ arfe g9 ¥ go T &Y
T FTawfaT RA1 § wfawa afgwi w1
Warg-Aved ¥ ferar o wF0)
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Tdifad gad 20gft wrEAwA A OF
g <&t 5 fmd seam § SE
RAFT T 2T AT a7 AT fgewr wa
&5 | AT arw I # 2090 wraww
il &1 17 & arT WY 30 F A F@A-
e &, fasfi & anfers ovr § & A9gd
' 9A wae wEedr # fewr
T AW g ZATd WEIT O A
€ 7Y weut Aq Fgdr §, wfEa
STFT HAATA AET g1 I0ar § | AAEL
FY g g7 g @ §, A€ w T A
&1 wieF wirsdAe @ @-fafree ot
¥az fafrezz & wrra frar § w2
SEid wer & fe gw 44 F HMER
fadas =1 w@ma 7O g Q TR ARA
.

“The scheme has helped to step
up production and productivity, The
Labour Ministers pointed out that
the workers must, therefore, share
in the increased production and
productivity. They should accord-
ingly be entitled to bonus which

'\ should not necessarily be linked
with profit.”

fegea § 99 T T F A F
[IY TUTEqTA K1 OF S T wgraaw
s¥z fae Y ara sy wgar g o
qrg 3 FAT 1 wfgew §1 o gAE
IETeT 92 @I & WIT 3731 32 =\
%7 SeAteHe A% WEMI ®Y @Y F
frar &1 AfEa aw & Araw § FEA
¥ wAEI W 9By 9 16 /X 15 o
SR I &, "9 qg AIGU B EA
5.4aqdz AT WE AT I
¥ fax ot wroR TR § ¥ sreawm A
srefefad ot 191 @i qY ¥ |
wogdt w1 sAE O e A8 & §)
Hog< A Ar-AIE F1 MA@
gl
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I T Y FIW IS AIfET,
frm & gart 2n ¥ oF Manfada
®ATH FAT g1 20-FA wAFT F
Fgr mar § fw swvw =raear § wagt
Fr fgemr 1. Afer ara ot fag afas
T 1 Fgifas 78 FTR 1 74 fag
# & gz gmas ¥v Frar & e gaea
= Teqy, FefAq, alaa A fgam @¥
wifT ¥, qF e A1, AR R ]
§ fag arfgfe @ faT @)

SHR] INDRAJIT GUPTA: On be-
half of our group we have already
moved amendments Nos. 455, 456 and
457. These are by way of additions
to the Directive Principles, Chapter
1V, of our Constitution. Now, Sir, this
time the Government has thought it
fit to include by way of amendment
the inclusion of the participation of
workers in management of these
industries as one of the directive
principles. Well, we welcome that, 1
had earlier on also stated that if you
are really interested in the proper
system of industrial relations there
must be a directive principle to the
effect that there must be collective
bargaining in the settlement of dis-
putes. This should be provided in
the Bill by some appropriate legisla-
tion or by any other means in future.
This is a very important thing.
Merely restricting the directive
principle to the question of ‘partici-
pation in management’ ijs not enough.
Along with that is linked the question
of settlement of disputes between
management and labour, Unfortunate~
ly this matter in respect of collective
bargaining which is the accepted
principle in all modern industrial so-
cieties, and by such socie-
ties hich are aspiring to
become industrial societies, has not
been provided upto this day in any
of our legislations or statutes in this
country and the industrial relations
law as it stands today only provides
for the conciliation and arbitration
machinery by the government which
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basically the trade unions have mever
.agreed to.

We want to have the right to have
collective bargaining directly with
employers—whether it is the public
sector or the private sector. Unless
that is done, you will only be
putting the cart before the horse.
You are only providing for one part
namely that workers' representatives
should be associated with management
of industry, but you are not providing
the other part, namely, expeditious
settlement of disputes by collective bar-
gaining, Since there is ho law upto
this day in this country this is being
left to the whims and fancies of the
employers from place to place, from
time to time. If a person chooses to
‘talk direct to the unions he can do
so. If he does not choose to do that
‘there is nothing by way of compelling
him to do so. There were discussions
foing on at a high level, Ministerial
Tevel and all that, about changes in
the entire industrial relations law, to
oring in this aspect of collective bar-
gaining so that employers could sit
and talk across the table with their
recognised trade unions. But unfor-
tunately the whole matter was drop-
-ped. The INTUC the AITUC and
HMS worked out gome agreed pro-
posals but the Ministry has not pur-
sued legislative proposals on the lines
suggested, '

That legislation or some suitable
‘legislation should be undertaken again
in future. And this is my amendment
which seeks to give that directive for
that only. You are very anxious that
there should be peace in industry,
‘Surely. You are anxious that there
should not be unnecessary stoppages
of work arising out of disputes over
the demands and all that.

Now, during the emergency, what is
“happening ig that if any worker raises
his demands in some factory, parti-
cularly, in the private sector m_:d the
-employer does not want to meet them,
he declares a lock-out, Unfortunately,
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during the emergency a pew legisla-
tion has heen adopted making closures
and retrenchment and lay-offs illegal
without ‘the prior approval of the
Government. But, lock-out has been
omitted. The Labour ,Minister re-
cently has been saying publicly that
more gnd more emplovers ave resort-
ing to lock-outs fictitiously and these
are imposed fer the purpose of sup-
pressing the demards of the workers.
There is no civilised way of dealing
with these problems except by collec-
tive bargaining.

Therefore, I would request and urge
that this should be included in the
Directive Principles Chapter that ‘the
State shall take suitable steps through
legislation’ and otherwise to ensure
the right of collective bargaining of
workers and employees. Not to do this
is to invite a lot of unnecessary labour
troubles, lock-outs, strikes, And all
these things will go on because there
is no expeditious machinery for settl-
ing theseg things. Neither the unions
nor the employers want that Govern-
ment should go on intervening. So,
what is required is across-the-table
negotiation, That pre-supposes the
recognition of trade unions as the bar-
gaining agents on behalf of the em-
ployees.

Cannot suitable legislation be de-
vised? You can do it. You should put
this as a very important Directive
Principle if the country wants to go
ahead. Secondly, there is my amend-
ment No. 456 which says:

“The State shall undertake all
necessary measures tp reorganise
and democratise the administrative
machinery at all levels so that it
‘becomes an eftective instrument for
achieving the objective of socio-
economic revolution.

Now, we have declared the aim here
in our Preamble to-day. Does Mr.
Gokhale or anybody in the Govern-
ment seriously believe that simply by
declaring the very desirable and
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worthy aim of socialism, of bringing
about socic-economie reform of a
radical character, this can be done
with the present adminijstrative set-up
which has not changed much from
_pre.Independence days? It has the
same old pattern even now. The
same Secretaries in all the ministries
and there are the same bureaucrats,
district magistrates and the whole
hierarchy right down to the thanedar,
darogas at the willage levels, B.D.Os
and sc on. Can this machinery carry
~out the programme of socio-economic
reforms? Has it got that kind of train-
ing? Has it got that kind of ideological
attitude? Has it got that kind of en-
thusiasm or experience or commitment
'of any kind? It has not even the ex-
perience. Our experience in the last
one year proves that this Twenty-
Point Programme of our Prime Minis-
ter cannot be implemented effectively
down below, one of the major reasons
being that you are relying almost en-
tirely on the administration which
either does not believe in these things
or has not the capability of carrying
out this programme because they re-
gard that the people are not pariners
in the common endeavour but ihey re-
gard them as some kind of objects
to be administered. Therefore, I
think, it is high time that—of course
we are not spelling that out in this
amendment but we  are indiecating
that, so many years after Independ-
ence, a stage hag come—some think-
ing ought to be done by all of wus
whether the pattern of administration
can be renovated, democratised and
popular elements can be associated
with it in some way at different levels.
That is why we were bothered so
much about setting up of the imple-
mentation committee. Have you done
that? You thought that the adminis-
tration can carry that out. Why did
you think about the setting up of the
implementation commitiees with all
these parties? You thought that they
were interested in implementing the
Twenty-Point Programme. Even then,
the experience of most of these imple-
mentation committees has been that
the main road block is the adminis-
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tration. Even if they take a decision
in the implementation committee, they
cannot get it done, That is because
of the attitude of the bureaucrats,

Therefore, we think it is absolutely
necessary at this very historic point
of time when we are bringing about a
vital change in the Constitution that
we should incorporate this as a Diree-
tive Principle for the future. Then,
we will consider the details and dis.
cuss them. But, there must be this
indication that the administration has
to be democratised and has to be re-
organjsed so that it is a proper in-
struments for carrying out those tasks
which we are all supporting here.

Thirdly 457. This is very important.

“The State shall take efective
steps to prevent the intrugion of
money power in elections and other
democratic processes or interfer-
ence otherwise in such processeg by
money power”.

Shri Gokhale knows that this dis-
cussion went on for a long time, parti-
cularly with reference to election laws.
Everybody knows—I do not have to
spell it out—that there is undesirable
exercise and interference by money
power nowadays, Not only in this
country, but in so many countries of
the world, we are seeing what is
going on; we are seeing how one single
multi-national company with wvast
financial resources at its disposal is
able to interfere directly in the politi-
cal life of other countries, let alone
its own country, is able to bribe
politicians and Ministers on an ex-
tensive geale. Those scandals have
burst out in country after country.
We all know the famous Lockheed
case. Japan in crisis, the Netherlands
was in crisls, West Germany in crisis.
In many other countries, top Minis-
ters and politicians are shaking in
their shoeg lest some exposure might
come about of how this company or
that company had given huge sums of
money to prop up people so that they
can get profitable contracts and so on.
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Now, 1 do not know about the
activities of multi-national companies
in our country, They have not come to
light yet. I would be very surprised
it something 1s not happening here
also. Certainly we all know that big
business and big money and black
money is playmg a big role in vitiat-
ing the atmosphere in our country
also All of us want that that should
not be done

You have recently again amended
the statute permutting compames to
make legal donations to political par-
ties on the plea that previously it was
bemng done under the table so it 1s
better that it 15 done across the table.
That law has agamn been passed which
at one time we had amended the other

way

SHRI H R GOKHALE It 15 not pas.
seg yet

SHRI INDRAJIT GUPTA You are
going to pass it You have made the

proposal

If 1t is not passed, well and good
let us give the matter a second
thought Because here not only in
elections, but m the normal day to day
processes of carrying on government
and admunistration 1t 1s aboslutely
egsential, 1f we are serious about pre-
serving the democratic system, 1f we do
not want 1t to be subveried by under-
hand means, that we devise collectively
-ome means, some methods and some
legslation by which this sometimes 1n-
wisible influence of big money power in
our whole political Life can be, i1f not
completely done away with, at least
curbed and controlled I do not think
anybody can disagres with this

Therefore, the three amendments
which we have moved—I do not want
to take more time—are related to basic
questions which are vitally connected
with the axms and objects which we dre
now seeking to put before the country
in a much more emphatic and categori.
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cal manner, One is the collective bar-
gaining right so that in the feld of
industrial relations, disputes can be
dealt with. Let us think about legisia-
tion for that. The second is the ques-
tion of democratisation of administra-
tion. Many ideag can be given Some
experience of other countries can also
be taken to see how it can be adopted
in our country, so that the gap between
the people and the admunistration s
narrowed down and people have a sense
of participation at some levels at least
in the admunistering process of the
country Thirdly this gquestion of
money power in elections and the
political hife of our country

Let us put these three in the Direc-
tive Principles and then in our own
good time we will see what legislative
and other action can be taken, I com-
mend my amendments

SHRI B V NAIK The redrafted
article 43A would read as follows, uf
my amendment 1s accepted (1) To
take gteps by suitable legislation or in
any other way to secure the participa-
tion of workers in the management of
the undertakings, establishments or
other organisation, engaged in any
industry and thereby bring about n-
crease in production, productivity and
employnient potentia] with due regard
to the ultimate and paramount inte-
rest of the consumer and thus the
society at large (Interruptions)
During the year 1973 there was increase
in industrial production but the 1n
treass 1n  employment opportunities
was proportionately much less. I quote
the figures from Indw 19768 which say-
with a production capital of Rs 11105
crores the factories provided employ-
ment to 42 7 lakhs of people distribut-
ing an annual wage bill of Rs 1518
crores, this represents an increase of
11 8 per cent in the production capital
and 26 per cent in employment and
1309 per cent in wage bill We have
been geeing from our Independence
that industries hag been expanding ang
our gross national produet has virtual
ly trebled compared to 1851 but em.
ployment has not gone up fo that ex-,
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itent. Thig particular article applies to
|the organiped industrial sector, Thus
'we see that there is improvisation in
,the existing industry as such, ag an
industry progresses employment sector
in thut particular industry gets on
'shrinking. There are two or three
ithings and any planner will have to
take note of that. We are in the pro-
«<ess of formulating directive principles
1and further planning and further subsi-
diary legislation will follow those prin-
weliples, I think it ig proper that we take
care now. While we have every reason
io accept the principle of collective
bargainming, we have seen that in the
year before the emergency the collec-
tive bargaiming power of labour some.
mume workeg against the total national
good. Therafore, the years of distur-
bance have alwayg been years of low
production. Therefore, 1n the process
of management of labour and the par-
ticipation of labour in the industiries,
1 think both production and productivi-
ty, meaning per capita production, total
productivity in  conformity with em-
ployment potential should also be there,
While I say employment potential, it is
possible to increase production in any
given establishment by the process of
automation, greater amount of sophisti-
cation, labour substitution or compute-
risation But in our country hardly
four mlhon people are employed in or-
ganised industry or factories.

This virlually represenig 10 per cent
of the total working population. This
10 per cent of the total working popu-
lation represents virtually 33 per cent
of the Indian population. Thus, we
will fing that until and unless the
entire policy of the industry is able to
increase the labour potential it will be
self_defeating. I am aware of the
Hon'ble Minister's limitations in being
able to accept al] the 600 amendments
that have come It shows the gmount
of interest which we have shown. Buf
at least In those distinct areas, part-
cularly, the labour participation in
management, 1 do not think this 15 such
& mnocupug clause as we think it to
be. After all, what is labour partici-
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pation in management? It is giving
the franchise to the labourers engaged
in industry or in enterprise. But it
follows a different labour philosophy
altogether. We have not only to create
employment to the working people but
also to gaive them the franchise, This
enfranchisement to the working popu-
lation, if we have to give 1t,—then con-
fining it only to this small gector whick
we call it as an industry—which will
bring benefit to about 40 lakhs of peo-
ple employed—would not go a long
way. Sir, there 13 another thung.
Labour participation i management on
what basis? Wili ft be a majority
participation? Who will be taking the
decigion? Is it possible for us at least
to go on the direction of dissociating
capita] from management? I am not
saying that it is time to dissociate capl-
tal from the profits or the surplus of a
particular industry, but at least profits
can go to those who have invested But
to what extent 1s labour participation
or the enfranchisement of the labour
in the management? I think, Sir, this
labour participation in  management
theory has been given a very long trial
In thig country resulting in a better
productivity, in  better removing of
thelr grievances But in the major
decisions for recruitment, major deci-
siong tor purchases. major decisions on
sales, major decisions for expansion,
major decimions 1n regard to innovation,
there has not been an opportunity for
the persons engaged in industrial
labour to participate. I completely
agree with Mr Indrajit Gupta with re-
garq to the clause regarding the Ser-
vices Pergonnel which is taken If in
the preamble of our Constitution we
are to make a dent on the principle
that people who are to implement it,
namely, the Government servants, right
from your Cabinet Secretary at the
national level upto the village account-
ant, are we accepting the definition of
industries also to mean the services—
the Covernment? What we practice i
always much better than what we
preach to the industry. I do not know
the limitations, but the Ilimitations asT
read in this clause, are very clear, thut
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is, to secure nparticipation in the
management of undertakings, is a Gov.
ernment Undertaking according to the
Hon’ble Minister—an undertaking es-
tablished or organisation engaged in
any industry—because there has been
a very dubious definition of industry.
A tractorised farm j5 considered an
industry, a dairy farm is considered an
industry, I think the stock answer of
the Hon’ble Minister would be that this
is a Constitutional provision, the subsi.
diary legislation will follow. The
subsidiary legislation will definitely
follow ang I hdpe it does follow. But
on the substance of the discussions that
have taken Place, either after about 25
years or 30 years, the people will debate

and they will perhaps refer to us as
founding fathers,

It is Very easy, following the princi-
ble of Myrdal, to have very lofty legis-
lation. But in its implementaticn_ we
will find the difficulty. I would urge
that keeping labour management in-
tact, the effort should be not towards
the shrinkage of employment, but to-
wards increase of production and
effective management. It should
amount to an industrial franchise to
the workers, just ag franchise for the
common voters has been won over the
centuries in the rest of the world, it
should be an industria] franchise lead-
ing step by step towards effective
management, meaning thereby, estab-
lishment, recruitment, purchases, sales,
day-to.day management as well as ulti-
mate managerial decisions,

With these words, I request the
Minister to accept my amendment.

SHRI O, V. ALAGESAN: This policy
of associating labour in the manage-
ment of industries has been followed
for quite some time now. What we now
seek to do is to elevate it to the statug
of a directive principle and that is
good. Already we have in hundreds of
concerng shop floor committees, plant
level committeeg etc. and they have
been functioning somewhat satisfacto-
rily. Some information has been given
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on the floor of the House also, Some
workers’ representatives_ﬂnd them-
selves on the boards of these industries.
But I shall not be satisfied with parti-
cipation of labour in management
alone. They should be enableq to
participate in shareholding ag well and
become owners. That is the effect of
my amendment.

The right to property has been em-
bedded in the Constitution. Passionate
pleas and hair-raising speeches were
made here for the abolition of this
right. They were so convincing that
when I heard those speeches I thought
it should be abolished immediately. But
when I heard the Prime Minister, she
gave cogent reasong why such an ap-
proach cannot be taken at the present
moment. She clinched the issue say-
ing she does not want to add to the
controversies alresdy raging in the
country. Already there is a growing
controversy in the matter of family
planning. This will give rise to a great
deal of misunderstanding and people
will be misleg into thinking that we
are harming their interests. So, we
would not touch it. Bven though we
may not abolish property rights as a
fundamental right just now, we have
been committed f» reducing economic
disparities for decades now. It is not
a new thing. Ig this not one way of
bringing it about, i.e. making ‘the
workers the owners of the industries?
As long as property is allowed to be
held, it should be the direction of gov-
ernment’s policies to see that everyone
is enabled to hold property. I was
rather disappointed that the spokes-
man of the working class stopped at
securing rights for collective bargain-
Ing ang participation in management
only and did not say that the w_-orkeljs
should own the industry. Why I'EUUT:
they fight shy of placing this deman
before the House?

13.00 hrs.
[TrRE DEPUTY-SPEAKER in the Chair]

Now what do we see on the farm
front? There, the trend is that we are
moving towards a situation in which
the tenants will rltimately own the
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‘land that they now cultivate, If that
is the situation, on the farm front, why
not translate it to the industrial front
and see tha¢ we follow the same policy
and make the workers the ultimate
owners of industry? I have no hesita-
tion in saying that this should apply
equally to the private and public sec-
tors. One way is to finculcate the
habit of responsibility in the working
class, to make them more responsible
and to make them work more. There
is a plea for increasing production and
productivity; and a doubt was expres-
sed whether the present policy of al-
lowing labour’s participation in
management has gone to increase pro-
duection and productivity. A doubt was
expressed, One way of making the
working class more responsible and
more responsive to the needs of in-
creasing production and productivity
is to make them have a stake in the
industry in which they are working. I
would very earnestly plead for this;
ang I am fortified by the fact that this
is already in clause Articles 39(b) and
39(c). What does 39(b) say? It says:

«39. The State shall, in particular
direct its policy towards securing—

- Ld L] -

»b) that the ownership and control
of the material resources of the com-
munity are so distributed as best to
subserve the common good;”

And again Article 39(c) says:

“that the operation of the econo-
mic system does not result in the
concentration of wealth and means
of production to the common detri-
ment;"”

My amendment ig in line with Article
39(b) and (c). We have often heard
in this House, complaints against mono-
poly practices, and against the havoc
the monopoly houseg are causing. Ome
way of removing them will be not
only the government taking them over,
but handing over the monopoly houses
to the workers who are responsible for
production in the respective units. My

007 LS—3
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amendment will be in consonance with
the above provisions of the Constitu-
tion; and I hope the heart of the Law
Minister wil] melt and he will accept
my amendment,

MR. DEPUTY-SPEAKER; I am told
that the progress has been very very
slow. We have still 51 clauses to go,
and about 500 amendments to go
through. I would request Members to
cooperate in being brief in making
their observations. Otherwise I don't
think we will be able to complete this
thing within the time.schedule.

SHRI S. M. BANERJEE: Sir, before
you came, we had a lot of discussions
on this subject by both sides of the
House. The consensus, as I have
understood it, was that there should
be no such time-limit. If it should be
there, let it be 5 minutes at least. We
have requested that this discussion can
continue beyond the lst also. Let the
Rajya Sabha discuss something else—
not the Constitution Amendment Bill—
in the beginning. I tell you honestly.
Perhaps you have heard it, or perhaps
you have not,

MR. DEPUTY-SPEAKER: That Iis
true; but before I took over, the Spea-
ker did whisper that this is....Inter-
ruptions) I would only request the
Memberg to cooperate; and I think you
had said that no Member should take
more than 5 minutes—subject to that.
Anyway this is my general request.
I understand.

SHRI S. M. BANERJEE: This limit
of 5 minutes created trouble for 15
minufes in the House.

SHRI EBRAHIM SULAIMAN SAIT:
Those who have spoken earlier may be
given less time, but those who have not
spoken so far should be given more
time_

MR. DEPUTY-SPEAKER: We are
constrained by time. Let us see. Shri
Daga, absent. Shri Dharnidhar Das.
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SHR] DHARINDHAR DAS: While
speakirig on my amendment, I hope
that the Law Minister will not say “1
am in agreement with the idea” and
then reject my amendment. Coming
to my amendment, everybody knows
that before the emergency and after,
on every matter we are saying that we
are speaking on behalf of the people,
thereby proclaiming the paramountcy
of the people, but without giving the
people a say in the administration or
in the running of the economy. It has
been persistently stressed by the
Prime Minister that people must be
involved in the 20-Point Programme.
Everybody hag by now realised that it
is because of the people, because of
the invol t of the that we
have been able to isolate the fascist
forces in the country, and not because
of the bureaucracy. Therefore, I have
suggested the addition of one article
which reads:

“The State shall take steps by
suitable legislation or in any other
way to secure participation of pro-
gressive mass organisations for the
democratic functioning of adminis=-
tration making it responsive to the
people, and for implementation
of the economic plans and pro-
grammes."”

We all know how the fascist for-
ces, the reactionary and subversive
infiltrated ‘finto the administration
itself because of which many of the
officials had to be dismissed or sus-
pended under the emergency mea-
sures to protect democracy and also
to implement the 20-Point Pro-
gramme, The Prime Minister her=
self stated at the AICC meeting on
the 30th May; “the crisis is not yet
over; rather, the worst is yet to
come”, Thdse subversive forces, fas-
cist and reactionary forces which are
working underground ae waiting for
the moment to come overground to
overthrow the whole system. There-
fore, my amendment says that the
progressive maSs organisations should
be given participation in democratic
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functioning of the Governmwént and
that we should hot comimit the mis-
take of leaving it to the bureau-
cracy. We must not forght the lesson
of the emergency that it is the mobi-
lisatibn of thé masses, that has been
able to isolaté the reactionary for-
ces. 8o, there should be participa-
tion of the progressive mass orgami-
sations in the running of the admi-
nistration, and in implementing the
economic plang and also in the im-
plementation of the 20-Point Pro-
gramme. Even now the correction
of land records and implementation
of land reforms have been poasible
to a great extent move for the parti-
cipation of mass organisations than
the initiative of the bureaucracy. In
some official records of the revenue
department of some State, settlement
of land had been ghown in the name
of non-existent persons and even in
the name of some animal, Repre-
sentative bodies of mass organisa-
tions have detected and corrected
many such incorrect or fictitious re-
cords. So, this amendment is very
important for the safety of the na-
tion and to fight to a finish all the
réactionary forces. Otherwise, bu=
reautracy alene cannot save us,

SHRI KARTIK ORAON: It is a
riocble idea to come forward with an
amendment where jt ig proposed to
secure the participation of workera
in management, because it will bring
about proper co-ordination, loyalty
and team spirit between the manage-
ment and the workers, but what 1is
more important than this ig that the
workers must have a sense of part-
nership in these jndustries and pub-
lic undertakings. I have moved a
very small ameéndment. It is po less
important in trade and commerce,
and so I want the words “commerce
and trade” also to be included along
with “industry” at the end.

SHRI PRIYA RANJAN DAS
MUNSI: My amehdment is very
sifnple. It i, in fact, to supplement
the amendmefit of the Law Minister
ag introduced in the Bill,
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"It has been held by the judiciary
that the Directive Principles are
subordinate to fundamental rights,
and so we ate now introducing a new
provision to give the highest priority
to them.

We have introduced in this Bill
the right of workers to participate in
management, but at the moment in
our country the working class is di-
vided into multifarious trade unions.
It is true that it looks like s golden
apple to have workers' participation
in  management, but what is the
character of the management? There
are 15 or 20 people in a Board with
highly sophisticated chartered ac-
countants and sclentific advisers. If
you send there a person from the floor
or shop level as a representative of
the workers, he can only understand
and calculate the cost of the cashew
nuts and coffee supplied at the meet-
ing. He cannot go jnto matters in
depth or change the decision of the
management by his brilliance or
. wisdom, because, rightly or wrongly,
they have only developed political
consciousness. It is good that they
have the satisfaction that they are
participating in management, and the
Government is determined, as the
Prime Minister has rightly said, to
bring about socio-economic changes
in the country. But how? It ig true
that if you nationalise the whole of
industry at the moment, it may not
give effective results. So, I do not
insist on that, but what I propose in
my amendment is this, that the
workers in' all spheres of life, in pri-
vate industry, should pget gsome in-
centive in terms of share either as a
production bonus or out of profit or
as an er gratia payment, though at
the moment it is inflationary. If you
are really determined as you say,
then why don't you introduce this
system as a directive principle in the
Constitution? Apart from participa-
tion in the management, let there be
a directive to the industrieg in the
country that out of their profits, a
small portion, even one or 0.5 per
cent, be distributed among the work-
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ers not in cash but in the form of
shares, making them partial owners
of the factory.

If I am not mistaken, the Industries
Minister, Shri Pai, has on several
occasions inside and outside Parlia-
ment made it clear that apart from
fighting for nationalisation of indus-
tries, we should create an atmosphere
by which the workers get 5 share in
the ownership of industries,

In the Mohan Meakins, I thank the
working class movement that they
did participate in the management
and got this type of thing. But there
are certain managements where they
did not get it. Why should you not
give a direction to these industries
who are pot co-operating with us,
who are betraying the consequences
of the emergency and the 20-Point
Programme—they continue to betray
more—so that we can tell the people
that since they have got any bonus,
they have gone under MISA and so
on, now they have got the right to
become the owners of the factories?
We can also tell them that they
should not waste their time and des-
troy the machinery, they should not
disturb the management and kill
people, In the private sector and the
industrial units, a particular percent-
age of the profit snd the dividend
share should be distributed among
the workers so that ultimately they
become collectively the owners of the
units. This is my only amendment
and suggestion, I hope the Law Mi-
nister will kindly consider it.

SHRI S. M. BANERJEE: Mr. De-
puty-Speaker, Sir I shall try to con-
fine myself to my amendments Nos.
455—457. At the very outset I wel-
come the participation of the work-
ers in the management and the clause
in the new Bill. It is a welcome
feature and all of us welcome it. But
the participation of the workers in
the management without ensuring the
right of collective bargaining means
nothing. After 3ll, why do we want
that the worKers should participate
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in the management? There are two
reasons. One is to give them a sense
of participation sgo that they may
think that they are also one of them;
they should think that they are mnot
only producing but also safeguarding
the interest of the industry. Another
reason is to keep industrial peace.
One of the points of the 20-point eco-
nomic programme is that the work-
ers ghould participate in the manage-
ment, So, they should be assured of
the right of collective bargaining. If
this is denied to them, it will remain
incomplete, 1 will quote one or two
instances. Now this is being done in
some of the public undertakings
under Shri T. A. Pai. But what has
happened under other Ministries? It
has not been done on a trial basis 1
am sorry, the Labour Minister is not
here. Otherwise, he would have been
able to tell us about jt. He was say-
ing, day-in-and-day-out that every
management in the private sector
should translate this thing jnto an
action and they shoulq try this scheme
of participation of the workers in the
management. But it has nol been
done.

You will remember, in this House,
a decision was taken that one of the
eminent trade union workers and a
friend of ours Shri Baga Ram Tul-
pule should be made the General
Manager of the Durgapur Steel Plant.
But what had happened? The bureau-
cratg did not allow him to function
at all. He was forced to resign. He
went there to take over on an ex-
perimental basig and really establish
industrial relations. There were hor-
rible' industrial relations. He had
improved those relations and the net
result you know, how he had been
rewarded. There was gome provoca-
tion and interference with the result
that he was forced to resign. If this
is going to be the participation in the
management, I doubt whether this
would be successful,
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Our suggestion is that the workers
should be given the right of collective
bargaining. I want to avert strikes.
I was one of those who conducted the
maximum number of strikes. Today a
situation has developed where we do
not want any agitation to be exploit-
ed or any demand of the workers to
be exploited by the right reactionary
forces and so on. That is why, we
want collective bargaining.

There was a Joint Consultative
Committee. They consulted Mr, C.
Subramaniam, He gave them a
patient hearing on 21st of Septem-
ber, 1976. Again, without any consi-
deration, this case was withdrawn.
This has resulted in discontentment
growing throughout the country not
only among the Central Government
employees, State Government em-
ployees but also the public undertak-
ings employees.

What is the use of having this body
which ig not consulting the employ-
ees? We want that the scheme should
be implemented to ensure the right
of collective bargaining to the work-
ers and the employees.

My second amendment is about the
democratisation of  administrative
machinery, The Directive Principles
as enshrined in the Constitution can-
not be implemented unless the mind
of those who are working as bureau-
crats is changed. I am not against
all the bureaucrats. But there is a
rigid attitude. I do not say that they
are bad, After all, it js human na-
ture. Some people may not be as
good as you like them to be. I have
suggested that the State ghall under-
take all pecessary measures to re-
organise and democratise adminis-
trative machinery at all levels so that
it becomes an effective instrument for
achieving the objective of socio-eco-
nomic revolution, This should be
done go that they may have a feeling
that the various schemes of the Gov-
ernment can be implemented proper-
ly by taking the democratic wishes
of the people. It is the rigidity on



73  Constifution (Forty-fourth KARTIKA 7, 1898 (SAKA)

the part of the bureaucrats, the wood-
en-headedness on their part which is
responsible for not implementing the
various plans and programmes of the
Governmenf.

What happened in' the name of fa-
mily planning in Muzzaffarnagar on
Iﬁth and 19th? It was the result of
a rigid attitude and wilful action
taken by a bureaucrat to give a bad
‘name to the family planning pro-
gramme and discredit those who are
sincerely trying to implement it and
to create a dissatisfaction and hatred
amongst the minority community.
‘When some people came from Muzza-
flarnagar and told us what happened
there, it aroused more horror than
pity. So many lives were lost. About
26,000 persons were sterilised—the
highest number in U.P. About 30 to
40 persons were killed in police fir-
ing on two days. There was a firing
even in the mosque. The District
Magistrate was proud enough to tell
poor rickshaw pullers, “I will see
that you are killed or sent to Pakis-
tan.” These were his words. Can
you tolerate such bureaucrats in our
country? Let an inquiry be conduct-
ed into it. Let some Members, who
have conscience, go to Muzzaffar-
nagar and see what happened there.
Don't believe other people, MLAS,
belonging to this party or that party.
Let some Members go there and see
for themselves what happened there.

After all, we are going in for fa-
mily planning for the good of the
country, I support it; our party sup-
ports it. Every person in the country
supports it. But it is the bureau-
crats who are creating communal
hatred and creating hatred among
the downtrodden people, the Sche-
duled Casteg and Scheduled Tribes.
If this is allowed to continue, I
think, ultimately it will boomarang
the whole thing. It will affect the
smooth working of the Government.
It will affect the entire success of the
family planning programme, So, we
want that there should be an admi-
-nistrative machinery as an effective
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instrument for achieving the objec-
tive of socio-economic revolution.

The person who do not believe in
bank nationalisation are put as
Chairmap and Managing Directors of
the very same bank and concerns.
Whether it is the nationalisation of
banks or life insurance or general in-
suranCe or coal-mines, they are put
at the head of those very some bo-
dies. On what basis? It is done on
the basis of efficiency. What is ihe
use of such efficiency? The persons
who honestly believe in nationalisa-
tion should be put on the job.

My third amendment is about the
influence of money power. It says:

“The State ghall take effective
steps to prevent the intrusion of
money power in elections and other
democratic processes or interfer-
ence otherwise in such processes
by money power.”

We have seen what happens during
elections. The company donations
have been allowed once again, They
said that the people were getting
money from companies and, there-
fore, what is the use of having such
a ban. Is it not a fact that certain
agencies, international organisations,
are interested jn distributing money
in this country? Money flows like
anything. 1 am sure, the money
comeg from PL 480 funds. It is about
Rs. 5000 crores for which no accounts
are maintained,. We cannot scruti-
nise their accounts, We cannot audit
their accounts, The audited balance-
sheets are not given. Then, there is
the CIA. They try to pump money
into the veins of our country. The
result is, inflation and all that. They
can disturb the economy of our coun-
try at any time they like, still, we
have not been able to put our hands
on PL 480 funds and scrutinise them.

Then, about the CIA organisation
functioning in the country, I have
seen certain workers moving about
throughout the country by air. T don’t
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see how they can move by air unless
it is for a parliamentary session.
Where do they get this money from?
I have seen certain organisations—I
don't want tp name them now and I
congratulate the Prime Minister for
naming some of the organisations—
and they are employed in the Em-
bassies also. How can they go to
the States every time? They have al-
ways a ticket in their pocket: it is
almost a permanent ticket. They go
to the States so many times. The
question is, what is the source of this
money? From where does it come?
Is it a national source or an interna-
tiona] source—just like p mational
gang and an international gang or a
combined one, It is nothing but a
gang like the smugglers gang or
some such thing. So, the State should
take steps to see that the money
which is meant for elections and
other democratic processes is mnot
used for such purposes.

When we were fighting the Presi-
dential elections, the Prime Minister
staked everything and said ‘we will
support Mr. Giri’ and our leaders
supported her, When Mr. Giri was
being supported by us, who support-
ed Mr. Subba Rao? Who were those
forces? And who supported my most
respected friend Mr. Jaiprakash Na-
rain?

SHRI JAMBUWANT DHOTE:
What has all this got to do with the
amendment?

MR. DEPUTY-SPEAKER: If you
had read his amendment you would
not ask this question, He is using
all his arguments.

SHRI S. M. BANERJEE: Now,
they say there are millions behind
J. P. What are those millions—people
or money?

MR. DEPUTY-SPEAKER: You
have made your point.
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SHRI S. M. BANERJEE: I am only
saying that we wanted this not for
our sake but because this money
polluteg politics,

With these words I would request
the hon. Minister to accept this, He
vannot say that he accepts the prin-
ciple but cannot accept the amend-
ments; let him accept at least some
amendments.

SHRI EBRAHIM SULAIMAN
SAIT: Sir, I have moved Amendment
Ho. 490 which seeks to amend the

i ive Principles. The Govern-
ment thought it fit to bring about an
amendment to Clause 43 of the Direc-
tive Principles of the Constitution.
‘The Amendment of the Government
says that “fhe state shall take steps
by suitable legislation or any other
way to secure the participation of
workerg in the management of un-
dertakings, establishments and other
urga.nisations engaged in industry”, I
quite agree that this is a very lau-
dable amendment sought to be made
by the Government and it is in
k‘eeping with the objectives of a so-
cialist country which our country is
ioday. But I would like to add this
Clause as Clause 43 (b) that:

“the State shall provide for eco-
nomic uplift and avenues of em-
ployment in public and private
sectors for the weaker sections of
the people including the minorities”,

By amending the first part the
Government seeks to make clear the
social objectives of the Government.
My amendment, as moved, goes to
make clear the secular character of
dur country, about which we want
o make a declaration in the Pream-
ble. No doubt, it can be said they are
not related to each other, But I would
say that while this amendment the
Government has moved wants to
give more facilities for the progress
of the working class, what I say is
that, together with that the weaker
sections should be guaranteed proper
employment in various public sector
undertakings and alsp in establish-
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;ments and other organisations enga-

‘ged in industry. So, I feel tius is a
related clause,

Now, when other clauses are not
open to amendment except these two
clauses, i.e. 39 and 48, there is no
other go for us than to take gheiter
under this clause and to say that the
minorities should ‘also be Properly
protected by giving them adeguate
representation in service. I am very,
very grateful to my respected collea-
gues of the CPI who have champion-
ed the cause of the minorities so
well by introducing the previous
amendment tp Clause 39, But the
Law Minister, in his wisdom, has not
thought it fit to accept that amend-
ment because, he said, there is al-
ready a provision for the protection
of minority rights in the Fundamen-
tal Rights chapter of the Constitu-
tion. There is no doubt that so far
as Clauses 25, 29 and 30 are concern=
ed there is protection for wvarious
minorities and that the linguistic
‘minorities are also given *he right
to establish educational institutions.
But nowhere do we see that there is
apy provision to see that the minori-
ties are also given adequate repre-
sentation in various public sector or
private sector establishments and
urganisations. Therefore, now that
we are declaring our country to be
a really soverign, democratic, secular,
socialist Republic it would be in
keeping with its character if we give
appropriate and adequate represen-
4ation to the minoritieg also. No doubt,
I. have not mentioned anything here
about the Scheduled Castes and
Scheduled Tribes, but they already
have reservation, as pointed out by
the Minister himself. Therefore, I
think that we can also demand reser-
vation for the Muslim minority,
which is not against the Constituion.
A Minorities Commission can he ap-
pointed which can go deep into t aﬁ
economic and educational position
and status of the Muslim minprity
‘and then recommend if reservation
is possible or not. The object we have
set her is that we should have social

Amdt.) Bill 78

justice. But where is social justice
if a minority class is discri-
minated a;mt and there is dis-
parity in various waltks of public
life? Threfore, I would request that
such a provision should be made
somewhere in the Constitution by
which the minorities can be given
representation, If you will go through
the statistics, you will find that in
no Department there is more than
2 per cent of Muslim representation
whether it is the Judiciary, the
Collieries, the Military, Industrial
Undertakings, Railways or the Par-
liament. If the Government is 80
sure that the Minorities are really
protected and are given adequate
representation I would demand that
they should come forward and lay
the statistics on the Table, I am
sure the Government would not be
able to say that the Muslims repre=
sent more than 2 per ceni of the
membership in various establish-
ments.

1 hope the Law Minister will find
it possible to accept this or bring in
some other provision in the Directive
Principles so that the minorities will
be satisfied.

5t uFT @ feg: Sotem
HETT, 89 57 wa 43(¢) ¥ wead
frare vz @ &, ot wyenfors =tfat
¥ wew ¥ wer mr @) A9 @A
& fis gz ¥ wrenfrw safast &
Ay ¥ i ¥ aIH W E
T W agT §S AT &, Frw G wraww
¥ st g mor § AT age @ SwEf 9
I FT WA H A Fvqr | oF
AT Taea] A S qiasi & =g §
WYAT TS 4@l 4w &Y § 9T FT A
| w7 g | Afww oF qa § a9y
TEATIAT FAT ATRAT & AT
fafy A=t ot &Y 577 arat w1 wrd av
T «Tq, qfwa afs gg ara N WA F
Y arere § Ao FT AZT I wATT Y
qmAT WY X = wrfw Aegd
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FETEF g, AT afi g
FT #qT g 7 WO giT A A
84T 1 TOT F I Hfgm Y, 3T
fer Frare N - F w2 A, AFA
§TET AAGL, T A R FEy ATAT
6 FT F-—IF 7 eweq H AT WG
WY AT WA T FArar qEH
FETIETET AT AT EE cw
AT sragifes 1A AEY AT,
2F ¥ wATFET  SF W ¥ A4 A
waar |

IIMETE S, AR FeET AT T qT
AL T & 2T ST Aw ¥
A H BT gE F T AR Fom A A
g0 T8 &1 20 STy eana frmoar
AT F95F § T 1ET # owfaaaA
g1 9T, SAT A7r 39 & wFEew § A1G
Tgr TE o ¥f - 70w 9 § 22, 23
AT, 1974 FT A TT AV A
qAAqT searta T fear wEr oA, W@
FIF FAgld & e # qrAICAg W
¥ qaTIor ¥ETT qT1 T F AT AGA
TEAATYaF TFTR A W A wA
HeqT ¥ ot 3+ 61 Wre surA famr AT
T TH AAZT TR F AT IEH
Tz gt WMTT HTEA T A B
wifca # m gqfe #F c9Ar
TaEeE ggt T w@r 0 AT A A
TEigw agroae #H g
“aeq gvgE: fawms @ o e
= ggre @, F | 39 § &h g
SHA, eqmwi wAT L &NEAt
4 HFed ®, Tt BT OWAT 84T
Fi-fega wa@ A T 38,53
G aagorT ad g §he &fig1T
WagTi & avav § HIAT TG N3 Av
w3 1 %A 6 A &9 a3 gamE o
g0 “wgd SSTOM” & AT AT 48

Amdt.) Bill 8o

@t Wy ¥ 'ud gfmre A
MqATA AN qqT AN HKY A0
T&TT AT Y

i Ay ATAITE, W T A
a1 % AN 25, 76 NAwT A ST A
@ gTE 1 29 3T Al FY FA A T4
@ X TTACAH FeATH | A A A
W e gol, ;| W AW
Atifrs sfesi @ gTg ) O A
AR g7 AAgd # A gA FAK F
arz & §3 wmar 71 gw 81 K
Frarar =g g 7 wa ® @fweT
AAZL gEIAA K TEACT HARLATT
FEM T dMAr IR ANTIIR
agr w1 A A ARl T IRM ad IT
T AT XTA F A7 IFEA AIA AL
arggrer ¥ feamr §:

ng ot €8 A < i Wl
% W et oW @
faarT ST & a1 H A
areTar @y dv1 freht o
wEar & 9% a1y § ¢F
wréq wEf wft wHits 1
wid & AT ¥ wrd (e
RS CCT IR G R G
T & TS AL AAE
gor % gw o 3w T AT
yfpat g A 9T @
HAT-GAT HOAT AT FFAar
Fam Q@ § AR ATRIAT
FLREN

Iqreqer WY, gATK a8 wE &
yfrs afewt & T § 9@GT T9

Fgr AT § W agq ¥ A 7 I
¥ ae ¥ et & sy oo @1 gX
Ta% arx ¥ wré fosraa 4 & ol
a.aim‘imzramtfﬂm*
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arT w7 Y w T famar § AR
fg 31 wrar, 3 wvaT AR UF =A@
&Y fea T FTe F7A ¥ arg wagdr faedt
21| wAY GIETT X AAY 2T AT
# TRy o §% 3 fafaew 399
w1 Feftag € o fafaaw 3= 1
fefrT gom WY &1 fagre & @13 9
.x7q fpeq feay &, ST ® 6 T
63 1% fp¥y frar &, (aca & 3 &1
fm e @, gfwmor § 7 o
e wram # 5 wan faww fear g1
dfea & Y 73 Trgar s 97 & fal
. T3 IAHTL THIFA 6T FCHC A1 |
 qg 37 ¥ fg aarf gt ar 7 W
I9 &1 FH Fa4IX ¥ 99 747 qwar |
& way 7= B OF 7Y qHY, I W
‘g A FT gFy AR I F fqy
zar are 7! AT AFA | FE AT I I
T A3 aFa 1 gaqr W geefegme
IFE F fRT ITRTC w9 R, IT R
faz gatiaa 13 &, 9 & T=xi & fag
933 ¥ fay exa &1 & w1 &=
o § AfwT ag sgar Igan g fw
/UG ARGA ¥ g WY FFC @
At ®T W) gA 31 gAfAT %
fraza fear § 7o gl R orafs
¥ aF A gfagc TAGRT B gaH
AN AT, 7T T ITFT FOT /Y ILRY
wFi A 37 ¥ Tafmra 39 % g
¥ dfaam & 78 faay, av a5 s+
FOC w IT &1 gF ALl Fdem
zafar aff fadmm e 3asT #1€ gnsq
T &1 Wl #§ IART I gAA qrew
A 1 WL § AR AL A9 AR
g1 & wrd Tgar Ay

SHRI H. R. GOKHALE: Mr De-
puty-Speaker, Sir, when I say thet
some of these principles are good,
my friends complain that the Minis-
ter on]y says that the orinciples are
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good, but does not agree to the in-
clusion of those in the Directive
Principles. The real point is that
we have a chapter on Directive
Principles and as it is, we are making
some good additions to this chapter.
The question is. how many Direc-
tive Principles are going to have.
In fact, the complexity of our so-
ciety and the complexily of our
present situation will throw up so
many problems and many of them
are undoubtedly important. It is
not, I think, right to burden the
Chapter of Directive Principles with
regard to each of them. Many of
us on this side, and many of you on
the other side have accepted certain
principles as part of our political
policy ang during elections or else-
where, I have been supporting
them: my leader and my party have
been supporting them, but that does
not justify, without a mature and
detailed consideration of the various
implications, their inclusion in the
Directive Principles.

SHRI S. M. BANERJEE: Here, by
clause 9, you want to include:

“The State shall takesg steps, by
suitable legislation or in any other
way, to secure the participation
of workers in the management of
undertakings, establishments or
other organizations engaged in any
industry.”

You have already included this
and we want something to be added
after that.

SHRI H. R. GOKHALE: I was
coming to that. The broad principle
that there should be workers’ parti-
cipation in industry has already been
included. Some people say that the
participation should be this way or
that way., Someone said that it
should not be only participation, but
it should be ownership of the indus-
try. That goes beyond the scope of
the Directive Principles. In what
way, the participation should take
place is a matter of working out de-
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tails, but I do not rule out anything.
The Directive Principle which has
been formulated takes into account
all the possibilities which may be
feasible for appropriation legislation.
Nothing is ruled out. For example, it
was pointed out by my friend, Shri
Daga, that the participation of work-
ers should be at all levels, Having it
at all levels is also not ruled out. In
fact, it is not the idea that it should
not be there at all levels; it can be
there. The whole question is that all
these details are not to form a part of
the Directive Principles, and the main
direction which is sought to be given
is there in the formal proposa] for in-
clusion of a certain Directive Princi-
ple. f

A reference was made to collective
bargaining, and one of the three
amendments by Shri Indrajit Gupta
and others is with regard to the right
of collective bargaining. The whole
idea geems to be that there should
be an obligation on ithe employers
to enter into bargaining with the
workers and there should be an obli-
gation on the workers to enter into
bargaining with the employers.
There is the Industrial Disputes Act
and there are so many other Acts;
may be that the principle of collec-
tive bargaining in thie broad sense
as it is suggested is not there in the
fullest extent, but some kind of a
collective barjgaining In some form
is there. May be that we do not like
the present system of conciliation.
I have myself been connected many
years back with the trade unions, not
indirectly, but very directly, and I
have participated [in strikes and I
have been a person who has gone to
jail after independence in connection
with the struggle for workers. I
have myself felt that the method
which is followed now in respett of
conciliation may not be quite ade-
quate. Some changes have been
made subsequently, but perhaps not
enough, But that does not mean that
there is no collective bargaining prin-
ciple at all. The conciliation really
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means that you bring together both
the parties on a given demand for a
discussion through the intervention
of sgme other party.

SHRI INDRAJIT GUPTA: Nobpdy
wants that intervention.

SHRI H. R GOKHALE: The inter-
vention is not wanted for the reason
that the worker should have g right
to negotiate direetly with the employ-
er and the employer sghould have
negotiations with the workers direct-
ly. That is what you are pressing for.

SHRI INDRAJIT GUPTA: You do
not want that?

SHRI H. R. GOKHALE: I did not
say that I do not want it. What I
said wag that it wag not right to say
that there wag no king of collective
bargaining at all, There ijs something,
not to the extent you will like it or
some people may like or I may like.
But these are matters which, I sup-
pose, ought to be considered st a
separate level, between you and the
Government and between others con-
cerned with it and the Government
and maybe a suitable formula can be
evolved and it may not be necessary
to include it in the Directive Prin-
cipleg for giving recognition to this
principle.

Then, with regard to the money
power, ag he himself pointed out and
as Mr. Banerjee himself pointed out—
I think you intervened at some stage
that nobody disputes that—it is true
that nobody disputes it. We have in
our laws certain provisiong in respect
of control over the play of money in
the elections. All of us have been
feeling, including those on this side,
that these provisions are not enough
to deal effectively with this. I do not
want to enter into the question of the
proposed legislation with regard to
open company donations. That jo a
separate matter. That really does
not affect the main question whether
the money power should be curbed
further or not We are discussing
this matter and everybody agrees
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Lwil.h this. We can adequately take
are of this in a suitable legislation
gnd I can assure you that we are
applying our mind to this and with-
out putting it this way or that way
in the Directive Principles, this can be
taken care of. I do not think we need
it in the Directive Principles.

The third aspect is about demo-
cratising the administrative machi-
nery. Now, I fully agree in the pre-
sent method you do not have that
king of democratisation but you have
not only at some level but gt all
levels some provision by which you
can associate the representativeg of
the people and in the ultimate interest
of giving effect to the policies, for
implementation of the plans gr in the
implementation of policies or, for
‘example, in the implementation of the
20 point programme tg which I think
a refecence was in terms made. But,
again dp we want it in the Directive
Principles?.. .

SOME HON. MEMBERS: Yes.

SHRI H. R. GOKHALE: You want
it?

SOME HON. MEMBERS: Everybody
wantg it.

SHRI H. R. GOKHALE: My own
personal feeling is that it is not
necessary. I would not rule out and
naturally I cannot rule it out because
I believe in it. I do not rule it out
and we have to work out some for-
mula. In fact some attempt hag been
made. It may not be fully success-
ful. Here and there it is successful.
It may not be successful everywhere

it it does not mean that we are not
cbnscious about it

SHRI DHARNIDHAR DAS: You
should gecure participation of pro-
gressive mass organizations.

SHRI H. R. GOKHALE: T did not
wse the word .‘masd organization’,
What I gaid was in general terms—
democratisation of administration. Tt
can take place in different ways. It
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may also include collaboration or asso-
ciation of mass organizations apart
from anything-else and in addition to
athers, I would not think that it is
necessary to be added in the Direc-
tive Principles.

So many other suggestions have
been made and quite a good number
of them, but I picked up the major
among tham. . .. (Interruptions).

With regard to the ownership of in-
dustries, it may be with regard to the
vital sectors of the industry, they
will have to be owned by the State.
There js no question of workers. After
all workers are the major part of the
composition of the State....

SHRI PRIYA RANJAN DAS
MUNSI: In the private sector, why
should they not get the right to
participate in the ownership?

SHRI H. R. GOKHALE: Instead of
the State becoming the owner. You
said the workerg will become the
owner. Nobody rules it out. The
question is: where we are dealing
with the gubject of participation, you
referred to the subject of ownership.
I am not saying that it ig ruled out.
What I am saying here is that we are
taking one and I think, important
step politically. And you also agree
that it is an important step. Now we
are taking that gtep and let us try it
out. You yourself told me just now
that this cannot solve anything al-
though it is a good direction which
we are giving and we have to work
out a detaileg legislation go that at
the enrliest possible time you give
effect to this and not say things as a
general principle. The principle is
important to this extent that it gi?es
the direction. Now that direction
having been given, I am quite sure
that the Government—the Labour
Minister will be mainly concerned
with this and the whole government
is concerned with this—may give due
attention to this and a suitable legis-
lation will be evolved.
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Yesterday ang to-day an interven-
tion was made with regarq to the
farm workers. So far ag the farm
workers are concerned, the whole ap-
proach here i to make particularly
the tillers of the soil the owners of
that land. Legislation has already
been undertaken. There are other
provisions in the Constitution under
which it iz sought to be done,

SHRI SHIVNATH SINGH (Jhun-
jhunu): I have not talked about the
participation in the management. I
have already tabled my amendment.
It is very clear from that that I want
guaranteg of the services and at the
same time the Minimum Wages Act
should be revised.

SHRI H. R. GOKHALE: We can
look intg it. It j3 not something
which goes against the directive prin-
ciples. It is still open. You can
Taise the question here or there. But
Wwe are not discussing in which cate-
gory the wages are go much and since
the wages are not enough, these ghould
be increased. How can I tell you that
such an increase is there? You may
be right. You do not go into the
question of increase in wages when
you are dealing with the general
question with regard to participation.
All that you want can be dealt with
when you revise the Minimum Wages
Act. You are an effective Member of
Parliament You can bring some-
thing before the Parliament at a later
stage.

SHRI SHIVNATH SINGH: It can
not be done without your help,

SHRI H. R. GOKHALE: So far as
I am concerned, I am willing to sit
with you and apply my mind to it.

SHRI DHARNIDHAR DAS: My
question is something different from
the workers, participation in the man-
agement.
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SHRI H. R. GOKHALE: My friend
wants me to repeat the expression
‘mass organisation’ more than once.
1 have already referred .to that. 1
know broadly what can be said about
‘mass organisation’—trade, unions,
organisation of the workers on the
land are mass organisations. There
are others too. I have not to define
‘mass organisation’.

I have already said about it and I
thought that that was enough.

A question was raised with regari
to the minorities. It was 3aid that
certain protection must be providad
in regard to employment of Muslims
and other weaker sections of society.
1 do not know how to deal with this
question now. T he reservation 1s
for different sections of the popula-
tion. The word ‘Muslim' perhaps is
not there. But it is for all those who
might need it. Some may not need
it. You may say that Muslims are not
employed in Government jobs to the
extent they ought to be. Or they
may not be in such other jobs which
are under the control of the Govern=-
ment. I have understood your point.
But this is a point where Govern-
ment cannot take a positive stand
that such a regervation ought to be
given to the Muslim or not, when we
are thinking of putting it in the cir-
ective principles. I think directive
principles have a certain value. You
accept it as a direction which the
Government has to follow. Can Gov-
ernment turn round and say that we
cannot do it? The main thrust of his
argument wag that that is the “only
way in which protection can be given
although he has not put it specifically
in the form of reservation for the
Muslims. In view of what I have
said, I hope that the hon. Members
would not press for their ameed-
ments.
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Clause 9A (New)

MR. DEPUTY-SPEAKER: Now we
come to New Clause 3A. There are
two amendments Nos. 572 and 573 to
be moved, s

SHRI INDRAJIT GUPTA: I beg
to move my amendment No. 572. I
beg to move:

Page 3,
after line 34, insert—

‘9A. After article 45 of the Con-
stitution, the following article shall
be inserted, namely:—

“45A. The State shall promote
by suitable means participa-
tion of youth in physical cul-
ture, training and sports.”’
(572),

Page 3,—
after line 34, insert—
‘9A. After article 45 of the Con-

stitution, the following article shall
be inserted, namely:—

“45A, The State shall take mea-
sures to ensure the full and
free participation in the
political life of the country
of all citizens on completion
of eighteen years of age”.’
(573)

ot aW fgg WO ag wAwHE
agT BT | AR T 598 femmr &
greay e A1 ag dga aifed frag
gadse frad! SFOIEE T@AT § | X
WY "fcHa 45 F71 98 Al IOH G@AT
wIqar & {5 3a¥ It §9 Fg @ 97,
TF WS aF 4 TG g § | wifeww
45 ¥ ag fomr ¢ fo—

The State shall endeavour to pro-
vide within a period iof ten years
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from the commencement of this Cons- .
titution of free and compulsory edu-
cation for all children until they com-
plete the age of 14 years.”

FE AT FTH 10 AT F T 91FE W,
HT® 197 6 TF 16 §IF 1% gH FIeL!-
ZQVT B gAE FT @ § AfFT s EaaT
¥ 75 #HTY g1 ¥ AT W) ATw qF A
F 97 7E AT 1 g & % fafres
FO Wi SwT A FT fF 100
qIHE gAT & A wq A F WA &
N g asa ifs soTme Ty
wWrerat Harg §1 fod WY o @Y &,
T &9 FB T W TR wEw 4
ag & & wira sl ooy a==i w1 el
Fagidv e 1 Y ardm a=x @Y
a1y 5§ awey & 5 790 § &% o2
T, gAfed & 99a @Y &1 waag
witziz gad 9% [ ¥ & Fwwar g
fr g e &Y sswa oY gt s

AT 60 FAT FT AT 51 T -
2 8% %27 ¥ wraw ¥ wig ey fw
mfgas ¥ wTgar | @y ®TEATE
Wi A /Y gATR AT Y @ g
THer g T 8 T g ogw
7g 78 wFa ¢ fF gaara dar oy 2
¥ FeAT UE & FR quT ®)q AT AR @
s, WiT St & fod WY 987 S
2, MEET T fad @t radde wr T
F@f & dar arm =Tifgd | ofs ag w107
g a1

g ®Y g% g qFw 9T ¥ SmAv
Irfgd | wely g & S FEE F1 A
wraa & Wi & F qa F JA @y
7@ f5 a1y & 1 g7 & F9 § 2T
ara @ ol ® g wwg we2femw aw
@ §, ¥fiw 7w & WY Rfeaw w7
AT FCETCHT FLAT Frfgh | WET
¥ T g &, T Fw B aar § g
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[=it v fag i)

g A1 way gy fr, §few ag W
g arfwarie ¥ s a1 f& N
FgFwT aEdrE e E, IaF T F A
wTARz ®1 F{f 7 wE G Tifed )

14.00 hrs, )

¥z Y ag 7Ef @rw wifge F
Fr¢ wigdz oafeqes a0 g€ @,
e T@ ¥ Mt * qaw w@ 2
gwar &, T2 mifeee 9t 9 ST
TR e wy Fag wfwflrowg giw ¥
Fax ¥ feg qadt W & g
gurE & §% «wi #71 feee ¥ g §
s s mifsfeosa ¥ fad foacy
F fau 73

MR. DEPUTY-SPEAKER: 'S
think you are aware of your own
amendment. You want the participa=-
tion of youth in physocal  culture.
‘But, you are now going on with the
selection of Team etc.

st wm feg W @g w@
IO ¢ f5 e 71 Awas faw 9%
#¥ FqWe Fw wfgy 1 wfw A
T F AR ATH A 1T o HY UF HHY
9T FT aga weer frar §

AT TAFAT F1 FAe face H
[T A W@ g, ar & 7w Few fw
wEF 1 91 Fwe  fawe ¥ AT
arfgr ) 57 b a7 F1 FHY a1
@t wATE s =y, 9 W Ft
377 FLA F a1 F =Ly a7 ¥ fa=ne
F EORETH W{ATFAFT O H
& oFento At Wifawm afaw
i wmwiae e ¥ draa wifge,
fogtn v §7 sga dy o WA
g B fear g
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Fzt & ofvéa w1 o= doe fufe
Mfraifen, foe o1 arer swr wew
* I FA AR FWE W Agw w0
e @A AN

¥ wrar w<an § fr Pefreec o
T3 QTR WA M|

MR. DEPUTY-SPEAKER: You are
not speaking on the other amendment
Mr. Chandrappan.

SHRI C. K. #HANDRAPPAN: Sir,
a few years ago, a Joint Committee
of Parliament had gone into the
question of bringing down the voting
age ‘to 18. When a comprehensive
Constitutional amendment is brought
forward here, I wonder, why this as-
pect was not thought of by Guv-
ernment.

We would like that, in the Direc=
tive Principles of the Constitution,
this amendment which we have mov-
ed should be included so that the
people above the age of 18 will get
full and free participation and op-
portunities to play full and free role
in the political life of our country.
I think that even the Government
say that they are also feeling that
the youths throughout should be
given an opportunity to come to the
political life of our country. Appar=
ently, they should have given a con-
crete shape to this thing by provid-
ing the youths with this opportunity.
But, Government has not come for-
ward to do that. Why have they not
thought it good to have an amend-
ment for giving the young people
of this country the right to vote at
the age of eighteen? It was the
considered view of both Houses of
Parliament that a Joint Committee
of the House should consider that as-
pect of the matter. The Joint Com-
mittee recommended that and the
petitions Committee of this Parlia-
ment also recommended to Govern-
ment to look imto this matter. But
that has not been done.
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M you take the last ilve years
we have seen during this period what
has been provided for to these peo-
ple. This pbssibility was provided
for to the young people all over the
countty in England in Bangladesh,
our neighbeuring country and Ceylon.
.1 can quote so many examples of
such g legislation  having been
brought forwarq to provide the poli-
. tieal right to the young people.

It is not merely a question of giv-
ing voting rights to the young peo-
! ple; it is a question of taking them
into confidence and giving them a so-
. cial responsibility as well as duty.
. 1 must say that whatever be the tall
talks of Government about giving
the youth orientatiori, here they have
' s0 miserably failed in giving the
young people confidence that they
will have a say in the affairs of this
country. It is to enable Government
to do that we suggest that this should
be put in the directive principles, if
you accept this, I am very sure that
in the next session or sometime in
the near future you could come for-
ward with a positive amendment pro-
viding the young people with the
right to vote. It is with this object

that we have moved this amendment.

I hope Government will give due
consideration tfo it.

THE MINISTER OF STATE IN
THE MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (DR. V.
A. SEYID MUHAMMAD): As you
know, this question had been rais-
ed in both Houses and the reply was
given at that time that a Committee
had been appointed, and the whole
thing was before Government for
consideration along with the general
question of electoral reforms. We
cannot anticipate what will he the
result of those discussions and put
fthem now in the directive principles.

! §HRI ¢. K. CHANDRAPPAN:
Fl'oﬂr‘ng is only one aspect of the
'matter. The broader duedtion is
‘whether the young people will be
diveri a siy In tHe whole mattér,
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whether there will be an opportunity
given to them, by providing at least
in the directive principles that you
are taking them into confidence,
Will you do that?

SHRI B. S. BHAURA: You are ac-
cepting my amendment?

DR. V. A, SEYID MUHAMMAD:
No.

Clause 10—(Insertion of ne wurticle
48A.

Protection and improvement of
environment and safeguarding of
forests and wild life)

MR, DEPUTY-SPEAKER: Prof. S. L.
Saksena—he is not here.

DR. RANEN SEN (Barasat): Yes-
terday you gave chance to those who
had not moved amendments to speak.
This practice should not go on.

MR. DEPUTY-SPEAKER: No.
What was done yesterday was ex-
ceptional. I had said it should not
be quoted as a precedent It was
because it involved anti-national
activities over which so many mem-=
bers were concerned and agitated
that I want out of the way. But
that is not going to be a precedent.

SHRI HARI KISHORE SINGH: 1
beg to move:

Page 4,—

for lines 3 to 5, substitute—

«48A. The State shall ensure pro-
tection and improvement of en-
vironment and shall safeguard wild
life and forest wealth of the coun-

try”  (198)

SHRI P. NARASIMHA REDDY
(Cliittoor): I beg to move

Page 4—

for lines 3 to 5, substitute—

ugga The State shal] endeavour
to protect and improve the en-
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vironment, conserve and develop
the Water, soil and other natural
resources and to safeguard the for-
ests and wild-life of the country.”
(216)

SHRI M. C. DAGA: I beg to move:
Page 4, line 3,—

for “endeavour” substitute—
“pass legislation™ (236)
SHRI NIMBALKAR: I beg to move.
Page 4, line 5—
after “try” insert—

“in harmony with nature and
natural swrroundings particularly
in sanctuaries and parks” (254).

SHRI KARTIK ORAON: I beg to
move:

Page 4,—
after line 5, insert—

“Provided that such an endeav-
our shall not go against the in-
terest of, or is detrimental to, the
tribal forest dwellers.” (379)

SHRIMATI PARVATHI KRISH-
NAN: I beg to move:

Page 4, line 5—
add at the end—

“and undertake adequate and
effective measures to check en-
vironmental pollution” (458)

Page 4,—
after line 5, insert—

“48B. There shall be a Standing
Committee of Parliament and the
State Legislatures as the case may
be for reviewing and investigating
all matter relating to the imple-
mentation of the Directive Princi-
ples.”. (459)
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SHRI SHANKAR DAYAIL SINGH:
I beg to move:

Page 4, line 3,— '

after “improve the” insert—

“heritage and atmosphere” (508)

Page 4, line 4,—

after “safeguard the” insert “trees”
(509)

SHRI K. PRADHANI (Nowrang-
pur): I beg to move:

Page 4, line 5—

add at the end—

“without injuring the triba] life’
(581)

At gfc femt fag: worem
wEYEw, # ¥ 9 agd SUTET FFAT W@l
argar| ¥ wgar g 5 gEd e
FHIY AT YT WX TH! W ¥
#y ag wwmew fear § fr—

It shall be the dury of the State to

ensure the protection of wild life.”
S TF T AT AT AT TF I IR
TET AE T EEAT @ | AT W TA-HIIRT
I AT FIA F AGT FT TWHG qT Q@
& | FTEY WwST FTA TW Haq F afeq
far & AT a7 Y W1 & FTH AT
faar =11 <1  fFw gfF T e &
ST A GEET B1 @7 A7 faear Y
Y @ gaferg fow gfee & endt Fadae
aifea fwar ar w1z 5w gfe & ew
IEHt geen F feg doew os ol
FIA ST T § SHHI AT qGA TG @Y
oET &1 W WA e F g ¥
B AT Y O W aF % a8 e
T 7 T STX, QAT & BT =qaeqr
T g W wEEw EnT e qe-
FTCR TN w7 | T Y q v
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FCHT B 7 g o) g q@
w g
{

" SHRI P. NARASIMHA REDDY: Sir,
1 have suggested the addition of the
following words “8A. The State shall
endeavour to protect and improve the
environment, conserve and develop
the water, soil and other natural re-
sources and to safeguard the forests
and wild-life of the country.” This
amendment is important and I have
done this bearing in mind the advice
given by the Law Minister in the
course of early discussions on directive
principles that are being enumerated
in the Constitution that the Consti-
tution could not be overburdened with
all sorts of details. In spite of that I
venture to say that the addition of the
words is material and significant and
must be favourably considered by the
Law Minister, Protection of environ-
ment has great economic implication
to the nation. Water, soil and other
natural resources are already under
great strain in the country. Conserva-
tion of natural resources has an im-
portant and positive side to our effort
to contain the population of the nation.
. No doubt, population control is wvery
necessary and all importance is being
given to it. Along with that, this
aspect is also important. Even if you
sacceed in stabilising the population,
the strain on our natural resources
such as water and soil may increase
due to demands created gy higher
living standards etc. So this would
need particular emphasis and special
need to conserve soil, water and other
natural resources will have to be
mentioned in the directive principles.

Further more, from another point of
view the addition of these words
becomes very necessary, In coming
times, when increasing demands on
our water, soil and other natural
resources are made, we will be more
and more compelled to resort. to
legislation and bring about a sort of
control over the wuse of those
resources. For example if the use of

2007 14, o
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water in this country for irrigat?a;
factories or domestic purposes js found
to be exorbitant or wasteful compared
to other countries, to prevent such
wasteful usage, you may have to bring
in statutes touching the use of water
in field, factory and house imposing
statutory conditions on such use. I
think the intervention of the state
will become increasingly necessary and
legislation may bave to be brought in
to conserve those natural resources
and such legislation needs protection
from articles 14, 19, etc. From that
point of view, I should urge the hon.
Minister to consider this amendment
favourably.

&Y A¥wE IO ;g o At
W e T T ol ¥ 30 weha
FT HIw7 W @1 § AT 57 Foreay
| Eh 1 33 Y SR g € )
um%qé‘m dmife, W T
N FFE AT i ¢ ged
TCF W1 A9 o feaw § 5w & e
# wroEt i wer $%1 § Sfew ow
ara & wgar MEATE | AF A wAeR
faar § se% aTu § w@ar § e oW
R .., TR R i R
L g wfe ) 8% g o gwfer
W femr @ v g Aumw S
wA gy, 5w 8 wiw § aga
feoqofi aft &, =aorar &

“Forest development would have
to have more and more statutory
backing, because several inslitutions
may have to be created for parti-
cular purposes and these institutions
should have the necessary stalutory
support. Though the existing forest
law covers provisions for reservation
and protection of land locked to
forestry, there is no direction for
making up the areas by the States
in place of areas disforested.”

",’ P .
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gAY TGt AN HRE TFT F4T 8,
T 1920FTE | IFE AT wa-FHTA
fwirere N & Wit Far —
“We have given thought to the
principles which should govern any
revision of forest legislation and we
recommend that there should be an
all India Forest Act indicated by the
Parliament for the sake of unifor-
mity, It should be possible to frame
the Act in such a manner that the
States are free to make subsidiary
ruleg and regulations under the Act
to solve any speclal situations.”

oA €227 ¥ OF §Y § I AR
ggRYarg feoF aredl vy St 51 79
1 %% F2 fagr smar § W 39 9
grar g—fad 15 =% 1 %A
Egaﬁmm frrmx &1 A
ara & oft wrfas W qrEE I Az
gt g1, S W e o ¥
TR T E TE 9AF T A
RIS aregma AT §) e
AT S WU W€ @-Tg qF TwD
ara &, ¥ fevwa 08 & 6 ggrean
FAFTALAEUN IR waw
oo o SrEA fear 78 w16 747 8,
4 aF WY €< 7y gy gt &
qa % F1= Tl T/ | RIA F F
Amy B BT [ ¥ w1 g g,
wTy 370 wfgd fr § 997 g8F FqA
FTF | T GE I FeF AT R 8§,
7EeE-ATE & ag faware gy o
R &, I w1 49 fawgar ar @r
2 1| To §7T wENT ARA, T X
G FOW @ T T FOEr 9T
100 A1 1 ZY AN | APET FTF
I & wrafas @997 /1, FaC W@
feeq wa Afay | tafwy &% dEs
fear §—WT ¥R GWET F AwE
A | wrawr 1920 Fr i o
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facga tasear §, 37 & arz Sza 2
w1 w7 qrw 7Y Foar | st s
7ART T 8, NFTATR w<E gLy &
ag faware qa Hifoed | 3% e
g A ¥ qefenfodt w1 aga qaara
Al R, 5% At Y qz far
wU g § —

In place of words “the Sfate ghall
endeavour”, the words “the State shall
Ppass legislation” may be inserted. You
have said that the State shall make
suitable legislation under Clause 9 and
Clause 8,

fear @ aw = dovaw are o
¢8 ®ra Aff w60 | gafer  mg
ITEY STEWA F FoF o 78i Afaey e
a8 F | qF i E frowrg B
WAEHE F) I&7 @RT 55 |

SHRI NIMBALKAR: Sir, I would
request the Hon'ble Minister to accept
my amendment which is at the end
of the clause. At the end of the Clause
the following may be added:

“in  harmony with nature and
natura] surroundings particularly in
sanctuaries and parks"”.

Sir, I have visited a few sanctuaries
recently and I was rather shocked to
Bee a certain thing in the Bharatpur
sanctuary where buildings were put
up near the sanctuary. It looked as
if some cement concrete building were
required for this sanctuary. The
Minister sitting here, who comes from
that State, would have also noticed
this. Not only that even before
this, the Prime Minister had passed
some remarks about this. She was not
happy to see that the natural sur-
roundings were being treated in this
way, It ig not the way to look after
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the animals. We do not know how to
preserve the nature. But these things
are happ:mlng in our sanctuaries.
T am not saying that this is happening
everywhere. I come from Maharashtra
,and I know about Karnataka also
 where they are looked after very well
Even the structures which are put up
are in barmony with nature, But in
some other places, this does not come
about. That is why I have moved this
amendment. I hope it will be accepted.

SHRI KARTIK ORAON: I am
grateful to Mr. Daga for the sentiments
he expressed towards the tribal people,
My amendment seeks to add a proviso
to clause 10 saying:

“Provided that such an endeavour
shall not go against the interest of,
or is detrimental to the tribal forest
dwellers.”

I made a reference to this when
1 participated in the general discussion
also. Intervening in the debate on
27th October, 1976, the hon, Prime
Minister assured the tribals through
this House that their interests will be
very well looked after. We have no
doubt that she has the greatest
interest in the welfare of the weaker
sections. particularly scheduled tribes,
: Tor wwhom she has evolved a sub-plan,
| which is a moving force for their
:development and shall remain a living
| memory for the tribal community for
all times to come. We are aware of
her interest, but she has to function
through the State Governments who
in some cases may not be able to
understand the letter and spirit of her
designs, To cite an instance, I had
the opportunity of attending the
conference of Chief Ministers on 13th
October. 1976 by the courtesy of the
Home Ministry where there was a
discussion about the sub-plan. When
forest produce was being discussed,
I drew the attention of the Chief
Ministers to a resolution adopted at
the conference of State Ministers in
charge of Backward Classes Welfare
held at Vigyan Bhawan on 19th and
‘20th April, 1975, wherein it was said:

“A tribal should have unfettered
and unqualified right to collect the
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minor forest produce. If there are
any procedural or legal difficulties,
they may be sorted out immediately.
There should be a remunerative
minimum price for each item of
minor forest produce and its market-
ing should be arranged -either
through the department or through
a cooperative society or Corpora=
tion."

One of the Chief Ministers said
that this governmenf had reserved
the forests and taken over the reserved
forests and this question should not
arise, I had to tell him, you might
as well reserve and take over the
tribals! We cannot forget the fact
that the scheduled tribes are being
exploited right, left and centre
because the forests have been reserved,
nobody can get in and the forest
officers and revenue officers are
harassing the tribals to such an extent
which does not see the light of the
day. Therefore, I have moved this
amendment which is very important
because the State Governments are
not fixed in their mind as to the
approach to the welfare of scheduled
tribes so far as.forests are concerned.
T have no objection to the preservation
of wild life, birds, etc., but they should
also look after the interests of
scheduled tribes and see that nothing
is done to deprive them of the facilities
that are tied up with their daily life
in the forests. Therefore, I hope the
minister will accept my amendment,
if he is tribal-minded and believes in
the welfare of the scheduled tribes.
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g% 10 § ord) Wd 1 a0 ¥ OF
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SHRI K. PRADHANI: Mr. Deputy-
Speaker, I support Clause 10 which
proposed the introduction of the new
article 48A jn the Constitution_ I sup-
port it because the development of
forests can help attract good rainfall,
in preventing soil erosion etc. When
we discuss forests and wild life, we
cannot forget the tribals who are
part and parcel of forest life.

I would like to bring to your notice
that the tribalg make their liVelihood
from the forest produce, by shifting
cultivation, cutting forests and also
by killing wild animals. There are
some tribals who are living in the
Andaman who do not know what is
cultivation. They simply live on the
produce of the forests, honey and by
hunting these wild animals. There are
different forest rules in different
States. They do not know them due to
their backwardness and ignorance. I
do not plead that any blank cheque
should be given to them but I feel
that it is necessary that the Govern-
ment should make some lenient laws
for their development, They should
make some alternative arrangements
when these foresy laws are applied to
them,

In different States and especially in
my own State of Orissa where the
forests are reserved, these tribals
cultivated their lands, they were taken
to plains in special cases and are
settled there by giving them some
houses, land, agricultural jmplements,
etc. Now, when we put this article in
this Directive Principle 48A I feel
and apprehend that these forest laws,
which may be enacted in the future,
may be made more stringent and
these laws will just work against the
economic conditions of the tribals re-
garding these forest rules. Therefore,
I would request the hon. Minister to
accept my small amendment where I
have just added one phrase that the
development of forests and wlid life
should be done without any injury to
the tribals.
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According to Article 46 of the Cons-
titution, the State is reseponsible for
the economic and educational develop-
ment of the tribals. When these rules
go against their economic conditions,
Government should make some alter=-
native arrangements to help them and
then apply these forset rules. I request
the hon, Minister to sympathetically
consider my amendment.

SHRIMATI PARVATHI KRISHNAN
(Coimbatore): I would like to support
my colleague Shri Jharkhande Rai I
would like to speak on my amend-
ments Nos. 458 and 459 moved on
behalf of our group.

The first one is very important. To
say that the State shall endeavour
“to protect and improve the environ-
ment” is mnot sufficient. In our
country, the question of environmental
pollution has become very important.
In a country where industries are
growing, this has become a more and
more important jssue. For instance,
the Minister himself comes from
Kerala. He knows what has been
happening in Mavoor; what has been
happening to the Birla Concern,
Gwalior Rayon and the effluents
affecting people; and what has been
happening to the vegetation? What has
been happening to the people who are
living there, because there has been
no protection against environmental
pollution?

You are building day by day new
cement factories. But when the
cement companies are told that it is
necessary for them to have certain
devices in the chimney to stop dust
pollution and so on, they do not do it
because that will affect their profits.
Let us come to Madukkarrai. There is
one of the oldest ACC factories where
wvery good cement is produced. If you
go there you will find layers of dust
which gre like a fog in Delhi in the
winter. This is affecting seriously the
people in that area who develop lung
complications, Have a look at the
streets of Delhi. There is a lot of
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djesel fume about that we have to
consume because your buses are not
being looked after properly; their
maintenance is not attended to there,
Unless legislation is undertaken to
meke it incumbent on the part of the
various transport operators to take
these precautionary safety measures
that are there in the international ex-
perience and in the experience of our
country, all these things will abso-
lutely come to naught.

It is because your environmental
pollution will catch up. About all
those who have been talking about
the wild game sanctuaries that have to
be protected, I say, the sanctuaries
will be there but we will not be there
to enjoy the joys of those sanctuaries
unless you do something about en-
vironmental pollution.

The Prime Minister attended the
U.N. Conference on Environmental
Pollution at Stockholm. She made a
philosophical statement. We support
that, But it js not enoGgh only to
make a philosophical statement. It is
necesseary to take action on this. I do
not know why you are allergic to
these amendments that will help you
to make the legislation effective and
to protect our people and our country
with the same concern of protecting
the trees and protecting the wild
animals in this country.

The second amendment is about
appointing a Standing Committee of
Parliament and of State Legislatures
to keep a watchful eye, a vigilant eye,
on the implementation of the Directive
Principles of the Constitution, Here,
we are discussing an amending Bill
which T am sure we are going to pams
without any amendment unless you
have second thoughts. If this Article
is introduced in the Constitution, that
will make it incumbent on the Parlia-
ment and the Government to take
steps in order to fulfi]l the aspirations
of the people and implement the pro-
mises that have been made to the
people,

i i .
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The hon. Minister, while replying
«<n the question of collective bargain-
ing, said that the Industrial Disputes
Act is there. You can do this and
that. I wish he had something to do
with the Act. May be, before he be-
came the Minister, he appeared
against the workers. I do not kmow
if he had anything to do with the
trade unions or knows the elements
of trade-unionism. WVery often, for
years on end, disputes remain pend-
ing before the Conciliation Officer
because the employer does not turn
up for the conciliation proceedings.
Therefore, in order to make sure
that the employer does not get away
by making use of the loopholes -in
the law, and he is brought to book,
we want this amendment. It is no
good saying to the workers, *“You
have got this right or that right”
‘Take away the rightg that you have
given to the employer in order to
implement and safeguard the rights
of the workers,

With this end in view, we have
suggested that there should be a
Standing
and of State Legislatures in order to

see that there are po distortions, no’

excesses, no curtailment of the rights
of the wrokerg and also to see that
Kumbhakaran in the form of the
Government is woken up from time
to time, Otherwise, you just pass a
Bill and then go to sleep. Who is to
wake you up? Let us have a Stand-
ing Committee of Parliament which
will sound the cymbols and wake up
the Government to do the job. Only
empty promises, philosophical state-
ments and lectures are not going to
help the people and this country to
go forwarg towards gocialism angd to
help our country to overcome po-
wverty, ignorance and ills that have
arisen after years of colonial domi-
nation. Even after 27 years of In-
dependence, the experience of our
Parliamentary democracy has shown
that Parliament has got to be vigi-
Jant on the Directive Principles of
‘the Constitution and that we should
know what §s happening. )

Committee of Parliament -
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Take, for example, land reforms.
We were told that the land reforms
measures would be completed within
one year. What has happened? It is
not only the courts that are coming in
the way; it is not only the vested
interests that are coming in the way.
There is something in legislation also
that has to be lookeq into, The actions
of the bureaucracy and the executive
have to be supervised. You made a
promise to the public that in one
year, the land will belong to the
tiller. One year has gone by. No-
thing has happened. So, we want to
make sure that jn future, the promi-
ses made by the Government will be
translated into action and not remain
just in the empty air combining with
environmental pollution.

DR. V. A. SEYID MUHAMMAD:
Certain amendments have been moved
to Clause 10. I shall try to reply to
some of them briefly and, as all of
them converge on certain points, I
E“ not have to deal with each of

em.,

Regarding the comments which
were made, while moving her amend-
ments Mrs, Parvati Krishnan used a
number of adjectives. Since adjec-
tives are not relevant for the purpose
of a legal proposition, I ignore them.

Secondly she raiseq g question or,
rather made a statement that I have
ppeared for employers, Records are
there but I do not desire to bring
those records before her party to
get a certificate that I am a progres-
sive.

Coming to the points raised, the
the point was made by Mr. Daga
that the expression ‘endeavour’ should
be substituted by ‘legislation’. But
actually that word iz much wider
than the expression ‘legislation' be-
cause it includes legislation ag well
as any other steps which the Govern-
ment may take. It is not confined to
only one step which the Government
may take, namely legislation; they
may have to take executive action
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and various other measures.
So, this is a wider expression and I
don’t think it is necessary to confine
it only to legislation.

Regarding the apprehension raised
about the after effects or bad effects
which will follow improvement in
forestry and other wild life, the Prime
Minister, while intervening yester-
day, removed those apprehensions
and explained that there is po need
for such apprehensions, On the other
hand, the Prime Minister said that
the improvement of wild-life and
forests will genuinely lead to
a betterment of the conditions of the
tribal people, So, in view of assur-
ance given by her, 1 don't think I
need give any other assurance.

Another suggestion has been made
by Mr. Nimbalkar. He said that when
he visited the Bharatpur sanctuary,
bhe found certain buildings cons-
tructed all round. But we have the
expression ‘environment and wild-
life’. So, that will cover the sanc-
tuaries and similar things It is not
necessary to say in detail in the
Directive Principles that buildings
should not be constructed and various
other things will pot be done. The
general mandate to the States will
include al] these things.

DR. HENRY AUSTIN (Ernaku-
lam): The hon. Minister knows that
in his own constitvency all kinds of
chemical products etc. are causing a
great ecological problem particularly
those thrown out by industries to the
Marine life. There should be provi-
sgion to stop this,

DR. V. A. SEYID MUHAMMAD:
Regarding the amendment which has
been brought by the CPI, jmprove-
ment of the environment is already
there and the ‘endeavour’ to improve
the environment. So it is not
necessary to explain it further. The
details will be worked out by the ap-
ypropriate legislation,
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MR. DEPUTY-SPEAKER: Order.
You cannot participate in this way.
That stage is over, Those who had
moved their amendmen's hag made
their submissions and the Minister has
replied. You cannot just get up
and start making a speach, There is
a certain procedure., If you go on in
this way, it will be difficclt. We are
already very much behind the sche-:
dule. You have put the question; you
!mVe made the point about safeguard-
ing the interests of the tribals who
live in forests, The Minister may
reply, if he wants.

DR, V. A, SEYID MUHAMMAD: I
have already replied to that. Yester-
day when the Prime Min#ster interven_
ed, she assured the house, when a si-
milar question was raised, that there
was nothing to be apprehended about
the after-effects of the improvement
of forests and wild life. She has given
&n assurance about that, She has slso
said that forests and wild life will
necessarily lead to better conditions for
tribal peeple. (Interruptions)
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SHRIMAT] PARVATI KRISH-
hAN. ‘What about the Standing Com-
mittee of Members of Parliament to
review the progress of implementation
of the Directive Principles? It will
strengthen the democratic process.
(Interruptions)

MR. DEPUTY-SPEAKER: Every-
body cannot speak in this way, I
have closed it. If he wants to give
mny reply, he can. If he does not
want to, then I cannot compel® him.

We go on to Clause 11,

Clause 11
(Insertion of mnew Part
IVA—Fundamental Duties)

SHRI BIBHUTI MISHRA: I beg to
move:

Page 4,—
after line 24, insert—

“(ff) to observe celibacy in the
interest of family planning and
to abstain from excessive con-
sumption of alcohol;” (4)

SARDAR SWARAN SINGH SO-
KHI: I beg to move:
Page 4—
after line 33, insert—

“(k) to have limited property
rights;

(1) to have compulsory mili-
tary training;
(m) to have ceiling on expen-
diture.” (6)
Page 4— -
after line 33, insert—

«(2) Viclation of any funda-
mental duty shall be punishable
under the Indian Penal Code.”

(29)
SHRI B. R. SHUKLA: I beg fto
move: B L
Page 44— h

omit lines 13 and 14. (46)

Page 4, lines 26 angd 27—

omit “and to have compassion for
living creatures”, (52)

Page 4, line 30,—

omit “and to abjure violence™.
(55)

Page 4,—

for lines 13 and 14, substitute—

“(b) to adhere to and observe
the principle of purity of means:
as well as the purity of end in
his social, political and economic-
dealing;” (83)

SHRI BIBHUTI MISHRA: I heg_
to move: I
Page 4,—

after line 33, insert—

“Special duty of holders of
public offices—51B. It shall be
the special duty of every mem-
ber of the Council of Ministers
either of the Union or of the
States, and every person holding
an office under the Government
or every member or office bearer
of any public institution to pro-
tect and safeguarq interests of
the country and abstain from
doing anything which jeopardises
or is likely to jeopardise the eco-
nomie, social or political interests
of the country in any manner
whatsoever,

51C. It shall also be the duty
of every member of the Council
of Ministerg and every officer of
the Government responsible for-
taking decisions in matters re-
lating to policy of the Govern-
ment or internal administration
of the Government or Depart-
ments to abstain from consuming
alechol jn any public place whe-
ther called as such or private™
(84) . . "
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SHRI S. N. MISRA: I beg to move:
Page 4—
after line 10, insert—

“(a) irrespective of caste, creed,
sreliglon or sex to participate in
-secular PRAYER which shall be
recited ip all educational institu-
tions, public meetings and pub-
lic places;

(b) holding a public office, in
‘public services, in politics, or ad-
ministration to observe absolute
PURITY and to that end publicly
declare his assets after the pass-
ing of the Constitution (Forty-
Fourth Amendment) Act 1876
ang shall continue to declare his
.assets publicly every half yearly;

(c) to ensure absolute PEACE
-and it shall be his duty to im-
‘mediately report any likelihood
-of breach of peace;

(d) to ensure fullest PARITY
in all Government services, pub-
lic undertakings and in public
-employments and in political en-
:gagements and he shall not in any
manner indulge jn nepotism, fa-

vouritism on any account;

(e) in every position to dg his
‘best to further PRODUCTION
and he shall not in any manner
hamper or disturb by any act
directly or indirectly to affect
PRODUCTION;

() to respect family planning;”
(172)

‘DR, KAILAS: I beg to move:
Page 4,—

after line 33, insert—

“(k) to promote and practise
family planning transcending any
religious feelings for the quick
development of the country as a
~wwhole,” (217)
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SHRI ARJUN SETHI: | beg to

move:

Page 4, line 30,—
after “violence" insert—

“and to abjure casteism in all
forms” (225)

SHRI M. C, DAGA: I beg to more:
Page 4,—
after line 33, insert—

“(b) to cast a vote at the time
of election if the law permits”
(238)

SHRI K. SURYANARAYANA:. I

beg to move:

Page 4—
after line 33, insert—

“51B, Failure to discharge the
above fundamenta]l duties, and
actions in violation of these duties
shall be punishable under the
Indian Penal Code, as may be
amended for this purpose.” (239)

SHR] MD. JAMILURRAHMAN: I

beg to move:

Page 4, line 15—
after “sovereignty” insert—

“, dignity” (295)

Page 4, ling 24—
add at the end—

“ heritage and culture of the
minority” (296)

Page 4,—
after line 33, insert—

“(k) to pay taxes according to
law.” (297)

Page 4—
after line 33, insert—

“Provided that wviolation of any
of the fundamental duties shall be
punishable under the Indian Penal
Code.” (298)
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SHRI EBRAHIM SULAIMAN SAIT:
1 beg to move:

Page 4, line 22—

for “Women” substitute “indivi-
duals”. (306)

SHRI O, V. ALAGESAN: I beg to
move :

FPage 4, line 20,—

after “religious,” insert “Caste”
(321)
Page 4, line 23—

after “our” insert “ancient and"
u22)

SHRI M. C. DAGA: I beg to move:
Page 4, line 11,—

omit ‘ideals and’ (336)
Page 4.—

after line 33 insert—

“(k) to follow the national
policy on family planning.” (337)

SHRI K. NARAYANA RAO: I beg
tn move:

Page 4, lines 19 and 20,—
for “brotherhood™  substitute
“fraternity”. (351)

SHRI EBRAHIM SULAIMAN SAIT:
I beg to move:

Page 4—
after line 33, insert—

“(k) to avoid any interference

in any religion or faith in the

i country and to assist and

cooperate in protection of per.

sonal laws of different religious
entities,” (853)

az.

SHRI K. NARAYANA RAO:
to move: £ e

Page 4,—
after line 33, insert—
“51B. It ghal] be duty of every
foreigner in India—

(a) to respect the Constitu-
tion, the laws, the National

Flag and the National Anthem
of India;

(b) _,to respect the sovereignty, .
unity and integrity of India-
and ’

gc} to resolve against spying,
sabotage and  smugpling "
(354) e

SHRI KARTIK ORAON: : -
move. : I beg to

Page 4, line 17—
after “country” insert—
": Lfnder.go compulsory military
training for two years at the

age of eighteen or on completion
of education™ (380)

Page 4, line 20,—

after “religious,” insert “racial™
(381)

Page 4, line 21,—

after “linguistic” insert “ caste” "
(382)

Page 4, line 23—

after “composite” insert “and
ancient” (383)

Page 4, lines 25 and 26,—

after “4ncluding™ insert “hills,”
(384)

Page 4, line 26—

after “wild life,” insert “mineral
and forest wealth” (385)
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:{Shri Kartik Oranon]
Page 4, line 31,—

after ‘“excellence”
perfection” (386)

ingert “and

Page 4,—
after line 33, insert—

“(k) to protect and promote
the interest of the weaker
sections of the society and
refrain from exploiting them in
any form.” (387)

SHRI JAMBUWANT DHOTE: I beg
“{o move:

Prige 4, line 9,—

Y for “FUNDAMENTAL DUTIES"

3 / substitute—

“FUNDAMENTAL DUTIES

OF A CITIZEN AND A
FAMILY" (403)

Fage 4,—

for lines 11 to 33, substitute—

D

“(a) to use swadeshi and

indigenously manufactured goods
only;

(b) to undergo military train-
ing in the armed forces for one
Yyear in case of a student/youth
who attains the age of seventeen
years;

(c) to learn how to read, write
and speak ‘Hindustani' language;

(d) not to keep more than one
house for one family;

(e) not to have either in cash
-or in a bank (Indian or foreign)
an amount exceeding Rs. 25,000;

(f) not to keep cash, jewellery,
gold, silver, diamonds, pearls,
‘jewels etc., in safe deposit vault
either in his mame or in the
name of a member of hig family,

(g) not to keep gold exceeding
ten tolas in the form of orna-

ments or in any other form in
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case of a female and not to wear
any ornaments made of gold in
case of a male;

(h) to surrender to the Gov-
ernment cash, gold and jewel-
lery in excess of the ceilings;

(i) to transfer immovable pro-
perty exceeding the ceiling to
the Government through a
testament or any other instru-
ment;

(i) to adjure vice;

(k) to consider his foremost
duty to build a clean, perfect
and ideal character while trans-
lating into practice the afore-
said ten duties of a citizen and
family." (404)

SHRI PRIYA RANJAN DAS
MUNSI: I beg to move:
Pa;e 4,—

/ajwr line 33 insert—
\ ‘ “(k) to get pass marks in the

history of nationa] struggle for
independence in respective stages
and volumes as specified by the
legislation or guidelines of the
Education Ministry, in all aca
demic examination and in all
faculiies from minor to graduate
degree and in all competitive ex-

aminationg like PSC, UPSC and
IAS;
(1) to set compulsory military

~training in school and college level
for able youngmen;

(m) to get compulsory physical

culture and sporis in all
spheregs of the youth and stu-
dents.” (409)

SHRI DINESH CHANDRA GOS-
WAMI: I beg to move:

Page 4, line 21,—

after “sectional” insert “,
and community” (431)

caste
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SHRI CHIRANJIB JHA: I beg to 1500 bri.

Sriowe: ot frgfir fwt : ST oY,
i Page 4,— €% GWAER AN F  wA A quEa
for lines 13 and 14 substitute— wraT € @ § wredew qEN w1

* " “(b) to cherish the noble ideals s g 1ot A gg s FT a7

. “which inspired our national strug-
! gle for freedom and while trans- sareT g9 fFar Q@ ¥, & aw@

lating them in practice always e ra
adopt the path of truth and non- ,a' T & @ T ﬁm @
violence which was the sacred and Fu g9 Bt e qma & S
fundamental mode of our national

struggle;” (439) W od@, IR @ AWl & 3§
w g T w1 qary fear v, fawd
SHRI INDRAJIT GUPTA: I beg to wg et 4 ol @ et o)

move:
Page 4— eAifag §% woq qaeT ¥ F@r & -
. . Page 4— e
after line 33, insert— after line 24 insert—
“(k) to respect the dignity of n{#) to nbserjve ‘ct’-libaCy m the
labour and the democratic rights interest of family planning and

to abstain from excessive con-

of the toiling people.,” (460) A
sumption of alcohol.”

SHRI SHANKAR DAYAL SINGH: B -
1 beg to move.. T # A gafer gor $fag @
Page 4, line 12,— W e grow A @m, e
GETYR A% WERigH g @A

ufter “Flag” insert “, national lan- Eﬂf{ﬁ |
Euage” (510)
Page 4, line 18,— - o N ¥ ?_:“? ﬂqw? ?,1
T899 § — 4 84 WA=HZ F' AET-

add at the end—

4
" P 4—
“and to be prepared for any\./ - Tage

service and sacrifice” (511) . after line 33, insert—
R “special 51B. It shall be the special duty
EAgs % Mo 558 duty  of every member of the Council
w I . of of Ministers either of the Union
after “transcending” insert ‘caste,” ylders or of the States, and every per-
) of son holding an office under the
public Government or every member
Page 4, line 26— offices or office bearer of any public
institution to protect and safe-
after “lakes,” insert “birds,” (513) guard interests of the country
ang abstain from doing anything
Page 4, line 26— which jeopardises or is likely to
) jeopardige the economic, social,
after “scientific temper,” inseré— or political interests of the cotm-

“cultural decorum,” (514) try ih any manner whatsoever.
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o fagfr faq

§1C. It shall also be the duty of
every member of the Council
of Ministers and every officer of
the Government responsible for
taking decisions in matters re-
lating to policy of the Govern-
ment or internal administration
of the Government or Depart-
ments to abstain from consum-
ing alecohol in any public place
whether calleq as such or pri-
vate”,

Tigar § & @ W e
fEAl ®Y SETT FL ) T FAEAT
1% oF Ter g - e Gfwe
FT agd SATET WK A4 gEr
F W= OF qACEE by
|mut'm$nsr%"r
T oT @I &, waa 9 9%
AT A7 HiEeAT  emitAw
# wHEAT TEEY A gE T EHT A
T @ W FHT ¥ IF %)
gF AR www A <@ §, W St
¥ wraw ¥ @R aret ¥ fa@ OET-
IMFX FN TAGTA @ qT, T AN
FEOHR AKX I 11 AW W
g1 siar qi, feq ¥ aged @ oF
mlaw?-ﬂﬂﬁiaf’rﬁﬁwﬁ
F OF TAG @A 47| THied
ag § 5 owa g aWl &
ES T A W@ § oA 9%
I@ﬁaﬁsﬁt@rﬁﬁlw
F@IT 55 41d F o0 F W
fr fr 3 dfame fafseee aiT st
T & waeEIL g, @t afewgs TR
w1 FIF FLR E, T W & weefe
o Fraefs § @@ a1 gW W 39
qET wEgAT &1 XA Het WA &,
¥g M @ g WY g ¥g I, I
SR AT g it a1 gv W a1 #%
i Afer & wm A A oA &

o S
4 v 5,

1

a mgj-ﬂr
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ford fare 7 g f ot o a1 fafiree
&9 791, qg Fgia W araeafy &
L, A FH R A QT
wfrd & aga § f5 atwigg ©
M X | oF AT g4 qFI T 3w
*F gar  wedl ¥ qowm oML E
o feat F ¥ fag difer g€
gL @ oy o gw AWt 4 ane
g7 | fee 3m & aw o frae v
F a1 ¥ ag gurAfeT 3w Faaar
TE w1 gWT IR Tg wgw g fr
sa w9 g fefema & sgh &

T|@ F FEQ AT - ¥ g
7T ifr faefug} #1 gamd, st =&
& 5% FT T SAR A I FhwA
ﬁzr g g § T sdRowe #
I ¥ fag ffma Qe wtfed fr
ﬁ ‘aﬁﬁfﬁ_ﬂﬁ “gAr F‘Tf@ﬂ'
T PA #1 FE-wT §EES § ag
AT wifgd 1 wTR fedtsmm &
feg @1 A & dfam i ggdhw e
@ e sw ¥ feg w8 W
s1r fudiome & g # F1 area A
£ AY< =T 9@ FYE 99T FW KT
g ot ofregs G ®® § IF &
T35 ¥ faf % ool § AT T@ga

a’—ﬁq

ML arg § fafreed ¥ fod oY
g8 €1 & fafaeed w1 M &%
;AT 7 yfem & 7@ FarAT smar
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LRI G L B L
THF ¥ &) whE A T W
g fr fafmcd 5 folt ot g7d8tsr @FY
arfgd o 9771 42 aar <% 5 39 %
wOFW ogTR E WA q IR
woft  sgdw g A ¥
ST T FAT AY AEEm F woerier
witng A v | gafed & sgm
fr q1a 2 fafemz & fa7 @@
wifgd 1

o e (aeaf  ferw) e
W s ¥ ot s & 9
W At § 1 wwawarfadt @
q geer WT gii4 war T AwE
g Tw ¥ A’ Wi €|

wt feyfe faq : =10 a7 ==
qd Ter fear @i 7a & @o ¥
qri wTF 1§ qwAa ¥ WO d
Hifare g 1 w0 qF e A MO

WMo waww : & a1 ¥ qE BT AT
fr wat WY 33 A WTR ¢ %00 @ F
qa aqmr €1

ot fegfe firm ;5T ATy wwT
§ WIT I F qrA GRS wrdr §
WX ¥ T AT I F g9 F @A
EiosT gy Hawa € 3 fa
Jwafsqi & BA § ag arFa A
g1 wrrgw ara w1 anfAg f§ o=
fafreer # woerd wEET § AR
g T3 WEE ¥ agT wF
zafeg & wgar gfF ¥7 & fad WY
e Qe gAr Afed 1 IW
fadaws & awa a1 w1 waE
afiqg 7, Fgd Ta A A AT IAF
gy 7 gae a0 § At § o
wgeT Trgar g fip @Ay ¥ Y IT FT
% % WS WY woqw AwgT 1 e
W fest atw #t w7 8@ A

Amdt.)) Bill 130

g T R IO WS ¥ W@
g1 W@ W St wE ma
W T IW A WAT IT AT AT
wH G ww wR A F far @
At w @ Ear whaat & fag «r
W | 7 AW Far & gAf@AT § e
mArEy F & oA & ora F wofws
& gtz wfss & T ¥ 9@ T o
T A, T FFG § | INOAqEA A
TGRS Y Fade A Afeg o T
FIIE qIX FTT GHid FT qrize,
dew-reqrse 1fensi o dfrgmm #
o feérama ¥ faq wsriea g1
frRag @ RE sSTI@TaTId
aYer s sfaat & faa @ T T )
# q7q #Y 7019 {5 740 F wow w7
fret & 9 # T g AT 4T AR
UL FIX FT 94T Ag¥ AT qT, &7 A
T & 71T A ot Fraw g 9, 9@
o G HAF #1 FAAE ¥ F1z foaAv
STar 91 1 J8 gArdr gfeewa iwde
feet € | 57 T 7 A0 wEw ghwar
i e gar & 7T A Q51 warA §f Frae
&1 gary arga W MI ¥ o F
THTAFST MEs w1 A9 "/ fHas
WEITF FT ATA FIT AT wrar ! F
AT 3w FE 4 gefag & =g
fiF e At AT gHEHE EAFIFTA |
T & AT w3 AY forar § v g@w e e
g wYA, ar ¥ 3o g FEAT 1 g7 By
ST FT BATT ATAAT T Q15 T, THAT
St & ‘gi'wg foar, A g w0 o |0
Tg faar aY W' & &F 1 sfFw g
g ¥4 § 5 g7 wadt ama Tg
gATt ®rat TRa & fr a9 99 &7
# sgar g fic fafreei #Y a7@ & ag7
TeAT gt & | wTr A JA FAHT
FT qrar gufay 7@t gt @ & fF fafazex
T g Amga 0 ... (EEIA) ..
3 =rgar g f Me e R EH §©
W w1 1



131

woC e fmm (sradrege) -

et effmz area, {9 wiEHe RURIHIA
Fhn Fa d AT A7 #
dres 33 F AT 4 SIS AT | T/ 9T
wgAT F1a AT 92 § fF wet qv AgE A
Feqi 7 w1 g v wradf gt s
T AMRT | gAT T garhas w7
FY are A4 gy a1 gH a7 A a
gt &Y ifen | R o AETET AT
oA IT g9 & Afew & faw oA
1 zafay i wireiz § fr qEd o
wifem gir =rfes | gafag Fwr gam
& f5 W% g sz v qre faaEe

Fifam M7 st Temr 7 fafae a7
T #ifaw A 1 7§ A s g
g @¥qefea w1, Al &1 T
faare & 72 fasg 1 wqa <@ Fr@ 0
Oy ATl v ok g W T g
Sz fafudz qel asz” @1 Waa
AICETRT AT |

gg #r Ferw @ fafad §T=rq"'/

F At ¥ ower &) WS ¥ WA
#aaqa § @ famdr w1 2Fer & st
|ifeq | wiEt & & ar el 6 Y, e
wefeqt #1 7z 2f57 oAt F @A
ol AR | g1 TS AT H g
TR AEE AT F 1 B Aew &
few: & fag 7g 2fi7 aza 7&d &)
5 BT QA 1T § A1 HIT@T a1
ga Zfm H Ao g 1 wq 98 @ AT
A3 WE BT IF ) F oy ANF
TrATEAT w fgo o fafadt # £faq
g ot FAr £ wraw dac Frar
fo gar ¥ faled & o fraq T=or
g1 € | THT BI4T QAT F 957 05
T a=rT A AT § 1 T & TEr
ST ¥ faw mheds 4 &)

A ST §F wF T TN AT
ara F faw wgr & 1 97 a1 AT

/
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2% & Fymar wrar ad v # fr 7oA

o A F g A &

fedl /Y gHra o7 wFT D= ¥ A2

AR g ¥ Ay § Wi wrary AwT S

o &1 F F ATE] ®IF Ar4T W

F 1 ZaFT FAT AT gHRIATA T A

T2AT § | TAFT AIT BIT A0 1T WA@Y

9371 § Fgifw B Wi F1 TREAITT
F4 9 7 /AR AS 30 1 30

7g difwa 707 03 ThT7 a37 A=

g1 wa =R AFA9A F1 7@ Afag

a1 wraT 7 Y 2 d {ifwa, G 7 famar
far § @F FW@ ¥ wziiadz &
g a7 F fesdr g qar @9 FT W
# ot gmiv waddr wifwfmas: w1 @
FEZFLIH & | TACIAPATITF
T ATFEIAT A& G5 © FTowagfeaw

wnE )

29T wazizHggsAd AN
[T H TR § -

“Violation of any fundamental
duty shall be punishakle under the
Indian Penal Code.”

T} AGY 3T ¥ FT gAET
ZFC | AR AN FE AZTEMA |
G AT AR YAF AT | TR T @ 72
% fm wagm A graR & f /w174y
DA ARG FAGR A9 AT 97
AT T FAX AT 39 JTANA R @ 1
F A& W G T A7 1 TF ;7§ A
FHET Y FAS F IT AT F 399 FqE
TR FLIOA IRE | FRHET (G0
EECEIEC TS

“So far as their enforcement is
concerned, in the first stage I think
the people should get accustomed to
understand that they are their
duties. After some time a stage in
our evolution might be reached
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when it may be necessary even to
have potential provision to punish
any delinguent who fails to observe
the duties.” .

This is what has been mentioned in
Swuan Singh Committee's Report.

mATNw I fm eF =
faa § gar o w&d g1 7 A9
F1 =58 27 o afeg wie =
FW ¥ Trgw aw Ag0 FeAr =g |

I geTa It 9¢ 72 & Fe gasl g
AT w3 g | oAt a9t 9eIE
ST ot 98 ? {fw qroer gaer I
TR A AT 7 @ 7@ roFT T30
T E I N eEmm AR E §
IR PR TZIAIZ1ET #
¥ B WA WY A § g GF W
frard oY @8 3@ & P @ =
aF AT A S w4 @i a7 T
ST T &0 W AT o A |
Taciat fora a@ ¥ 91 ¥ weer 2
A v W wrow) ag W s ¥R
O EREY T I | AR AW A

A g/ T wre fawee AT

SHRI B. R, SHUKLA (Babhraich):
Bir, uptill now there has been a sharp
and wide controversy over directive
principles and fundamental rights. By
incorporating a new chapter prescrib-
ing fundamental dutieg of a citizen we
are going to add further confusion to
‘the already complex and complicated
document which is our constitution, I
have my own misgivings and reserva-
tions aboui the efficacy, utility and
relevance of these fundamental duties.
‘But in deference to the wishes of the
majority of the members of this
august House I shall confine my re.
marks to only a few of the duties.

Now, a duty which is provided
amnder sub-clause (b) says that it is
duty 1o cherish and follow the noble
ideals which inspired our national
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struggle for freedom. We know that
there were some conflicting ideals
which inspired our freedom struggle
at different stages. Violence was re-
sorted to by Chandrashekhar Azad as
wel] as Bhagat Singh and other per-
sons. It was Mahatma Gandhi who
gave a new turn to the struggle by
mtroducing the principle of nonviolence
for attainment of swaraj. Now, if we
adopt this as a duty for the citizen. it
should be very confusing. Therefcre,
my amendment is brought forwarc to
make it clear. I have said that for
Inies 13 and 14 we may substitule
‘(b) to adhere to and observe the prin-
ciple of purity of means as well as the
purity of end in his social, political
and economic dealing’. Gandhiji has
made his unique contribution to ihe
social and political philosophy of the
world by insisting on purity of means
as well as purity of ends. Before
Mahatma Gandhi came on the scene
the philosophy all over the world, in
every religion, in every clime, in every
country, was that the end justified the
means. Mahatma Gandhi gave a new
emphasis on the purity of means.
If we adopt this principle of purity of
means and as well as that of ends of
the founding-fathers of the nation,
not founding-fathers of the constitu-
tion, in our daily walk of life, in our
economic deslings, in our social deal-
ings, in our political dealings,—if we
scrupulously observe  this purity of
means, many of the evils which we
see will be minimised, if not abolizh-
ed altogether.

Coming to another duty, the duty
is prescribed to have compassion for
all living creatures. We know that rats,
insects and pests are destroying our
crops which are vital for our lives.
Elaborate rules, elaborate procedures
and elaborate means are adopted in
order to boost up the agricultural pro-
duction. How can the adoption of duty
of showing compassion for all living
beings help this? Therefore, my sub-
mission is that such types of religious
and pseudo-ethnic jargons should not
be introduced in prescribing the duty
of a citizen.



135 Constitution (Forty-fourth OCTOBER 29, 1976

[Shri B. R. Shukla]

Then, Sir, coming to sub-clause (i),
it is gought to be provided that ‘it
shall be the duty of a citizen to safe-
guard public property and to abjure
vicience 7’ I agree that it is the duty
of every citizen to safeguard public
property, But, in safeguarding the
public property, sometimes violence
becomes necessary. It is one of the
means by which the destruction to
property can be put an end to. But,
to use force, physical force, for the
protection of property, for the pro-
tection of lives is justified under the
IP.C.

Here we are introducing that ‘it
shall be the duty of a citizen to safe-
guard public property as well as to
abjure violence' Therefore, my sub-
mission is that if you cannot avoid the
incorporation of these duties in the
Constitution itself, at least we should
try to make it as clear and rational
as possible,

SHRI S. N. MISHRA: Mr. Deputy-
Speaker, Sir, I rise with a very heavy
heart to move my amendment
No. 172 to the proposed Art.
51 relating to the fundamental
duties. I say heavy heart because the
way the amendments are treated, I
am certain, rather convinced that,
even just, reasonable, proper amend-
ments and those in the larger interest
of the citizens are never being accept-
ed when they are inconvenient to the
Administration and the Executive. To-
day ag never before even when we
were slaves in bondage of the British
or, during the period of Independent
India, the bureaucrats are in much
greater power ang it is they and they
alone who shape all our destiny, on
the touchstone, that they should never
be touched or affected. Each one of us
here since long even yesterday has
been condemning the bureaucrats but
the pity is that each one of us includ-
ing our hon. Minister has ignoreq their
plans and continued to fall into their
net what to talk of our unfortunate
brethren in the Lok Sabha or Rajya
Sabha. The bills are framed by their
fraternity and my experience of this
House is that our hon. Ministers have
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to go by their advice and it is difficult
to introduce any changes in the Bill
without their briefing or consultation.
I can rise and say that whatever may
be the motive of our condemning the
the judiciary and calling them a few
generations behind, I can emphati-
cally assert that by our condemnation
of our independent judiciary, we are
putting our democracy to ridicule
and dragging it back to slavery and
black days.

Democracy can only be built and
sustain its existence on three wings—
Legislature, Executive and Judiciary—
and one cannot be treated as the
grandfather and the other as the
grandson. The Principle of checks and
balances hds to ‘exist even if a farce
of democracy hag to be maintained.

The true test of .what I say is that
when the Parliament is supreme to
legislate and the executive on that
basis, search everybody, ask for correct
disclosures of wealth and cry for cutt-
ing the rich and making them poorer
for the poorer on principles of parity,
why not those who man the executive,
those who direct the execufive, see
the golden rule of believing in the
fundamental principles, Prayer, Purity,
Peace, Parity and Production which I
called out from the teaching of our
sages and Mahatma Gandhi? The
reason is obvious—‘shall Caesar's wie
now cease to be above suspicion ? If
the Government or the bureaucrats
who are in full command to-day are
not prepared to accept my amend-
ments, I shall have no regret but the
inevitable presumption shall be that
these amendments are most inconve=
nient to them. If these amendments
are allowed, how can they make hay
when the sun shines, how can they
build palaces, grab lands and a mass
unaccounted wealth and pocket all the
privileges themselves? There can be
no dispute that the Urban Ceiling was
introduced for the benefit of the poor.
But the UP Government, at the in-
stance of these very bureaucrats, not
the judiciary, have notified that the
surplug land shall go first to Gov
ernment servants.
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Though I have expressed myself in
very strong terms, I am sure that only
the clauses which are wishful think-
ing would be accepted as fundamental
duties and not what I have proposed.
If the fundamental duties proposed by
me had existed, the excellent 20 point
programme of our dynamic Prime
Minister would have brought heaven
on earth and we would have had the
Ram Rajya of Mahatma Gandhi. Poste-
rity will judge whether the executive
or the judiciary has stood in the way
of the proper implementation of this
programme.

May 1 just repeat my amendment?

“(a) irrespective of caste, creed,
religion or sex to participate in
secular PRAYER which shall be
recited in all educational institutions,
public meetings and public places;

(b) hoding a public office, in
public services, in politics or admini-
stration to observe absolute PURITY
and to that end publicly declare his
assets after the passing of the Con-
stitution (Forty-Fourth Amendment)
Act, 1976, and shall continue to de-
clare his assets publicly every half
yearly;

(¢) to ensure absolute PEACE and
it shall be his duty to immediately
report any likelihood of breach of
peace;

(d) to ensure fullest PARITY in
all Government services, public
undertakings and in public employ-
ments and in political engagements
and he shall not in any manner in-
dulge in nepotism, favouritism or
any account;

(e) in every position to do his
best to further PRODUCTION and
he shall not in any manner hamper
or disturb by any act directly or in-
directly to affect PRODUCTION;

(f) to respect family planning.”
Before 1 conclude, I would beg of

my brothers here and the hon, Mini-
ster of Law to accept this amendment
at least once ignoring the usual way.
1 press my amendment.

S0 WWW : JUETT WFIA, §H
werHes gqee 9 fa=ume #¢ ) £
gET A ARy 51 % (v) & (9) a=
5% sy fad & faad art ¥ a8 #ar
mw; & 5 war ¥ o wde g
¥ orq g7 W Y 9¢aT § q1 T9H 4TS
st wrar ¢ 5 =afew &) 997 sfw
T TG AT ER0 wyiq Fwvex fwt
F aarg ¥ =@ for sTaT)

fazd 30 oFf & wAWT ¥ 77 A%
fag grar & f5 w3 a9 T s
FAT IBT TFAT & TEA(F IAH IV
SFETAT AR TE G UL IATEN F & H
2w ¥ Aar 3% S gETC AW Y, A
FAEI AT FEA ) W wAEW AW
Froffoagist 2@y E A ew 20947
FRwT AT 5T FEET F A H
araa § AT R § aurVATE FY FAOAT
FCT § aY gF 9 Araar wfey v gw
wfaeltcnfr geva e &1 Wi
et & faifa sc§ o7 7g wa=1
# faar s @t 3w § O gew A7
SALEY T AEI-HET AE F FTERT E
ofar frgten * Frdw 9T a9wr 7
@12, A ®) TT-TWAT FT, AT
SR 3FT AT T T @ @ g,
a7 W9 qH § TN | T 7T TAF
safeT &1 wosw g ar vfare ey
awaar & FEi=a g fas s @
gt ¢ 5 7 &1 wear faas
T+ T JW T AT qT qHA

At fagfa fms 7 ag i 7= @1,
o1 et S weT w3, fF FAEEYr AT
qIHA FCT AT | §X 99 wedl &
MR A 47 ST L g7 7 7% ofew
maws 7 & O e 2w 4 gafs
FAT § 9 W F AT w7 AT
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[re #wre)

wzrt w1t I1fEq | ga% Fad ag arawT
fromg fr gaaw & (F) 1w 72
T Ik | 98 § @we gar g fw &
FIT AT § |
Page 4—
after line 33, insert—

“{(k) to promote and practise
family planning transcending any
religious feelings for the quick
development of the country as a
whole.” .

we o8 (%) de far sEAmwar &
gar " g B gw 3w 3 amw o
faa @t @ $)fir v g € S
et caTiaT #7 TEAT WY agT ATAwE
&1 WY g 29 awaar el T
STIIAHAT &Y a1 Zq TS &Y 10, 15
T F A% gerdr WY ST qFAT & |

T Seniey ITAT T MR T
oz g7 faww ®Y amreast w1 oW
IR ¥ FATL T4 KT, AT F@ FO
amfee &= T ¥w F faow o wew
#i, 77 Fwsy &1 A9 grn fF af@r
¥ F==1 3t g6 §ifaw W WM F
af gt oF =ufeq F1 sy &, faae
I & frem =@ & o w@n
g Fr welt wgem g9 1 *7 oA w@EY
XT gEE A F |

A7 A wAEAY a9 g TG &
WIS TR A TS TG Y A T
FAdEqT qIfFET & AAETC &) FET T
wER 9§ 9g S0 @1 & )| TR
werdewr TN F wfas F@ @
fret wr afga T S arar 1 FYE Y
aafer g7 9X "l 7@ Fom e

7z ughr Aifa &)
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A d23, S QHo UHo fs,
a7 wew % §9 gOfogT wmefenrw
7T %7 W OF & #7 Fax iy w1
S o §)1 I g A ar fE
sa 3o 77 wr feafar § i g,
TR A A wife T FT R E

I AW A I W W I g
Tg FALt B Era-faoeolt w1k § W
¥ &) Az T3 wod AT H WY AR

SHRI ARJUN SETHI: Mr. Deputy
Speaker, Sir, my amendment No, 225
is simple and is also self-explana-
tory. Sir, I would like to insert the
following:

Page 4, line 30,—
after “wiolence” insert—
“and to abjure casteism in all
forms™.

Yesterday, we amended the preamble
of our Constitution by inserting the
wordg “Socialist Secular” into it. In
the proposed ‘“Fundamental Duties’
we are inserting the noble ideals
which are fundamental to the inte-
grity, dignity and unity of the nation
and to promote harmony and the spi-
rit of common brotherhood amongst
all the people of India. Therefore, I
wholeheartedly support the gincere
efforts of the Governmnt in this di-
rection. You will agree with me, as
bad as communalism, if not worse, is
the pésteism that is practised in India.
By/ implication, after inserting the
‘Sociallst’ into the Preamble of

e Constitution, we have abolished
/ casteism, in any form it existed ear-
lier. If that is so, why not we should
inscribe in it these specific words in
the ‘Fundamental Duties’ of the Con-
stitution so that it will be more con-
crete and specific? Therefore, it is
necessary to establish complete social
harmony, to avoid the conflict and
danger, which are posed to the unity
and integrity of the nation. In the
25-Point Economic Programme of the
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,Government, we geek to eradicate
‘caste system. Then, why should we
'not make the task easier by making
/it one of the duties of the citizens of
the country, so that these evil prac-
‘tiees which have been going op since
'long are eradicated for all time to
come?

off A& ww ¥ ;g A gad
FETL A W

To uphold and protect the sover-
eignty;

Ig W HAIIWATT F) @ P gy e
wtar fax 7%, 500 = TwEW faw
w€ 1T T W wET A& gwT A1 R
WIEAT ¢ 4 T A9 & ? qE AW 9HA
# wef wrar | ag wT wew & 7 & wigwn
¥ favare s%ar § 1 ©F wreA) femr &
fawara &<ar § 1 ¥ Aaw srafeqen
7 § ? 48 TR @ T qA @I &
z vt fa e sefeea ?

to cherish and follow the noble ideals
which inspireq our national struggle
for freedom

g 9§ 4 WEWETE AT aia &)
ag arcae famy F—wmz @
Y fomd F¢ 931 § 78 *war §
f 7 TEIT FEATCT AT F T F
oY =TT a=d1 ¥ WET AFT AW
€ O & AW T | iy A wr

It shall be the duty of every citizen
of India to follow the national policy
on family planning;

I F HIT qg TG °A AAT AT
wifee 1 Tty Afr 7@ Nfes w1 af
WYX i wever # 4@l @I | o Fvf fag
F a7 gt o v afsE) e Sy
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CATIT &7 I A T A AT e
A Wi 9y g ad { W Iawr agi
aw & At 81 e fege ¥ @@
19 9 @1 & | fgrgeama #Y sewwar
7 W & WR § S R
FrdmFR I FgETma AR
gt a3 ag woen {Y g &1 A Ky T
™ —

It shall be the duty of every citizen
of India to follow the pational policy
on family planning.

T a & WU BiAS ) wfaw & w77
g o7 S1gM | " Arfed fEet &
wrEl 7ET B § A &Y 4 & e W
afra wiws i /gt ame a1 |/
HT9E gV ST |

fegear & g= ferdr fomy
zardt §, ag ot felt whr otT anmeTT
Fiw foaet § s gaar awmtar fear &
g5 & 91 3ot ag @t aw g fs
AT TEAT FL | AR AqGAT FH grat
| I H a3 g E | ATwETE #
TF FHIX AT FAG F@ET A |
# oF oY ) A T R | AW
fygeam & wimy g ¥ ==t gEew
Fig|r 7 gEF A ¥ AW FgAT
7z & fF 77 9T ¢ff 912 3 71 "wfawre
AR T FeAT & AT T AR A I
gul AT | A AT T FweA g
oifzw ) I T @ & @ &1 9w
gt § qle F 91T W< FgA ar fw
g FLAR I T Tg Faw ¥
g &1

This is your primary duty—do your
duty; result is not your concern,

afem #% 97 #71 5 oF a1 Fw
urfedt s &fget  owrfar gaw
#ET T AT HIT gAY 2T AT AT A
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[ g 7= 2rm]

- Ften g1 FF 72 w2 fF 28 91z W s
&1 o #ar v @ 5 v AW awer
IFCES g oy &, wuy € o Ao
7RI AL o1 93 faq @ & ar
THAeT FgAa & 3 T wgq £ T
oAt Tz A adi ard grd wR ®
waw, fefgee #° % 997 ok &=
atg ¥ gat w3 faag ot w33 § ;@
mraarfasr &1 q7ra ¢ @ A& o,
F1E AT T, gH AGAT TET | A T TO
At w s fag e aam &
feg 4t &1 Tafag oo gEH wWe
W@ AfRC OF 1 Joaw GiEs A
&faet wwfar ®1 79w gar @
17 T[T 18 |re F7 qfqa § foamt de
3 #7 AfavR & 9g 91 I 79T A
a8, A1 Al AT W AE T
HGET G FF g1 SR, T AT ST
qEay F AR AT a3 A T aga ¥
srgfeasy I w@ § =1 g ANfay )
T WM FeA T AL HEAAT TR
g1 qv aw wa dEq)

F sreet Y ava A E ¥ AR ?
9 ¥ U5 wEA e % @ wew
3w g 4r) g fear § ggt 92
zq dfaam & wfe awrerdt &1 a9
7Y § o wgy & 7 gw dfaam &
g 9wrEe § | ®w 9 w1l # faed
g 3IaH FWI-Fdl dEE 9T S g
2w ¥ fAg g¥ 97 a1 v afeg
17 Fear arfen foad ga 3w =7 0=
F4T 7% 1 Faq amdt & 30 2w &1 Ol
9 grar & ITRT Al FAT AU’y
Iy weaT & FF s wifady & #meq
wrr &, faeda & fag oF arfad sod
WAT &, q1E 2 FT A Fered AT |
T Feeq ®1 AN Fig § AT I81 AAH
& a9 T 93 J1 99§ gran
2 g WY W Y S
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MR. CHAIRMAN: There are two
options before the Members: either
to speak exhaustively on any amend-
ment, even beyond the amendment,
go up to g certain time and when
the time comes, the other clauses will
be just taken. The other alternative
is to speak relevant to the amend-
ment and cover upto the last clause
because—that ig what I have been
told—the time has been fixed. By
that time you will have to finish. And
the rest will have to be guillotined.
It is, therefore, possible that you go
up to 21 clauses; and the rest will
have to be guillotined. We should
agree to proceed quickly. Please
speak on your amendment; but don’t
make it something like a general
speech. Reserve the general speech
for the Third Reading. Speak on the
amendment quickly for, say 1, 2 or 3
minutes; and cover the whole bill
These are the alternatives. It is for
you to decide. I would advise you to
choose the latter,

SHRI K. SURYANARAYANA (Elu-
ru); I will confine myself only to my
amendment No. 239 to Clause II. 1
visited the Bar Association in my dis-
trict, in my constituency. They ask-
ed me: “if there js any violation of
the fundamental duties, what is the
punishment? Where iy the Act?
Which is the Article in' question?” I
have, therefore, given notice of this
amendment, viz,

“51B. Failure to discharge the
above fundamental duties, and ac-
tions in violation of these duties,
shall be punishable under the Indian
Penal Code, as may be amended for
this purpose.”

Thig is the simple amendment, If it
createg any doubt, I am prepared to
withdraw. My next point is; so far
the Conduct Rules gpply only to peo-
ple in service. These rules and gther
conditions of service should apply to
public servants like MPs, MLAs.,
people in the cooperatives .nd pub-
lic men also. There must be (onduct
Rules for them also hereafter. A
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provision for this also should be add-
ed. Thig suggestion should be consi-
dered by the Government of India.

ot Az wAqgigew ¢ feEh
T e, § wuA AL AHEHIH
qT AgT AEIAL AT AT FHAT | TH Al
A 51, 7T (W) F T “qTEE
¥ Ik wew “fefed)” R & fag
#gr & | ¥ gaT wiwHe 13 § fe e
TH ¥ wifE< ¥ ag Wg faar @ :

“‘heritage ang culture of the minority”

IAF AT A OF 4T FNA A@AF
fag 71 & Wl =@ &:

“(k) to pay taxes according to law.”

IE FAT 51-T F Hrfa< § 3347 wmgA
# %7 g ey ¥ faq war &

“Provided that violation of any
of the fundamenta]l duties shall be
punishable under the Indian Penal
Code.”

# wqy =<t w¥edzd 9T UF T
FEqHL A4 ANAFL GeH FEA |

zg faaga aifezam ¢ fe a1t
gz AT A F A § awar W
HYE WY TTEY qAT TFE F ALY Y FAAT
eafal gart AYgafo @1 fafres amg
WX IF AT qATFATS T EAGF §—
IER gAY FETT § wSTIRS
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TTE FT I AT | FATE, ATH!
arz grm, fa% 31 a9 9z Gar 7w
azar g1 fw fas awe R N aoam
w7 &, fafesey Y et &m0 & fadr
FEfERTI I3 FageuAT T
for g7 a1 A FrA w0, qg TAT A0
fra% wee w18 afrr 7@ ghit, 18
sz FET T | AEEY FT AOWT 98
T AT F 7M1 7 4 v 3w A
qra+3T TET &, F I7 AR FL | T /19
¥ q5F F1 agd AFET 9gar | gafay
T A% 9T GoTTHeT ST T AR 7
o1 ATAIT TG T E, GGA AN & AT
¥ g7 A A1 T SENT T
Fifr =rfgg

za faafey & wgafor Iwdw
a1ga, 4 =T Ay g7 A1 & faawy
3 T 0@ T AT § | B W AW
¥ T T FLar fr qew a1 faw
T, TEF B I 7§, TT A frar
TERNAT A9 9T GA T | ¥4
ara § A Fwrf TR TG F qwar
7g ¥ AEYI-WA g F A9 oF
AIIT AT R FATZAT & | T gAY
TrgafadY §F & amaeg faad freea
2, za=) frame gfan § Y forer @t
7% OF qagea g, foad r-fadh o
AT q &, I AT B AT ¥ TATES
®1 GG 93 T —H AE ¥ Ag
1T &, wgl 918 a8 ¥ an § 7%
IAFT AIAAT g WA 1

T ¥ wwdEEr F 0 4R
¥ oSy ¥ oS ma
@ I IR T
rar =9rfge, IHY F dgd A muAy
HAzied IV & | wEAIAEl F weww
T Fg % a9 FT @ AL qE
zreTEd @ 5 9 & dades wiea Wk



147  Constitution (Forty-fourth OLTOBER 29, 1976
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werer greew ¥ fadr sfwww g
faar &, St axg ¥ qawwAl & fadr oY
o sfaw gsf fear o, fsaer
grarar foaR ofwamde & ama wmr
7 gt 1§ nfsariee F T @
o | fre® &Y a1l & 58 a1g #1 7
Y =1 T &1 A wHdE T AN A
a7 7Y §, gafad ¥ s @
& 793 fear s

wgafor Iwrcia awga, fred faAl
v fag +HEY &' wifegres & o5
FAL % 45 g€ oY, g9 w9 AW @i 9%
SHT §T ¥—Iq H1EH 9T g /|l 7
ot #wTw F fadr g% few & fma
r qr—

“to pay taxes according to the law”

qg UF agd WeS! arw 9r
f gT WISHY HOY T EFF ST F< |
wq s § O wia & fwad i dam
I E, TF AR FU-H Y W FFT R —
1500 FLF 5947 FAFw AraT——aq 57
zT ¥ 7 7@ T F A FIT F
AT FY VA § T, FFTLH, Wfeww
TFFIAET FT AT Wl TOAT FHIEY aE
FAT @1 o7 frwear & 9% gW €z
SHT FTA, qfF FCHIT HT a6 &
FIAA FT AT FTT FT AT &A1 g1 ¢,
ag 99 g% | 3T 9 & W1 TqAT 909,
IHRT gHL BT § @« fwav 9 |Far
t Ot & fod o9 T w1 WA
g gwar g1 3@ o 99 = w
TAX FET TEAT AT |

T X 4 (n) ¥ fom grdw #
faar &,  frgrora afae & ag7 w=at

Amdt.) Bili 148

& Sfe v A e ae s
qt 3w ¢ fow s ¥ dga st
grit—zw g w1 W wifewrd wAF
W|E €A &1 WV T@ T FE wEF

“this shall be punishable under
the Indian Penal Code”

¥ w7 & fe Ay S wivede
W oaw ¥ —

“Provided that violation of any
of the Fundamental Duties shall be

punishable under the Indian Penal
Code.”

FHEY HT AT s

mfadY qarfon & ag #7357 Svgar
g o ogt seaw s fram &
gt fow qfeww qifes & a0 aga
AT A TF WE | T HEF X A IO
FT R, TOFY JWAT AEN AR | gETU
T ATAT AEE W1 IHA W IIT § b
G¥ grema ® S gwrar fowr wfeew
warfa® & qgar ST @7 &, g fovar
I T FIAT AT T, A7 AN _ww
fr g Aoga gni

T4 W § 8, 9 FUIF HAAATT AWT
g1 Iy Feuw ET & Fowww
IFUTSE § | AU w7 92 & FF IEwy
FTHETL W w14 /T 07T 77 & fqg
OF A AW FTO ATAR G
e aifemmie &Y 8T FAET ST
AFQ F 7y F, G & awmy 7,
qF F WA | AT T Y F AES &
qree § 9| gl

AT 37 F § qW T § W
agar g f5 AU wisie ww faar
L



149 Constitution (Forty-fourth KARTIKA 7, 1898 (SAKA)
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“heritage and culture of the mino-
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“(k) to pay taxes according to
law™

}-'-‘ié =l o) U S’SUJ
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“Provided that wiolation of any
of the fundamental duties shall be
punishable under the India Penal
Code.”
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“This shall be punishable under
the Indian Penal”Code".

PR gy S A& (P oyb
WS plake o ol - Edpeddya]
-S>

“Provided that violation of any of
' the Fundamental Duties shall be
punishable under the Indian Penal
Code.”
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SHRI EBRAHIM SULAIMAN SAIT
(Kozikode). I have moved amendment
Nos. 306 and 353 to thig clause.

Amendment No. 306 is a very simple
one. In the proposed article §1A, in
sub-clause (e) it hag been stated:

“to promote harmony and the
spirit of common brotherhood
amongst all the people of India
transcending religious, linguistic and
relegious or sectional diversities; to
renounce practices derogatory to the
dignity of women;"

This is a very laudable object. Nobody

is against the dignity of women, but I
do not understand why particularly-
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en should be mentioned. Why
should it not be “individual”’? For in
the Preamble of the Constitution it-
self, the words used are:—

“FRATERNITY assuring the dig-
nity of the individual and the unity of
the Nation;"”

So, I would like this word “women”
to be substituted by “individuals”, as
that will definitely include women also.

I consider my amendment No. 353 to
be very important and I would like
to emphasize our apprenhension with
all the power at my command. Article

-25 of the Constitution states:

‘“Subject to public order, morality
‘and health and to the other provi-
‘sions of this Part, all persons are
-equally entitled to freedom of con-

seience and the right freely to pro-
fees, practise and propagate reli-
m‘n

But Article 44 under the directive prin-
-ciples says:

“The State shall endeavour to
secure for the citizens a yniform

¢ivil code throughout the territory
‘of India”

I fee] that these two articles are quite
contradictory to each other, Hence I
-have hrought this amendment,
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The object of this Bill hag become
very clearly explained in the State-
ment of Objects and Reasons, thus:

“Jt is, therefore, proposed to
amend the Constitution to spell out
expressty the high ideals of socia-
lism, secularism and the integrity

_of the nation, to make the directive

principles more comprehensive and

give them precedence over those
fundamenta)l rights which have been
allowed to be relied upop to frust-

rate socio-economic reforms for im-

plementing the directive principles.”

So, you are making the directive prin-
ciples take precedemce over funda-
mental rights, and particularly the
right to profess, practise and propa-
gate religion. Never sp far, in the last
29 years hag the right of the mino-
rities to profess, practise and propa-
gate religion stood in the way of socio-
economic reforms. We welcome the
amendment of the Government, the
country has to progress, impediments
have to be removed, but here is a
great contradiction, and I am voicing
the very grave and deep-rooted ap-
prehension of the entire community.

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (DR. V. A
SEYID MUHAMMAD): Which arti-
cle are you referring to?

SHRI EBRAHIM SULAIMAN SAIT:
In my amendment No. 353 I have
suggested the addition of the
following:
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“(k) to avoid any interference
in any religion or faith in the coun-
try and to assist and co-operate in
protection of personal laws of difle-
rent religious entitles.”

This is what I wanted. Why 1 say
this i because they have got the
Fundamental Rights gnd the Direc-
tive Principles. You say in the State
ment of Objects and Reasons that the
Directive Principles will get prece-
dence. This js also what Sardar
Swaran Singh had saij the other
day. That is what Shri Gokhale has
'said. In this type of a situation,
how can our grave apprehensions he
removed? We consider our persona)
laws to be part and parcel of our
religion. In such a situation, as it
exists today, this word of common

civil code will go on hanging on our

heads. How can we have peace of

mind? That ig the position. [ appeal
to your good sense to do justice.
There is contradiction here. I would
wery much like that this contradic-
ftion should be removed and our right
to personal property and religion
should be guaranteed.

It has been said here that India
is & country of multi-religions, multi-
cultures and so on. All these
things should be protected. We
all cooperate with you for the
building of our nation. Never, at any
time, we stood separate. There were
kmergencies, Then our independence
wvas threatened; our integrity was
threatened. Then Pakistan and China
invaded our country, All of us stood
dike one man to protect the indepen-
dence and integrity of the country.
There was no difference. But here,
we have to make our jdentity, How
wnis could be done; I cannot under-
stand? The Law Minister is here to
explain to me how it is possible now.,
In the Directive Principles, you have
a common civil code. Here you say
that our right to personal property
will be guaranteed under the Funda-
Mmental Rights. Then our personal
laws are part and parcel of our reli-
Bion, based on Koran and swinei.
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There cannot be two opinions about
it, about heritage, marriage and di-
vorce, It has been mentioned in the
Koran, not anywhere else. Even the
prophets cannot change the personal
laws. I cannot understand when you
say that it is a part of our religien
and that it will have a common civil
code. ] am speaking with pain and
anguish. I appeal to you to tell me
how it is possible?

Therefore, please come tg the res-
cue of our community which forms
part and parcel of the Indian nation
so that our religion may feel secure,
our culture may feel secure and
our identity may feel secure. Both
of vou can very well understand
these things. Both of wyou are
very wise. Our Law Minister is
here. Dr. Seyid Muhammad is also
here. He knows this thing. When
the Directive Principles are given
precedence how could the Fundamen-
tal Rights be safeguarded? I want this
thing to be said. The other day, the
Prime Minister spoke about India
versus socialism and secularism. She
has explained this thing. She said
that this was based on respect for
all religions. Thgre should be no im-
terference. This is our objective. We
have declared our secular character.
How can both these go together?
That is the question which I would
like you to explain to me and give
me all possible satisfaction so that I
may live in peace in this country.

SHRI O. V. ALAGESAN (Tirut-
tani): Mr. Chairman, Sir, we are on
the Chapter of these fundamental du-
ties. Sub-clause (a) calls upon people
to promote harmony by transcending
religion, language, region. section
and other diversities. You know that
of all the divisive forces in the coun-
try caste is the worst. 1 come from
Tamil Nadu and you come from Bihar.
You know what havoc this caste
had created at the time of elestion.
The worst force which distorts and
deflects the Indian democracy is now
caste more than any other force; it
cuts acrosg even religion. It is
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so powerful. Gandhiji said that
caste must go and caste is a crime.
So, I want that the word “caste” be
put in so that our children and all
our people come to know that this is
one of the impediments which we
should get over to have a harmonious
society and also to fashion our de-
mocracy on proper lines. That is one
of my amendments which, I hope,
the hon. Minister will pay due atten-
tion to. Y

16.00 hrs.

The next one is with reference to
sub-clause (f) which speaks of “to
value and preserve the rich heritage
of our composite culture” It speaks
of composite culture. I take it that
any culture by definition has to be
composite. Take any country, any
culture. It has to be composite be-
cause so many streams come intp the
culture of a country, into the culture
of a society and they form a com-
posite one. When I was hearing the
previous speaker, I did not feel that
our culture is so composite.  There
seem to be more differences than
what have been assumed.

The word “composite”, you will
see, occurs in article 351 with refe-
rence to the development of the
Hindi Language:

“,...to develop it so that it may
serve as a medium of expression
for all the elements of the com-
posite culture of India...."”

That is where you find the word
“composite.”” Now, I should like to
emphasize the very ancient mnature

of our culture. It is not yesterday's
or a few centuries ago though, by
composite culture, you mean the
culture that developed in this coun-
try after the advent of Muslim rule.
It did contribute i~  our culture; it
did enrich our culture. We saw its
culmination in the exquisite monu-
ment called Taj Mahal 5t Agra. We
have nothing against it. But that is
not the only culture. If you go to
Tamil Nadu, we have the two cul-
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tures of Tamil and Sanskrit, It is not
only from Sanskrit we derive our
sustenance, We derive our suste-
nance from Tamil also. It has been,
accepted also that Tamil is as an-
cient ag Sanskrit. But that does not
mean that we can disown one or the
other or separate them. They have
been so interwoven that they can
never be separated.

It was for that reason that I was
very sorry to hear what Mr. Mano-
haran said about Sanskrit. He said
something derogatory about Sanskrit.
I saw how visibly our Members were
saw how visibly our Members were
pained by those remarks. He said
in a light vein—it is also the fashion
these days to say go that Sanskrit
is a dead language. I ask you: Is
Sanskrit a deag language? It lives in
all the north Indian languages of
India. It is spoken every day. You
remove Sanskrit from the spoken
language of the north India, there
will be nothing to speak. The old
syntax, the old grammar, of Sanskrit
may not be there. But this language
is a living and vibrant force rePre-
senting our vibrant culture and civi-
lisation. So, 1 was very sorry to
hear Mr. Manoharan speaking like
that. Perhaps, he spoke more in ig-
norance,

It is true that we adopted the
wisdom and culture of Kordn and of
Bible. But what about the wisdom
and culture of Upanishads, of Vedas
and of Bhagwat Gita? What about
Tirukkural, Tiruvachakam and
Tiruvdimozhi? What about these cul-
tures? It is an enlightened culture; it
is a composite culture.

s £q, fagr: agar safm

Truth is one but wise men call it by
It meang, Truth is one put wise men
call it by different names. That is the
meaning of it. It is with that very tole-
rent exposition that India was able
to welcome with open arms other
cultures. That is how the quality of
tolerance developed in our society.

I don't want to speak more on this
than to say that our culture is an-
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cient and that aspect should be em-
phasized. It is certainly a composite
culture and that compositeness does
not confine itself to the Muslim cul-
ture alone: it is much more compo-
site than what many people assume
by the word ‘composite’ For ins-
tance, jn Tamil Nadu the Vaishnavaite
call ‘Vedanta,’ Ubhaya Vedanta.' it
is something like a double Degree. A
man cannot be called 5 Vedantin if
he studies only Sanskrit Vedanta;
only if he studies Tamil Vedanta also
can he be called a full Vedantin.

My friend asked where Sanskrit
stands with reference to South Indian
uages. Sanskrit is very much
ng used by us—perhaps most in
elugu, less in Kannada and Mala-
yalam and much less in Tamil; that
may be the proportion. Mr, Manoha=-
lran is a Malayalee and if he speaks
two sentences in Malayalam he must
be speaking five words in Sanskrit,
and I am sorry he has said that
Sanskrit is not a living language.

Tl_1eretore. I plead that this word
‘ancient’ may be added in the rele-
vant sub-clause,

SHEI K. NARAYANA RAO: Mr.
Chairman, Sir, I have intoduced three
‘amendments to this Clause, and I
‘will deal with them briefly. One is
that the expression ‘fraternity’ should
substitute ‘brotherhood’. The second
is sub-clause to provide for the pro-
tection and improvement of natur:
environments including lakes and
riverg etc. and the third ig for omit-
ting the words ‘t0 have compassion
on living creatures’ The last one is
because those who are used to non-
vegetarian food and eat fish, chicken
etc. cannot do so without doing wvio-
lence to living creatures,

I hope the Minister will also add
«a new sub-clause imposing wcertain
duties on foreigners because, under
the fundamental rights, the foreigners
.are enjoying certain rightg like those
under Articles 14, 20, 21, 22 and 31.
‘Therefore, being entitled to these
Fundamental Rights. I think they
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should also be obligated by certain
duties which are very esgential

With these remarks, I conclude,

SHRI KARTIK ORAON: Undes
Aricle 51(A) the duties of citizens
have been spelt out. I have moved
a number of amendments, but with
regard to article 369 I have moved
an amendment that there snould be
compulsory military training for twe
yars at the age of 18 or on the- com~
pletion of education. This training
gives a sense of discipline to the
youngesters who are at an transition
period of their lives. This is done in
UK. also. So, I think they should
undergo compulsory military training
for two years at the age of 18 or
after completing education.

Then, again, of course my amend-
ments 381 to 386 are very minor ones
but, yet, they are vital. I would
Jike to request the Hon. Minister to
examine them. Because he has fail=
ed to protect the tribals in the previ-
ous clause, I would request him to
put the tribals in this ‘wild life’
clause so that they will be protect-
ed.

I now come to my amendment No.
387. 1 find that this Bill is trying to
bring about a revolutionary change
ang is laying a special empha-
sis on the welfare of the
er sections of the society. In
spite of the best intentions of the
Government and the benevolent at-
titude of our Prime Minister, I sub-
mit, with all humility at my com-
mand, that all is not well with the
Scheduled Castes and Scheduled
Tribes, and they will not be proper-
ly looked after unless some sort of
duties and obligations are fixeu on
the members of the affluent society
towards these oppressed, supress-
ed and depressed communities, the
Scheduled Castes and Scheduled Tri-
bes. Therefore, in my amendment
No. 387, I have proposed the addi-
tion of the following to the duties

, and obligations, namely,
A



163 Constitution (Forty-fourth OCTOBER 29, 1976

[Shri Kartik Oraon]

“to protect and promote the in-
terest of the weaker sections of the
society and refrain from exploiting

. them in any form.”

Unless we stop the exploitation of
the weaker sections of the society,
no measure for the welfare of the
Scheduled Castes and Scheduled Tri-
bes will have any effect. ; would
like to say that the attitude of the
members of the affluent society to-
wards these people has not changed,
and so long as it does not change, any
measure for the welfare of the
Scheduled Castes and Scheduled
'I‘l;ibes will only remain a slogan.

/

s

4

In this connection I would like to
point out that the illegal iransfer of
tribal lands to non-tribal js still ram-
pant in spite of the special tenancy
Acts in various States and the Sche-
duled Areas Regulation Act, which
are designed to restore tha tribal
lands illegally transferred to non-
tribals: I am having a number ot
complaints from all over the country
about grabbing of the land of the
tribals in various forms and the atro-
cities committed against the Schedul-
ed Castes and Scheduled Tribes, The
more the Prime Minister is moving
with a vengeance to safeguard the
interests of the Scheduled Castes and
Scheduled Tribes, the more stiff is
the resistance by the vested inter-
ests. This is a grim reality, and we
must take note of this.

In Bihar, two MLCs, Jagnarayan
Pathak and Rajeswari Sarojdas, have
grabbed about 408 of acres of land
belonging to the Scheduleq Castes and
Scheduled Tribeg and have sent them
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awaylock, stock and barrel; they have
indulged in all sorts of loob and arson.
This is what is happening in Bihar,
in Palamau district, RankMa Block,
village Jogikhura, They are very
powerful people, After the 20-Point
Programme was introduced by the
Prime Minister, the officers were bold
enough—two successive Deputy Com-
missioners—were very firm; and they
have exposed them. Now things are
going at higher levels. 1 think,
something will come out of this.

Mr. Jugandhar of Planning Com-
mission has prepared a film on bond-
ed labour and the victims of these
two MLCs, Jagnarayan Pathak and
Rajeswari Sarojdas, There seems to
be some hitch in releasing this film.
I wish that, with the intervention of
the Law Minister, the Home Minis-
ter, and, if necessary, the Prime
Minister, this film should bes released
as early as possible, so that it will
serve not only as an eye-Oopener but
will scare others from taking re-
course to such types of cxploitations.
These things will continue so long
as there jg no provision in the Cons=-
titution. We have thought of duties
in respect of many things , but we
have not fixed any duties or res-
ponsibilities towards the weaker sec-
tions of the society, in this Bill. I
am very unhappy that this aspect was
not thought of. However much 1
may shout here at the top of my
voice, I am afraid this amendment is
not going to be accepted and passed.
If this is accepted, it will be a good
change. We are worried because we
have been seeing what has been go-
ing on for the last thirty years, What
the eye does not see, the heart does
not grieve about. The others, parti-
cularly the affluent sections, are not
at all worrieg about the welfare of
these Scheduled Castes and Schedul-
ed Tribes. What is necessary today,
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therefore, is the cooperation of all
sections of the people with a sense
of love, affection, goodwill and
understanding for the weaker sec-
tions of the society and particular
for the Scheduleq Castes and Sche-
duled Tribes. Hence, I have suggest-
ed this addition in my amendment. I
would very humbly plead with the
Law Minister to accept it and if he
does, it will go a long way for the
welfare of the Scheduled Castes and
Scheduled Tribes.

ot sr¥adi2 : Wnfa T,
g qfgm  (SEreEar g6ET)
fadas 7 FATF 11 F) AT FAE
wer o %, Afew 3@ fdes ¥ 9
W Ty T § 99 ¥ ag S
FATT A @ @Y B ) @A AW
fiuwma & gfaee fofeas, awm-
FEY T, sraaEgr & 1 W
g ¥ Zra §hum ¥ @8 9
o F9et F @ W g wfw
¥, §ffq 37 ¥ & wTIAE TG
79T 71 w1 form g Y gy
adrs wr oy g, s A fAm
adet § gATER w1 fOw FE A
¥ —ag TERRT ¥ 3T 9T A A
femm

g wofag afafa =1 fode &
ST 9T g GfEW wwET ™
T g, 9W A TFEE F " A
Faw g rara w47 s ST Sy
ZAFH 299 AT AUAT FWd WHEAT
arfeq | Y OF FAT AT FFAA TR AHY
¥ graew T@R AT 97 T CF A
EATX FTA W AW AT NG e
®Y W gwra ®1 993 A@0 W
2 =g e fear mm 1 we Hvew
AT @ fr geriew ST A -
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a7 g gWA Sty mf 2
I F weETHew PR ¥ o Wraw
T A9 § | WA FT AT FE A
aFy AT Syt 1 suga &
G & I H amiwl & =T
gt =ifgg 4Y 1 9w ¥ 3g@
Farg  TE e qar fag 1w 1w
A wrigs #1fa F a@ A RE
TA g ¥ s 9g @y afm
FT qrEw FX, IT F AT, I,
T s WL T A FT AR F:3,
Yt a9 AW WEw AT A g )
gifgfes gw i ge W adi g 1 @Y
mifafes ¥ a1 AW &5 w1
g W frrer fem w0 ww R
fos faogm fafer g ok 5w
ot B OF @i AR Fa
T | A T AV 3G g6 F FE
sme &t femr €Y feqlt, 3@ X F=w
asAfa g AT aTeaY | gafar & ¥
g ¥ Fmfs quv of@r ¥
Faet ¥ gay ¥ sq g 2 §-
403 AYT 404 | AT FA AT AT
gAY AIET T agq & q\T ArET
fam @@ an; &7 FWEt ¥ aga
g1 W98 eI W1 EY A H GRS
R qrw Feerd & fag a2g o
¥, I aw ¥ Hfew oraw F @
T W | A FY AN F
e AT WYL g7 AW F graA "wrew
@ T | 19 39 Afewd 1061 318,
w7 T ATH ST Y W LW
gngT ¥ Wd F @wa ¥, W
mreEdl ¥ W ¥ ¥ ww, fafesa
A ¥ FAA F IO WA FLATA LN
#fe 3 WY WA WX FAA F AR
gt fFar, X §WwEEE o A
gifer, @wfa A g7 = =wfg=<

fasray &1 T BifgT, Fgar gwa
7, safa wdlem wod T g=Er
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T 7Y 4 i 1ot w1 wfirwre -
& F A ar o1, e F ST
Wt 7 wd & 1 gw dw § 2 wan-
aft & fom & ar wreai o wsaf &0
IHF I T WA e 1w
FUA HIAFT FE Jeo@ A g |
zafae & 7w FAEAT § amicE qbr
of@t &1 s fag € Ivsram
& AT 1@ @IE | Erew quTwars gt
ar WgwEs aursETE F) aTd A7 FL |
¥ AT a8 #

(%) ‘Faw @ AT W H
fafsfma are =1 Swamwr
L d )

(@) omfgas & mAR ®
HAg 79 FT WG AT FA
93 A A1 HOF 99 F
fag  dfrw sfogo F;

() wigrgeaT 7 WTeT W@
fom, WX araT €19

(v) v azw Ffagos ¥
wfas g T @;

(%) 7%= ar fFelY §7 (Wt

ar fa3wt ) & 25,000
o & ufes ST @R A
™,

(%) #w fewrfore arez § mow
T F ar HuA wE R

fet weem & a1 {7547,

", 9, Ay, @Y,
AT wETge Wifg T
«;

() sfesr & =R § T
o feeft o= w7 F @@
T ¥ wfgs @ 7 @
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WIT 98T & wyad § e
FTRE WA 7 98N ;
(%) wfawew dar & wigs
qHET, T WL HTHT
HWIT &1 W90 F3;

(7) wfgwaw &ar & sfaw
o gefa adfime av
frdt me fefgs qrar
FIOTL F1 &l @ 3L ;

(w) smatTged;

TefaT agreT i & wrewl B
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ITF! T IZEA T FEF wwr At (6
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™o ’

(z) mfes wix 3= &
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Tl AfEm ;AT R
gMgr A wme EfF sadirEs
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ot afata @ : & gD &
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NIy ®1 woA fga @ § fate &
% o w1 ¢ ! avfeg siwE
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T N oTfaF sw fig ¢ IAE
w7 w9q fgaw ¥ o W 3fe
& favm fer A gEl e
a1X fegw ¥ o7 fawr —smer
FOT T 7 TEe faz wfafa X
aF FAA @1 91 & gasnisy 34,
Al =T A 741 g ? oo fayg
gafs 1 fAR 7§ @ aF o=k
anfi ¥ wEE W@dl 9, 9
TiIg wEfas ¥  gwew w@dr 9
37 &1 WgF-FI fAE@r w1 argt
shid dap” IwAdfa & fgam & s
71 /NgT— afl W g, WA
qAET F1 AT FWFY |

SHRI PRIYA RANJAN DAS
MUNSI (Calcutta-South): Mr, Chair-
man, Sir, my amendment No. 409 is
a very simple amendment. As Shri
B. R. Shukla stated, fuudamental
duties, if left vague, may create con-
fusion in the minds of many If the
duties are stated in specific terms
then these can create impact and help
in building national character. Keep-
ing that in view, Mr. Chairman, I
wanted to move this amendment. I
do not want to take much of the
‘time of the House. I would like to
give my views in brief,

The idea behind the [uindamental
duties is to cherish the noble ideas of
freedom and the national struggle of
our country, But I can certainly say,
unless the people of this country who
are holding responsible positions in
«our country are aware of tine national
history, how can they cherish the
nationa]l struggle for our country? I
«do not like to mention lne name of
‘the persons here. I know a few of
ihe names; at least, a Governor who
came to our State a few years ago
did not know who was Raja Ram
-Mohan Roy. I know 2 [ew Distriet
«ommissioners who never knew
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about the Dandi March of Mahatma
Gandhi, never knew aboul the INA
of Subash Chandra Bose. Fortunate-
ly or unfortunately these are the
people who decide the fate of our
people. No doubt, these veople have
degrees. They know drafting in
English. They know English and
French, They are knowledgeable men
in ern gcience ang technology but
arg’ deaf and dumb about the national
ruggle of our country.

So, if the Law Minister and the
Government are seriously thinking
that the country’s citizens should be
in tune with the noble ideals of our
national struggle of this country, this
should not be just mere wishful
thinking. It should be mads more
specific. For this reason 1 have in-
troduced an amendment. Any citi-
zen who used to take his job in the
executive in the Government, in vari-
ous other jobs of the country should,
during his student days at the end of
his educational career, pass an exami-
nation. he has to compulsorily pass
this subject called *“The History of
National Struggle of the country’. In
the Soviet Union, in China, even in
France or in the United States study
of nearly all their revolution is tak-
ing place. This is so 1n the Socia-
list countries of the world. They
know about Lenin. They know about
Mao-tse Tung. Every person, every
doctor, every nurse would know about
all these things. Im Awmerica the
concept of Abraham Lincoln is being
taught to them. But in poor India
it is no compulsory for the citizen
of the country to know about
Gandhiji except on 2nd October
when bureaucratic officiais in the

_presence of VIPs pay their respects

to Gandhiji. In our educational
sphere it is the duty of all citizens
in all faculties from minor te gradu=
ate degree and in all competitive ex-
aminations like UPSC, PSC and IAS
to get pass marks in the history of
national struggle. Cnmpnlsorl;ly they
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have to learn these things. It should
be their mnational duty. Otherwise
this will only be farce, so to say.
There is a governor who does not
know who is Raja Ram Mohan Roy.
There are persons not knowing Babu
Rajendra Prasad in Bihar, Bardoli
in Assam, Lajpat Rai in Punjab,
Tailk and Gokhale in Maharashtra.
Yet, they occupy executive positions
in the country. They are persons
who have no idea of the national
struggle because they have not con-
sidered it an important thing.

Secondly, I have said that there
should be compulsory military train-
ing in schools and colleges for able-
bodied youngmen. I am not saying
all youngmen. Socialism is itself a
revolution. Compulsory military
training does not mean bringing arms.
We have to maintain our morale and
our character. This idea of fitness
should be there among our youth.
Their energies should be at the dis-
posal of the country whenever exi-
gencies arise. The country's morale
should always be alert. So, this
training at schoo] and coliege level is
very essential for keeping them in
physica] fitness. Millions and millions
of persons are waiting for jobs in the
country. At least let them have some
physical fitness through military train-
ing. In 1962 during compulsory NCC
training, I was in the college. 90 per
cent of the students were attuned to
discipline only due to the compulsory
NCC training. Whatever allowance
they used to get they considered to
be a prize of the nation for them,
Now this idea is lacking, Whatever
may be the highest certificate in NCC
which they get, they are not considered
for any part in the army. This com-
pulsory military training will keep the
country in readiness ang will help us
in our security, it will keep us in a
state of mnational alertness and na-
tional preparedness.

Then 1 have said that tnere should
be compulsory physical culture and
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sports in all spheres of the youth and
students. This is the duty ol every
college and university. There are
vacancies in the posts of -physical in-
structors. There is gymnasium, but
nobody goes there. We have play-
grounds without coaches. These should:
be rectified. This is a national duty.
Only then we will be able to build
up the elements necessary for bring-
ign in socialism. Wishful thinking
alone will not make the nation great.

Well, we quote the Gita but, the
concept of the Gita is not wvague.
“Sanjay” gives his views on the Gita.
Then it had been explained by Lord
Krishna and, ultimately, approved by
Arjun,

This is a reality in every specific
matter. So, here if it is only an ut-
terance or a wishful thinking, it
would not be implemeonted in 1eal
practice. That is why I have moved
this amendment. I fee] that the Law
Minister will accept the spirit be-
hind it.

' SHRI DINESH CHANDRA GOS-

o/ WAMI: Mr. Chairman, Sir, I heartily
welcome the incorporation of this
new clause on fundamental duties.

In fact, I had the privilege of mov—
ing the motion on the President's
Address this year and I made a men-
tion that our Constitution was a
rightoriented Constitution that it
represented the duties” alone and the
time has come to restore the balance
of the Constitution by incorpo-
rating a Chapter on duties. I am
happy that to-day the Law Ministry
and the Government have brought
forth a Chapter on Fundamental
Duties.

My friend Shri Das Munsi was
lamenting that many persons did not
know the nameg of eminent people—
important freedom fighters and the
social reformers of this country. This
reminds me of a story. Once an
American troupe was ed in =
particular area in the thick of the:
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“battle. The seniry of the troupe who

was on duty one night saw somecme
approaching and asked ag to who he
was askej to prove that by singing
that he was an American soldier. He
was asked to prove that by singing
the national anthem. He could sing
|only the first line and faltered when
he sang the second line. The gentry
said you must be an American. You
can go. This is the situation in our
country also where most of us do not
know the important events of our
!lives. Mr. Dhote was complaining and
i he had given a list of some fundamen-
‘tal duties to be incorporated in our
Constitution. I feel that the Consti-
tution should not lay down the funda-
mental dutieg as to what one ghould
do right from the morning till the
night. It shoulg only give some
guidelines.

Mr. Dhote said that he got the
inspiration from Mahatma Gandhi in
listing these amendments to funda-
mental duties. Thig is precisely what
we have said in clause (b) to cherish
and follow the noble ideals - which
inspired our national struggle for
freedom. To a certain ‘extent, I feel
that our Constitution laid emphasis
on rights alone ‘because of this fact
that it .followed the model of the
British system and in the British
Constitution, the people had to fight
for long for the restoration of their
rights from the Crown. Ang , pro-
_bably the founding fathers of our
: Constitution thought at that time that

‘the high spirit and dedication in the
rreedom struggle will continue to
dommate our people after indepen-

i dence,also. Unfortunately, it has not

' been the experience gso far. Now, I
have introduced a small amendment
about which several friends have also
said. That is the incorporation of the
words ‘caste and community’ in this

. particular Clause. There has been a

"lacuna to which 1 want to draw the
attention of the Law Minister. I had
been attending a number of Lawyers’
conferenceg and I had the privilege
of participating in many where ' this
has alsp been pointed out. You will
kindly gee Art. 31D, gub-clause (v)
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“One can declare an organisation or
association ag anti-national which is
intented, or which is part of a scheme
which is intendeq to threaten or dis
rupt harmony hetween different reli-
gious, racial, language or regional
groups or casteg or communities,”.
Therefore, if somebody threatens or
disrupts harmony between different
religious, racial, language or regional
groups or castes or communities, that
association comes under the mischief
of anti-national organisation. And we
can take action against it. But, we do
not see that maintenance of harmoney
between castes and communities has
been laid as g fundamental duty of a
citizen, Look to the wording in clause
and you will find that the Parliament
can declare an organisation anti-nation.
al on the ground that it preaches dis-
harmony between different religious,
racial, language or regional groups or
castes or communities. We can take
action. But, in the Fundamental Duti-
es, we fing the incorporation of the
first one namely ‘to promote harmony
and the spirit of common brotherhood
amongst all the people of India trans-
cending religious, linguistic and region.
al or sectiona] diversities' under (e).
We do not find the last one. The im-
pression will be as if we do not have
a fundamfental duty to that effect.
Therefore, I feel this is a gross lacuna
in drafting which should be removed.

Apart from the merits, I hope the
Law Ministry will give very serious
thought to it. When I say that one
should not preach disharmony bet-
ween castes and communities, we also
mean, at the same time, that the
rights of the Scheduled Castes and
guaranteed by the Constitution, will
be maintained. But we all know the
vicious political climate which is
created in the name of caste and com-
munity. I feel this is one of the fun-
damental duties which we should
have, Incorporation of the provision
T mentioned under 31D and the omis-
sion of these words in article 51A is
bound to lead to a lot of misappre-
hension. I hope the Law Ministry
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will accept this amendment which has
come from wvarious quarters. As to
how you put the words in drafting,
it is of course, the Ministry's lookout.

t wman fag ‘AgeT (Fafar) .
qmfa A FRIT AT GO 460 &
faa¥ gua w31 3—ww 1 fan 7k
AN AT F AFIE T AhE w71
qre F¢ &) ofem 28 & qvarg wer
T | A woETHed gOAW w 9w
2, Sad gAY ag AMET @ )

w1 ffrercsmy g -AMrIghee
fea s spaidsgg-afk dfam 2
ferrrr ¥ e gav Ay 7g Faww gramm
gara Igw 2w ¥ grnfew W arfes
wifw e @ 2 g8 wf| ¥ O,
war, Sl 7T AT g o)
g ®ifw & Ant & o argrd § S
wT 39 261 § TR F1 o717 7T q7
e waar wTA | IFA AR FRTR—
“gagT 39 TG wrAWE W )
sffe afaam # o,  945-
forciera dY U #Y wEvEaT & 9w
gag AR eT ¥ @@

w9 i, S gET gAET &
2 3% TAX 9TF FH B W TA@T
S A Gy, @ F oawd
3 ga¥ 7T Sege @0 1 S e
TR Y AT Y AT AT | WA Foe
& s #F vl o w) g4 AT STRAT
g o gt 1 o7 & qgaw @A
JEATE |

it gl 9 & FETy seeAi
Fasma i ey &
Fgm {5 1@ daaT T K AW
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Far wifge | o gfaam frgwe o
fem w1 o< A 3"t & a7 am
T, 99 wRHi 47 Qft ¥ g F¥ 1@
AT TET & 1 g Ad wreh By oo
gfeat g5 faa % wadt § sa% g«
HIOF A1 | 7 TRE ¢ B 97 wiv
HC gAEAT T A4 AT @ & ar Al
AT A AATA BT AR

gfar & aw Fr watEr @ fa
g g mir ot fax feaamm war w0
I gAT | 29-30 79T & A W gw
AW F1 RATET B HEA AG A AT &
gq &7 S afar & ag o= F7 agfer
21 T IATEN FET FIAGT T2
o § gAT ar | § W 9 § F g
¥ ZawdY cArdE W T G g
&) S oY g Al Wi g,
sast mfadt g fodt § fed grir
g1 gt qrg arx sar @ faad
faar & ¥& asuw a7 & fRAm
Tt ¥ AT wAgd F fag 4w
T Ar ) Agt A ¥ 99 g
wagQr #idY, afagrdr anir at Ifed
¥ g% w4 a7 | 7y § gawwge
fa 7 aw 5g w1 § | 9 @ WW
ST, 99 A9 |ATAITE FT XT47 F9T
wrad €a¥ ww g § af e £
A W FW § agt A7 W A grea
&1 | R ¥ € amfr @ g & ag N
qfendz A L wA Aaw A A
a1 341 & \ I wu AT qg TAT 99 G
& | W W1 97 7% w19 W A T
09 TF AT WU WH | ®AGT
A& g worgdr wiTar § 91 994 a8
oA Y Ay & | I9RT wAT TTAAG Y
g & Xt § o e fay # g
fordr % @ wogl & SgrgR A A G
gl & forg ger w0 & Wit
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wrasr Gieat Foem @ wr E
g o7 ¥ qqr gAY AT I ¥ A,
araTad: 1 B 1 A & W g
o # A 1 oAglar | w99 AT F
‘F A F EfF e FOge
| WA ¥ ot Bgea F sfw At
FamrirErar far @ 98 ahfEm
qdr WAt 1 a1 TEf faar &, wrfae
wiwal &1 arg agY faar, geq wanEw
Fgrar g | ¥fET oy s feg aw
FAT ¢, T TR § T A g,
e a0 F 9% TEY ¥ wIF T |
¥l amu I Er g ama Efs
Tira ag & 9% faal 1 eava i war
XM T 8, TFT aw ¥ o # afoear 1
mferarwg g T w§-
wfvzad! qiqs 1 a1 IngT #X IEH
fq %3 7 7@ ¥ s F@ Fifeq
faad v A qafar 2, vasr afrer
fo, T fedi &1 wr v g
ST F G AT AT ANF FA
oY 519 W qF7 GFF F | WA § JY
I AT T AAGAT FT ATHFL qTAA
@ @ ¢ SAF GO QX1 FE@T
ifgd | 7oA Fd= o § IAFT OF
o § wewl fggwmm w1 oad
afew qd AT &1 T AIE@TE 1 TEE
ark # oz sferw frem & 1 =i 02
oF T ¥ 79 T T 3 A fgeww
0% 3ATH IFF FAT:
Yes, I know him, he was a great
tiller, not a great man.
Y WY WRAYT AW FFA § 5 fpw
TE A ag e QA ?

Amdt) Bill 378

@ 7 39 9% wrAd & fF 98 oF o ar
afew ag ot i § 5 78 oF freregr o
€A T T FIAEIT HTRT G AT
AT T1fEd | g 9% F¥ Forr wrosy
w41 F7 ag; @) A wfEgd, 4T
forerr 21 =ife Foa® § a9 Faa)
¥ afefam gf 7 97T qre o F% |
Fgt G §ATT FAAT 77 AT 2 F qgt
wiost Fegfeafa &1 & @1 srmfes,
Tdifas, e foafa @ 99 qe @t
ST TATE T | A FA541 H a7 FI9
4% = SFAT | FAIT Wil H, AR
g ¥4i ¥, qwmw #, wgwea ¥,
FAAT RN qga SATT TAT § | WETAT
&, WEEHT THY, AFE HigT T qga
& and wefent & fog 7 | ok araaz
oY qard § I AT F qra gz g A
851 &\ nifes, T foF, owdfes
feafa I § 3061 w19 29 | w9 T
¥ i i 1 7 g3 &) & & SaEr
g 3§ | FRT et &1 92T fFaar
qeaT faddY § 87 ¢ Ao s g
faar § | o ggaT & fF gEa ary
H19 THA FT TE fAQr § | 7T FE §
s aoft 9@ 9 =ar = ok
afer it g3  fr dafrs gfesm
IIAET Y | AT S T W 7 G
s g 1 A s 2 5
8" ¥ gF wiz FM s 9 & &
e W 4T FAY § A1 AT 7 "y
wifed, wer ad¥ =iAT ifed, qoft 7w
1 s @A fgd | wa s b
<Ewz #1 AT arat § fadd s
AT & A F 4T ANAT v AT R0 &Y
ag 7 g1 Mfed, 7@ ar #71 o &
gFa g1 f T sl e FET 2 FF
FAHT AT AT |

AqTIH A T T A AT FE )
€ EART wrew & ) gy ot & W A
1T UL wrerrwa foar 2 598 AT 7
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T o wewa & 1 S g o g
ama ¢ gwd | gy wr & fagerr, @
0% a7 a1 Ao A1 ST 4 § AR
80 ges fagen ¥ v wfer sy
g1 0 o faody i @ W £
wagl T AT A W | qE el
Zre A1 fage o7 gur 73 a1 @re 7}
fyer wogd aw g & ) opffere &Y
B g F1 9T FIF F ) 9@ qiw
FRIGHIE TATAT TES § ar Wasr &
ad F gEeEt & s & fr gl
& gfasTT ST WO T FE 1 gEe!
W ' T fear 3w ot
eF =T B e | oo qw wEiRTR
T Fh, {Siafy 37 @ A avg ww
wET WT GalgT AEE @GR
gATaTE WET I | sy Cenfird
=TF [T wgt sl F @y gnr ) o
qwET gua fogr § vod fe ¥ =
g | ol ¥ fedi Y W WX
arfe- g Wi G @Y &% fF Ao @
A% F H= g7 F1 @ F 1 A o
Fegel ¥ weredr wfewtd S o
oF Tifed St o AFF @ &

sft feooley wn (wereer) @ awfa
Y, qaw ar g § arafat & qm
Fdedl T TFTT AT T 1 TR
fei & #dt of, voTT U @Ak
¥t @y fyve #3381 geware
W g | wfagTTHY ava @Y qOAT T=AT
@Y & W ow wfgr 1T w7 wife & fad
v g0 77 & 308 fe grghes Wt g
R £ 1 ¥faw a7 @Y aiw A o R
1% ==1 =7 avn wr ) sfaw w7
wYsg vh @t fiegr s @ @A & s
g 7 ot e wferTe avaw &
i & 3T &

T aw AT Ay § ara &R
fa s 11 & 51% Fmew (@) &
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gt ¥ et gur & “Fr sxaerar 3 far
B I AT w1t i@ w7
Y I=T wRWl FY gIA F Sy @
HIT ITHT T F AWTALT S, 39 F
“araw ' ¥ o o fad e &
SiTSH %1 deireret e @ fp ‘oo w
ot FT4 ®7 3X ¥ agq ac w1 nigar
F AT FT HEAEA FL AT AT T
wT=tET &1 WY qfaw argq q0 |
ot §% faat & =t w1 9 arar o
forg g7g T ArreR W @I 9T
g T W feg W s
e & Sf ¥ s wgafr A
e wrgd ¥, afEw ST owAr
T I T 47 | QR A A
aga ¥ | & fomwr soe fam o
qr 1 feg  Tgfaar wRewTidT X
awr %1 wiwes, fase T aafas oqAr
¥ gga e faan, am s #tgar
FT 1 AV ST A1 Wiy Fgerors W
TH & wer mfgwre F oarw 0% A/
Y At | & A 3% 7w Sy i F fadr
T T A I AR BT WREA NTOW
T & fora a® ¥ oria # W 7
A 2w TEr § WA g IR@ A @
Ta a1 ¥ gaTL dfaara @1 eqee fedw
a afed f 9w a@ & m<tEw &
ol Fder ®7 ¥ AT |TEA T § 9T
9 ITW A AT FW ¥ ¥ 1 v
fafg-aena ofaq argw 3, ww=m € 0
fafy #at & Wt g wdsr ¥rg @ A
AT & foi gl e ST
FY §feq F Y I WEA FT 41T
FEr & oY A IS AIRW ATV T AT

HIT AT F IAFY qoA FA T A797
Wt fegmr ofag g1 & g grET
@ am WX Afgar 71 a1 @ w8y
eafrar werewr it A famm our
ITHT FRAT AT FF IS W G WA

[
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a1 IEw A wfw ¥ fa¥ g @
3T &1 I W ofaw g =fey

awafa oY, sre s & fefama
TSt % fagre &, waq § o v
SRl ¥ St wTAeE gC I g
T Arg= F& ¥ | I qaslae e
 wif & woar #T IAF agann A
| & SR A smer & AT & AN
 ww, qOIT A FLC F gATL qART F
IS & WX S fgmr & fodr sfw
T & 1 QY WA A O & Ay
w7z fadm 7 B g ant #am g;
TH AT 1 HAAA FF G WA T
FY AT FOA F TR T, A AY gfer
¥ ag ofwe @@ g o = el
TR GTE HT ST WY AT G AT SO
&1 I o T HW & TEW | "
T 7 g7 st I/ GIOH BT 2T gIQr
¥ fod fofe @ a7 31 wfed gara
A Az g fRe E fr @ fdfw
dwitey w1 qg ermLwCq, e oy
WY T aur Iatea g Arer g
¢ afy 7g =Euw #1 adEm @
g

S ST @ wR wfe F Xotat &,
T2 o T S F @ AT Ay AR
% U ISR F AN AT RIS A A
afiFw srely w4t 48 w8 s fv ow
arenor & fgar  wEAr & w0 &
ST S8 A S w0y g
1 wafrg ¥ fear sz wfiseerss
soara frar 1 faeg &5 AT & wrsterm
Fgk fyar A1 TUF W TS g,
arewre g @ A ST o gg,
T T T AW F0 HET & ATHA R
W <@ T wg gL A A
¥ ¥ faeft XY@ T@ F TSAH AT
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7@ AT | T A6 WA avArEAr
i o wman § 7w fafre
Toltfor @y it fmf & ==,
i a aidt & F1 95 & 22T 91 3y
' TT=T FW FT ZIOAT AT getawr
¥ Sfeg g & 7 A A wyewar,
FAMATEAGT AT T FT A
=T fFar 91 | €A G FY QT SAEHT
Y FTH g AEr da e wrAr o
woar &1 78 faw 2, T AT
anT & wiasy % o weor 781 g |

awmfs f, e ke
AT Y AT AW, TEGAR-SAT B
F-UF F @ T A S AT Q@
E | wmew TR ¥ O F oo
drr ot T FR AN AT @ E ) AA
for Wit &1 99 30, 35 WIA FY §,
I 72 9aT 7Y & fif At BT
fifn @ ¥ o7 WX Tawar fFa an
¥ TS #Y TE W SAE T argT A )
gafay 37 frdw 37 & fadr a3 wrawas
& fr em nq¥ @i & @O R AR &7
e fraw 3 s =ar & fn s
ar F &7+ ar fafa-gem st
art &, fry @rew F @vT 2 SR
mftg ¢t & 1

sTr gl g9 BT & A AT
feafs =t a7 av gardr At ST
SHTH AT BT 20-GAT FTAT AT 1
arz ¥ gTX ArrET FY A o i
&1 gufavie g faem o

st IR Wt it s-gar FEww fa
3, Ja% gat gEwl AR Atwaet ®
S et @, 6 & o wE TR @
wrt @y @ & wwfed ag W oW
wraws § 5 W Cafgar’ &t
& et ot e, amfors ar frelk
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[5it fasita =)

a 92w & Aif ¥ fald gor & =
¥ wgFr ¥ ®r tyee fadw wfamms
g fean s/

gaq w gaET 440 g oA
Fix & & oF &Y a9 FRAT WEAIL
ﬁmgf‘*w(z}ﬁ"aﬁ"m
% arg “wrfa’ wez #T WEW &'
ST gy | Sar gaTe Ak faat &
) wgr & fr wrfa & 99 e /I
'@qmﬂkgtm'ca}wt?
graram fgg & M A fgg @
g8 ¥ T 9T q90 wg A Ar gy
=T WY I 9T AT #E FQ@ g !
Tq qwg “ad WX wifa” & AT 9T W
Fg7 zdATH ATW@T W G LAATAT
i 2 1 safay «afa” wez w1 @A
FreT ST Y g | AN I AR
AT FTA AT 9T KW FAW

17.00 hrs.

st st o feg o FwmfE
R, g7 Al & A § gF A
fes3e wfgam & wer o @ § |
T & & & 9T Arar gy 47 )
wa = ST Ag) fwar mr &, ag wrewd
=Y amT ¥

.

wrezfear mprwTrEr ¥ 26 WTH,
1931 %) g% ¢feqr ¥ foar a1 -

wgfaF<i Y gwfe &1 =0
wra FAA1 &7 qET § 1 afe
gW W@ WOA FHAT W
T w%, al AMERI &1
TART §EA B IE@  AG
it | Sfew 3k @w
riat w1 qO el fan
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wfasr<i & 9 3N, ar
ag qn adifasr & €8
g3y war g g faz
E‘ri.n. | n

s ®dsdT &1 99T F1 W F
W& 731 awaF, from =i g@ g,
A ggd WMrag sxfaargd s15(F)
¥ wgr mr § ¢ vdfaam 7 ogwa w1
7T I9F wewl, FETHi, TEeES
7 wegmE FTowE 5T 17 Ay
facg Y% & 1 #1E g 73 7% T
gL FgT ST qFAT §, 5 9F a8 HGA
-5 AT TN FT AEHH A7
| FfFT I9F A A = W0
(U 77 9F UL T&I Fr 7 IFaT 8,
WE AF JART HIAT TEATIT AEY |

g TrezAmy g, fod wfgm §
TSATTFGT 14T § | qg AT gy
T ¥ @ | |fqa awr 7 1w faeg
9T a§Y werar & arq femre frar a1
AR 997 Far, 4feq sagee AgE
¥ 13 faame, 1949 =) d@fagr a9t
" wer ar

“But, at the same time, it creat-
ed a great gulf between us, who
knew Hindi and those who did not
know Hindi, and that was a fetter
for the progress of the nation. That
is a thing which certainly we can-
not possibly tolerate, and hence
this problem.”

Ia% are wfag aur 7 98 fjg
faar g1 6 2w 7 ST, Wi
#a, fet i, #H0F Fgmt ¥
a7 FiT aw o G Ty g
Ty & 7 g9 Forar ogar W s
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# Wt gt il % Y corwmn T
T §FAA §

cafew % ag gwwea dw frar §
fs Teg-ew WX AT F aT9E™
THTYT FT TEATT A FT W I0@ [
‘w3t & afemfag 1 s@ 0 5T @
Fex & fr gfrar &1 arem <A1 T0fET
WK I9% Hew! 9T GEATH FT AT
s wfed, Ay a@frary & femr gom €
fr Fet gy oW 1Y AT
g fafa &

fet & weaew ¥ 5@ B AWM
Y &1 Fy §, A aFr w T
2 frgn &% sow! agaseaa § 1 fd
% freg 3 e #§ oE-AM TSHAfaE
aifzat ¥ Fa &, AT OF-we X /@T A
iwgr &, A ArfwAfee & fomd q@-ama |
& smer a1 fF g9 WG wET FY, OF
fa@wiy wrar #i, firgeam 9T s
W § I TG FE@ R E N

fom Tegwrer & s P g
&1 it Y Y wEET "Wre ag W X
gat @1 @ gnt 5 oww dw ¥ Wk
&= §9 & fear war Afss g Y
Fem &t X | & me wRt § FEAr
wrgar g 5 g7 wor 3w ) el SRy
WSS %7 MELHW § WL T g9 gy
TEATYA & | FATT T 61X JHAT
AT AIGT F A E, O (s ey
& qrq &, 1 TaTH] FAATE & | WA
T 77, &feT § §9TL AT ST EAT AT
FAaF 1 QFT qNF W § fF w7 aw
gw I i 7E T & I W gEva
wg faegw frosas & g Far
g

& fafg et & 72 709 FTET
\ergan 7 fr St 3w § 77 T E, T@ A
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sfera fragT o &, afF T8 «
aw F FUFT A1 WY AT E, A K
I % G§AT @WIE | g g A AR
¥ fawa fet aviiea g Al 99% e
wa= wal, svwr gfeer T, Fgt
mET §EqrT FT IZAET FE F fag
wE qr W faw feY avdew g
SaH 33 it & wfafafadi & wrr fomr )
I ®T 9% T T A7 A g 9T
fie femgeama & woit oY sl w1 &Y &
A g% WY g@ Y a1 g @ FF arfaarie
#F gw 7 ST A gt 7 g977 FGT
S 1 O Ao faan i 7o nvo wte #
fedt 1 T former ifen gofem
fr fawr # fg=t Simd ai #Y qem
T T e | &fF @ &Y a9
mEfsaamagadfe gt aar
ST 7g s & o e ol o aw fmr
HEg & agt otqq, OF wlawrd @A
Qe wx <@ & wifs fedy s g wd
ar gwrar & At QA s | 7
T R & f fegeam &1 w1 & o
I e @Y 7 o1 &t f% w8,
Tafen & Ama & s Y AR
HeY WgET ¥ ag AT F@IE F
gt #1 qraT w3 Wi 8% wrew,
qEATH, U A & GV TS WIET
W T T w7 AR AR ALY
TaH gawT w fzar w17 o

ZOU ot ¥mew § ¥ @ § =
7 g fr sgtoe 7 o @ g 5 ‘Awm
T @7 FL o wraes e sy 9%
g ¥ AT H T, 797 AT 78 woT
e ¥ at s s d, AT Bifey, wfau
fe @ Wi afera w301 ¥ar & A
9 HAT TR F1 Tgi Bifee | ¥4 & fow
BT FE fure g o § | @A ug WE
fe 2w & w19 o wvE e fag wifwa
&, 3w ¥ araw %1€ Aater & §AOU S9-
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[ maz 22 fag)

feqt @Y, w7 w0 g3 Ieteqa Hray
BT AMT@E &M HE T 7 F
fag fare @ 1 a2 ag1 wiaems &

dad ata § a3 Fav @A E
fr o ¥ of oife =re ifee 1 =
zafag 72 w1 § 7 aar =g Faa
arfas faZe @t 741 § wnfaewfa F@=
¥ oF &rd dar gt o @ fom ¥ gy
gary FgT wgfaa g srar o

wF a1z (9) ¥ maae #7 A
W a1 Nai F ag ag qfqal
Y =31 7Y § 1§ 7@ w1 & B mra A
o T HEt F oarg ofagt @ @
ae §ifor | [ggafag e @ T
Y AT F T 747 Ar Ferar Az Aifwa
MfFr g iAo i g faa &
Im oATE g g oW W@ &) gE
& #f AR wgAR™ g oal faAad
TqTT @A AT N §  wOwA FE
ew fast § ag ¢ ¥ aAvifa oW
&, T qfergt &7 o figw 38 ¥ T g
AT 37 @ N o _Ar Ty

() F¥s=e Fragsyr g f®
aaifrs gfeegra, wragarz w1 S L]
& arq-arq aienive aniar Y a3 AW
IaEFI Reafe frwer g o
qT q0 gA [IAr dexfa & wf7, woA
ifmra & afy wrg< w1 W Adf @@

N,
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¥ fafafe widl St o9 W Wx
w21 5 e 39 A ¥ Doy | ey
o moar A¥ o= F we frar ay
N odftoritod wigarfaal ¥ war v srasht
# 2 afwg | wiet o ¥ w2y Fr gfrar &
#g A f et saoft Af sraar | wF
w07 W FT AR A 3 F R gAsA
TFATE, WA ¥ AFTACE, RR A
g S® #1 WX FIE, TwwAAE
wfa fa aavan § & agt @t g A
AAAT F I 3 | gAFAC ww ¥ A
o e &) faar & e eqr o
i w1 fear @ adl s A qegam
S DA | F angar g 5 faf waft
ANTAFEHNT AT F g draa &
BN A TAW T fF g5 gam fag
F1 OF |t F4 qra fovar A 9@
gagd qezarar ¥ d5q T

&Y qRe Tw Aqra TR (framr-
ar) ;AU FE AT A TG 2
AMsa G g & at & g wrew
QA qr, 39 39 #4 fadi fra faqe fag
g, g@ FTF A faaz wie g
ar s &

sl wgvea : & wrwar g fs wrw
Far 19 | a9 78 g fr ww w1 M7
awr dt 6T Iedm w61 | @hwe #
raag g |

E SHRI H. R. GOKHALE: Mr. Chair-

§ T qF U AN gew F Afg A |s=

o Agt W@ asr g1 ... . (VW)

A rragr A @ a Wiz
Tgar wgar g | garw ¥w fowm fam
W gur 1947 #3@feadle o dlo

man, I want to make a very briet
reply and perhapg I am in a situa-
tion where again I am disappoiniing
my hon. Members with regard to their
amendments. The reason js this.
First of all, for the first time, in this
Constitution ang perhaps not in many
other constitutions, we have got 5 get
of duties laid dgown for the citizens,
For the first time, in oUr country, we
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.are having an innovation of this type
which has been welcomed by all
There might be a difference of opi-
nien as to whether a particular clause
should be changed or should not be
changed or whether anything new
ghould be added or not. But every-
one agrees with ug why we are pro-
viding for this thing.

It ig really a matter of great satis-
faction that thig idea tp have a new
chapter on duties is universally una-
nimously accepted by this House. The
second thing ig that if you look at the
duties, gne thing i very clear that
no duty howsoever important it may
be is included here which can be said
to be controversial either on the
ground of political views or on the
groung of any other views, because
'these are dutieg which are meant for
every citizen irrespective of his poli-
tica] views or other views. No one
can say that somebody has got a
different political persuasion and a
duty has been thrust upon him in
which he does not believe. If you
look at each one of these duties, I
dare say that no citizen who hag the
good of the country at heart and who
is g person who believes in following
duties will say that he does not re-
gard these duties ag legitimate duties
and they are being imposed on him,
No political consideration, no consi-
deration of partnership has come atlf'
all in the formulation of these duties. |
That is a very important feature of'
these duties.

Therefore, I am very reluctant to
jnclude anything in this which will
give rise to a complaint on the part
of any citizen that something is being
done here by Parliament in which, in
all conscience, he does not believe and
to which he cannot subscribe. If you
look at these duties, may I say, they
almost read like a poem which has
all the beauty and impact which a
good poem makes on anyone. (Inter-
ruptions).

I I may say so, there is @ rhythm, I
do not agree that there ig no rhythm.
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It may be that some ideals which are
not here which the hon. Members
might like to be incorporated here,
That is a different matter. The whole
point is that almost in every field of
activity of a citizen in which in a
basic way he ought to be interested,
he should say that thiz was his duty
which has been highlighted. Now, he
is expected to follow this as one of
hig fundamental duties. That is why
I would repeat thig in this Constitu-
tion. These fundamental duties are
by far the most fundamental. They
are yery important for the purposes
of every citizen of this generation or
of the future generation.

For example, it was commented
that we were talking of these duties
to cherish and follow the noble ideals
which inspired our national gtruggle
for independence. It was said that
there were some sections during that
struggle which were violent. They
believed in violence or they believed
in activities which were not regardad
as forming part of the general strug-
gle for freedom. Whatever that may
be, I don't think there can be any
doubt in the mind of anybody as to
which were the noble ideals, which
inspired our national struggle for
freedom. The noble ideal which ins-
pired our national gtruggle for free-
dom undoubtedly wag firstly to free
ourselves from the shackles of foreign
domination, to get rid of foreign
imperialism, to see that politically we
become free, in the first instance. But
our ideals did not end there, as we
said earlier.

In those ideals, thers was something
like an economic and social emanci-
pation of our people through the im-
plementation of the programmes which
will bring about a revolution. It has
been said go many times. But I can-
not help repeating it. All these were
part of ogur freedom struggle. Our
leaders, our people, did not think that
the moment the Britishers go out, our
ideals are achieved. It was for much
wider ideals that the freedom struggle
was there. That ig how the battle
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took place. It does not mean that the
ideals were different. The ideals were
freedom from political domination; the
idealg were to achieve economic and
social order for this country which
will be regarded really as emancipa-
tion of the people from the point of
view of raising them up in all res-
pects. Therefore, I do not think that
this can become a subject-matter of
any controversy.

In fact, as I said the other day,
when these Fundamental Dutieg are
adopted, it should be the duty of the
States to see that at every level, at
every stage of our educational system,
these quties should be taught. When
vou talk of political ideals, you dom't
simply tell the student that freedom
struggle is your duty. You tell the
students what are those ideals. That,
naturally follows. Every teacher will
have to tell the students the history
of our freedom struggle, the jdeals

dom struggle was there and how the
freedom was achieved by the people,
by the leaders, of our country.

A reference was also made to sub-
clause (e), to renounce practices dero-

and the objectives for which the free- (
|

gatory to the dignity of women. It x

wag raised by my hon. friend,
Mr. Ebrahim Sulaiman Sait. I did not
quite follow what was the objection.
It was said that if you have to respect
the dignity of women, doeg it mean,
you do not have to respect the dignity
of man or of others? Certainly, if you
look at this, one would find it easy to
understand that women in India had
been respected and adored for all
times. The whole cultural heritage is
such that we have been adoring our
women, respecting our women and
seeing to it that their dignity is not
adversely affected. Still, on account of
varioug factors, certain practices
crept in.

To give only one example, there is
the practice of dowry. Whose dignity
does it very badly affect than the
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dignity of women? We have not re-
ferred to dowry here because that is
not the only one thing which affects
the dignity of women. T here may be
many more things, I do not cee how
any objection can be raised on the
ground that because we must have the
respect for the dignity of everyone,
there is no reason to mention any-
thing in regard to the practices which
are derogatory to the dignity of
women,

‘Whether we like it or not, the fact
remains that in this country, on
account of these practices, on account
of our traditional approach, towards
women, the fact lies that women have
not received the respect which ought
to be there. Today, we are trying in
every respect to raise the dignity of
women and it becomes our duty to see
that every citizen renounces practices
derogatory to the dignity of women.

Then, there is sub-clause (h), to
develop the scientific temper, huma-
nism and the spirit of inquiry and
reform. What is scientific temper? If
one applies one’s mind to this, it is
easy to understand. It is to have a
rational approach, not'to be dogmatic,
not to be bound by heritage which
leads to an unscientific determination
of any question which comeg up for .
consideration. That i really the
scientific temper. Humanism ig well
understood. The spirit of inguiry and
reform means that we should not
close our mind. The spirit of inquiry
should be there ang it should lead us
to a consideration of reform we need
in our society. Can anyone gay that this
is not one of the major and important
duties which are being prescribed for
every citizen 7

I do not want to refer to every one "
of them. But some of these have been
mentioned because they were speci-
fically referred to in the course of the
discussion here. Some doubts were
raised. I think, there is none. There is
nothing on which any doubt can be
raised. I want to repeat that no person
can say with regard to the dutieg that
there is any partisan approach,
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No one can say that it reflects a
certain political view or that it re-
flects a certain economic view. This
is one which every citizen, whatever
his persuasion—political or gtherwise—
should be willing to accept. It is on
this basis that I said that there is a
certain harmony and compared it to
a poem. Mr, Indrajit Gupta asked me
to recite a poem. I cannot recite a
poem but I said that there is, in every
good poem, harmony and rythm, there
is in every poem an idea, there is in
every good poem an emotional im-
pact on the person who has the capa-
city or the willingness to appreciate
it and that, if thig is so, comparing it
to a poem is the best comparison one
can make,

Now, certain duties have been spelt
out here, Mr. Bibhutj Mishra asked
‘what about the duties of Ministers'?
Certainly, Ministers have duties, but
the Ministers are first citizens” and
thén I.lﬁ/ﬁ.};;grs The Ministers are not -
€xempt from their duties. He said that
Ministers should bave special duties.
But why only the Ministers? From
the policeman upwards there are many
categories of people in this country
‘functioning in different flelds, each
one of them important by itself If
you provide for duties for Ministers,
then you wi'l have to provide for
duties for all of them. This is meant
only for the purpose of improving the
formulation of duties. Therefore, I
think this is excellent. It is not mine
and I am not going to take the credit
for It; and it iS not for that reason
that I am emphasizing it. But I may
say that part from the many people
who have contributed by making
‘suggestions, it is the Prime Minister’s
'hand which you can see in its formu-
lation, It is something where attention
hag been given at the highest level of
‘the Government and I would like to
wubmit, with the utmost respect for
the views that have been expressed by
all concerned, that while many thi.np
2007 LS—7.
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that have been mentioned are im-
portant in themselves, to my mind,
they are not significant enough for in-
clusion here as duties though they
may be significant for other purposes.

Now, I think Mr. Dhote or Mr. Ala-
gesan asked why the duty of paying
taxes is not included. It has not been
done for the simple reason that it is
a scheme, it is harmony and it is a
high ideal which we are placing be-
fore the people in the form of duties
and a mundane matter like taxes, for
example, will be completely out of
place. Bui that does not mean that
there is no duty to pay taxes. Certainly
it is a duty of the utmost importance
to pay taxes. The law has taken care
of it and will continue to take care of
it, so far as the duty to pay taxes is
concerned. If you are to consider taxes,
then there are many other things which
you may have to consider. In all

humility I would recommend to the !

Htuse that this Artic'e should be
accepted without any disturbance, We

should not disturb the harmony of

this which really reflects the high
ideals we want to place before the
people.

Clause 12— (Amendment of article
55)

MR. SPEAKER: Now we will ge
to Clause 12, There will be only one
Amendment by Mr. Alagesan,

SHRI O. V. ALAGESAN: I beg to
move:

Page 5, line 5, for
tute “1951" (323)

I have got three other amend-
ments, namely amendments Nos. 325,
328 and 333 also which seek to make
the same change in someother clau-

“1971” substi-

The population control programme
began much earlier than 1951, Cer-
tain States vigorously pursued the
programme and certain States did
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not. Such of those States who vigo-
rously pursued the family planning
programme stand to lose if the allo-
cation of seats in Lok Sabha is done
on the basis of the 1971 figures. If you
look at the figures of 1952 and 1971,
the allocation of seats in the Lok
Sabha to various States, you will find
that, certain States have gained and
certain States have lost. The States
that have gained are Assam, Bihar,
Gujarat_ Kerala, Maharashtra, Kar.
nataka, Rajasthan and West Bengal
The States that have lost some
seats are Andhry Pradesh, Madhya
~edesh. Uttar Pradesh, etc. What I
=ay is that the Stateg which vigorous-
ly prosecuteq the programme of
population control stand to lose and
the States which were loose in enfore-
ing the population control program=-
me stand to gain. Therefore, T sug-
gest that, instead of freezing the
population figures at the 1971 census
level, we may freeze them at the
1951 census level
— A T SwSeaas U=
SHRI H R. GOKHALE; 1 am
afraid I cannot accept it because we
will be going too far back. We are
freezing it at the 1971 level and my
friend wants us to go back to the
1951 level. It is not feasible

MR. SPEAKER: Now, we go on to
the next Clause, Clause 13.

Clauge 13— (Amendment of article
74)

SHRI P. NARASIMHA REDDY: 1
begz to move:

Page 5, line 10,—

add at the end—

“except in so far as he is by or
under thig Constitution required
to exercise his functions or any of
them in his discretion” (207)

SHRI NIMBALEAR: I beg to
move:

Page §,—
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after line 10, insert—

“Provided that in discolving Lok
Sabha, and matters connected
therewith, or when a caretaker
Government is ip office, or when
an Ordinance is to be promulgated,
and in exercise of powers granted
under sections 20 and 33 of the
Constitution (Forty-Fourth Amend-
ment) Act, 1976, the President
may also use his own judgment
and discretion.” (255)

SHRI M. C. DAGA: I beg to move:
Page 5, line 10—
add atl the end—

“but in no case against the pro-
visions of the Constitution” (338)

SHRI KARTIK ORAON: I beg to
move:

Page 5, lines 8 and 9,—

for “a Council of Ministers with
the Prime Minister at the head”

substitute “an unfettered and un-
qualified right and prerogative
with the Prime Minister who
heads the Council of Ministers”.
(388)

SHRI M. C. DAGA. In my amend-
ment I have proposed that the follow-
ing be added at the end, namely,
after ‘act in accordance with such¢ad-
vice':

“but in no case against the pro-
visions of the Constitution.”

There is an article on President under
the Constitution’ in this book. The
Constitution and the Parliament of
India’ (the 25 years of the Republic),
and it is said in that:

“India has an elected President
who is eligible for re-election as
against the heriditary monarch in
Britain. He is, therefore, answer-
able to his constituents for his acts
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which implies that he should have
freedom to act as he thinks right.

“India has a federal Constitution
which divides the powers of the
Government between the Central
Government and the State Govern-
ments. The President cannot be ei-
ther a partisan or a silent partner if
the Central Cabinet. through its dic-
tatorial actions, try to subvert the
federal structure of the Constitu-
tion.”

There are certain duties for the Pre-
sident:

‘Article 111 authorises the Presi-
dent to declare that either he assents
to a Bil] passeq by the two Houses
of Parliament or he withholds assent
therefrom and return it to Parlia-
ment for reconsideration. It is very
unlikely, although not altogether in-
conceivable, that Ministers respon-
sible to Parliament would advise
the President to withho'd assent
from a Bill passed by both the
Houses.”

I can quote from the Constitutions of
other countrics, where the provision is
that the President must act on the ad-
vice of the cabinet or the Prime Minis-
ter within the <-ope of the Constitu-
tion. It js there in Japan and other
countries. It has been laid down in
Article 111 and other Articles that the
President must accept the advice of
the Cabinet within the four corners of
the Constitution. The President js the
head nf the Republic and he has to
exerci is discretion. hut while do-
ing so, Be must act within the scope
of the Constitution. Why do you want
tn add these words....“the President
shall amet in accordance with  such
advice.”

Otherwise, what will happen is this.

MR. SPEAKER. You may continue
later on. now it is time for, voting.

Before we start voting. I may in-
form the House that a large number of
hon. Members have represented to me
that they had already fixed some enga-
Fements on Saturday, the 30th October
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on account of which it would not be
possible for them to be present at the
time of voting of clauses on Saturday.
They have requested that there might
be no voting on Saturday and the
clauses on which discussion iz conclu-
ded on Saturday might be put to vote
on Monday. the lst November. In
view of that, I suggest as follows:

(1) That there may be no voting
on Saturday, the 30th October.

(2) Amendments and clauses on
which discussion is concluded
on Saturday and Monday may
be put to vote at 5.30 p.m.
on Monday, the 1st November.

1 hope, the House agrees.

SOME HON. MEMBERS: Yes, yes.

SHRI INDRAJIT GUPTA: Ido not
think, we can complete al] the clauses
by Monday, as we are proceeding.

SHRI K. RAGU RAMAIAH, I no-
ticed this morning that there was a
feeling among the hon. Members that
there should be some more time for the
consideration of thig Bill. We were
schedu'ed to conclude the debate on
this Constitution (Amendment) Bill on
the 1st November. In response to the
desire of the hon. Members, Govern-
ment is agreeable to sit for one more
day, if necessary, which means, in ad-
dition to the sitting tomorrow and a
sitting on Monday, the 1st November,
there should be a sitting on Tuesday,
the 2nd November also for this pur-
pose.

There is another small request that I
have to make to this House. In order
that we are able to conclude the discus-
sion on 2nd November, I request that
we may sit today and tomorrow till
8.00 p.m.

MR. SPEAKER: 1 think the House
agrees with the suggestion.

SOME HON. MEMBERS: Yes, yes.

MR. SPEAKER: The House will sit
till 8.00 p.m. today and tomorrow.
Now, the voting.
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Clanse 8

The lobbies have been cleared. 1
will now put the amendments to clause
8 first.

SHRI RAMAVATAR SHASTRI. 1
want amendment No. 454 to be put to
vote separately.

MR. SPEAKER: All right. I will
now put amendment No, 454 to vote.
The question is:

Page 3,—
after line 28, insert—

“39B, The State shall take all
necessary steps for full pro-
tection of the rights of Mus-
lims and other minority com-
munities and those belonging
to the Scheduleq Castes and
Scheduled Tribes and other
weaker sections in all spheres
of national life, particularly in
matter of education and em-
ployment.”.’ (454)

The Lok Sabha divided:
Division No 91

AYES

Banerjee, Shri S. M.
Bhargavi Thankappan, Shrimati
Bhaura, Shri B. S.
Chandra Shekhar Singh, Shri
Chandrappan, Shri C. K.
Deshpande, Shrimati Roza
Dhote, Shri Jambuwant
Gupta, Shri Indrajit
*Jagivan Ram, Shri
Janardhanan, Shri C.

Jha, Shri Bhogendra
Jharkhande Rai, Shri
Kalyanasundaram, Shri M
Kathamuthu, Shri M.

Koya, Shri C. H. Mohamed
Krishnan, Shrimati Parvathi
‘Madhukar’, Shri K. M.
Manjhi, Shri Bhola
Muhammed Sheriff, Shri
Muruganantham, Shri S. A.
Panda, Shri D. K.

Pandey, Shri Sarjoo
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*Peje, Shri S. L.

Sait, Shri Ebrahim Sulaiman
Sen, Dr. Ranen

Tiwari, Shri Chandra Bhal Mani
Vijay Pal Singh, Shri

NOES

Achal Singh, Shri

Aga Shri Syed .Ahmed
Agrawal, Shri Shrikrishna
Ahirwar, Shri Nathu Ram
Alagesan, Shri O. V.

Ambesh, Shri

Anand Singh, Shri
Ankineedu, Shri Maganti
Ansari, Shri Ziaur Rahman
Appalanaidu, Shri

Arvind Netam, Shri

Austin, Dr. Henry

Awdhesh Chandra Singh, Shri
Azad, Shri Bhagwant Jha
Aziz Imam, Shri

Babunath Singh, Shri

Bajpal, Shri Vidya Dhar
Balakrishniah, Shri T.
Banamali Babu, Shri

Banera, Shri Hamendra Singh
Banerjee, Shrimati Mukul
Barman, Shri R. N.

Barua, Shri Bedabrata
Barupal, Shri Panna Lal
Basappa, Shri K.

Basumatari, Shri D.

Besra, Shri 5 C.

Bhagat, Shri H. K. L.
Bhargava, Shri Basheshwar Nath
Bhatia, Shri Raghunandan Lal
Bhattacharyyia, Shri Chapalendu
Bheeshmadev, Shri M.
Bhuvarahan, Shri G,

Bist, Shri Narendra Singh
Brahmanandji, Shri Swami
Brij Raj Singh—Kotah, Shri
Buta Singh, Shri
Chakleshwar Singh, Shri
Chandra Gowda, Shri D. B.

Chandrakar, Shri Chandulal .
C‘ha.nd.mse-!dmrama Vedrabasappa,’
Shri T, )

Chandrika Pramd. Shri
Chaturvedi, Shri Rohan Lal
Chaudhari, Shri Amarsingh
Chaudhary, Shri Nitiraj Smgh
Chavan, Shrimati

Chavan, Shri Yeshwantrao
Chellachami, Shri A. M.

*Wrongly vote for AYES.
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Chottey Lal, Shri
Chutten Lal, Shri
IChikkalingaiah, Shri K,
]Chuudhary, Shri B. F.
Daga, Shri M, C.
Palbir Singh, Shri

Dalip Singh, Shri
Damani, Shri 5. R.
Darbara Singh, Shri
‘Das, Shri Anadi Charan
'Das, Shri Dharnidhar
Dasappa, Shri Tulsidas
Daschowdhury, Shri B. K.
Deo_ shri R. R. Singh
Deo, Shri S. N. Singh
Desai, Shri D, D.
Deshmukh, Shri K, G.

Deshmukh Shri Shivaji Rao S.

Dhamankar, Shri -
Dharamgaj Singh, Shri
Dhillon, Dr. G, S.

Dhusia_ Shri Anant Prasad
Dinesh’ Singh, Shri

Dixit, Shri G, C.

Dixit, Shri Jagdish Chandra
Deda_Shri Hiralal

Dube, shri J. P.

Dumada, Sori L. K
Dwivedi, Shri Nageshwar
Engti, ghri Biren

Gaekwad, Shri Fatesinghrao
Gandhi, Shrimati Indira
Ganesh, Shri K. R.

Ganga Devi, Shrimati
Gangad=b Shri P.
Gautam, Shri C. D,

Gavit, Shri T. H.

George, Shri A. C,

Ghosh, Shri P, K,

Gill, Shri Mohinder Singh
Giri, Shri V. Shanker
Godara, Shri Mani Ram
Gogoi, Shri Tarun

Gohain, Shri C. C.
Gomango, Shri Giridhar
Gepal, Sari K.

Goswami. Shri Dinesh Chandra

Gotkhinde, Shri Annasaheb
Gowda, Shri Pampan
Hansda, Shri Subodh
Hanumanthaiya, Shri K.
Hari Kishore Singh, Shri
Hari Singh, Shri

Hashim, Shri M, M.
Ishaque Shri A, K M
Jadeja, Shri D. P.

Jaffer, Sharlef Shri C. K

Jamilurrahman, Shri Md.
Jeyalakshmi_ Shrimati V.
Jha, Shri Chiranjip
Jhunjhunwala, Shri Bishwanath
Jitendra Prasad, Shrj

Joshi, Shri Popatlal M,
Joshi, Shrimati Subhadra
Kadam_  Shri Dattajirao
Kadam, Shri J. G,
Kadmmppalll. Shri Ramachandran
Kader, Shri 8. A

Kahandole, Shri Z M.
Kailas, Dr.

Kakodkar, Shri Purushottam
Kakoti, Shri Robin
Kalingarayar, Shri Mohanraj
Kamakshaiah, Shri D.
Kamala Prasad, Shri
Kamble, Shri T. D.

Kapur, Shri Sat Pal

Karan Singh, Dr.

Kaul, Shrimati Sheila

Kavde, Shri B, R

Kedar Nath Singh, Shri
Khan, Shri I. H.

Kinder Lal, Shri

Kisku, Shri A. K,

Kotoki, Shri Liladhar
Kotrashetti, Shri A, K,
Krishnappa, Shri M V.,
Kulkarni, Shri Raja

Kureel, Shri B. N.

Kushok Bakula, Shri
Lakkappa, Shri K.
Lakshminarayanan, Shri M. R.

' Lambodar Baliyar, Shri

Laskar, Shri Nihar

Lutfa] Haque, Shri .3
Mahajan, Shri Vikram
Mahajan, Shri Y. S

Maharaj Singh, Shri

Mahishi, Dr. Sarojini

Majhi Shri Gajadhar

Majhi, Shri Kumar

Malaviya, Shri K. D.
Malhotra, Shri Inder J.
Mallanna, Shri K.

Mallikarjun, Shri

Mandal, Shri Jagdish Narain

"Mandal, Shri Yamuna Prasad

Manhar, Shri Bhagatram
Maurya, Shri B, P.
Melkote. Dr. G. S.
Mirdha, Shri Nathu Ram
Mishra, Shri Bibhuti
Mishra, Shri G. S.

Mishra, Shri Jagannath
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Midi, Shri Shrikishan
Mohammad Yusuf, Shri
Mohan Swarup, Shri
Mohapatra, Shri Shyam Sunder
Mohsin, Shri F. H.

Munsi, Shri Priya Ranjan Das
Murmu, Shri Yogesh Chandra
Murthy, Shri B, s,

Nahata, Shri Amrit

Naik, Shri B, V.,

Nanda, Shri G, L,

Nayak, Shri Baksi

Negi, Shri Pratap Singh
Nimbalkar, Shri

Oraon_Shri Kartik

Oraon, Shri Tuna

Pandey, Shri Damodar
Pandey, Shri Narsingh Narain
Pandey, Shri R. 8.
Pandey Shri Sudhakar
Pandey, Shri Tarkeshwar
Pandit, Shri S. T.

Pant, Shri K. C.

Paokai Haokip, Shri
Parikh, Shri Rasiklal
Parthasarathy, Shri P.
Paswan, Shri Ram Bhagat
Patel, shri Arvind M.
Patel, Shri Natwarlal
Patel, Shri Prabhudas
Patel, Shri R. R.

Patil Shri Anantrao
Patil, Shri C. A,

Patil, Shri Krishnarao
Patil, Shri T. A.

Patnaik, Shri Banamali
Patnaik, Shri J, B,
Prabodh Chandra, Shri
Pradhan, Shri Dhan Shah
Pradhani, Shri K.

Purty Sbri M. S,
Raghu Ramaiah, Shri K.
Rai, Shri S. K.

Rai, Shrimati Sahodrabai
Raj Baharur, Shri

Raju, Shri M. T.

Raju, Shri P. V. G.
Ram, Shri Tulmohan
Ram Dayal, Shri

Ram Prakash, Shri

Ram Sewak, Ch.

Ram Singh Bhai, Shri
Ram Surat Prasad, Shri
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Ram Swarup, Shri

Ramji Ram, Shri
Ramshekhar Prasad Sigh, Shri
Ranabahadur Singh, Shri
Rao, Shrimati B. Radhabai A.
Rao, Shri J. Rameshwar
Rao, Shri Jagannath

Rao, Dr. K. L.

Rao, Shri K. Narayana

Rao, Shri M. S. Sanjeevi
Rao, Shri M. Satyanarayan
Rao, Shri Nageswara

Rao, Shri P. Ankineedu Prasada
Rao, Shri Pattabhi Rama
Rao, Shri Rajagopala

Rao, Dr. V. K. R. Varadaraja
Rathia, Shri Umed Singh
Raut, Shri Bhola

Ravi, Shri Vayalar

Ray, Shrimati Maya

Reddy, Shri K. Kodandar Rami
Reddy, Shri K. Ramakrishna
Reddy, Shri M. Ram Gopal
Reddy, Shri P. Bayapa
Reddy, Shri P. Ganga =
Reddy, Shri P. Narasimha
Reddy, Shri P. V.

Reddy, Shri Sidram
Richhariya, Dr. Govind Dag
Rohatgi, Shrimati Sushila
Roy, Shri Bishwanath

Rudra Pratap Singh, Dr.
Saini, Shri Mulki Raj

Salve, Shri N. K. P.
Samanta, Shri S. C.

Sanghi, Shri N. K.
Sangliana, Shri

Sankata Prasad, Dr.

Sant Bux Singh, Shri
Sarkar, Shri Sakti Kumar
Sathe, Shri Vasant

Satish Chandra, Shri
Satpathy, Shri Devendra
Savant, Shri Shankerrao
Savitri Shyam, Shrimati
Sayeed, Shri P. M.

Sethi, Shri Arjun

Shafee, Shri A.

Shafquat Jung, Shri
Shahnawaz Khan, Shri
Shailani, Shri Chandra
Shambhu Nath, Shri
Shankar Dayal Singh, Shri
Shankaranand, Shri B.
Sharma, Shri- A. P.

Sharma, Dr. H. P.

-
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Sharma, Shri Nawal Kishore
Bharama Dr. Shanker Dayal
'$hashi Bhushan, Shri

Shinde, Shri Annasaheb P.
vappa, Shri N.
ivnath Singh, Shri
a, Shri B. R.
ukla, Shri Vidya Charan
Siddheshwar Prasad, Prof.
ingh, Shri Vishwanath Pratap
iSinha, Shri Dharem Bir
|Sinha, Shri Nawal Kishore
inha, Shri R. K.
han Lal, Shri T.
Sokhi, Sardar Swaran Singh
Bolanki, Shri Pravinsinh
‘Subramaniam, Shri C.
Sudarsanam, Shri M.
Surendrg Pal Singh, Shri
Suryanarayana, Shri K.
‘Swaminathan, Shri R. V.
Ewamy, Shri Sidrameshwar
an Singh, Shri
‘Tarodekar, Shri V. B.
‘Tayyab Hussain, Shri
Tewari, Shri Shankar
Thakre, Shri S. B.
Thakur, Shri Krishnarao
Tiwari, Shri R. G.
Tiwary, Shri D. N.
Tombi Singh, Shri N.
Tula Ram, Shri
Tulsiram, Shri V.
Uikey, Shri M. G.
Vekaria, Shri
Venkatasubbaiah, Shri P.
Venkatswamy, Shri G.
Verma, Shri Balgovind
Verma, Shri Sukhdeo Prasad
Vidyalankar, Shri Amarnath
Vikal. Shri Ram Chandra
Yadav, Shri Chandrajit

Yadav, Shri D. P.
Yadav, Shri Karan Singh

Yadav, Shri N. P.
£
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Yadav, Shri R. P.
Zulfiquar Ali Khan, Shri

MR. SPEAKER: The result* of the
division is:

Ayes: 27; Noes, 325.
The motion was negatived.

MR. SPEAKER: I ghall put all the
other amendments to Clause 8 together
to the vote of the House.

Amendments Nos. 43, 193, 233, 266,
294, 341, 489, 505, 506, 555 and 556
' were put and negatived.

MR. SPEAKER: The question is:

“I‘hatClauseﬂxtandpartotth;
Bill" i

The Lok Sabha divided:

Division No. 10] [17.47 hrs.

AYES

Acha] Singh, Shri
Agrawal, Shri shrikrishna
Ahirwar, Shri Nathy Ram
Alagesan, Shri O. V.
Ambesh, Shri

Anang Singh, Shri
Ankireedu, Shri Maganti
Ansari, Shri Ziaur Rahman
Appalanaidu, Shri

Arvind Netam, Shri
Austin, Dr. Henry
Awdhesh Chandra Singh, Shri
Azad, shri Bhagwat Jha
Aziz Imam, Shri

Babunath Singh, Shri
Bajpai, Shri Vidya Dhar
Balakrishniah, Shri
Banamali Babu, Shri
Banera, Shri Hamendra Singh
Banerjee, Shri S. M.
Banerjee, Shrimati Mukul

*The
AYES: Shri Ramavatar Shastri
NOES:

following Members also recorded their votes:

Sarvashri Madhoram Sharma, G, Y. Krishnan, Chintamani

Panigrahi, Rajdeo Singh, C. M. Stephen, Genda Singh, Jagjivan

Ram and S. L, Peje.



107 Constitution (Forty-fourth OCTOBER 29, 1976

Barman, Shri R. N.

Barua, Shri Bedabrata

Barupal, Shri Panng Lal

Basappa, Shri K.

Basumatari, Shri D.

Besra, Shri S. C.

Bhagat, Shri H. K. L.

Bhargava, Shri Basheshwar Nath

Bhargavi Thankappan, Shrimati

Bhatia, Shri Raghunandan Lal

Bhattacharyyia, Shri Chapalendu

Bhaura, Shri B. S.

Bheeshmadev, Shri M.

Bhuvarahan, Shri G.

Bist,, shri Narendra Singh

Brahmanandji, Shri Swami

Brij Raj Singh—Kotah, Shri

Buta Singh, Shri

Chakleshwar Singh, Shri

Chandra Gowda, Shri D. B.

Chandra Shekhar Singh, Shri

Chandrakar, Shri Chandulal

Chandrappan, Shri C. K.

Chandrashekharappa  Veerabasappa,
Shri T. V.

Chandrika Prasad, Shri

Chaturvedi, Shri Rohan Lal

Chaudhari, Shri Amarsinh

Chaudhary, Shri Nitiraj Singh

Chavan, Shrimati Premalabai

Chavan, Shri Yeshwantrao

Chellachami, Shri A. M.

Chhotey Lal, Shri

Chhutten Lal, Shri

Chikkalingaiah, Shri K

Choudhary, Shri B. E.

Daga, Shri M. C.

Dalbir Singh, Shri

Dalip Singh, Shri

Damani, Shri S. R.

Darbara Singh, Shri

Das, Shri Anadi Charan

Das, Shri Dharnidhar

Dasappa, Shri Tulsidas

Daschowdhury, Shri B. K.

Deo, Shri R. R. Singh

Deo, Shri S. N. Singh

Desai, Shri D. D.

Deshmukh, Shri K. G.

Deshmukh, Shrj Shivaji Rao S.

Deshpande, Shrimati Roza

Dhamankar, Shri

Dharamgaj Singh, Shri

Dhillon, Dr. G. S.

Dinesh Singh, Shri

Dixit, Shri G. C.

Dixit, Shri Jagdish Chandra
Doda, Shri Hiralal

Dube, Shri J. P,

Dumada, Shri L. K.
Dwivedi, Shri Nageshwar *
Engti, Shri Biren

Gaekwad, Shri Fetasinghrao
Gar.dhi, Shrimati Indira
Ganesh, Shri K. R.

Ganga Devi, Shrimati
Gangadeb, Shri P.
Gautam, Shri C. D.

Gavit, Shri T. H.

George, Shri A. C.

Ghosh, Shri P. K.

Gili, Shri Mohinder Singh
Giri, Shri V. Shanker
Godara, Shri Mani Ram
Gogoi, Shri Tarun

Gohain, shri C. C.
Kokhale, Shri H. R.
Gomango, Shri Giridhar
Gopal, Shri K

Goswami, Shri Dinesh Chandra
Gotkhinde, Shri Annasaheb
Gowda, Shri Pampan,
Gupta, Shri Indrajit
Hansda, Shri Subodh
Hanumanthaiya, Shri K.
Hari Kishore Singh, Shri
Hari Singh, Shri

Hashim, Shri M. M.
Ishaque, Shri A. K. M.
Jadeja, Shri D. P.

Jaffar Sharief, Shri C. K.
Jagjivan Ram, Shri
Jamilurrahman, Shri Md.
Janardhanan, Shri C.
Jeyalakshmi, Shrimati V.
Jha, Shri Bhogendra

Jha, Shri Chiranjib
Jharkhande Rai, Shri
Jhunjhunwala, Shri Bishwanath
Jitendra Prasad, Shri

Joshi, Shri Popatlal M.
Joshi, Shrimati Subhadra
Kadam, Shri Dattajirag
Kadam, Shri J. G.
Kadannappalli, Shri Ramachandran
Kader, Shri S. A,
Kahandole, Shri Z. M.
Kailas, Dr.

Kakodkar, Shri Purushottam
Kakoti, Shri Robin
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Kalingarayar, Shri Mohanraj
Kalyanasundaram, Shri M.
Kamakshaiah, Shri D.
Kamala Prasad, Shri
Kamble, ghri T. D

Kapur, Shri Sat Pal

Karan Singh, Dr.
Kathamuthu, Shri M.

[Kaul, Shrimatj Sheila
Kavde, shri B. R.

Kedar Nath Singh, Shri
Khadilkar, Shri R. K.
Khan, shri I. H.

Kinder Lal, Shri

Kisku, Shri A. K.

Kotoki, Shri Liladhar
Kotrashetti, Shri A. K.
Koya, Shri C. H. Mohamed
Krishna Kumari, Shrimati
Krishnan, Shri G. Y.
Krishnan, Shrimati Parvathi
Krishnappa, Shri M. V.
Kulkarni, Shri Raja

Kureel, Shri B. N.

Kushok Bakula, Shri
Lakkappa, Shri K.
Lakshminarayanan, Shri M. R.
Lambodar Baliyar, Shri
Laskar, Shri Nihar

Lutfal Haque, Shri
Mahajan, Shri Vikram
Mahajan, Shri Y. S.

Maharaj Singh, Shri
Mahisghi, Dr. Sarojini

Majhi, Shri Gajadhar
Majhi, Shri Kumar
Malaviya, Shri K D.
Maihotra, Shri Inder J.
Mallanna, Shri K.
Mallikarjun, Shri

Mandal, Shri Jagdish Narain
Manhar, Shri Bhagatram
Manjhi, Shri Bhola
‘Maurya, Shri B. P.

Melkote, Dr. G- S.

Mirdha, Shri Nathu Ram
Mishra, Shri Bibhuti
Mishra, Shri G. S.

Mishra, Shri Jagannath
Modi, Shri Shrikishan
Mohammad Yusuf., Shri
Mohan Swarup. Shri
Mohapatra, Shri Shyam Sunder
Mohsin, Shri F. H
Muhammaq Sheriff. Shri
Munsi, Shri Priya Ranjan Das

Murmu, Shri Yogesh Chandra
Murthy, Shri B. S,
Muruganantham, Shri S. A.
Nahata Shri Amrit

Naik, Shri B. V.

Nait, Shri Sreekantan
Nanda, Shri G. L

Nayak, Shri Baksi

Negi, Shri Pratap Singh
Nimbalkar, Shri

Oraon, Shri Kartik

Oraon, Shri Tuna

Pahadia, Shri Jagannath
Pt.muh, Shri Paripoornanand
Palodkar, Shri Manikrao
Panda, Shri D. K,

Pandey, Shri Damodar
Pandey, Shri Narsingh Narain
Pandey, Shri R, S.

andey, Shri Sarjoo
Pandey, Shri Sudhakar
Pandey, Shri Tarkeshwar
Pandit, Shri S. T.
Panigrahi, Shri Chintamani
Pant, Shri K. C.

Paokai Haokip, Shri
Parikh, Shri Rasiklal "
Parthasarathy, Shri P.
Paswan, Shri Ram Bhagat
Patel Shri Arvind M.
Patel, Shri Natwarlal
Patel, Shri Prabhudas
Patel, Shri R. R.

Patil Shri Anantrao

Patil, Shri C. A

Patil, Shri Krishnarao

Patil, Shri T. A.

Patnaik, Shri Banamali
Patnaik, Shri J. B,

Peje, Shri S 1.

Frabodh Chandra, Shri
Pradhan, Shrj Dhan Shah
Pradhani, Snri K.

Purty, Shri M S,

Raghu Ramrizh, Shri K.
Rai, Shri 8. K.

Rai, Shrimatj Sahodrabai
Raj Bahadur, Shri

Rajdeo Singh. Skri

Raju. Shri M. T.

Raju, Shri P. V. G.

Ram, Shri Tulmohan

Ram Dayal, Shri

Ram Prakash, Shri

Ram Sewak, Ch.

Ram singh Bhai, Suri



11 Constitution (Forty-fourth OCTOBER 28, 1978 Amdt.) Bill

Ram Surat Prasad, Shri
Ram Swarup, Shri

Ramji Ram, Shri
Ramshekhar Prasad Singh, Shri
Ranabahadur Singh, Shri
Rao, Shrimati B. Radhabai A.
Rao, Shri J. Rameshwar
Rao, Shri Jegannath

Rao, Dr. K. L.

Rao, Shri K. Narayana

Rao, Shri M, S. Sanjeevi
Rao, Shri M. Satyanarayan
Rao, Shri Nageswara

Rao, Shri P. Ankineedu Prasada
Rao, Shri Pattabhi Rama
Rao, Shri Rejagopala

Rao, Dr. V. K. R. ?ara@nja
Rathia. Shri Umed Singh
Raut, Shri Bhola

Ravi, Shri Vayzlar

Ray, Shrimati Maya

Reddy, Shri K. Kodanda Rami
Reddy, Shri K. Ramakrishna
Reddy, Shri M. Ram Gopal
Reddy, Shri P. Bayapa
Reddy, Shri P. Ganga
Reddy, Shri P, Narasimha
Reddy, Shri P. V.

Reddy, Shri Sidram
Richhariya, Dr. Govind Das
Rohatgi, Shrimati Sushila
Roy, Shri Bishwanath
Rudra Pratap Singh, Dr.
Saini, Shri Mulki Raj

Sait, Shri Ebrahim Sulaiman
Salve, Shri N, K. P.
Samanta Shri S. C.

Sanghi, Shri N. K,
Sangliana, Shri

Sankata Prasad, Dr.

Sant Bux Singh, Shri
Sarkar, Shri Sakti Kumar
Sathe, Shri Vasant

Satish Chandra, Shri
Satpathy, Shri Devendra
Savant, Shri SHankerrao
Savitri Shyam, Shrimati
Sayeed, Shri P. M.

Sen, Dr. Ranen

Sethi, Shri Arjun

Shafee, Shri A.

Shafquat Jung, Shri
Shahnawaz Khan, Shri
Shailani, Shri Chandra
Shambhu Nath, Shri
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Shankar Dayal Singh, Shri
Shankaranand, Shri B.
Sharma, Shri A. P.

Sharma, Dr. H. P

Sharma, Shri Madhoram
Sharma, Shri Niwa] Kishore

. Sharma, Dr. Shanker Dayal

Shashi Bhushan, Shri
Shastri, Shri Biswanarayan
Shastri, Shri Raja Ram
Shastri, Shri Sheopujan
Shetty, Shri K. K.

Shinde, Shri Annasaheb P.
Shivappa, Shri N.

Shivnath Singh, Shri
Shukla, Shri B, R.

Shukla, Shri Vidya Charan
Siddheshwar Prasad, Prof.
Singh, Shri Vishwanath Pratap
Sinha, Shri Dharam Bir
Sinha, Shri Nawal Kishore
Sinha, Shri R. K.

Sohan Lal, Shri T.

Sokhi, Sardar Swaran Singh
Solanki, Shri Pravinsinh
Stephen, Shri C. M,
Subramaniam, Shri C,
Sudarsanam, Shri M.
Surendra Pa] Singh, Shri
Suryanarayana, Shri K.
Swaminathan, Shri R, V.
Swamy, Shri Sidrameshwar
Swaran Sirgh, Shri
Tarodekar, Shri V. B,
Tayyab Flussain, Shrj
Tewsri, Shri Shankar
Thakre, Shri S. B,

Thakur, Shri Krishnarao
Tiwari, Shri Chandra Bhal Mani
Tiwari, Shri R. G.

Tiwary, Shri D. N.

Tombi Singh, Shri N.

Tula Ram, Shri

Tulsiram, Shri V,

Uikey, Shri M G.

Vekaria, Shri
Venkatasubbaiah, Shri P,
Venkatswamy, Shri G.
Verma, K Shri Balgovind
Verma, Shri Sukhdeo Prasad
Vidyalankar, Shii Amarnath
Vijay Pal Singh, Shri
Vikal, Shri Ram Chandra
Yadav, Shri Chandrajit
Yadav, Shri D. P



213  Constitution (Forty-fourth KARTIKA 7, 1808 (SAKA)

‘Yadav, Shri Kuran Singh
Yadav, Shri N. P.
i Yadav, Shri R. P.
‘Zulfiquar Ali Khan, Shri

NOES
Nil

- MR. SPEAKER: The result* of the
'division is;

Ayes: 356; Noes: Nil.

The motion is carried by a majority
of the total membership of the House
and by a majority of not less than
two-thirds of the Memberg present and
' voting,

The motion was adopted,

Clause 8 was added to the Bill.
New Clause 8A

MR. SPEAKER: I shall now put
,amendment No. 342 moved by Shri
Dhamidhar Das seeking to insert a
i new clause BA to the vote of the House.

. Amendment No. 342 was put and
i negatived,
i Clause 9
MR. SPEAKER: I shall put amend-
ments Nos. 455, 456 and 457 moved by

' Shri Indrajit Gupta to the vote of the
House.

Amendments Nos. 455, 456 and 457
were put and negatived.

‘MR. SPEAKER: I shall now put
amendment No. 490 moved by Shri
Ebrahim Sulaiman Salt to the vote of
the House.

The question is:—
Page 3—

after line 34, insert—

“The State shall provide for
economic uplift and avenues of
employment in  public and
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private sectorg for the weaker
sections of the people including
the minorities.” (4901)

The Lok Sabhg divided:

Divigion No. 11] (1745 hre.

AYES
Banerjee, Shri S, M.

Bhargavi Thankappan, Shrimati
Bhaura, Shri B. S.
Chandra Shekhar Singh, Sheri
Chandrappan, Shri C, K.
Deshpande, Shrimati Roza
Dhote, Shri Jambuwant
Gupta, Shri Indrajit
Janardhanan, Shri C.
Jha, Shri Bhogendra
Jharkhande Rai, Shri
Kalyanasundaram, Shri M.
Kathamuthu, Shri M,
Koya, Shri C. H. Mohamed
Krishnan, Shrimatj Parvathi
‘Madhukar’, Shri K, M.
Manjhi, Shri Bhola
Muhammed Sheriff, Shri
Muruganantham, Shri 8. A.
Pandey, Shri Sarjoo
*Rathia, Shri Umed Singh
*Reddy, Shri P, Narasimha
Sait, Shri Ebrahim Sulaiman
Sen, Dr. Ranen
#Shashi Bhushan, Shri
*Vidyalankar, Shri Amarnath
Vijay Pal Singh, Shri
*Wrongly voted for AYES.

NOES

Achal Singh, Shri

Aga, Shri Syed Ahmed
Agrawal, Shri Shrikrishna
Ahirwar, Shri Nathu Ram
Alagesan, Shri O, V.
Ambesh, Shri

Anand Singh. Shri
Ankineedu, Shri Maganti
Ansari, Shri Ziaur Rahman
Appalanaidu, Shri

] *The zouéwi'ng Members also
. Sarvashri Syed Ahmed Aga, Yamuna
| Genda Singh and Ramavatar Shastri,

recorded their votes for AYES:—
Prasad Mandal, Anant Prasad Dhusia,



215 Constitution (Forty-fourth OCTOBER 29, 1976

Arvind Netam, Shri

Austin, Dr. Henry

Azad, Shri Bhagwat Jha

Aziz Imam, Shri

Babunath Singh, Shri

Bajpai, Shri Vidya Dhar

‘Balakrishniah, Shri T.

Banamali Babu, Shri

Banera, Shri Hamendra Singh

‘Banerjee, Shrimati Mukul

Barman, Shri R. N.

Barua, Shri Bedabrats

Barupal, Shri Panna Lal

Rasappa, Shri K.

Basumatari, Shri D.

Besra, Shri S, C.

Bhagat, Shri H. K. L.

Bhargava Shri Basheshwar Nath

Bhatia, Shri Raghunandan Lal

Bhattacharyyia, Shri Chapalendu

Bheeshmade- Shri M.

Bhuvarahan, Shri G.

Bist, Shri Narendra Singh

Brahmanandji, Shri Swami

Brij Raj Singh—Kotah, Shri

Buta Singh, Shri

Chakleshwar Singh, Shri

Chandra Gowda, Shri D. B.

Chandrakar, Shri Chandulal

Chandrashekharappa  Veerabasappa,
Shri T. V.

Chandrika Prasad, Shri

Chaturvedi, Shri Rohan Lal

Chaudhari, Shri Amarsinh

Chaudhary, Shri Nitiraj Singh

Chavan, Shrimati Premalabal

Chavan, Shri Yeshwantrao

Chellachami, Shri A. M

Chhotey Lal, Shri

Chhutten Lal Shrj

Chikkalingaiah, Shri K.

Choudhary, Shri B. E.

Daga, Shri M. C.

Dalbir Singh, Shri

Dalip Singh, Shri

Damani, Shri 8. R

Darbara Singh, Shri

Das, Shri Anadi Charan

Das, Shri Dharnidhar

Dasappa, Shri Tulsidas
Daschowdhury, Shri B, K.
Deo, Shri R. R. Singh
Deo, Shri S. N. Singh
Desai, Shi| D. D.
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Deshmukh, Shri K, G.
Deshmukh, Shri Shivaji Raoc 8.
Dhamankar, Shri
Dharamgaj Singh, Shri
Dhillon, Dr. G. S

Dhusia, Shri Anant Prasad
Dinesh Singh, Shri

Dixit, Shri G. C.

Dixit, Shri Jagdish Chandra
Doda, Shrf Hiralal

Dube, Shrj J. P,

Dumada, Shri L. K.
Dwivedi, Shri Nageshwar
Engti, Shri Biren

Gaekwad, Shri Fatesinghrao
Gandhi, Shrimati Indira
Ganesh, Shri K. b

Ganga Devi, Shrimati
Gangadeb, Shri P.

Gautam, Shri C. D.

Gavit, Shri T. H.

George, Shri A. C.

Ghosh, Shri P. K

Gill, Shri Mohinder Singh
Giri, Shri V, Shanker
Godara, Shri Manj Ram
Gogoi, Shri Tarun

Gohain, Shri C. C.

Gokhale, Shri H. R.
Gomango, Shri Giridhar
Gopal, Shri K.

Goswami, Shri Dinesh Chandra
Gotkhinde, Shri Annasaheb
Gowda, Shri Pampan
Hansda, Shri Subodh
Hanumanthaiya, Shri K.
Hari Kishore Singh, Shri
Hari Singh, Shrd

Hashim, Shri M. M.

Ishaque, Shri A, K. M.
Jadeja, Shri D. P.

Jaffer Sharief, Shri C. K,
Jagjivan Ram, Shri
Jamilurrahman, Shri Md.
Jeyalakshmi, Shrimati V.
Jha, Shri Chiranjib
Jhunjhunwala, Shri Bishwanath
Jitendra Prasad, Shri

Joshi, Shri Popatlal M.
Joghi, Shrimati Subhadra
Kadam, Shri Dattajirao
Kadam, Shri J. G.
Kadannappalli, Shri
Kader, Shri S, A.
Kahandole, Shri Z. M.
Kailas, Dr,

Ramachandran
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Kakodkar, Shri Purushottam
Kakoti, Shri Robin
Kalingarayar, Shri Mohanraj
Kamakshaiah, Shri D.
Kamaly Prasad, Shri
Kamble, Shri T. D.

Kapur, Shri Sat Pal

Karan Singh, Dr

Kaul, Shrimati Sheila
Kavde, Shri B. R.

Kedar Nath Singh, Shri
Khadilkar, Shri R. K.
Khan, Shri I. H.

Kinder Lal, Shri

Kisku, Shii A K.

Kotoki, Shri Liladhar
Kotrashetti, Shr1 A, K
Krishna Kumari, Shrimati
Krishnan, Shri G. Y.
Krishnappo, Shri M. V,
Kureel, Shri B. N.

Kushok Bakula, Shri
Lakkappa, Shri K.
Lakshminarayanan, Shri M. R.
Lambodar Baliyar, Shri
Laskar, Shri Nihar

Lutfal Haque, Shri
Mahajan, Shri Vikram
Mahajan, Shri Y. S.
Maharaj Singh, Shri
Mahishi, Dr. Sarojini
Majhi, Shri Gajudhar

Majhi, Shri Kumar
Malaviya, Shri K. D.
Malhotra, Shri Inder J.
Mallanna, Shri K.
Mallikarjun, Shri

Mandal, Shri Jagdish Narain
Manhar, Shri Ehzgatram
Maurya, Shii B. P,

Melkote, Dr. G. S.

Mirdha, Shri Nathu Ram
Mishra, Shri Bibhuti

Mishra, Shri G. S

Mishra, Shri Jagannath
Modi, Shri Shrikishan
Mohammad Yusuf, Shri
Mohan Swarup, Shri
Mohapatra, Shri Shyam Sunder
Mohsin, Shri F H

Munsi, Shri Priva Ranjan Das
Murmu, Shri Yogesh Chandra
Murthy, shri B. S.

Nahata, Shri Amrit

Naik, Shri B. V.
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Nanda, Shri G. L
Nayak, Shri Baks1

Negi, Shri Pratap Singh
Nimbalkar, Shri

Oraon, Shri Kartik

Oraon, Shri Tuna
Pahadia, Shei Jagannath
Painuli, Sh:i Paripoornanand
Palodkar, Siri Manikrao
Pandey, Shri Damodar
Pandey, Shri Warsingh Narain
Pandey, Snii R. S.
Pandey, Shri Sudhakar
Pandey, Shri Tarkeshwar
Pandit, Shri S. T.
Panigrahi, Shri Chintamani
Pant, Shri K. C.

Paokai Haokip, Shri
Parikh, Shri Rasiklal
Parthasarathy, Shri P.
Paswan, Shri Ram Bhagat
Patel, Shri Arvind M.
Patel, Shri Natwarlal
Patel, Shri Prabhudas
Patel, 3hri R. I

Patil, Shri Anantrao

Patil Shri C. A,

Patil, Shri Krishnarao
Patil Shri T. A.

Patnaik, Shri Banamali
Patnaik, Shvi J. B.

Peje, Shri S. L.

Prabodh Chandra, Shri
Pradhan, Shyi Dhan Shah
Pradhani, Shri K.

Purty, Shri M. S.

Raghu Ramaiah, Shri K.
Rai, Shri 8. K.

Rai, Shrimati Sahodrabai
Raj Bahadur, Shri

Rajdzo Singh, Shri

Raju, Shri M. T.

Raju, Shri P. V. GG,

Ram, Shri Tulmohan

Ram Dayal, Shri

Ram Prakash, Shri

Ram Sewak, Ch.

Ram Singh Bhai, Shri
Ram Surat Prasad, Shri
Ram Swarup, Shri

Ramji Ram, Shri
Ramshekhar Prasad Singh, Shri
Ranabahadur Siugh, Shri
Rao, Shrimati B. Radhabai A.
Rao, Shri J. Rameshwar
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Rao, Shri Jagannath

Rao, Dr. K. L.

Rao, Shri K. Narayana

Rao, Shri M. S. Sanjeevi
Rao, Shri M. Satyanarayan
Rao, Shri Nageswara

Rao, Shri P. Ankineedu Prasada
Rao, Shri Pattabhi Rama
Rao, Shri Rajagopala

Rao, Dr. V. K. R, Varadaraja
Raut, Shri Bhoula

Ravi, Shri Vayalar

Ray, Shrimati Maya

Reddy, Shri K. Kodanda Rami
Reddy, Shri K. Ramakrishna
Reddy, Shri M. Ram Gopal
Reddy, Shri P. Bayapa
Reddy, Shri P. Ganga
Reddy, Shri P. V.

Reddy, Shri Sidram
Richhariya, Dr. Govind Das
Rohatgi, Shrimati Sushila

Roy, Shri Bishwanath
Rudra Pratap Singh, Dr.
“Baini, Shri Mulki Raj
“Salve, Shri N, K. P.
Samanta, Shri 8. C,
“Sanghi, Shri N. K.
<Sangliann, Shri

Sankata Prasad, Dr.
“Sant Bux Singh, Shri
‘Sarkar, Shri Sakti Kumar
Sathe, Shri Vasant
Satish Chandra, Shri
‘Satpathy, Shri Devendra
‘Savitri Shyam, Shrimati
Sayeed, Shri P. M.
Sethi, Shri Arjun
“Shafee, Shri A.
Shafquat Jung, Shri
Shahnawuz Khan, Shri
Shailani, Shri Chandra
Shambhu Nath, Shri
‘Shankar Dayal Singh, Shri
.Shankaranand, Shri B.
Sharma, Shr: A. P.
Skarma, Dr. H. P.
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Sharma, Shri Madhoram
Sharma, Shri Nawal Kishore
Sharma, Dr. Shanker Dayal®
Shastri, Shri Biswanarayan
Shastri, Shri Raja Ram
Shetty, Shri K, K.

Shinde, Shri Annasaheb P.
Shivappa, Shri N.

Shivnath Singh, Shri
Shukla, Shri B. R.

Shukla, Shri Vidya Charan
Siddheshwar Prasad, Prof.
Singh, Shri Vishwanath Pratap
Sinha, Shri Dharam Bir
Sinha, Shri Nawal Kishore
Sinha, Shri R, K.

Sohan Lal Shri T.

Sokhi. Sardar Swaran Singh
Solanki, Shri Pravinsinh
Stephen, Shri C. M.
Subramaniam, Shri C.
Surendra Pal Sinugh, Shri
Suryanarayana, Shri K.
Swaminathan, Shri R. V.
Swamy, Shri Sidrameshwar
Swaran Singh, Shri
Tarodekar, Shri V. B.
Tayyab Hussain, Shri
Tewari, Shri Shankar
Thakre, Shri S. B,

Thakur, 3bri Krishnarao
Tiwari, Shri Chandra Bha! Mani
Tiwari, Shri R. G.

Tombi Singh. Shri N.

Tula Ram, Shri

Tulsiram, Shri V.

Uikey, Shri M. G.

Vekaria, Shri
Venkatasubbaiah, Shri P.
Venkatswamv, Shri G.
Verma, Shri Balgovind
Verma, Shri Sukhdeo Prasad
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Vikal, Shri Ram Chandra
Yadav, Shri Chandrajit
Yadav, Shri D. P,

¥adav, Shri Keran Singh
Yadav, Shri N. P.
¥Yadav, Shri R. P.
Zulfiquar Ali Khan, Shri

. MR. SPEAKER: The result*
division is: of the

AYES: 27; Noes: 325.

The motion was negatived,

MR. SPEAKER: I shall now put all
the other amendment; to Clause 9 to
the vote of the House.

Amendments Nos. 194, 234, 235, 278,
319, 320, 343, 378, 407 and 507 were put
and negatived.

MR, SPEAKER: The question is:

“That Clause 9 standq part of the
Bﬂ.l." pa

The Lok Scbha divided:
Division No. 12] 1747 hrs.

AYES

Achal Singh, Shri

Aga, Shri Syed Ahmed
Agrawal. Shri Shrikrishna
Ahirwar, Shri Nathu Ram
Alagesan, Shri O, V,
Ambesh, Shri

Anand Singh, Siri
Ankineedu, Shri Magantj
Ansari, Shri Ziaur Rahman
Appalanaidu, Shri

Arving Netam, Shri
Austin, Dr. Henry
Awdhesh Chandra Singh, Shri
Azad, Shri Bhagwat Jha
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Aziz Imam, Shri

Babunath Singh, Shri

Bajpai, Shri Vidya Dhar

Balakrishniah, Shri T.

Banamali Babu, Shri

Banera, Shrj Hamendra Singh

Banerjee, Shri 5, M.

Banerjee, Shrimati Mukul

Barman, Shri R. N,

Barua, Shri Bedabrata

Barupal, Shri Panna Lal

Basappa, Shri K.

Basumatari, Shri D,

Besra, Shri S. C.

Bhagat, Shri H, K. L.

Bhargava, Shri Basheshwar Nath

Bhargavi Thankappan, Shrimati

Bhatia, Shri Raghunandan Lal

Bhattacharyyia, Shri Chapalendu

Bhaura, Shri B. 5,

Bheeshmadev, Shri M.

Bhuvarahan, Shri G.

Bist, Shri Narendra Singh

Brahmanandji, Shri Swami

Brij Raj Singh—EKotah, Shri

Buta Singh, Shri

Chakleshwar Singh, Shri

Chandra Gowda, Shri D. B.

Chandra Shekhar Singh, Shri

Chandrakar, Shri Chandulal

Chandrappan, Shri C, K.

Chandrashekharappa Veerabasappa,
Shri T. V.

Chandrika Prasad, Shri

Chaturvedi, Shri Rohan Lal

Chaudhari, Shri Amarsinh

Chaudhary, Shri Nitiraj Singh

Chavan, Shrimati Premalabai

Chavan, Shri Yeshwantrao

Chellachami, Shri A. M.

Chhottey Lal, Shri

Chhutten Lal Shri

Chikkalingaiah, Shri K.

Choudhary, Shri B. E,

Daga, Shri M, C.

Dalbir Singh, Skri

Dalip Singh., Shri

The following Members also recordeq their vote:—

A;e-s; Shri Ramavatar Shastrg,

Noes: Sarvashri Yamuna Prasad Mandal, D. N. Tiwary,

—

Sheopujan

Shastri, Shankerrao Savant, Raja Kulkarni M. Sudarsanam,
Singh, Umed Singh Rathia, P. Narasimha Reddy, Shashi Bhushan and

Amarnath Vidyalankar.
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Damani, Shri S. R.
Darbara Singh, Shri

Das, Shri Anadi Charan
Das, Shri Dharnidhar
Dasappa, Shri Tulsidas
Daschowdhury, Shri B. K.
Deo, Shri R. B. Singh
Deo, Shri S. N. Singh
Desai. Shri D. D.
Deshmukh, Shri K. G.

Deshmukh, Shri Shivaji Rao 8.

Deshpande, Shrimati Roza
Dhamankar, Shri
Dharamgaj Singh, Shri
Dhillon, Dr. G. S.

Dhusia, Shrj Anant Prasad
Dinesh Singh, Shri

Dixit, Shri G. C.

Dixit, Shri Jagdish Chandra
Doda, Shri Hirala]
Dumada, Shri L. K.
Dwivedi, Shri Nageshwar
Engti, Shri Biren
Gaekwad, Shri Fatesinghrag
Gandhi, Shrimsti Indira
Ganesh, Shri K. R,

Ganga Devi, Shrimati
Gangadeb, Shri P.
Gautam, Shri C. D,

Gavit, Shri T. H.

George, Shri A. C.

Ghosh, Shri P, K.

Gill, Shri Mohinder Singh
Giri, Shri V. Shanker
Godara, Shri Mani Ram
Gogoi, Shri Tarun

Gohain Shri, C. C.
Gokhale, Shri H. R.
Gomango, Shri Giridhar
Gopal, Shri K.

Goswami, Shri Dinesh Chandra

Gotkhinde, Shri Annasaheb
Gowda, Shri Pampan
Gupta, Shri Indrajit
Hansda, Shri Subodh
Hanumanthaiya, Shri K.
Hari Kishore Singh, Shri
Harj Singh, Shri
Hashim, Shri M. M,
Ishaque, Shri A. K. M.
Jadeja, Shri D. P,
Jaffer Sharief, Shri C. K,
Jagjivan Ram  Shri
Jamilurrahman, Shri Md.
Janardhanan, Shri C.

Jeyalakshmi, Sirimati V.
Jna, Shri Bhogendra

Jha, Shri Chirsnjib
Jharkhande Rai, Shri B
Jhunjhunwaia, Shri Bishwanath
Jitendra Prasad, Shri
Joshi, Shri Popatlal M.
Joshi, Shrimati Subhadra
Kadam, Shri J. G.
Kadannappalli, Shri Ramachandras
Kader, Shri S. A,
Kahandole, Shri Z. M.
Kailas, Dr.

Kakodkar, Shri Purushottam
Kakoti, Shri Robin
Kalingarayzar, Shri Mohanraj
Kalyanasundaram, Shri M.
Kamakshaiah, Shri D.
Kamala Prasad, Shri
Kamble, Shri 1. D.

Kapur, Shri Sat Pal

Karan Singh, Dr.
Kathamuthu, Shri M.

Kaul, Shrimati Sheila
Kavde, Shri B. R.

Kedar Nath Singh, Shri
Khadilkar, Shri R. K.
Khan, Shri 1. H.

Kinder Lal, Shri

Kisku, Shri A. K.

Kotoki, Shri Liladhar
Kotrashetti, Shri A. K.
Koya, Shri C. H, Mohamed
Krishna Kumari, Shrimati
Krishnan, Shri G. Y.
Krishnan, Shrimati Parvathi
Krishnappa, Shri M. V.
Kulkarni, S4ri Raja

Kureel, Shri B. N.

Kushok Bakula, Shri
Lakkappa, Shri K.
Lakshminarayanan, Shri M. R.
Lambodar Baliyar, Shri
Laskar, Shri Nihar

Lutfal Haque, Shri
‘Madhukar’, Shri K. M.
Mahajan, Shri Vikram
Mahajan, Shri Y. S.
Maharaj Singh, Shri
Mahishi, Dr. Sarojini

Majhi, Shri Gajadhar

Majhi, Shri Kumar
Malaviya, Shri K. D.
Malhotra, Shri Inder J.
Mallanna, Shri K.
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Mallikarjun, Shri

!Mandal, Shri Jagdish Narain
Manhar, Shri Bhagatram
Manjhi, Shri Bhola

Maurya, Shri B. P.

‘Melkote, Dr. G. S.

iMirdha, Shri Nathu Ram
‘Mishra, Shri Bibhuti
‘Mishra, Shri G. S.

:Mishra, Shri Jagannath
‘Modi, Shri Shrikishan
‘Mohammad Yusuf, Shri
Mohan Swarup, Shri
Mohapatra, Shri Shyam Sunder
Mohsin, Shri F. H.
Muhammed Sheriff, Shri
‘Munsi, Shri Priyva Ranjan Das
Murmu, Shri Yogesh Chandra
Murthy, Shri B. S.
Muruganantham, Shri S. A.
Nahata, Shri Amrit

Naik, Shri B. V.

Nair, Shri Sreekantan

Nanda, Shri G. L.

Nayak, Shri Baksi

Negi, Shri Pratap Singh
'Nimbalkar, Shri

‘Oraon, Shri Kartik

{Oraon, Shri Tuna

Pahadia, Shri Jagannath
Painuli, Shri Paripoornanand
Palodkar, Shri Manikrao
"Panda, Shri D, K,

Pandey, Shri Damodar
‘Pandey, Shri Narsingh Narain
Pandey, Shri R. S.

Pandey, Shri Sarjoo

‘Pandey, Shri Sudhakar
Pandey, Shri Tarkeshwar
‘Pandit, Shri S. T.

Panigrahi, Shri Chintamanj
Pant, Shri K. C.

‘Paokai Haokip, Shri

Parikh, Shri Rasiklal
Parthasarthy, Shri P.

Paswan, Shri Ram Bhagat
Patel, Shri Arvind M.

Patel, Shri Natwarlal

Patel, Shri Prabhudas

Patel, Shri R. R

Patil, Shri Anantrao

Patil, Shri C. A

Patil, Shri Krishnarao

Patil, Shri T. A

Patnaik, Shri Banamall
Patnaik, Shri J. B.

nnar e g
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Peje, Shri S. L.

Prabodh Chandra, Shri
Pradhan, Shri Dhan Shab
Pradhani, Shri K.

Purty, Shri M. S.

Raghu Ramaiah, Shri K

Rai, Shri 8. K.

Rai, Shrimati Sahodrabai

Raj Bahadur, Shri

Rajdeo Singh, Shri

Raju, Shri M. T.

Raju, Shri P. V. G.

Ram, Shri Tulmohan

Ram Dayal, Shri

Ram Prakash, Shri

Ram Sewak, Ch.

Ram Singh Bhai, Shri

Ram Surat Prasad, Shri

Ram Swarup, Shri

Ramji Ram, Shri
Ramshekhar Prasad Singh, Shri
Ranabahadur Singh, Shri
Rao, Shrimati B. Radhabai A.
Rao, Shri J. Rameshwar

Rao, Shri Jagannath

Rao, Dr. K. L.

Rao, Shri K. Narayana

Rao, Shri M. S. Sanjeevi
Rao, Shri M. Satyanarayan
Rao, Shri Nageswara

Rao, Shri P. Ankineedy Prasada
Rao, Shri Pattabhi Rama
Rao, Shri Rajagopala =

Rao, Dr. V. K. R. Varadargja: _

Rathia, Shri Umed Singh
Rait, Shri Bhola

Ravi, Shrij Vayalar

Ray, Shrimati Maya

Reddy, Shri K. Kodanda Rami
Reddy, Shrj K. Ramakrishna
Reddy, Shri M. Ram Gopal
Reddy, Shri P. Bayapa
Reddy, Shri P. Ganga
Reddy, Shri P. Narasimha
Reddy, Shri P. V.

Reddy, Shri Sidram
Richhariya, Dr. Govind Das
Rohatgi, Shrimati Sushila
Roy, S£hri Bishwanath
Rudra Pratap Singh, Dr.
Saini, Shri Mulki Raj

Sait, Shri Ebrahim Sulaiman
Salve, Shri N. K. P.
Samanta, Shri 8. C,

Sanghi, Shri N. K.
Sangliana, Shri

22f
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Sankata Prasad, Dr,

Sant Bux Singh, Shri
Sarkar, Shri Sakti Kumar
Sathe, Shri Vasant

Satigsh Chandra, Shri
Satpathy, Shri Devendra
Savant, Shri Shankerrao
Savitri Shyam, Shrimati
Sayeed, Shri P. M.

Sen, Dr. Ranen

Sethi, Shri Arjun

Shafee, Shri A.

Shafquat Jung, Shri
Shahnawaz Khan, Shri
Shailani, Shri Chandra
Shambhuy Nath, Shri
Shankar Dayal Singh, Shri
Shankaranand, Shri B.
Sharma, Shri A. P.
Sharma, Dr, H. P.

Sharma, Shri Nawal Kishore
Sharma, Shri R. R.

Sharma, Dr. Shanker Dayal
Shashi Bhushan, Shri
Shastri, Shri Biswanarayan
Shastri, Shri Raja Ram
Shastri, Shri Sheopujan
Shetty, Shri K. K.

Shinde, Shri Annasahe% P.
Shivappa, Shri N. ~
Shivnath Singh, Shri
Shukla, Shri B. R,

Shukla, Shri Vidya Charan
Siddheshwar Prasad, Prof.
Siy:h, Shri Vishwanath Pratap
Sinha, Shri Dharam Bir
Sinha, Shri Nawa] Kishore
Sinha, Shri R. K.

Sohan Lal, Shri T.

Sokhi, Sardar Swaran Singh
Solanki, Shri Pravinsinh
Stephen, Shri C. M.
Subramaniam, Shri C.
Sudarsanam, Shri M.
Surendra Pal Singh, Shri
Suryanarayana, Shri K. .
Swaminathan, Shri R. V.
Swamy, Shri Sidrameshwar
Swaran Singh, Shri
Tarodekar, Shri V. B.
Tayyab Hussain, Shri
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Tewari, Shri Shankar
Thakre, Shri S, B.

Thakur, Shri Krishnarao
Tiwari, Shri Chandry Bhal Manj
Tiwari, Shri R. G.

Tiwary, Shri D, N,

Tombi Singh, Shri N,

Tula Ram, Shri

Tulsiram, Shri V.

Uikey, Shri M, G,

Vekaria, Shri
Venkatasubbaiah, Shri P,
Venkatswamy, Shri G.
Verma, Shri Balgovind
Verma, Shri Sukhdeo Prasad
Vidyalankar, Shri Amarnath
Vijay Pal Singh, Shri
Vikal, Shri Ram Chandra
Yadav, Shri Chandrajit
Yadav, Shrj D. P.

Yadav, Shri Karan Singh
Yadav, Shri N. P.

Yadav, Shri R. P,

Zulfiquar Ali Khan, Shri

NOES

*Mandal, Shri Yamuna Prasad

MR. SPEAKER: The resultt of the
division is Ayes: 357; Noes: 1.

The motion is carried by a majority
of the total membership of the House
and by a majority of not less than
two-thirds of the members present
and voting.

The motion was adopted,
Clause 9 was added to the Bill,

New Clause 9A

MR. SPEAKER: I shall put Amend-
ment Nos. 572 and 573 suggesting a
new Clause 9A by Shri Indrajit
Gupta to the vote of the House.

Amendments Nos. 572 and 573 were
put and negatived.

*Wrongly voted for Noes,

+The following members alsorecord eq their votes for Ayes:—

Sarvashri Dattajirao Kadam, J. P. Dube, Genda Singh, Rama-
vatar Shastri ang Yamung Prasad Mandal.
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Clause 10

MR. SPEAKER: I now come to
i Clause 0. I shall put amendment
No. 459 moved by Shrimati Parvathi
:Krishnnn to the vote of the House.
. The question fs:

t  Page 4—

; after line 5, insert—

“48B. There shall be a Stand-
ing Committee of Parliament
and the State Legislatures as
the case may be for reviewing
and investigating all matters
relating to the implementation
of the Directive Prineiples”.
(459)

The Lok Sabhgq divided:
Division No. 13] [17.51 hrs.
! AYES
Bhargavi Thankappan, Shrimatij
Bhaura, Shri B. S,

Chandra Shekhar Singh, Shri

Chandrappan, Shri C. K.

Deshpande, Shrimati Roza

. Dhoti, Shri Jambuwant

- Gupta, Shri Indrajit

Janardhanan, Shri C.

Jha, Shri Bhogendra

Jharkhande Rai, Shri

: Kalyanansundaram, Shri M.

Kaothamuthu, Shri M.

Krishnan, Shrimatj Parvathj

' Madhukar, Shri K. M.

Manjhi, Shri Bhola

Muruganantham, Shri S. A.

Pavda, Shri D. K,

Sen, Dr. Ranen

*Suryanarayana, Shri K.

Vijay Pal Singh, Shri
NOEs

Achal Singh, Shri

Aga, Shri Syed Ahmed
Agrawal, Shri Shrikrishna
Ahirwar, Shri Nathu Ram
Alagesan, Shri O. V.
Ambesh, Shri

Anangd Singh, Shri
Ankineedu, Shri Maganti
Ansari, Shri Ziaur Rahman
Appalanaidu, Shri

Arvind Netam, Shri

Austin, Dr. Henry

Awdhesh Chandra Singh, Shri

i
i
i
]

Amdt) Bill 230

Azad, Shri Bhagwat Jha

Aziz Imam, Shri

Babunath Singh, Shri

Bajpai, Shri Vidya Dhar

Balakrishniah, Shrj T.

Banamali Babu, Shri

Banera, Shri Hamendra Singh

Banerji, Shrimati Mukul

Barman, Shri R. N,

Barua, Shri Bedabrata

Barupal, Shri Panna Lal

Basappa, Shri K.

Basumatari, Shri D,

Besra, Shri S. C.

Bhagat, Shri H. K. L.

Bhargava, Shri Basheshwar Nath

Bhatia, Shri Raghunanday Lal

Bhattacharyyia, Shri Chapalendu

Bheeshmadev, Shri M,

Bhuvarahan, Shri G.

Bist, Shri Narendra Singh

Brahmanandji, Shri Swami

Brij Raj Singh—Kotah, Shri

Buta Singh, Shri

Chakleshwar Singh, Shri

Chandra Gowda, Shri D, B.

Chandrakar, Shri Chandulal

Chandrashekharappa Veerabasappa,
Shrj T. V.

Chrandrika Prasad, Shri

Chaturvedi, Shri Rohan Lal

Chaudhari, Shri Amarsinh

Chaudhary, Shri Nitiraj Singh

Chavan, Shri Yeshwantrao

Chellachami, Shri A. M,

Chhotey Lal, Shri

Chhutten Lal, Shri

Chikkalingaiah, Shri K,

Choudhary, Shri B. E.

Daga, Shri M. C.

Dalbir Singh, Shri h

Dalip Singh, Shri ’

Damani, Shri S. R.

Darbara Singh, Shri

Das, Shri Anadi Charan

Das, Shri Dharnidhar -

Dasappa, Shri Tulsidas )

Daschowdhury, Shri B. K.

Deo, Shri R. R. Singh

Deo, Shri S. N. Singh

Desai, Shri D. D.

Deshmukh, Shri K. G.

Deshmukh, Shri Shivaji Rao S

Dhamankar, Shri

Dharamgaj Singh, Shri -

——

*Wrongly voted for AYES.
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Dhillon, Dr. G. 8.

Dhusia, Shri Anant Prasad
Dinesh Singh, Shri

Dixit, Shri G, C.

Dixit, Shri Jagdish Chandra
Doda, Shri Hiralal

Dube, Shri J. P.

Dumada, Shri L. K.
Dwivedi, Shri Nageshwar
Engti, Shri Biren

Gaekwad, Shri Fatesinghrao
Gandhi, Shrimati Indira
Ganesh, Shri K. R,
Gangadeb, Shri P.

Gautam, Shri C. D.

Gavit, Shri T. H.

George, Shri A. C,

Ghosh, Shri P. K.

Gill, Shri Mohinder Singh
Giri, Shri V. Shanker
Godara, Shri Manj Ram
Gogoi, Shri Tarun

Gohain, Shri C. C.
Gokhale, Shri H, R.
Gomango, Shri Giridhar
Gopal, Shri K.

Goswami, Shri Dinesh Chandra
Gotkhinde, Shri Annasaheb
Gowda, Shri Pampan
Hansda, Shri Subodh
Hanumanthaiya, Shri K.
Harj Kishore Singh, Shri
Hari Singh, Shri

Hashim, Shri M. M,
Ishaque, Shri A. K. M.
Jadeja, Shri D. P,

Jaffer Sharief, Shri C. K.
Jagjivan Ram, Shri
Jamilurrahman, Shri Md,
Jeyalakshmi, Shrimatj V.
Jha, Shri Chiranjib
Jhunjhunwala, Shri Bishwanath
Jitendra Prasad, Shri
Joshi, Shri Popatlal M.
Joshi, Shrimati Subhadra
Kadam, Shri Dattajirao
Kadam, Shri J. G.

Kadannappalli, Shri Ramachandran

Kedar, Shri S, A.

Kailas, Dr.

Kakodkar, Shri Purushottam
Kakoti, Shri Robin
Kalingarayar, Shri Mohanraj
Kamakshaiah, Shri D.
Kamala Prasad, Shri

Kamble, Shri T. D.
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Kapur, Shri Sat Pal
Karan Bingh, Dr. .
Kaul, Shrimati Sheila
Kavde, Shri B, R,

Kedar Nath Singh, Shri
Khan, Shri I. H.

Kinder Lal, Shri

Kisku, Shri A. K.
Kotoki, Shri Liladhar
Kotrashetti, Shri A. K.
Krishna Kumari, Shrimati
Krishnan, Shri G. Y.
Krishnappa, Shri M. V,
Kulkarni, Shri Raja
EKureel, Shri B. N.
Kushok Bakula, Shri
Lakkappa, Shri K.
Lakshminarayanan Shri M. R.
Lambodar Baliyar, Shri
Laskar, Shri Nihar
Lutfal Haque, Shri
Mahajan, Shri Vikram
Mahajan., Shri Y. S,
Mahgraj Singh, Shri
Mahishi, Dr. Sarojini
Majhi, Shri Gajadhar
Majhi, Shri Kumar
Malaviya, Shri K. D.
Malhotra, Shri Inder J,
Mallanna, Shri K.
‘Mallikarjun, Shri
Mandal, Shri Jagdish Narain
Manhar, Shri Bhagatram
Maurya, Shri B. P.
Melkote, Dr. G. S.
Mirdha, Shri Nathu Ram
Mishra, Shri Bibhuti
Mishra, Shri G. 8.
Mishra_ Shri Jagannath
Modi, Shri Shrikishan
Mohammad Yusuf, Shri
Mohan Swarup Shri

Mohapatra Shri Shyam Sunder

Mohsin, Shri F. H.

Munsj Shri Priya Ranjan Das

Murmu, Shri Yogesh Chandra
Murthy, Shri B. S,

Nahata, shri Amrit

Naik, Shri B. V,

Nanda, Shri G. L.

Nayak, Shri Baksi

Negi Shri Pratap Singh
Nimbalkar, Shri

Oraon, Shri Kartik

Oraon_ Shri Tuna
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‘Pahadia, shri Jagannath

‘Painuli, Shri Paripoornanand

Palodkar, Shri Manikrao

Pandey Shri Damodar

\Pandey, Shri Narsingh Narain
'andey, Shri R. S.
*Pandey, Shri Sarjoo
andey, Shri Sudhakar
ndey, Shri Tarkeshwar
andit, Shri §. T.
anigrahi, Shri Chintamani
ant, Shri K. C.

{Packai Haokip, Shri

iParikh Shri Rasiklal
Parthasarathy, Shri P.
Paswan, Shri Ram Bhagat
Patel, Shri Arvind M.
Patel, Shri Natwarlal

Patel, Shri Prabhudas

‘Patel, Shri R. R.

Eatil] Shri Anantrao

[Patil, Shri C. A,

fPatil, Shri Krishnarao
Patil Shri T. A.

Patnaik, Shri Banamali
Patnaik, Shri J. B.

Peje, Shri S. L.

Pradhan, Shri Dhan Shap

{Pradhani, shri K.

Purty, Shri M. S.

'Raghu Ramaiah, Shri K,

Rai, Shri S. K.

Rai Shrimati Sahodrabai

‘Raj Bahadur, Sari

Rajdeo Singh, Shri

Raju, Shri M. T.

Raju, Shri P. V. J.

Ram, Shri Tulmohan

Ram Dayal, Shri

Ram Prakash, Shri

Ram Sewak, Ch.

Ram Singh Bhai, Shri

Ram Surat Prasad, Shri

Ram Swrup, Shri

Ramji Ram, Shri

Ramshekhar Prasad Singh, Shri

[Ranabahadur Singh, Shri

Rao, Shrimati B. Radhabai A,
Rao Shri J. Rameshwar

Rao, Shri Jagannath

Rao, Dr, K. L.

Rao, Shri K. Narayana

Rao, Shri M. S. Sanjeevi

Rag Shri M. Satyanarayan

Rao, Shri Nageswara

Rao, Shri P. Ankineedu Prasada
Rao, Shri Pattabhi Rama

Rao, Shri Rajagopala

Rao, Dr. V. K, R. Varadaraja
Rathia, Shri Umed Singh
Raut, Shri Bhola

Ravi, Shri Vayalar

Ray, Shrimati Maya

Reddy shri K. Kodanda Rami
Reddy, Shri K. Ramakrishna
Reddy, Shri M. Ram Gopal
Reddy, Shri P. Bayapa
Reddy, Shri P. Ganga

Reddy Shri P. Narasimha
Reddy, Shri P. V.

Reddy, Shri Sidram
Richhariya, Dr. Govind Das
Rohatgi, Sairimatj Sushila

Roy, Shri Bishwanath

Rudra Pratap Singh, Dr.
Saini, Shri Mulki Raj

Salve, Shri N. K. P.
Samanta_shri . C.

Sanghi, Shri N. K.

Sangliana, Shri

Sankata Prasad, Dr,

Sant Bux Singh, Shri
Sarkar, Shri Sakti Kumar
Sathe, Shri Vasant

Satish Chandra, Shri
Satpathy, Shri Devendra
Savant Shri Shankerrao
Savitri Shyam, Shrimati
Sayeed, Shri P. M.

Sethi, Shri Arjun

Shafee Shri A.

Shafquat Jung, Shri
Shahnawaz Khan, Shri
Shailani, Shri Chandra
Shambhu Nath, Shri

Shankar Dayal Singh, Shri
Shankaranand, Shri B.
Sharma, Shri A. P.

Sharma, Dr, H, P.

Sharma, Shri Naval Kishore
Sharma, Dr. Shanker Dayal
Shashi Bhushan, Shri :
Shastri, Shri Biswanarayan L
Shastri, Shri Raja Ram o
Shns‘tri_ Shri Sheopujan
Shetty, Shri K. K.
Shinde, Shri Annasaheb P,
Shivappa, Shri N,

**Wrongly voted for NOES.
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Shivnath Singh, Shri
Shukla, Shri B, R,
Shukla, Shri Vidya Charan
Siddheshiwar Prasad, Prof.
Singh, Shri Vishwanath Pratap
Sinha, Shrj Dharam Bir
Sinha, Shri Nawal Kishore
Sinha, Shri R. K.

Sohan Lal, Shri T.

Sokhi, Sardar Swaran Singh
Solanki, Shri Pravinsinh
Stephen, Shri C. M.
Subramaniam, Shri C,
Sudarsanam, Shri M.
Surendra Pal Singh, Shri
Swaminathan, Shri R, V.
Swamy, Shri Sidrameshwar
Swaran Singh, Shri
Tarodekar, Shri V. B.
Tayyab Hussain, Shri
Tewari, Shri Shankar
Thakre, Shri S. B.

Thakur, Shri Krishnarao
Tiwari, Shri Chandra Bhal Mani
Tiwari, Shri R. G.

Tiwary, Shri D, N.

Tombi Singh, Shri N.

Tula Ram, Shri

Tulsiram, Shri V.

Uikey, Shri M. G.

Vekaria, Shri
Venkatasubbaiah, Shri P.
Venkatswamy, Shri G.
Verma, Shri Balgovind
Verma, Shri Sukhdeo Prasad
Vidalankar, Shri Amarnath
Vikal, Shri Ram Chandra
Yadav, Shri Chandrajit
Yadav. Shri D, P.

Yadav, Shri Karan Singh
Yadav, Shri N. P.

Yadav, Shri R. P.
Zulfiquar Ali Khan, Shri

MR. SPEAKER: The result* of the
division is:—

Ayes: 20; Noes: 329

The motion was negatived.

MR. SPEAKER: [ shall now put all
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the other amendments to Clause 10 to-
gether to the vote of the House.

Amendments Nos. 198, 216, 236, 254,
379, 458. 508, 509 and 581 were put and
negatived.

MR. SPEAKER: The questi::m is:

“That clause 10 stand part of the
Bill.”

The Lok Sabha divided:

Division No, 14] [17.53 hrs.

AYES

Achal Singh, Shri

Aga, Shri Syed Ahmed
Agrawal, Shri Shrikrishna
Ahirwar, Shri Nathu Ram
Alagesan. Shri 0. V.

Ambesh. Shri

Anand Singh, Shri

Ankineedu. Shri Maganti
Ansari, Shri Ziaur Rahman
Appalanaidu, Shri

Arvind Netam, Shri

Austin, Dr. Henry

Awdhesh Chandra Singh, Shri
Azad, Shri Bhagwat Jha

Aziz Imam, Shri

Babunath Singh, Shri

Bajpai. Shri Vidya Dhar
‘Balakrishniah, Shri T.
Bangmali Babu, Shri

Banera, Shri Hamendra Singh
Banerjee, Shri S. M.

Barman, Shri R. N.

Barua. Shri Bedabrata

Barupal, Shri Panna Lal
Basappa, Shri K.

Basumatari, Shri D.

Besra, Shri 5. C.

Bhagat, Shri H. K. L.
Bhargava, Shri Basheshwar Nath
Bhargavi Thankappan. Shrimati
Bhatia, Shri Raghunandan Lal
Bhattacharyyia, Shri Chapalendu
Bhaura, Shri B. S.
Bheeshmadev, Shri M.
Bhuvarahan, Shri G.

#*The following Members also reecrded theiryit:s (—

AYES : Shri Ramavatsr Shastri and Shri Sarjoo Pard y

NOES :

Sarvashri Madhoram Sharma Yamuna Prased Mardal, R. K. Khedilkar, Z. M-

Kahandole, Genda Singh, K. Suryanarsyans, Shrimiti Prcmalabai  Chivan and  Slrimsti
@angs Devi.
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Bist, Shri Narendra Singh

Brahmanandji, Shri Swami

'Brij Raj Singh—Kotah, Shri

‘Buta Singh, Shri

Chakleshwar Singh, Shri

{Chandra Gowda, Shri D. B.

Chandra Shekhar Singh, Shri

Chandrakar, Shri Chandulal

Chandrappang, Shri C. K.

Chandrashekharappa
Shri T. V.

Chandrika Prasad, Shri

Chaturvedi, Shri Rohan Lal

Chaudhari, Shri Amarsinh

Chaudhary, Shri Nitiraj Singh

Chavan,* Shrimati Premalabai

Chavan, Shri Yeshwantrao

Chellachami, Shri A. M,

Chottey Lal, Shri

Chhutten Lal, Shri

Chikkalingaiah, Shri K.

Choudhary, Shri B. E.

Daga, Shri M. C.

Dalbir Singh, Shri

Dalip Singh, Shri

Damani, Shri 5. R.

Darbara Singh, Shri

Das, Shri Anadi Charan

Das, Shri Dharnidhar

Dasappa, Shri Tulsidas

Das Chowdhury, Shri B. K.

Deb, Shri Dasaratha

Deo, Shri R. R. Singh

Deo, Shri 5. N. Singh

Desai, Shri D. D.

Deshmukh, Shri K. G.

Deshmukh, Shri Shivaji Rao S.

Deshpande, Shrimati Roza

Dhamankar, Shri

Dharamgaj Singh, Shri

Dhillon, Dr. G. S.

Dhusia, Shri Anant Prasad

Dinesh Singh. Shri

Dixit, Shri G. C.

Dixit, Shri Jagdish Chandra

Doda, Shri Hiralal

Dube, Shri J. P.

Dumada, Shri L. K.

Dwivedi, Shri Nageshwar

Engti, Shri Biren

Gaekwad, Shri Fatesinghrao

Gandhi, Shrimati Indira

Ganesh, Shri K. R-

Ganga Devi, Shrimati

Gautam, Shri C. D.

Gavit, Shri T. H.

Veerabasappa,

George, Shri A. C.

Ghosh, Shri P, K.

Gill, Shri Mohinder Singh
Giri, Shri V. Shanker
Godara, Shri Mani Ram
Gogoi, Shri Tarun

Gohain, Shri C. C.

Gokhale, Shri H. R.
Gomango, Shri Giridhar
Gopal, Shri K.

Goswami, Shri Dinesh Chandra
Gotkhinde, Shri Annasaheb
Gowda, Shri Pampan
Gupta, Shri Indrajit
Hansda, Shri Subodh
Hanumanthaiya, Shri K.
Hari Kishore Singh, Shri
Hari Singh, Shri

Hashim, Shri M. M.
Ishaque, Shri A. K. M.
Jadeja, Shri D. P.

Jaffer Sharief, Shri C. K.
Jagjivan Ram, Shri
Jamilurrahman, Shri Md.
Janardhanan, Shri C.
Jeyalakshmi, Shrimati V.
Jha, Shri Bhogendra

Jha, Shri Chiranjib
Jharkhande Rai, Shri
Jhunjhunwala, Shri Bishwanath
Jitendra Prasad, Shri
Joshi, Shri Popatlal M.
Joshi, Shrimati Subhadra
Kadam, Shri Dattajirao
Kadam, Shri J. G.
Kadannappalli, Shri Ramchandran
Kedar, Shri S. A.
Kahandole, Shri Z. M.
Kailas, Dr.

Kakodkar, Shri Purushottam
Kakoti, Shri Robin
Kalingarayar, Shri Mohanraj
Kalyanasundaram, Shri M.
Kamakshaiah, Shri D.
Kamala Prasad, Shri
Kamble, Shri N. S.

Kapur, Shri Sat Pal

Karan Singh, Dr.
Kathamuthu, Shri M.

Kaul, Shrimati Sheila
Kavde, Shri B. R.

Kedar Nath Singh, Shri
Khadilkar, Shri R. K.
Khan, Shri I. H.

Kinder Lal, Shri -

Kisku, Shri A. K.
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Kotoki, Shri Liladhar
Kotrashetti, Shri A. K.
Koya, Shri C, H. Mohamed
Krishna Kumari, Shrimati
Krishnappa, Shri M. V.
Krishnan, Shrimati Parvathi
Krishnappa, Shri M. V.
Kulkarni, Shri Raja
Kureel, shri B. N.

Kushok Bakula, Shri
Lakkappa, Shri K.
Lakshminarayanan, Shri M. R.
Lambodar Beliyar, Shri
Laskar, Shri Nibar

Lutfal Haque, Shri
‘Madhukar’, Shri K. M.
Mahajan, Shri Vikram
Mahajan, Shri Y. S.
Maharaj Singh, Shri
Mahishi, Dr. Sarojini
Majhi, Shri Gajadhar
Majhi, Shri Kumar
Malaviya, Shri K. D.
Malhotra, Shri Inder J,
Mallanna, Shri K.
Mallikarjun, Shri

Mandal, Shri Jagdish Narain
Mandal, Shri Yamuna Prasad
Manhar, Shri Bhagatram
Manjhi, Shri Bhola
Maurya, Shri B. P.

Melkote, Dr. G. S.

Mirdha, Shri Nathu Ram
Mishra, Shri Bibhuti
Mishra, Shri G. S.

Mishra, Shri Jagannath
Modi, Shri Shrikishan
Mohammad Yusuf, Shri
Mohan Swarup, Shri

Mohapatra, Shri Shyam Sunder

Mohsin, Shri F. H. :
Muhammed Sheriff, Shri
‘Munsi, Shri Priva Ranjan Das
Murmu, Shri Yogesh Chandra
Murthy, Shri B. S.
Muruganantham, Shri S. A.
Nahata, Shri Amrit

Naik, Shri B. V.

Nair, Shri Sreekantan

Nanda, Shri G. L.

Nayak, Shri Baksi

Negi, Shri Pratap Singh
Nimbalkar, Shri

Oraon, Shri Kartik

Oraon, Shri Tuna

Pahadia, Shri Jagannath

Painuli, Shri Paripoornanand
Palodkar, Shri Manikrao
Panda, Shri D, K.

Pandey, Shri Damodar
Pandey, Shri Narsingh Narain
Pandey, Shri R. 5.

Pandey, Shri Sarjoo

Pandey, Shri Sudhakar
Pandey, Shri Tarkeshwar
Pandit, Shri 5. T.

Panigrahi, Shri Chintamani
Pant, Shri K. C.

Paokai Haokip, Shri

Parikh, Shri Rasiklal
Parthasarathy, Shri P.
Paswan, Shri Ram Bhagat *
Patel, Shri Arvind M.

Patel, Shri Natwalal

Patel, Shri Prabhudas

Patel, Shri R. R.

Patil, Shri Anantra

Patil, Shri C. A.

Patil, Shri Krishnarao

Patil, Shri T. A.

Patnaik; Shri Banamali
Patnaik, Shri J. B.

Peje, Shri S. L.

Pradhan, Shri Dhan Shah
Pradhani, Shri K,

Purty, Shri M. S.

Raghu Ramaiah, Shri K.

Rai, Shri S. K.

Rai, Shrimati Sahodrabai
Raj Bahadur, Shri

Rajdeo Singh, Shri

Raju, Shri M. T.

Raju, Shri P. V. G.

Ram, Shri Tulmohan

Ram Dayal, Shri

Ram Prakash, Shri

Ram Sewak, Ch.

Ram Singh Bhai, Shri

Ram Surat Prasad, Shri

Ram Swarup, Shri

Ramji Ram, Shri
Ramshekhar Prasad Singh, Shri
Ranabahadur Singh, Shri
Rao, Shrimati B. Radhabai A.
Rao, Shri J. Rameshwar
Rao, Shri Jagannath

Rao, Dr. K. L.

Rao, Shri K, Narayana

Rao, Shri M. S. Sanjeevi
Rao, Shri M. Satyanarayan
Rao, Shri Nageswara

Rao, Shri P. Ankineedu Prasada
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Rao, Shri Pattabhi Rama Shivappa, Shri N.

Rao, Shri Rajagopala Shivnath Singh, Shri

Rao, Dr. V. K. R. Varadaraja Shukla, shri B. R.

‘Rathia, Shri Umed Singh Shukla, Shri Vidya Charan

-Raut, Shri Bhola Siddheshwar Prasad, Prof.
vi, Shri,Vayalar Singh, Shri Vishwanath Pratap

.Ray, Shrimati Maya Sinha, Shri Dharam Bir

Reddy, Shri K, Kodanda Rami Sinha, Shri Nawal Kishore

Reddy, Shri K. Ramakrishna Sinha, Shri R. K.

-Reddy, Shri M. Ram Gopal Sohan Lal, Shri T.

Reddy, Shri P. Bayapa Sokhi, Sardar Swaran Singh

Reddy, Shri P. Ganga Solanki, Shri Pravinsinh

Reddy, Shri P. Narasimha Stephen, Shri C. M.

Reddy, Shri P. V. Subramaniam, Shri C.

Reddy, Shri Sidram Sudarsanam, Shri M.

Richhariya, Dr. Govind Das Surendra Pal Singh, Shri

‘Rohatgi, Shrimati Sushila Suryanarayana, Shri K.

Roy, Shri Bishwanath Swaminathan, Shri R. V.

Rudra Pratap Singh, Dr. Swamy, Shri Sidrameshwar

Saini, Shri Mulki Raj Swarap Singh, Shri

Bait, Shri Ebrahim Sulaiman Tarodekar, Shri V. B.

Salve, Shri N. K. P. Tayyab Hussain, Shri

Sarnanta, Shri 8. C. Tewari, Shri Shankar

Sanghi, shri N. K. Thakre, Shri S. B.

Sangliana. Shri Thakur, Shri Krishnarao

Sankata Prasad, Dr. Tiwari, Shri Chandra Bhal Mani

Sant Bux Singh, Shri Tiwari, Shri R. G.

Sarkar, Shri Sakti Kumar Tiwary, Shri D. N.

Sathe, Shri Vasant Tombi Singh, Shri N.

Satish Chandra, Shri Tula Ram, Shri

Satpathy, Shri Devendra Tulsiram, Shri V.

Savant, Shri Shankerrao Uikey, Shri M. G.

Savitri Shyam, Shrimati Vtkaria, Shri

Sayeed, Shri P. M. o Venkatasubbaiah, Shri P.

Sen, Dr. Ranen Rt Venkatswamy, Shri G,

$Bethi, Shri Arjun Verma, Shri Balgovind

‘Shafee, Shri A. Verma, Shri Sukhdeo Prasad

Shafquat Jung, Shri Vidyalankar, ‘Shri Amarnath

Shahnawaz Khan, Shri Vijay Pal Singh, Shri

Shailani, Shri Chandra Vikal, Shri Ram Chandra

Shambhu Nath, Shri Yadav, Shri Chandrajit

Shankar Dayal Singh, Shri Yadav, Shri D. P.

Shankaranand, Shri B. Yadav, Shri Karan Singh

Sharma, Shri A. P. Yadav, Shri N. P.

Sharma, Dr. H. P. Yadav, Shri R. P.

Sharma, Shri Madhoram Zulfiquar Ali Khan, Shri

Sharma, Shri Nawal Kishore

Sharma, Dr, Shanker Dayal NOES

Shashi Bhushan, Shri

Shastri, Shri Biswanarayan Nil.

Shastri, Shri Raja Ram EAKER: result* of the
Shastrl, Shri Sheopujan ik : The 1 =

‘Shetty, Shri K. K. _ division is:
Shinde, Shri Annasaheb P. Ayes: 358; Noes: Nil

*The following Members also recorded their votes for AYES:—
Sarvashri Genda Singh and Ramavatar Shastri,
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[Mr. Speaker]

The motion is carried by a majority
of the total membership of the House
and by a majority of not less than
two-thirds of the members present
and voting,

The motion was adopted.
Clause 10 was added to the Bill.

Clause 11

MR. SPEAKER: Shall 1 put all the
amendments together?

SHRI EBRAHIM SULAIMAN SAIT:
Amendment No. 353 may be put sepa-
rately.

MR. SPEAKER: Anyone else? No.
The question is:

“Page 4—after line 33, inseri—

‘(k) to avoid any interference
in any religion or fajth in the
country and to assist and co-ope-
rate in protection of personal laws
of different religious entities.”
(353).

Those hon. Members who are in
favour of the Motion will kindly rise
in their seats—I find three hon. Mem-
bers have risen. Their names will be
recorded. The names are Shri Ebrahim
Sulaiman Sait, Shri C. H. Mohamed
Koya and Shri Muhammed Sheriff.
Those hon. Memberg who are against
will kindly rise in their seats—I find
a large number of members have
risen,

The amendment is negatived.

The motion was negatived

MR. SPEAKER: I shall now put all
the other amendments to clause 11 to
the vote of the House together.

Amendments Nos. 4. 6. 29, 46, 52, 55,
83, 84 172 217 225, 238, 239, 205 to
298, 306, 321,, 322 336, 337, 351, 354,
380 to 387, 403, 404, 400, 431 439, 480,
510 to 514 were put and negatived
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negatived
MR. SPEAKER: The question is:

“That clause 11 stand part of the
Bill".

The Lok Sabha divided.
Division No. 15] [17.57 hrs.

AYES

Achal Singh, Shri

Aga, Shri Syed Ahmed
Agrawal, Shri Shrikrishna
Ahirwar, Shri Nathu Ram
Alagesan, Shri 0. V.
Ambesh, Shri

Anand Singh, Shri
Ankineedu, Shri Maganti
Ansari, Shri Ziaur Rahman
Appalanaidu, Shri

Arvind Netam, Shri

Austin, Dr. Henry

Awdhesh Chandra Singh, Shri
Azad, Shri Bhagwat Jha

Aziz Imam, Shri =
Babunath Singh, Shri

Bajpai, Shri Vidya Dhar
Balakrishniah, Shri T.
Banamali Babu, Shri

Banera, Shri Hamendra Singh
Banerjee, Shri §. M.
Banerjee, Shrimati Mulkul
Barman, Shri R. N.

Barua, Shri Bedabrata
Barupal, Shri Panna Lal
Basappa, Shri K.

Basumatari. Shri D.

Besra, Shri 5. C.

Bhagat, Shri H. K. L.
Bhargava, Shri Basheshwar Nath
Bhargavi Thankappan, Shrimati
Bhatia, Shri Raghunandan Lal
Bhattacharyyia, Shri Chapalendu
Bhaura, Shri B. 8.
Bhuvarahan, Shri G.

Bist, Shri Narendra Singh
Brahmanandji, Shri Swami
Brij Raj Singh—Kotah, Shri
Buta Singh. Shri
Chakleshwar Singh. Shri
Chandra Gowda, Shri D. B.
Chandra Shekhar Singh, Shri
Chandrakar, Shri Chandulal
Chandrappan, Shri C. K.
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Chandrashekharappa

- Shri T. V.

Chandrika Prasad, Shri
Chaturvedi, Shri Roban Lal
Chaudhari, Shri Amarsinh
Chaudhary, Shrl Nitiraj Singh
Chavan. Shrimati Premalabai
Ehavan, Shri Yeshwantrao

Veerabasappa,

hellachami, Shri A. M.
hhotey Lal, Shri
Chuttan Lal, Shri
Chikkalingaiah, Shri K.
Choudhary. shri B. E.
Daga. Shri M. C.
Dalbir Singh, Shri
Dalip Singh, Shri
amani, Shri S. R,
Barbara Singh, Shri
Das, Shri Anadi Charan
Das, Shri Dharnidhar
Dasappa, Shri Tulsidag
Daschowdhury, Shri B. K,
Dec. Shri R. R. Singh
Deo, Shri 5. N. Singh
Desai, Shri D. D.
Deshmukh, shri K. G.
Deshmukh, Shri Shivaji Rao S
Deshpande, Shrimati Roza
Dhamankar, Shri
Dharamgaj Singh, Shri
Dhillon, Dr. G. S.
Dhusia, Shri Anant Prasad
Dinesh Singh, Shri
Dixit, Shri G. C.
Dixit, Shri Jagdish Chandra
Doda, Shri Hiralal -,
Pube, shri J. P .
Dumada. Shri L. K.
Dwivedi, Shri Nmgeshwar
Engti, Shri Biren
Gaekwad, Shri Fatesinghrao
Gandhi, Shrimati Indira
Ganesh, shri K. R. ’
Ganga Devi. Shrimati
Gangadeb. Shri P.
Gautam, Shri C. D.
Gavit, Shri T. H.
George, Shri A. C.
Ghosh, Shri P. K.
Gill. Shri Mohinder Singh
Giri, Shri V. Shanker
Godara, Shri Mani Ram
Gogoi, Shri Tarun
Gohain, Shri C. C.
Gokhale, Shri H. R.
Gomango, Shri Giridhar
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Gopal, Shri K.

Goswami, Shri Dinesh Chandra
Gotkhinde, Shri Annasaheb
Gowda, Shri Shri Pampan
Gupta, Shri Indrajit
Hansda, Shri Subodh
Hanumanthaiya, Shri K.
Hari Kishore Singh, Shrij
Hari Singh, Shri

Ishague, Shri A. K. M.
Jadeja, Shri D, P.

Jaffer Sharief, Shri C. K.
Jagjivan Ram, Shri
Jamilurrahman, Shri Md.
Janardhanan, Shri C.
Jeyalakshmi, Shrimati V.
Jha, Shri Bhogendra

Jha, Shri Chiranjib
Jhunjhunwala, Shri Bishwanath
Jitendra Prasad, Shri

Joshi, Shri Popatial M.
Joshi, Shrimati Subhadra
Kadam, Shri Dattajirao.
Kadam, Shri J. G.
Kadannappalli, Shri Ramachandram
Kader, Shri S, A.
Kahandole, Shri Z. M.
Kailas, Dr.

Kakodkar, Shri Purushottam
Kakoti, Shri Robin
-Kalingarayar, Shri Mohanraj
Kalyanasundaram; Shri. M.
Kamakshaiah, Shri D.
Kamala Prasad, Shri
Kamble, Shri T. D.

Kapur, Shri Sat Pal

Karan Singh, Dr.
Kathamuthu, Shri M.

Kaul, Shrimatj Sheila
Kavde, Shri B. R.

Kedar Nath Singh, Shri
Khadilkar, Shri R. K.

Khan, Shri 1. H.

Kinder Lal, shri

Kisku. Shri A. K.

Kotoki. Shri Liladhar
Kotrashetti, Shri A. K.
Koya. Shri C. H. Mohamed
Krishna Kumari, Shrimati
Krishnan, Shri G. Y.
Krishnan, Shrimati Parvathi:
Krishnappa, Shri M. V.
Kulkarni. Shri Raja

Kureel, Shri B. N.

Kughok Bakula, Shri
Lakkappa, Shri K.
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Lakshminarayanan, Shri M. R.
Lambodar Baliyar, Shri
Laskar, Shri Nihar

Lutfal Haque, Shri
‘Madhukar’, Shri K. M.
Mahajan, Shri Vikram

Mahajan, Shri ¥. S.
Maharaj Singh, Shri
Mahishi, Dr. Sarojini

Majhi, Shri Gajadhar

Majhi, Shri Kumar
Malaviya, Shri K. D,
Malhotra, Shri Inder J.
Mallanna, Shri K.
Mallikarjun, Shri

Mandal, Shri Jagdish Narain
Mandal, Shri Yamuna Prasad
Manhar, Shri Bhagatram
Manjhi, Shri Bhola

Maurya, Shri B. P.

Melkote, Dr. G. S.

Mirdha, Shri Nathu Ram
Mishra, Shri Bibhuti
Mishra, Shri G. S.

Mishra, Shri Jagannath
Modi, Shri Shrikishan
Mohammad Yusuf, Shri
Mohan Swarup, Shri
Mohapatra, Shri Shyam Sunder
Mohsin, Shri F. H.

Muhammed Sheriff, Shri
Munsi, Shri Priya Ranjan Das
Murmu, Shri Yogesh Chandra
Murthy, Shri B. S.
Muruganantham, Shri S. A.
Nahata, Shri Amrit

Naik, Shri B. V.

Nair, Shri Sreekantan
Nanda, Shri G, L.

Nayak, Shri Baksi

Negi, Shri Pratap Singh

Nimbalkar, Shri

Oraon, Shri Kartik

QOraon, Shri Tuna

Pahadia, Shri Jagannath '
Painuli, Shr! Paripoornanand
Palodkar, Shri Manikrao
Panda, Shri D. K.

Pandey, Shri Damodar
Pandey, Shrl Narsingh Narain
Pandey, Shri R. S.

Pandey, Shri Sarjoo
Pandey, PBhti Sudhakar
Pandey, Shri Tarkeshwar

Awmdt.) Bill

Pandit, Shri 8. T.
Panigrahi, Shri Chintamani
Pant, Shri K. C.
Paokai Haokip, Shri
Parikh, Shri Rasikla]l
Parthasarathy, Shri P,
Patel, Shri Arvind M.
Patel, Shri Natwarlal
Patel, Shri Prabhudas
Patel, Shri R. R.
Patil, Shri Anantrao

Patil, Shri C. A.

Patil, Shri Krishnarao
Patil, Shri T. A

Patnaik, Shri Banamali
Patnaik, Shri J. B.

Peje, Shri &. L.

Prabodh Chandra, Shri
Pradhan, Shri Dhan Shah
Pradhani, Shri K.

Purty, Shri M. S.

Raghu Ramaiah, Shri K,

Rai, Shri S. K.

Rai, Shrimatj Sahodrabai
Raj Bahadur, Shri

Rajdeo Singh, Shri

Raju, Shri M. T.

Raju, Shri P. V. G.

Ram, Shri Tulmohan

Ram Dayal, Shri

Ram Prakash Shri

Ram Sewak, Ch.

Ram Surat Prasad, Shri

Ram Swarup, Shri

Ramji Ram, Shri
Ramshekhar Prasad Singh, Shri
Ranabahadur Singh, Shrj

Rao, Shrimati B. Radhabai A,
Rao, Shri J. Rameshwar

Rao, Shri Jagannath

Rao, Dr, K. L.

Rao, Shri XK. Narayana

Rao, Shri M. S. Sanjeevi
Rao, Shri M. Satyanarayan
Rao, Shri Nageswara

Rao, Shri P. Ankineedu Prasada
Rao, Shri P¥ftabhi Rama
Rao, Shri Rajagopala

Rao, Dr. V. K. R. Varadaraja
Rathia, Shri Umed Singh
Raut, Shri Bhcla

Ravi, Shri Vayalar

Ray, Shrimati Maya

Reddy, Shri K. Kodanda Rami
Reddy, Shri K. Ramakrishna
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Reddy, Shri M. Ram Gopal
Reddy, Shri P, Bayapa _
Reddy, Shri P. Ganga
'Reddy, Shri P. Narasimha
Reddy, Shri P. V.

Reddy, Shri Sidram
Richhariya, Dr. Govind Das
Rohatgi, Shrimati Sushila
Roy, hri Bishwanath
Rudra Pratap Singh, Dr.
Saini Shri Mulki Raj

Sait, Shri Ebrahim Sulairpan
Salve, Shri N. K. P.
Samanta, Shri S. C.
Sanghi Shri N. K.
Sangliana, Shri

Sankata Prasad, Dr.

Sant Bux Singh, Shri
Sarkar, Shri Sakti Kumar
Sathe, Shri Vasant

Satish Chandra, Shri
Satpathy, Shri Devendra
Savant, Shri Shankerrao
Savitri Shyam  Shrimati
Sayeed, Shri P, M.

Sen, Dr. Ranen

Sethi, Shri Arjun

Shafee, Shri A

Shafquat Jung. Shri
Bhahnawaz Khen, Shri
‘Shailani, Shri Chandra
Shambhu Nath, Shri
Shankar Dayal Singh, Shri
Shankaranand Shri B,
Sharma, Shr; 'A P,

Sharma, Dr. H. P.

Sharma, Shri Madhoram
Sharma  Shri Nawal Kishore
Sharma, Dr. Shanker Dayal
Shashi Bhushan, Shri
Shastri, Shri Biswanarayan
Shastri Shri Raja Ram
Bhastri, Shri Sheopujan
Shetty, Shri K. K.

Shinde, Shri Annasaheb P,
Shivappa, Shri N.

Shivnath Singh, Shri
Shukla, Shri B. R

Shukla, Shri Vidya Charan
Siddheshwar Prasad, Prof.
Singh, Shri Vishwanath Pratap
Sinha, Shri Dharam Bir

Amdt.) Bill

Sinha, Shri Nawal Kishore
Sinha, Shri R. K.

Sohan Lal, Shri T.

Sokhi, Sardar Swaran Singh
Solanki, Shri Pravinsinh
Stephen, Shri C. M,
Subramaniam, Shri C.
Sudarsanam, Shri M.
Surendra Pal Singh, Shri
Suryanarayana, Shri K.
Swaminathan, Shri R. V.
Swamy, Shri Sidrameshwar
Swaran Singh, Shri
Tarodekar, Shri V. B.
Tayyab Hussain, Shri
Tewari, Shri Shankar
Thakre, Shri S. B.

Thakur, Shri Krishnarao
Tiwari, Shri Chandra Bhal Mani
Tiwari, Shri R. G.

Tiwary, Shri D. N,

Tombi Singh Shri N.

Tula Ram, Shrj

Tulsiram, Shri V.

Uikey, Shri M. G.

Vekaria, Shri_
Venkatasubbaiah, Shri P.
Venkatswamy, Shri G.
Verma, Shri Balgovind
Verma, Shri Sukhdeo Prasad
Vidyalankar, Shri Amarnath
Vijay Pal Singh, Shri

Vikal, Shri Ram Chandra
Yadav, Shri Chandrajit
Yadav, Shri D. P,

Yadav, Shri Karan Singh

‘Yadav, Shri N. P

Yadav, Shri R P
Zulfiquar Ali Khan, Shri

NOES
Nil.

MR. SPEAEKER: The results®
the division is:—

Ayes: 355; Noes: Nil

250-

of

The motion is carried by a mojority
of the total membership of the
House and by a majority of not less
than two thirds of the members pre-

sent and voting.

*The following members also pe- recorded their votes for Ayes: —

Sarvashri Ram Bhagat
Shastrj,

Paswan,

Genda Singh and Ramavatar
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The motion was adopted.
Clause 11 was added to the Bill.

Clause 12

SHRI O. V. ALAGESAN: 1 seek

leave of the House to withdraw my
amendment No. 323.

Amendment No. 323 was, by leave,
withdrawn.

18.00 hrs,

MR. SPEAKER: The lobbies have
been cleared. I will now put clause
12 to vote.

The question is:

“That clause
the BillL”

The Lok Sabha divided;
‘Division No. 16]

12 stand part of

[18.00 hrs.
AYES

Achal Singh, Shri

Agrawal, Shri Shrikrishna
.Ahirwar, Shri Nathu Ram
Alagesan, Shri O. V.
Ambesh, Shri

Anand Singh, Shri
Ankineedu, Shri Maganti
Ansari, Shri Ziaur Rahman
Appalanaidu, Shri

Arving Netam, Shri
Austin, Dr. Henry
Awdhesh Chandra Singh, Shri
Azad, Shri Bhagwat Jha
Aziz Imam, Shri

Babunath Singh, Shri
Bajpai, Shri Vidya Dhar
Balakrishniah, Shri T,
Banamali Babu, Shri
‘Banera, Shri Hamendra Singh
‘Banerjee, Shri §. M.
‘Banerjee, Shrimati Mukul
Barman, Shri R. N.

‘Barua, Shri Bedabrata
‘Barupal, Shri Panna La]
‘Basappa, Shri K.
Basumatari, Shri D.
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Besra, Shri S, C.

Bhagat, Shri H. K L,

Bhargava, Shri Basheshwar Nath

Bhargavi Thankappan, Shrimati

Bhatia, Shri Raghunandan Lal

Bhattacharyyia, Shri Chapalendu

Bhaura, Shri B. S,

Bhuvarahan, Shri G.

Bist, Shri Narendra Singh

Brahmanandji, Shri Swami

Brij Raj Singh—Kotah, Shri

Buta Singh, Shrj

Chakleshwar Singh, Shri

Chandra Gowda, Shri D, B.

Chandra Shekhar Singh, Shri

Chandrakar, Shri Chandulal

Chandrappan, Shri C. K.

Chandrashekharappa Veerabasappa,
Shri T. V.

Chandrika Prasad, Shri

Chaturvedi, Shri Rohan Lal

Chaudhari, Shri Amarsinp

Chaudhary, Shri Nitiraj Singh

Chavan, Shrimati Premalabai

Chavan, Shri Yeshwantrao

Chellachami, Shri A. M.

Chhotey Lal, Shri

Chhutten Lal, Shri

Chikkalingaiah, Shri K.

Choudhary, Shri B. E.

Daga, Shri M. C.

Dalbir Singh, Shri

Dalip Singh, Shri

Damani, Shrj S. R.

Darbara Singh, Shri

Das, Shri Anadi Charan

Das, Shri Dharnidhar

Dasappa, Shri Tulsidas

Daschowdhury, Shri B. K.

Deo, Shri R. R. Singh

Deo, Shri S. N. Singh

Desai, Shri D. D.

Deshmukh, Shri K. G.

Deshmulkh, Shri Shivaji Rao S.

Deshpande, Shrimati Roza

Dhamankar, Shri

Dharamgaj Singh, Shri

Dhillon, Dr. G. S.

Dhote, Shri Jambuwant

Dhusia, Shri Anant Pragad

Dinesh Singh, Shri

Dixit, Shri G. C.

Dixit, Shri Jagdish Chandra

Doda, Shri Hiralal

Dube, Shri J. P.
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Dumada, Shri L. K.

Dwivedi, Shrj Nageshwar
Engti, Shri Biren

Gaekwad, Shri Fatesinghrao
Gandhi, Shrimati Indira
Ganesh, Shri K. R.

Ganga Devi, Shrimati
Gangadeb, Shri P.

Gautam, Shri C. D.

Gavit, Shri T. H.

George, Shri A, C.

Ghosh, Shri P. K,

Gill, Shri Mohinder Singh
Giri, Shri V. Shanker
Godara, Shri Mani Ram
Gogoi, Shri Tarun

Gohain, Shri C. C.

Gokhale, Shri H. R.
Gomango, Shri Giridhar
Gopal, Shri K,

Goswami, Shri Dinesh Chandra
Gotkhinde, Shri Annasaheb
Hansda, Shri Subodh
Hanumanthaiya, Shri K.
Hari Kishore Singh, Shri
Hari Singh, Shri

Hashim, Shrj M. M.

Ishaque, Shri A. K. M.
Jadeja, Shri D, P,

Jaffer Sharief, Shri C. K.
Jagjivan Ram, Shri
Jamilurrahman, Shri Md.
Fanardhanan, Shri C.
Jeyalakshmi, Shrimati V.
Jha, Shri Bhogendra

Jha, Shrij Chiranjib
Jharkhande Rai, Shri
Jhunjhunwala, Shri Bishwanath
Jitendra Prasad, Shri

Joshi, Shri Popatlal M.

Joshi, Shrimati Subhadra
Kadam, Shri Dattajirao
Kadam, Shri J. G. _
Kadannappali, Shri Ramachandran
Kader, Shri 5. A.

Kahandole, Shri Z. M.
Kailas, Dr.

Kakodkar, Shri Purushottam
Kakoti, Shri Robin
Kalingarayar, Shri Mohanraj
Kalyanasundaram, Shri M.
Kamakshaiah, Shri D,
Kamala Prasad, Shri
Kamble, Shri T. D.

Kapur, Shri Sat Pal

Karan Singh. Dr. .

\

Amdt.) Bill 254

Kathamuthu, Shri M,

Kaul, Shrimati Sheila
Kavde, Shri B. R.

Kedar Nath Singh, Shri
Khadilkar, Shri R, K.

Khan, Shri L. H.

Kinder Lal, Shri

Kisku, Shrj A. K

Kotoki, Shri Liladhar
Kotrashetti, Shri A. K.
Koya, Shri C, H. Mohamed
Krishna Kumari, Shrimati
Krishnan, Shri G. Y.
Krishnan, Shrimatj Pravathi
Krishnappa, Shri M, V.
Kulkarni, Shri Raja

Kureel, Shri B. N.

Kushok Bakula, Shri
Lakkappa, Shri K.
Lakshminarayanan, Shri M. R.
Lambodar Baliyar, Shri
Laskar, Shri Nihar

Lutfal Haque, Shri
‘Madhukar’, Shri K. M.
Mahajan, Shri Vikram
Mahajan, Shri Y. S.

Maharaj Singh, Shri
Mahishi, Dr, Sarojini

Majhi, Shri Gajadhar

Majhi, Shri Kumar

Malaviya, Shri K. D.
Malhotra, Shri Inder J.
Mallanna, Shri K.
Mallikarjun, Shri

Mandal, Shri Jagdish Narain
Mandal, Shri Yamuna Prasad
Manhar, Shri Bhagatram
Manjhi, Shri Bhola

Maurya, Shri B. P.

Melkote, Dr. G. 5.

Mirdha. Shri Nathu Ram
Mishra, Shri Bibhuti

Mishra, Shri G. S.

Mishra, Shri Jagannath
Modi, Shri Shrikishan
Mohammad Yusuf, Shri
Mohan Swarup, Shri
Mohapatra, Shri Shyam Sunder
Mohsin, Shri F. H.
Muhammed Sheriff, Shrj
Munsi, Shri Priva Ranjan Das
Murmu, Shri Yogesh Chandra
Murthy, Shri B. S.
Muruganantham, Shri S, A.
Nahata, Shri Amrit

Naik, Shri B. V.
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Nanda. Shri G. L.
Nayak, Shri Baksi

Negi, Shri Pratap Singh
Nimbalkar, Shri

Oraon, Shri Kartik
Oraon. Shri Tuna
Pahadia, Shri Jagannath
Painuli, Shri Paripoornanand
Palodkar, Shri Manikrao
Panda, Shri D. K.
Pandey, Shrj Damodar
Pandey, Shri Narsingh Narain
Pandey, Shri R, S.
Pandey, Shri Sarjoo
Pandey, Shri Sudhakar
Pandey, Shri Tarkeshwar
Pandit, Shri S. T.
Panigrahi, Shri Chintamani
Pant, Shri K. C.

Paokai Haokip, Shri
Parikh, Shri Rasiklal
Parthasarathy, Shri P.
Paswan, Shri Ram Bhagat
Patel, Shri Arvind M.
Patel, Shri Natwarla]
Patel, Shri Prabhudas
Patel, Shri R, R.

Patil, Shri Anantrao
Patil, Shri C. A.

Patil, Shri Krishnarao
Patil, Shrj T. A.

Patnaik, Shrj Banamali
Patnaik, Shri J, B.

Peje, Shri 8, L.

Prabodh Chandra, Shri
Pradhan, Shri Dhan Shah
Pradhani, Shri K.

Purty, Shri M. S.

Raghu Ramaiah, Shri K,
Rai, Shri S. K.

Rai, Shrimati Sahodrabai
Raj Bahadur, Shrj
Rajdeo Singh, Shri

Raju, Shri M, T.

Raju, Shri P. V. G.
Ram, Shri Tulmohan
Ram Dayal, Shri

Ram Prakash, Shri

Ram Sewak, Ch.

Ram Singh Bhai, Shri

Ram Surat Prasad, Shri

Ram Swarup, Shri

Ramji Ram, Shri

Ramshekhar Prasad Singh, Shri

Ranabahadur Singh, Shri
Rao, Shrimati B. Radhabai A.
Rao, Shri J. Rameshwar
Rao, Shri Jagannath

Rao, Dr. K. L.

Rao, Shri K. Narayana

Rao, Shri M, S. Sanjeevi
Rao, Shri M. Satyanarayan
Rao, Shri Nageswara

Rao, Shri P. Ankineedu Prasada
Rao, Shrj Pattabhi Rama
Rao, Shri Rajagopala

Rao, Dr. V. K. R. Varadaraja
Rathia, Shri Umed Singh
Raut, Shri Bhola

Ravi, Shri Vayalar

Ray, Shrimati Maya

Reddy, Shri K. Kodanda Rami
Reddy, Shri K, Ramakrishna
Reddy, Shri M, Ram Gopal
Reddy, Shrij P. Bayapa
Reddy, Shri P. Ganga
Reddy, Shri P, Narasimha
Reddy, Shri P. V.

Reddy, Shri Sidram
Richariya, Dr. Govind Das
Rohatgi, Shrimatj Sushila
Roy, Shri Bishwanath
Rudra Pratap Singh, Dr.
Saini, Shri Mulki Raj
Sait, Shri Ebrahim Sulaiman
Salve, Shri N. K. P,
Samanta, Shri S. C.

Sanghi, shri N, K.
Sangliana, Shr

Sankata Prasad, Dr,

Sant Bux Singh, Shri
Sarkar, Shri Sakti Kumar
Sathe, Shri Vasant

Satish Chandra, Shri
Satpathy, Shri Devendra
Savant, Shri Shankerrao
Savitri Shyam, Shrimati
Sayeed, Shri P. M.

Sen, Dr. Ranen

Sethi, Shri Arjun

Shafee, Shri A.

Shafquat Jung, Shri
Shahnawaz Khan, Shri
Shailani, Shri Chandra
Shambhu Nath, Shri
Shankar Dayal Singh, Shri
Shankaranand, Shri B.
Sharma, Shrj A, P.

Sharma, Dr. H. P.

Sharma, Shri Madhoram
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Sharma, Shri Nawal Kishore
Sharma, Dr. Shanker Dayal
Shashi Bhushan, Shri
Shastri, Shti Biswanarayan
Shastri, Shri Raja Ram
Shastri, Shri Sheopujan
Shetty, Shri K, K.

Shinde, Shri Annasaheb P.
Shivappa, Shri N.

Shivnath Singh, Shri
Shukla, Shri B. R.

Shukla, Shri Vidya Charan
Siddheshwar Prasad, Prof.
Singh, Shri Vishwanath Pratap
Sinha, Shri Dharam Bir
Sinha, Shri Nawal Kishore
Sinha, Shrj R. K,

Sohan Lal, Shri T.

Sokhi, Sardar Swaran Singh
Solanki, Shri Pravinsinh
Stephen, Shri C. M,
Subramaniam, Shri C.
Sudarsanam, Shri M.
Surendra Pal Singh, Shri
Suryanarayana, Shrj K,
Swaminathan, Shri R. V.
Swamy, Shri Sidrameshwar
‘Swaran Singh, Shri
Tarodekar, Shri V. B.
Tayyab Hussain, Shri
Tewari, Shri Shankar
Thakre, Shri S. B.

Thakur, Shri Krishnarao
Tiwari, Shri Chandrg Bhal Manl
Tiwari, Shri R, G.

Tiwary, Shri D. N.

Tombj Singh, Shri N.

Tula Ram, Shri

Tulsiram, Shri V.

Uikey, Shri M. G.

Vekaria, Shrj
“Venkatasubbaiah, Shri P,
‘Venkatswamy, Shri G.
Verma, Shri Balgovind
Verma, Shri Sukhdeo Prasad
Vidyalankar, Shri Amarnath
Wjjay Pal Singh, Shri

Vikal, Shri Ram Chandra
Yadav, Shrj Chandrajit
“Yadav, Shri D. P.

Yadav, Shri Karan Singh
Yaday, Shri N. P.
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Yadav, Shri R P,
Zulfiquar Alj Khan, Shry

NOES
Nil

MR. SPEAKER: The result* of the
division is:

Ayes: 356; Noes: Nil

The motion is carried by a majo-
rity of the total membership of the
House and by a majority of not less
than two-thirds of the Members pre-
sent and voting.

The motion was adopted.
Clause 12 was added to the Bill.
Clauge 13 (Amendment of article 74)

SHRI M. C. DAGA: I wag reading:

“The Constitution has a Chapter
on Directive Principles of State
Policy. These are expressly stated
to be fundamental in the govern=-
ance of the country and ‘it shall be
the duty of the State to apply these
principles in making laws’. If a
Bill js passed which, jn the opinion
of the President, violates one of
these Principles, is he bound to act
according to Ministerial advice and
give assent to it? If he does so, he
may be accused of having violated
the Constitution which he ig bound,
under oath, to uphold and defend.”

wregafa ot 9@ woq Ny §, A dfwr
¥ Jar § 7 wfearT w1 @ @ Y,
IRFEMIA AT FHEFEATEN
wwiae | Hmy 77 CEEEE W o
A AEA B O qAF 7 A arft A
$ gAr N CHeHE fam g wwam @
fr dfaam & da & o=t wewfy
U T HaT § AT IA QHSHE FT
IR 7@ gu & <mar § f5 9 gar

*The following Members also

recorded their votes for AYES:—

Sarvaghri Pampan Gowda, M. Bheeshmadev, Genda Singh and

‘Ramavatar Shastri.
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wietfesr qr, agi w@AT TeT | ¥W
ara ¥ g F srorr & SiEge w1
AT AT AWM E | W] ICAR
fargmr & :

“The Emperor shall perform only
such acts in matterg of State as are
provided for in this Constitution.”

Fr srara & fee ot aw wRT AT R
W s & Fwr w7 W @@
g a 9w #ofi 7g fean ¥ :

“All powers, authorities and
functions vested in His Majesty or
the Governor-General ghall, sub-
ject to the provisions of this order
and of any other law for the time
being in force be....”

T g T B FERIAT F B I
% w wfgwre # @RS FO
2w & TOAT @ @ w AT
g % o 9@ = FY Ty I §
A g f RgE 1 gl dfemm
¥ wea ZY WOAT TEE A | o e
gl awaT § 91 & dfaww & avw
HE ¢ W Y {7 & N7 7@ Wlawer
¥ arovT g MTEfET ¥ WRT W@
feva g & fo wrdffeer 111 3% Tgafe
&1 g0 wigwre & 5 ag st &6t
T I FT | I AT F 99
T WA BT FT ITA FA T I
L caed-g

SHRI KARTIK ORAON: Sir, T have
moved my amendment to Article 74
of the Constitution which reads as
follows:

“74(1) There shall be a Council
of Ministers with the Prime Minis-
ter at the head to aid and advise
the President in the exercise of hig
funetions.”
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Then, according to Clause 13 of the
Bill, in article 74, for Clause (1) the
following is substituted, namely—

“(1) There shall be a Council  of
Ministers with the Prime Minister
at the head to aid and advise the
President who ghall in the exer-
cise of his functions, act in' accord-
ance with such advice.”

Sir, there is no difference here except
the words “who shall * * * act in ac-
cordance with such advice”. I can
understand the import of this sen-
tence and, particularly, the word
‘shall’. This is not clear without any
reasonable doubt and reservation,
That is why I have moved an amend-
ment which reads as under;

“There shall be an unfattered and
unqualified right and prerogative
with the Prime Minister who heads
the Council of Ministers to aid and
advise the President, who ghall in
exercise of his functions, aet in ac-
cordance with such advice”

Sir, my amendment may look strange,
but sometimes facts are even stran-
ger than fiction. The drastic amend-
ments to the Constitution are calcu-
lated to serve as a convenient lever
to the implementation of 20-Point
and 5-Point programmes and remove
all hurdleg in the way of creating a
sovereign socialist, secular democra=
tic republic. Now, how can this be
achieved? This can be achieved only
by breaking the tradition of push and
pull, by a tradition of impartialities
and by a team spirit and loyalty to
the Executive head.

The election of the Prime Minister
is not by accident but by well calcu-
lated democratic designs. It is done
by the party in power which extends
its unequivocal and unreserved sup-
port to the Prime Minister. There
are certain conventions in the elec-
tion process of the Prime Minister,

(1) That the Prime Minister 1is
elected from the party which
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commands a majority in the

Lok Sabha;

.

(2) That a person or a Member®of
the Lok Sabha shall be elected
as leader of the party and con-
sequently the Prime Minister
who can carry the majority of
the Members of the Lok Sabha
with him or her.

According to article 975(1), the
Prime Minister shall be appointed by
the President and other ministers
shal] be appointed by the President
on the advice of the Prime Minister.
The words ‘advice of the Prime Min-
ister' are clear, So, it is very essen-
tial that she should have unfettered
and ungqualified right. History has
shown that Parliament iz always
sensitive to public opinion. The view
is that the party that has come into
Power after a general election has a
mandate from the electorate tg im-
plement by legislation, the whole of
its election promises. This has been
increasingly urged and the onus lies
on the Prime Minister as executive
head to fulfil those promises. Equally,
any departure from this mandate is
apt to be vehemently criticised by
the opposition. I would like to quote
a few passages from the Constitutio-
nal Law by Wade and Philips (Fifth
Edition) to lend support to my
amendment:

“But there are certain matters
which fall to be determined by the
exercise of her “—the Queen's—"
independent judgment, and in par-
ticular the agpointment of a Prime
Minister and in certain circums-
tances the dissolution of Parlia-
ment. There are conventional rules
which limit her range of choice of
a new Prime Minister, The sup-
port of the party or coalitipn which
may be expected to command a ma-~
jority in the House of Commons is
a condition precedent to acceptance
of the office. It is perhaps safe to
say that membership of the House
of Commons is another.
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Closely connected with the choice
of a Prime Minister ig the power to
dissolve Parliament. Here the So-
vereign is by convention bound to
accept the advice of the Prime Mi-~
nister, since the alternative is to
dismiss him gnd with him all his
ministerial colleagues, 3 step which
would inevitably involve the So-
vereign in political controversy.
There could be no justification for
the dismissal against its will of a
Ministry which commanded a ma-
jority in the House of Commons,
save on the ground that the majo-
rity no longer reflected the will of
the electorate.”

I am a representative of the weaker
section of society, a member of the
scheduled tribes, who knows what it
means to take the message to the nak-
ed and hungry people of India. We
have mot done anything worth the
name for the scheduled tribes when
major sections of the tribes are still
running naked in the jungls. Anybody
who is interested in the welfare of the
scheduled tribes may go to Koraput
district in Orissa and have a foek at
the Bando Praja tribes.

The 20 point economic programme of
the Prime Minister has a very great
future for the weaker sections of the
society but it all depends on how hon-
estly the 20 point programme is imple.
mented, I, therefore, plead with the
hor. minister to accept this amendment
for g change without any hesitation
and reservation.

SHRI NIMBALKAR: The fact is
that this amendment does not change
the substance of the previous word-
ing but it only changes the form, The
reason is, I do not know of a single
occasion after the independence of
India, where any President has re-
fused to do what the Prime Minister
wanted. Therefore, it is rather ms-
leading.

I do not understand why it is S0
necessary in the Government's view—
when the substance is the same—¢that
the form should be changed. Actually,
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[Shri Nimbalkar]

this constitutional President ideg which
came from the go-calleg monarchy,
goes back to the days of Walpole in
England. At that time, King George
who was actually from Hanover 1n
Germany and who came over to rule
in England, was unable to speak Eng-
lish. Usually the King used to preside
over the Cabinet in England; and be-
cause he coulg not speak English, there
wag no use his presiding over the Cabi.
net; so the Prime Minister was the one
who presided over the Cabinet., As
yau know in England, the tradition
lasts long; so, this tradition also went
on, And as sueh monarchy became
more and more constitutional. To-day
we have tried to copy that form; ano
because the kingship became less and
less fashionable, we have a President
to.day.

The duty of the President angq the
value of the President might be sym-
bolic; but we shall agree that the tra-
dition of India is such that the sym.
bols are not given value simply for
the sake of value,

My amendment is this:

“Provided that in dissolving Lok
Sabha, and matters connected there-
with, or when a caretaker Govern.
ment is in office, or when an Ordin-
ance is to be promulgated, and in
exercise of powers granted under
sections 20 and 33 of the Constitu.
tion ¢Forty-fourth Amendment) Act,
1976, the President may also use his
own judgment and discretion.”

Sir, I am very much interested in the
symbolic value of the President; but
because when the President goes to a
foreign country, if the people there
start feeling. There is a person who is
supposed to be the Head of the State
but in fact he is nothing more than—1
do not want to say this really—the
most expensive rubber stamp, he would
mot have the impact on the people of
that foreign nation—which impact he
would have if he hag at least some dis-
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cretionary powers and which he could
use, or which he might never really
usg. I really don’t fhink that this is
a situation which any Indian would
likg to face. Secondly, this new clause
which the Government has brought in,
might also put the Government itself
one day in such a bad situation that
there is a nationa] crisis. For instance,
suppose a situation comeg about when
a particular President of India, for
some reason has a conscience that does
not permit him to accept what the
Prime Minister tells him. Suppose he
says: “I refuse to accept it”. A consti-
tutional crisis of a tvpe that cannot be
imagined, will arise. The President
might resign and hic place might be
taken by the Vice-President. The Vice.
President might then be under double
pressure. Otherwise people will say
that he is a stooge or ‘chamcha’ of the
Prime Minister—which is not unknown
to us to-day. This will create a further
crisis. Suppose he also resigns.

Again, according to the Constitution,
it is the Chief Justice who will come
in. What will be the situation when
this happens? 1 do not have to g0
farther, in answering that question. It
hag been answered by the Law Minister
when he said that lawyers were one
generation behind, the Migh Court jud-
ges two generations behind and the
Supreme Court judges 3 generations
behind. I do not know how many
generations behindg would he be—in
this case, let us say whoever might
preside over the Supreme Court at that
time. But I think this will be a much
more untenable situation for the coun.
try. Then, when we allow him discre.
tion, we should expect that it will not
be misused. Even though we have
allowed him discretion, up till now no
President has disagreed with the Prime
Minister, and even if he bas disagreed,
he has complied with the wishes of the
Prime Minister. That being so, why
should we interfere with it?

The power to amend the Constitu-
tion vests with the Government ]
agree with you there. But I know
from practical experience that there
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iis no clauge in the Constitution of the
Weimer Republic which prevented
‘Hitler from taking over dictatorial
‘powers in Germany. There was no
clause, and.there is no clause or con-
vention in the British Constitution
which allowed Churchill to have almost
quasi-diclatoria] powers at the time
when Hitler's army attackeq England.
Similarly, which part of the Constitu-
tion prevented De Gaulle from convert-
ing what was a weak Presidential form
of Government into a strong President
form of Government, because he w.nt-
ed to rule that way? No constitutional
law came in his way.

These constitutional provisions are
meant for emergencies. If at any time
a President misuseg these emergency
powers he can become a dictator and
‘therg is no Constitution anywhere in
the world, in my opinion, which ecan
prevent it. That opportunity is always
there if somebody wants to misuse the
Constitution. Nothing can prevent a
person from becoming a dictator, pro-
vided the army, the police and the
people are behind him, There is noth-
ing in any Constitution which can pre-
vent that contingency.

Then, you will naturally ask, where
ie demeeracy? It depends on two fac-
tors. Ome is that the country has free
and fair elections and the second is
that the elections are held regularly.
Ot course, there are exceptional cases,
like the one we are going through to-
day, but basically democracy depends
only on these two factors. Nothing
else can endanger democracy. Al
other matters are sfyles of running the
Government. A particular person in
power, or party in power, may have
his or its own particular style of run-
ning the Government,

Bpeaking for myself, I would say
that you take whalever powers you
want; as far as we are concerned, what
we expect s that you must deliver the
goods. T am more concerned with the
‘abolition of poverty from this country
rather than the sort of Government we
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have, provideq of course the two con-
ditions which I have mentioned are
fulfilled, because they form the fwo
pillarg of democracy. We say that
Caesar's wife must not only be chasie
but must appear to be chaste. In the
same way, the elections must not only
be fair but must appear to be fair.

I have not the slightest doubt that
no Prime Minister of India will act in
such a way that the President will find
it difficult to accept the advice of the
Prime Minister, I am quite sure that
the people of India are sensible enough
to send the right kind of people ana
we are sensible enough to choose the
right kind of Prime Minister.

But if we do not leave with the Pre-
sident the powers which I have men-
tioned in my amendment, one my say
that the President was advised wrong-
ly in order that the party in power
might continue in power and thus win
the elections, Because, whenever any
measure is passed by both Houses of
Parliament, there is no question of
even conscience for the President to
give his assent. But when the Govern.
ment in power is a caretaker govern.
ment, then the opposition could cons-
true easily that they are actually fight.
ing the elections, ag one Member put it,
with rules on one side and no rales on
the other.

This would be in the interests of the
country, in the interests of any Govern-
ment, to realise that these two things
are basic. You can take away any-
thing else, but not these two People say
that the fundamental character of the
Constitution shouly not be changed. I
should say that only these two are the
fundamental pillarg of any democratie
system or Constitution. That is why
I am a little anxious, not becauss I
think that the present Prime Minister
or Government will not be able to achi.
eve what they want otherwise. I am
quite sure they can do with or withou?d
my amendment. The substancs re-
mains, it is the form only that Is
changed
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MR. CHAIKMAN: The hon. Minis-
ler,

SHRI SHIVAJI RAO S. DESHMUKH
(Parabhani): The Speaker has said
that other Members should be allowed
to speak if they want to.

MR, CHAIERMAN: The rule that we
have been following js that the speak-
ers were restricted to those who had
given notice of amendments. Although
the Speaker had said in the original
ruling that others ordinarily will not be
allowed, that extraordinary position
has not arisen so far. I do not think
thig is a clause in which that extraor-
dinary position arises. Nobody else
will be allowed,

SHRI P, G, MAVALANKAR (Ahme-
dabad): The Chair was given discre-
tion if the Chair thought that the
matter was very vital. If the Chair-
man is not willing to use his discre-
tion, we are helpless. We want to
know whether the Chair does not think
that this is a vital matter,

MR CHAIRMAN: We are racing
against time. I am not satisfied that
this is a clause which is so important,
that an extraordinary situation has
arisen so that Members who have not
given notice of amendments should also
be permitted to speak. If one Member
is permitted, I will have no reason to
disallew other Members from partici-
pating in the debate, in which case I
will not be able to go on to the next
clause. Therefore, the right of speech
would be restricted only to the Mem-
bers who have given notice of amend-
ments. Nobody else would be allow-
ed to speak, The hon. Minister will
reply.

SHRI H. R. GOKHALE: With regard
to this clause. I had occasion to say a
few words when I replied to the debale
on the motion for consideration, and
I do not think that a very long and
elaborate reply ig called for,
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SHR] P. G. MAVALANKAR: I sup-
port his contention.

MR, CHAIRMAN: Let the yguuramn
bell be rung — Now there 13 quorum.
There are 53 Members in the House.

SHRI P. G. MAVALANKAR I am
not satisfied,

MR. CHAIRMAN: It is for the fhair
lo be satisfied. There are 53 Members
in the House.

SHRI H. R, GOKHALE:; Sir, I have
already stated before the main purpose
of introducing clause 13. It only re-
produces the position which has al-
ways been there all along and, there.
fore, I do not wish to go into the need
for introducing this clause,

1 will dea] with some of the amend-
ments which have been moved on this
clause, There have been sbMme spee.
ches made. The amendment moved by
Mr, Kartik Oraon intreducing the
words “an unfettered and unqualified
right and prerogative with the Prime
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Minister who heads the Council of
Ministers” cannot be accepted for tlie
obvious reasons, It goes contrary to
the well-estabilshed basis on which a
parliamentary system of Government
is based. If it is the collective respon-
sibility, it is the Council of Ministers
which has to advise the President and
whose advice will be binding on the
President. That is exactly what has
been reproduceqd in the clause which is
now under consideration,

The other amendment that has been
moved by Mr. Daga purports to add
‘the words, “but in no case against the
provisions of the Constitution.” I think,
it ig a futile exercise to introduce such
an amendment, firstly, because the ad-
vice which is to be binding on the
President is obviously the advice given
by the Counci] of Ministers in the due
discharge of their functions. If, for
iexample, as a Minister, I advise the
President to do something for me per-
sonally which has nothing to do with
the performance of my functions as a
Minister, such an advice cannot be
regarded gs an advice at all, It needs
np argument. Therefore, it is quite
true that it is only the performance of
the funetions of the Council of Minis-
ters on which the advice is given and
the President is bound to act on the
advice and a specific provisien, “but in
no case against the provisions of the
Constitution” is absolutely unneces-
sary.

Then, an amendment has been mov-
ed by Mr. Nimbalkar in which he wantg
to adg a proviso:

“Provided that in dissolving Lok
Sabha, and matters connected there-
with or when a caretaker Govern-
ment is in office, or when an Ordin-
ance is to be promulgated, and in
exercise of powers granted under
sections 20 and 33 of the Constitu-
tion (Forty-fourth Amendment) Act,
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1976, the President may also use his
own judgement and discretion.”

It is well.known that in the whole
structure of the Constitution, the Pre-
sident has no powers which he can
exercise in his discretion. Even before
this amendment is made, the President
was to act always under the advice of
the Council of Ministers, This ques-
tion wag discussed in the Constituent
Assemibly at great length. If I might
remingd the House, the specific ques-
tions were raised in the Constituent
Assembly and Dr. Ambedkar wags ask-
ed as to whether the President will be
guilty of dereliction of duty if he did
not accept the advice of the Council of
Ministers. Dr. Ambedkar gave an un-
equivocal answer saying, “There is no
doubt about it”. Therefore, even at
the commencement of the Constituticn
till today, the position js that the Pre-
sident has to be advised and the Presi-
dent is bound by the advice. There-
fore, there is no scope for introducing
a new element now indicating, by im-
plication, at any rate, that he has some
functions to perform in his discretion.

The case of the Governors is not
comparable. The case of the Gover-
nors may be slightly different because
the Constitution itself contains certain
provisions where the Governor does
not act on the advice of his Council of
Ministers. But that position does not
obtain in respect of the President, and
the adoption. whatever may be the
reasons which Mr. Nimbalkar has given,
of such an amendment will introduce
a pnew element which had never been
there at any time ever since the Cons-
titution wag enacted.

These were the only three amend-
ments moved and about which there
were speeches, 1 do mnot think that
any long discussion on this is neces-
sary. For the reasons I have men-
tioned, 1 am unable to accept 1hese
amendments,

MR. CHAIRMAN. Now, we pass on
to the next Clause, Clause 14.
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Clausy 14- (Amendment of article 77)

SHRI BIBHUTI MISHRA: I beg to
move:

Page 5, line 15—
add at the tnd —
“ if it ig shown to the satisfac-
tion of the court that production

of such rules shall not be in the
interest of the country" (85)

SHRI O, V. ALAGESAN: I beg to
move:

Page 5, lines 14 and 15—

omit “for the more convenient
transaction of the business of the
Government of India” (324)

SHRI RAMAVATAR SHASTRI: I
beg to move:
Page 5, line 15—
after “India” insert—
“except in cases where such
production is necessary to pre-

vent failure of justice or mis-
use of power” (461)

ot farsyfr famg: oo v, &
HIT 14 § 54T 97 wiehe @1 Y :

“add at the end—'if it is shown to
the satisfaction of the court that pro-
duction of such rules shall not be
in the interest of the country”.
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SHRI O. V. ALAGESAN: Mr. Chair-
man L find from the paper supplied
that you have also given notice of a
similar amendment. Being in the
Chair, you were not able to*move the
amendment. Therefore, I can speak
on your behalf also.

Thig amendment is more a mechani-
cal amendment. It wants to save
article 77(3). Article 77(3) reads as
follows:—

“The President shall make rules
for the more convenient transaction
of the business of the Government
of India and for the gllocation among
Ministers of the said business.”

One jg ‘for the more convenient trans-
action of the business of the Govern-
ment of India’ and the other is ‘for
the allocation among Ministers of the
said business’. The amendment that
is now proposed here in clause 14 seeks
to preclude the court from peering intr
these rules for the more convenienl
transaction of the business of the Gov
ernment of India. That is, this covers
only the first part of 77(3), and the
other part is left out. The purpose of
my amendment is that it need not be
necessary for the courts to look into
the rules regarding ‘allocation among
Ministers of the said business’ also.
More or less, the two are interlinked.
So, it would be enough if we simply
say:

“No court of other authority shall
be entitled to require the production
of any rules made under clause (3).”

SHRI JAMBUWANT DHOTE: On a
point of order. There is no quorum
in the House.

MR, CHAIRMAN: Let the bell be
rung....Now, there are 54 Members
There is quorum in the House. The
hon, Member may continue.

SHR[ O. V, ALAGESAN: AgI was
submitting, if you go through clauge
(3) of Article 77 of the Constitutive,
it says:
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“The President shall make rules

for the more convenient transaction

| of the business of the Government of

! India, and for the allocation among
Ministers bf the said business.”

The two are inter-linked. It is better
Bo preclude both these from the pur-
view of the court, unless the Govern-
ment specifically wants that rules re-
jgrading allocation among ministers of
the business of the Government of
India should be made available to a
cuort,

o st @2 : gwrha S, S

g

MR. CHAIRMAN. The question of
quorum is not g matter of Ruleg of
Procedure. It is a matter for the
Constitution. As to how the gquorum
is to be ascertained, there is no stipu-
lation in the Rules of Procedure. The
Chair ig charged with the responsibility
of seeing that there is a quorum and
in case there is no quorum, to adjourn
the House or suspeng the proceedings.
It js al] right for some hon, Members
to bring the matter to the notice of the
Chair. There is no question of a point
of order about it. The Chair will be
keeping a vigilant eye and if the Chair
is satisfied that there is no quorum,
the Chair will suspend the proceedings
and have the bell rung, Until then,
this matter of quorum need not be
raised. Until the Chair says that there
is no quorum, it js to be presumed
that there is a quorum.

SHRI P. G. MAVALANKAR: How
‘can that be?

MR. CHAIRMAN: There are 54
Members and there is a quorum. The
hon, Member Shri Alagesan may con-
tinue,

SHRI O. V. ALAGESAN: Sir, unless
the Government specifically want that
‘the rules regarding allocation ameong
‘Ministers of the business should be
made available to the court, there is
‘ne reason why they should not accept
:this amendment, ’

< whiy €2 WS W,
wdiws 100
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MR. CHAIRMAN: I know Article 100
of the Constitution. The question is,
how to determine, who to determine
whether ang to what extent there is a
quorum. There is no stipulation in the
Rules of Procedure for any Member to
raisg thig question. The Chair is sup-
posed to be the custodian of the House
and is responsible to keep a vigilant
eye to see that there is a quorum.
The Chair is responsible. The Chair
is keeping an eye on this. The Chair
is supposed to be more responsible
about this matter than anybody else
and so long as the Chair is here, the
Chair is assumed to be having a sense
of responsibility. I am keeping an eye
on the House. I am satisfied that there.
is a quorum. The challenge is not ac-
cepted. I rule there is quorum.

SHRI JAMBUWANT DHOTE: Please
see Article 100,

SHRI K. LAKKAPPA: He should aot
disturb,

MR, CHAIRMAN. There is quorum.
SHRI JAMBUWANT DHOTE: Please
see article 100 (4).

SHRI K. LAKKAPPA: On a point of
order, Sir.

MR. CHAIRMAN: You may read it

SHRI JAMBUWANT DHOTE: Arti-
cle 100 (4) says:

“If at any time during a meeting
of a House there is no quorum, it
shall be the duty of the Chairman or
Speaker, or person acting as such.
either to adjourn the House or to
suspeng the meeting until there is
a quorum.”

(Interruptions)

MR. CHAIRMAN: I am satisfied that
there is quorum. I have ruled that
there 18 quorum., The challenge is not
accepted. The House is sitting. It
may not be interrupted.

SHRI JAMBUWANT DHOTE; That
is all right.
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SHRI O, V. ALAGEBAN: I gm sorry

for being interrupted for a matter of
quorum.

It is perfectly all right for the Law
Minister to depend upon his draftmmen
10 put the things properly &nd say what
the Government thinks. But he should
also rely on the Members of the House
and correct himself wherever necessary,

SHRI D_K. PANDA (Bhanjanagar):
On behalf of our Group I have al-
ready moved amendment No, 481 to
Clause 14: It reads thus:

Page §, line 15—
after “India® insert—

“except in cases where such
production is necessary to prevent
failure of justice or misuse of
power.”

It cannot be said that this iz a very
simple thing. The geriousness of this
amendment should be realised and
appreciated. If we go by the practi-
8] experience, even to-day regarding
the right of the person to call for a
document to protect his interests the
question arises whether the court can
give an other to that effect or not. By
this amendment the right is taken
away. The court cannot call for a
rule which was issued by the Presi-
dent. Our amendment is—

“except in cases where such
production is necessary to prevent
failure of justice or imisuse of
power”

This is on the basis of our previous
experience. 1 will just draw the
attention of the honourable Minister,
Shri Gokhale to to-day’s newspaper.
D. M. K. Government refused to give
documentg to CBI. Here the ques-
tion was very simple, There were
some charges and the
Minister defended himsel. The Ex-
Chief Minister of Tamilnadu and the
Minister gefendal the case. He relied
upon certain documents. Therelore,

things, under the plea that it is &
question of propriety and so on, Here
is a question of central rule. Pro-
duction of guch a rule is necessary to
protect the officials or the Ministers
whoever may be the person concern-
ed, It might cut either way. What
will happen if there is going to be
failure of justice or miscarriage of
justice, especially in some caseg where
the Minister resorts to corruption and
he wants to put the blame on the
officials? It is a case of awarding the
contract to some contractors. What is
the rule to guide us? There is a rule.
If such a rule cannot be brought to
the court, the fates of the employees
in the railways and in other Central
Government agencies will be sealed;
they will be ruined. It is their demo-
cratic tight to demapd the production
of such documents. And when the
employees rely upon any Such Tule,
that rule must be prodused. It is not
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case. There js one Imarthe Saria, it
is like a high court to deal with the
pereonal law of the Muslims. In
Rourkela they hag their own office
ang that office was gsealed under
MISA; the secretary and other people
were arrested. There was a circular
by Government which, if produced,
would have prevented such arrests.
That is one example.

Seeondly, I wish to polnt out about
this case. At Haryana, jn Kurukshetra
district, Mr. Bhogendra Jha, went
to address a meeting. 5 persons were
arrested. Ome person was leader of
Khet Mazdoor Union. Another was
leader of Kisan Sabha. They were
quite responsible people. They were
arrested under MISA and under DIR.
Ang this was done by some officers
who were supporters of R.S.S. They
were pro-RSS elements,

So, my point is this. If these docu-
ments giving instructions were pro-
duced, these people would not have
been arrested.

19.00 hrs.

Therefore, you will find like that
in the Railways. There are so many
rules there issued from time to time
by the President but they are not
produced by which the employees of
the railways can defend themselves.
They rely upon those rules. Take
for example a3 case of bribery, fixing
of a particular business, regarding
financial matters, dismissal or compul-
sory retirement of employees. There
is no protection allowed to certain
honest officers, patriotic officers. Sup-
pose they have done something and
when the time comes, the Minister
may say that he has not done that
thing but that it was done by the
official, He will throw the responsi-
bility on the officials. If the rules
sre allowed to be produced then
officials can defend themselves by
showing those rules in the court and
get themaelves exenerated from the
charges made ageinst them. This is
the experience that we are having angd

that is why we would urge upon the
Minister to accept this reasonable
amendment of mine.

SHRI H. R. GOKHALE: Sir, there
seems to be a lot of misunderstand-
ing about the rules that are referred
to in this Clause. Shri Panda refer-
red to the rules relating to the rail-
ways and s0 many other rules. They
do not come into the picture at all
and all the rules framed under the
various enactments are not protected
by this Clause from being produced.
1f you look at article 77 you will find
for example that there are certain
transactions of business rules.

For example there are what are
knowp as transaction of businesg rules
and the other set of rules is known
as allocation of business rules, Here
we are concerned only with one of
the two-transaction of business rules.
The rules framed under MISA or
under the Railway Act or Govern-
ment Servants conduct rules have
nothing to do with this Clause. So,
they will continue to be produced
before the Court when called upon
to do so.

So, the impression that is got by
the hon, Member about these rules is
thoroughly incorrect. The amendment
to this clause js that when Govern-
ment has to exercise its authority and
to perform its business, the first thing
which the Government has to do or
the Prime Minister has to do is to
allocate the business amongst the
ministries. That means, the Ministry
of Law and Justices and Company
Affairg is given to Shri Gokhale who
is a Minister in that particular minis-
try. Similarly, other matters are
given to other ministries or Ministers.
That is called allocation of business,
That meang the business of the Gov-
ernment is divided. We are saying
that the gllocation of businesg rules
may be produceq because when a
citizen gpproaches the court, the court
is entitleg to know which business is
allocateg to such and such a Minister.
The citizen is not expected to go and
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[Shri H. R. Gokhale]

find that out. But without knowi

the rules, to whom will he Eo lfl::i
seeking redress in a partjcular matter,
the subject-matter of which is the

main concern about which i -
fed? w he is wor

Therefore, the allocation of businesg
rules are quite different from financial
Tules transaction of businegs rules.
The production of such rules is not
barred,

Now we come to the transaction of
business rules. You are talking of the
railway rules, MISA and other rules
under various enactments. Govern-
ment frames separate sets of guch
rules for the transaction of its own
business, Now, how their business is
to be transacted, for the administra-
tive purposes, is not the concern of
anybody. So long ag allocation of
business is concerned everybody
knows that. There is a point if any
person says that in a particular case.
he depends on the transaction of busi-
nesg rules. And yet, in many cases,
a demand is made that the transaction
of business ruleg should be produced.
There is no justification at all for the
production of the transaction of busi-
ness rules.

Moreover, the idea is not only to
prevent a person from asking for the
production of rules but also to prevent
the court from scrutinising the rules.
So, to say that the court will have to
see that in the interest of justice or
such other thing is thoroughly irrele-
vant here. Justice does mot depend
on these rules. Therefore, the point
here is that there is a misunderstand-
ing obviously with regard to the
operation of this rule. You need mot
e worried with regard to your Rail-
way rules or MISA rules, Goverr-
ment gervice rules or any rules of

, rules concerning the em-
gll:;egpeor anybody else, any other
rule.

SHR1 D, K. PANDA: Rules made
by the President or Governor?
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SHRI H. R. GOKHALE; They are
not stopped from being produceq It
is only tl_1e transaction of business
rules which the Government frame
for their internal adminisfration, Al.
location of business rules are not
barred. That can be produced. Why
in Court? Any citizen is entitleq to
know. He may say: ‘I want to sce
what js the allocation of business,
what Shri Gokhale is doing in Shastri
Bhavan, what is given to him. Have
I to go to him for redress or to Shri
Raj Bahadur for redress?* He is
entitled to know, to see the allocation
of business rules. They are not bar-
red. Only the transaction of business
rules, with which the people are not
concerned, the courts are not concern-
ed, are barred. That is one thing.

The second thing is with ‘regard to
‘the convenient transaction of busi-
ness’, to which my friend, Shri
Alagesan, referred. Article T7 refers
to both, allocation of business and
convenient transaction of business. But
business is business of Government.
One rule ig in respect of allocation of
business, the other rule is in respect
of transaction of the businegs, The
mere fact that the word ‘business’
occurs there does not mean that there
is any inter-relation. It iy simple
grammar; instead of uding the word
‘business’ twice, it says—-allocation
and transaction of business. Both
pertain to business of Government.
Therefore, the mere fact that busi-
ness’ occurs in relation to the two to-
gether does not mean that they are
inter-conmected.

Moreover, what we gre really doing
is to reproduce the language used in
the Constitution already. Therefore
omitting the words ‘for the more con-
venient transaction of govermment
buiness’ is not only not necessary but
might create some com , be-
cause while on the one band, we
make a distinction hetween lﬂne::iokn
of business, on the other we are -
ing of rules for the convenient
transaction of business. Not because
T do not regard his suggestiong as not
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‘valuable, but because there js a logi-
cal reason for maintaining it the way
the draftsmen had arafted jt that I
am insistink that they should remain,

SHRI D. K. PANDA: What sbout
ftransaction of financial matters? Sup-
‘pose rules are passed by the President
regarding certain financial matters?

SHRI H. R. GOKHALE: No rule
which is not transaction of business
ruleg is barred, whether it is financial
rules or any other.

SHRI D. K, PANDA: It can also be
included for the transaction of busi-
Dess,

SHRI H.  R. GOKHALE; What is
the rule he is referring to?

SHR]I D. K, PANDA: I have given
the example of the Central rules.

SHRI H. R. GOKHALE: T told yov
they are not barred.

SHRI D. K. PANDA: Suppose it is
defence or security rules, that is pos-
sibly different. Except these why not
the other rules be calleg for?

SHRI H. R. GOKHALE: We are
dealing with a particular clause, It
does not bar production of any of
those rules.

SHRI D. K. PANDA: Suppose there
is conflict between two Ministers, one
wants to shove the responsibility on
to anmother relating to transaction of
business?

SHRI H R GOKHALE: I cannot
advise you on all possible situations
which arise in courts, but T can make
a categorical statement that this is
limited only to transaction of busi«
pess, There is nothing more I cam
&ay,
Clauge 15—

. 81).

MR, CHAIRMAN: Shri Alagesan—
amendment No. 325.
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SHRI O. V. ALAGESAN: That is
barred. I am not moving it,
Clause 16—
82).

SHRI BIBHUTI MISHRA. 1 beg to
move;

Page 5—

after line 28, insert—

“Provided further that the same
constituency, irrespective of the
population figure of Scheduled
Castes, shall not be reserveq for
two or more consecutive elections
to the House of the People or
State Legislature.”(8)

Yrda wrga, A ae wAEd W@
&Y Wl §—

“Provided further that the same
constituency, irrespective of the
population figure of Scheduled
Castes, shall not be reserved for
two or more consecutive elections
to the House of the People or
State Legislature.”

19.11 hrs.

[SHRI P, PARTHASARATAY ir. the Chair]

@ gvar & fir 1€ FieTdET TR
WrE-war A g, g faarr @ar A
w8 49 Tz QX § O & TE-48
qede 13 & | M TTEE & 6P T g
FACEHr AT HF et § 1 AL
g @ar 5 dR FieRidy §
faegeesre & Wl &1 aFATH v
2 e oF & wEAEE TTET @l R
Wiz 7gt ¥ wkfwal #1 § wraer gav
I N ARwITE FE FATE, T WY
TRiffgra AR W
fﬂ&q{asmﬁﬂaw(mi\i
w% adt qgar Afew @F f T w
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[« Faqfa fear]

frrggee *1 & Wl i <, 9 A
R

¥ wg ag § e wiedegd wd
F aer ¥ arf fefasw  Sofwmy
@Y AT & | IR AT F G ARY
el FEEEed a T T F §
WR Tl ¥ Fowlami@l ¥ JOFT
QAT 7 T7 A § | T TE F_y AT
wfer fragt o & & fF
s frow & e a1 el egfwad
garadt 31 afw, s R e Mewd
1 T, WA 7 1 03T, AT AT
e & W X Y HIALFR @ £

WY AR F FEACR w oA
Al R IR T Niw ¥
s g

W' QW Wit MAF W ¥
" E |
-i’lli‘qfuflu i & wgn

e & g mfeec ¥ IPAF
T w2 # wodr aifafeww A } Wk
3 i 3w Ofafesw & w7 FE)-
o A A AA WA 1 I AR
faedlt & oY T FAFI A € |
1§ Ao Ta ofT T §, 9 A ¥ T
FAr Y, IWqT A ATH FCIFE
wafpordt & a1d ag & fs ol oY o
T sawa 4 a-fafaiwa feard
ol O femd gy aua ds gu €
7 T § fF oF At feemd a9 @A
g w@x wifgd, 9§ W fafer o=,
R g 1 ¥ @ a1 grEee ¥, 5
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Wam v ¥ T el T
ﬂ‘ﬁl‘ﬁﬁm ﬁﬂﬂ ATdT a | 1 %
Frerrd 9 3 § & qac-abT & g
ot O g & W g se A §

I wgm ag § s frgges s &
v W g7 F@ ww ol
mfs g7 SR FT wEET g oL e
farggee e o S ®Y ot SR g
Wi A-freger s & W A o
T g | o f sy W K
X ¥ W1 Frw A Y ) QA A
IR TR § F1E B TE 97T & 4

18.13 hrs.

[Mgr. DrruTY-SPEAKER in the Chalr]

™ 7@ ¥ ag g § e g e
oF rfa v forwges wree o7 vt @
o gl g gady e Frar
FZ IAF T I AT BFRAT § WA
faggee s ¥ s Fr@d
TG F AT A | Y FA Y W R
HTIET E1T |

Ay #7u fAdcw oy § & s
® Ifeew 7 AW 9, AW F AW
Taa e e afgy ek g ¥
/Y A gY 1 TF AE ¥ faggew I
o am-freges Fre #r A FarE
% TG g g

& fot frde #an g & 7
R AT F & FT WX LTI
s 7 femd I &1 g felfen
IH F1 AT AAGY | GF a7 § @A
¥ g a9 difafrewr fear g,
IaH AT A g
SHRI H., R. GOKHALE: All the
questions which Shri Bibhuti Mishra
has raised really cannot come in an

amendment of this article. He talked
about reservation of seats for gsche-
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duled castes. He said, if I understood
him correctly, that if a certain cons-
tituency is reserved for scheduled
castes, it should not continue to be
reserveq for more than 2 years. How
is it possible? Reservation is given on
the basis of the population of the
scheduleq caste voters in a particular
area. In a certain area the scheduled
castes population might go down so
much that the reservation may have
to be removed. In another area, the
scheduled castes population may have
gone up and it may be necegsary to
provide for reservation where reser-
vation was not there. Therefore, a
blanket ban saying for more than
two year: you cannot have reserva-
tion for a scheduled caste candidate
in the same constituency goes con-
trary to the very basis of this alloca-
tion where depending on their
strength vou make the allocation.

He said, the same person should not
be the Chairman of the Delimitation
Commission every time after § years.
Perhaps he is right and we should
consider it when the question arises.
But that does not arise here because
the constitution of the Delimitation
Commission is not done under the
Constitution. Under the Constitution,
a law has to be framed by Parlia-
ment and a law has been framed by
Parliament, When the Delimitation
Commission is constituted, it is for
the government to appoint a person as
Chairrran. I will bear in mind this
suggestion if T am there at that time.
Or. whoever is there will bear in
mind this suggestion that it is prefer-
able if the same person is not ap-
pointed every time. I think that
ghould satisty him.

st Fegtfie formy : Y 40 e R,
FEF 481 TTE & | TH THE ¥ &
e AT |
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TH A A A & ST AR
g 7 g wwT d )

SHRI D. B, CHANDRA GOWDA.
(Chikmagalur): May I know whether
such reservations which have already
been done will continue after 20007

SHRI H. R. GOKHALE: Obviously
they cannot continue, When the
strength of the scheduled castes popu-
lation is known as a result of the
1971 census, depending on the increase
or decrease of the scheduled castes
population reservation will have to
vary from constituency to constitu-
ency. If there is no increase or de-
crease, nothing will happen.

SHRI K. NARAYANA RAO: Until
that time are we not having censusat
all?

SHRI H, R. GOKHALE: We are
going to have census. This clause
does not provide that there will be
no census, Censug is not taken only
for election purposes, but for various
other purposes ang census is taken
under a specia]l law for that purpose.
Census will take place even in 1981.
What is done herg is, for purposes
of allocation of seats and delimita-
tion of constituencies, the census be-
fore 2000 will not be taken into con-
sideration. That is all it means. It
is not right to say that census will not
take place. ‘

Clange 17— (Amendment of
83)
SHRI BIBHUTI MISHRA: I beg to
move:
Page 5, line 35—
for ‘six years' substitute “seven
years” (8)
SARDAR SWARAN SINGH
SOKHI: 1 beg to move:
Page 5, line 34— _
after “the Constitution” insert—
‘() in clause (1), for the words
“every second year” the words

“gvery third year” ghall be substi-
tuted, and (b).”(30)

article
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SHRI C. M. STEPHEN:
move:

Page 5—
omit lines 37 to 39. (109)

SHRI S. M. BANERJFE:
move:

Page 5—

for Clause 17, substitute—

“17. In article 83 of the Constitu-

tion, for clause (2) the following

shall be substituted namely:—

(2) The House of the People,
unless sooner dissolved, shall
continue for a period of not less
than five years from the date ap-
pointed for its first meeting and
no longer and the expiration of
the said period of five years shall
operate as a dissolution of the
House.” (462)

o faufa few : g dom H
xafag <ar & fr o e ¥ iw
WR qiw gft T @ o § 39
wRR @ ¢ &, I7er g0 5 & fag
MNagfaar d v o 2t g ara ad
ey amg 1 @ ar ¥ O A e
FT T AG § | WIS AT Y, FA
ar am wT 8 gor g ar ¥Q
FgHA H§ F€T w1 Y | A mam
ug 2 5 fom &9 %1 3w ag qaaY
/T W @i Y ag fadas war @
@ garfas o=@ s@ @ I @
ﬁaﬁmﬂmzﬁﬁi,ﬂﬁm%a
I § gmw c@dt § Oy A
g sawy § ddfga § wre =)
FTETT NG OF F(AWA § A
Ngew g Ig g % ¥ wm
¥z T WX 4w i@ arT q@
Tz @ Afa T ¢ wraww wTe §

I beg to
=

I beg to

fo fa & arelt ew 72 siedegaa
el TR, sWEC T8 T fgm
# g fv o af ¥ e 9T 2w ey
oy | g g > fRan &a Ffaora
¥ w17 gTq ¥ fq § T w14 &Y i
YA T FEA w ARSI Ay oTw
T Tidt TpanT ¥ gacar & arg
T T e ot v AWt & wdf ga
wafe Y a=t A Wil oo
IIATE A THA FA § 9
Tz & & 5 OF e g% AT q@E
WTT | T4 AT ¥ AT FTA QLY AT |

¥ ST Ty § 5 Y gaveal
% wwed 9F g § ©wet oot ¥ il
T ATAA T W g e on <@ §
gy freemar oq o age ¥ oewd
qwE T § | SR TEEA T WIF WY
ooy g gt g & 1wl ot fr7 e
& e TE Wit g ¢ | IS WY oA
awd § 1 gafeg Taead f grers H Wi
Q¥ AT OgrAT A€ § | T Gg AT
FRAsmE A R @ N
wor § 1 wefeg #% 92 <am §) oy
arst WY wxr ot W 7 gy 7 § e
FAT WA FTADN T W P Fidw
qrFf wwT sEar | ufew ciEa ardf
AT ek A T AR TT G
gl TR FW@ A TTATITE
¥ wweT ¥ g § ) e wToen
ferdney 1t g 4 7 @A 0T A TH
gt e A R ) A TOAN TH
& & | T o ¥ e 7 8 QO
ar gafg @y 7 20 G TR
qu @ wmw ) &fox st v B ger
ar gger ga W G R )
¥fma & cmwer g Fo fodToTR Y
79 3 foray ot st g W A& ge,
wqq ST 3w 2% & = U
wear ifgy Wi JA% AT AT Jarw
g arfeg 1
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f T v s § Afermaaa
& arg wTT arger § v wm ot
®T FAre Eed § @ gary T 7
Wit fewea 41 § 1 A Ew AW A W@
AT FFAT /T WA ;A IR
¥ arg & 1 T 2w ¥ fefelaT orar &
oR T ¥ s A o g
=

SHRI DARBARA SINGH (Hushiar-
pur): Sir, [ rise on a point of order.
We have also given notice of our
amendments to clause 17. But we
find that in the announcement which
was made from the Chair our names
are missing.

MR. DEPUTY-SPEAKER: 1 will
find out the position.

SHRI DARBARA SINGH: I am
referring to amendment Nos. 287 and
288. Our names are not there.

MR DEPUTY-SPEAKER: Let me
explain the procedure. In Amend-
ment No. 287 certain names have heep
given ang at the end they have added
“and others”. may be beciuse cof lack
of space. So, your name is not given,
But now I have checked up the official
¢opy. Your name is there, as also the
name of Shri Mohinder Singh Gill.

woare wa™ Fag W (FaaTI7)
fedt wiviT wTRw, ¥ wAEHZ H0 9
w7 30 9T AT WRAT § | AT T
wisriz ¥ 3% ¥1 A%AZ a8 91 fv
v &3 v fae ¥ wreawgy T 908
* gyt A8 Tar w@ 5 are ¥
6 &= w61 fror WO | (AW TR faw
#r Hiwe 7@ g | AT AT FAT WT
. fom wFETAE ¥ WY S AW A 6
marc I ARHEE F 68 7
are W §¢ ve & ) fegET O 9T
farwrer &w §, 5 TS H WY FCIE AHG
e ¥ frex ¥ fr T WS
S0y LS—10
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v § 1 ge¥ fag aier a1 zvew W
fraar e g 1 TaF nevar ogr W
T oY welt ¥ AT ww g AR
W ag 7€ § | ¥ gar WS 30 W
g ¥T 50 7% G TEE | WAL AT 7
FT g T FEA AT 6 4TH &Y Y @
15 zm @ da¥ | swF  wan
T wET AT A &N & a¥ar 0%
AT FT GF GaT 9T WA § | N
forgi T& rew #t <o a1 & g
¥ ; gwfag & wgan § f5 a1 @t ww
TP 6 &1 & 99T FL 7 & A
ar e gear 5 A & @ AfeT
TR e W g g A feT aew
WY &7 WY &1 A AT 7§ ag-oteme
1T g | BFTU TR BT W §
Y ST Wt @@ 1 vafer oY wee
a9 & IAF WY 29, A oA A
wifew, WIS W19 94T A F | TEE
waTT W wTs wa dafea, faw &=
Nz g, 3% fem Tar Qs | =
TTATRRE & aATA AT a6 §— &
TEAT 6 AT T FC, WL WAL 6 TH
T g At 7 w19 w4 A §, AT
[AWT FT TS WY T A T | ol T
IR F1 FATH §, gL dieeE §
Sv ® grrew § wafad gwdes A
e Wt ¥ wwe & 3 gd w1E fwaa
=& ¥ & @ ad wear § T W
faa fa=rT T &, 3% Ja" N
g femgimar #23)

SHRI C. M. STEPHEN: Mine is a
very simple amendment.

Sub-clause (1) says that it must be
six years instead of five years, and
sub-clause (2) says that it wou'!.d
apply to the present House. This
House which is in existence will have
its tenure up to March, 1977.

SHRI C. K. CHANDRAPPAN:

Illegimately.
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SHRI C. M. STEPHEN: The legiti-
misation took place by the law that
we passed. That the life of this Lok
Sabha was extended by an Act and
everything else will be forgotten, and
it will be said that' the Lok Sabha,
finding that its time was about to end,
amended the Constitution in order
that it might continue for one year
more. That should not happen.

Every amendment miust have a pur-
pose. This sub-clause has no purpase
because this House, even w1thout this
sub-clause, will be sitting for full six
ynrs :

On the other ha.nd let us wery
generously grant six years to the
State Assemblies, let us not ~appro-
priate: it to ourselves. We are here
anyway. This sub-clause is absolutely
unnecessary. Therefore, I have moved
that if six years is the preposition, it
should not remain a part of the Cons-
titution as a standing proclamation
that here wag a House which, by
amending the Constitution, appro-
priated to itself for one more
year, that for continuing for ene year
more it went to the extent of amend-
ing the Constitution. Therefore, 1
have moved my amendment.

) TR yaTe ¥ ( WEYT) ¢
gaTems W@, ¥ 17 ¥ AW
wTvsz 83 ¥ &w (2) ¥ “ww "
% wqm U7 o7 A’ &1 g feg
ST ¥ srareqT #7 7E &, § W W
zrr g frpewr #<1 aen g v e
wafy & “ara a9 < e

& wo & queT wngaT g oo ay
¥ og  w ST o W § 7 e
Far g et ¥ aaran § e sredees
% gawr 1€ Froor 7 fear gy
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MR, DEPUTY-SPEAKER: Shri
S. M. Banerjee.

SHRI 5. M. BANERJEE: Mr
Deputy-Speaker, Sir,....

MR. DEPUTY-SPEAKER: Just a
inute, y

SHRI S. M, BANERJEE: I am on
my legs,

MR. DEPUTY-SPEAKER: Wh.en
you are on your legs and I &m on my
legs, your lege must le.
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I think, it was announced by the
Speaker that in case 3 number of
Members have given notice or have
moveq the same amendment, then, at
least two of them can be given a
chance from each group. Mr. Jagan-
nath Mishra, do you want to speak?
If you want, you can.

st atere Frey (FEeeY) - Saver
AERA, 9 B TH WA 9 A= w7
wEar § far ¥ vl S AR
ATHT F WY DEAT TRAT § WL ¥
gg St 7 TEaT g R oed s
WA AT AT T R AM T
Feqror &, Ol ¥ soq § fawra
@ ® &1 5w areht § 5 0F ¥ 5@ guA
2qT f& weq armfas w18 T F
. T@T & 7Y g¥X AW § Te¥ @Y TR A7
o wr T fam

ury gq ®faEm § gER v §
few 980 W96 W8 qunEA oY &)
'ITHT WET FYIEAGT  FY UG GAD! F@AT
§) I sifae w0 ¥ foo aw
] wrawwar &1 faw @ ¥ wEe
2 T g %M aWr ®t AT ¥ @Y
w T fagr a sror 39t o ¥ ur w7
a2 wen & 5 e W sl
F a%w F@ & faw aw fd T
g A € @ A& g oqga
T e § HIT I ¥ T 93
fawre gmr Tifgg) @WR & ad A7
wwq fear €1 ¥few o2 AW @ @
£ 1| fT LT SIAPAT & FTATER ®x
‘Wt fea qeTegnm 7 fave & arfagi
¥ quT wrgaT g R SR Anw FAme
F saey wiwefs § AT A W ey
AT ATH ® ™ § | W9 g /T
AT Y § Y 5F SR g w™w
B wifgg WfE o R A7 aww
FaT 9T | | AT 1 SETE A oy
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RIIEAT 34 Ta 7t F 6 O Frawa
? 7w § A IA% fa axg wifyn
T|Y qTE §F et A M AN a8 Iy
awar & fF saer agi @t 57 ¥ g
oF 778 5A4 7gl 291 17 1 77 arare
a1 daiEw §\ W@T 99 a@ @ 2,
¥ wrear § ML AdAT F § i fafy
st o g5 9T faT e S A ity
fare s%) a8 g W a7 qar
FTART 20X AN F {IAA @ L) ¥
FTIFA 1T 3N A F7 T4 99 awar
1 oew @ @ W feoaawr
wraifea feat o o 09 & s o
Afe F1 ¥ A oF e TR ¥ fragzer
W%Imﬂﬁ%ﬁm*m@a
dwne ¥w f5 o1 @ ) gaw g
worfors gt Fdaw 5 $2 7 afes 7,
AT FATST §, TEHT AAT adtew ¥
TqEt F Seqrw  faw, afodi ¥ am
# fag @ ¥ faw & f0 &t o1
TTH & ¢ 3787 § F o0 dif 57
FIEA T @A AL GAT, §F B [my
wifew | € A g9 § 9€ waT frar
IO SEM g A AT gaF i
T A A AR T O A dwEs
W A% ¥ 197 16T 91X GEA qg w2
T TH A @ 1 Afew wod
P & satant ¥ faw g amg
wifeu W gt #13fe & w@d gu gay
B: % T FG A9 A ava wg &1 F
Srean § W SadaT FaT § R avee
TUHT GUAT Agafa X A1 Az A gawr
WHT FT )

SHRI S. M. BANERJEE: Mr. De-
puty-Speaker, Sir, the amendment
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that has been moved on behalf of our
Party to Clause 17 is as follows:—

‘for Clause 17, substitute—

“17. In article 83 of the Consti-
tution, for clause (2) the follow-
ing shall be substituted, namely: —

(2) The House of the People
unless sooner dissolved, shall
continue for a period of not less
than five years from the date
appointed for jts first meeting
and no longer and the expira-
tion of the said period of five
years shal] operate as a dissolu-
tion of the House" "

We not only want that the term ghould
be five years but that, on the day the
term is finished, automatically, the
House should stand dissolved. I re-
member, when the Bill to extend the
life of this House was moved in this
House, we opposed it, but we were
assured by the Treasury Benches and
by the hon. Minister that, because of
certain conditions prevailing in the
country on account of internal distur-
bances and the disturbances created
by the right reactionary forces and
some of the foreign forces, the life of
the Parliament was being extended
by another year. I am notin a posi-
tion to quote the exact words of the
hon, Minister. But I remember, the
Treasury Benches definitely assured
this House that it would not be re-
peated. At that time, we took the
assurance of the ruling party more
seriously. Every time they say that
the MISA will not be misused, but it
is always misused. We should have
thought at that time that they would
behave in the same Way here also.
And what arguments have been ad-.
vanced? My hon, friend, Shri Bibhuti
Mishra, who is supposed to be the fat-
her of thig House, who is the eldest
Member of this House...

SHRI BIBHUTI MISHRA: I am
father of only my own sons and daugh-

Fp—
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SHRI S. M. BANERJEE: Alright;
he is the uncle of this House,

He had advanced come arguiuents
and I fully agree with him that the
Congress Party, the ruling Party, the
biggest party is not afraid of elections,
We do not dispute this; they have a
glorious traditiop, angd a gloricus heri-
tage and everything. But her2, il was
a question of holding elections. An-
other argument which he advanced
was that for the success of 20-Point
Programme, some more time is need-
ed. How did you want only this time?
It is just like a contractor construct-
ing a building and 3sking for more
time for completion of the construction.
How for the guccess of the 20-Point
Programme, js this neccessary? The
question is: does he feel that it will
be completed within seven yvears”
Whether I remain or anybody remains
in this House, this House will function,
1f it is wedded to socialism and for the
success of socialism, the job will be
accomplished. We are trying to
implement the 20-Point Programme.
Whether Banerjee remains or Bibhuti
Mishra remains or not, the sons of the
seil will be elected in the House end
they will implement the programme.
Do you think that it is our monopoly
and it is only we who can talk of so-
cialism. 1 do not come from the famiiy
of legislators; my son is not a legisla-
tor my father was not a legislator. 1
am only one piece. Even if I do not re-
main in the House, the country does
not lose anything. If T have been able
to educate my people, if T have been
able to create a cadre in my party whe
will shed their last drop of blood for
the sake of socialism and for this coun-
try, and who are capable of fighting
the right reactionary forces inside the
country and the forces of ymperialism
outside the country, I think. I shouMd
even die today. 1 have dopne my duty
for the last twenty years for the cause
of the people and today, Why should
1 ask for another year? It is the people,
who are the custodian of the House.
we should be an ideal t© the people.
What will be the reaction outsider
What will the counter-reactionary
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forces and the right reactionary forces
say to the country? Shri Madhu
Limaye resigned.  What are the
grounds?s He said that from 18th
March, 1976, this Parliament is not a
legally constituteq Parliament., I
think, this is what he wrote; it was
not announced,

Shri Bibhuti Mishra said that this
was necessary for the implementation
of the programme. Shri Jamilurrah-
man, a good friend of mine, said

g7 sar & fagwd #7@ &1 A
faar @13 1

it faspfa e - o7 WS mrde
Fama i v ¥ 337 97 & sfrvee
33w gré % H ¥ | O wRE LA
T oA g At et fE W@v=
wfew & FEfme & AT 204
w1d3q § qifaw § A TTTO=R w;T
st 74 g o Wiy AWI W@
I FT  TOGHE A8 wT avE
LNT ToATH TR ART et A7 AT |
afed 9= gawie & & fad
7z we g 5w arw ¥ o A
foqr g ¥ &y IAT T
ATC 9% TMWY ®X W@ § A 19T
Mifa # Sl g g e
TYT AT 37 FHRG Fi AWTHT ZTART
e &l wie wm feer s s
gary vea g fewe g osrmmi
zafad w17 Y I sl ¥ wedl T
et 2158 TR FT A
st 5 Frrferd, BV a3 & st
at ImF wE (R aRa |

(Interruptions)

SHRI S. M. BANERJEE; Mr. Chair-
man, Sir, he can be a pensioner. Now
we have sanctioned pension for M.Ps.
Pensioners also work. Now all mem-
bers are entitled to a pension. This
is the biggest (onsideration and I am
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happy about it because I do not ex-
pect to be elected every time and
come to the Central Hal] and I do not
want to occupy the garages of other
MPs. I do not want it. After all
they had their time ang they have
done their best to the country, I can
understand if some cogent argument
can be advanced which is tenable or
which will convince us to support this
7-year proposal. Somebody said, for
the completion of the five year plan,
we want a T-year Lok Sabha. Then
the five year plan also should be a
seven year plan, Somebody said if
the Rajya Sabha has a six year term,
we should be given at least one year
more,

T W ag { i gad e @
fo &= orer § <ed, <% ¢ wrw fad
ar 10, 12 o9 WA

The question is: I would like them
to convince ug that a seven year term
is justified. It was five years then it
is extended by one year and in this
Bill, to regulate that it ijs made six
years. That is understandable. But
again to make it 7 years, I capumoi
understand.

2R A A weR § fa
B & e §, A= fan | § war
g fe woot a3 B & a5 §, <Y
oW S & M ar Afaw, fF wsr
afid fi ar et £

Exactly, some people say, ‘See the
magic'.

Then, Shri Darbara Singh has
moved his amendment. I have great
regard for him. I would request him
to throw some light on this. Other-
wise we may be in a blind alley.
All right, have seven years but what
is going to happen in the seventh
year? 1 must know. In that case,
I would like this Parliament to be a
permanent Parliament and a perma-
nent Lok Sahha and the vacancies
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can be filleq by appointment of the
sons and daughters without going to
the Employment Exchange. That is
understandable. I would only request
the hon. Members to convince us. We
are not arrogant people. Wa support
you on anything ang everything. We
are supporting this Constitutional
Amendment Bill. We are the only
Opposition here and Mr. Dhote is
there. The question is: we want to
support and argue with others. The
question is: nobody is afraid of elec-
tions. In an election, what can be the
result? Either a person gets defeated
or he wins, 5o, let sombody, either
the Prime Minister or the Law Minis-
ter or any Minister who is capable of
explaining to us logically, explain to
us the logic behind this seven-year
proposal ....(Interruptions) Six year
is already there. The question raised is
to exteng it to seven years.

g% wwat A A g AT Wi e
faess At & T w@Y | St awAr
§ f afo-anfy, ¥fewt e Fea & f
fagas w41

& nfen €W wow et ¥ e
e SmaT #Y fawa wTT FAT ARy
%,ﬁﬂﬁﬁﬁmgﬂﬂﬁtm
T@ FL SN wAAT Al A4 | TEL TAAT
@ Ffr gmm Y 7 A9 ¥ AR
fagam w1 waT Ofd )
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gt & 5 wm 79w WY T W
fRael et &) % =demA ¥ wany
$ ThH wg F 17 Aw0aT g OF 98
FIEHT o) HEEEEY § W& A1 ¥
e 3R ©F are s qer fe gt

LEEE g & o A, s siar §
, 1 grrd Arfet d @ ¥
foey 7 sna o1 s s s A1 Y,

“ wfeq aw area ¥ ww waT- - uT a8

fHT o= A1F T Fre WA |
20.00 hrs,

T A F 8 F§ qdT A §
fe arg are 91 ¢ faur i fas |
g T sTaT & fr g sy & OF arg
AT ¢ fauT Y ) FEE A AT ¥ owdQiw
%1 wrdn & o 9 arg ara $7F | aaw
w8 g F7 78 ama ard %41 X )

MR. DEPUTY-SPEAKER: Now it
is 8 O*Clock. It you want to sit, it is
upto you. .

20.02 hrs.

The Lok Sabha then cdjourned till
Eleven of the Clock on Saturday, '
October 30, 1976|Kartika 8, '898
(Saka).
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